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LOK SABHA DEBATES

LOK SABHA
Monday, May 7, 1973/Vaisakha 17, 1895
(saka)
The Lok Sabha met at
Eleven of the Clock
[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Absorption of NDS Tostructors by
Delhl Administration
+
*982. SHRI PHOOL CHAND VERMA:
SHRIMATI BHARGAVI
THANKAPPAN :

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state :

(a) how many NDS Instructors were
trunsferred to Delhi from other parts of
the country in 1972; and

(b) whether the Delhi Administration are
willing to absorb such instructors in their
services 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) and (b). Two ins-
tructors were tiansferred at their own re-
quest on compassionate  grounds in fune,
1972, The Delhi Administration have not
agieed to absorb these instiuctors as their
names did not appear in the original list
of instructors serving in Delhi schools who
werg to be absorbed by that Administration.
If they are not eventually absorbed by
Delhi Administration, they will continue
in their current Central pay scales till they
arc absorbed elsewhere.

ot gww  wwi: ATl wdt wEeg
¥ uwy gwsy § e fear § feow

& wemfrerar ® wfegfe ¥ e qx
13 LSS/73—2
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At femr qar o9 ) T e #
WRENEAT WwE &7 Nawr fear 3 & wA
WOTRAT w1 W9 Agr AER o qram § @
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I FT AT AA R A 97 A IT WY wge-
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q1, Afw mqaEArTaTr % oftrmarawy o
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mH oww gar ¥ aw w fear mar? oaw
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71 safeEdl & raw & Are w9 feeare
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T W A I ¥ FETAte @@ e
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gt W ¢ wew & wreitm owmm W
fafar a7 & w%1 g f6 9@ % 3= &
farrw A AP & W aw I WY &R
fawir oY Wiy Gfafedtsr o8 507 ow
wifw w6 37 & frd §'9 3974 feat amd

st gEwT waf: 3T W @ gee e
wdt fwr ) woaw wgEw, ¥ w w s
wEar Fo¥ wpm W g fe oo T
oA g ¥ A ¥ AT € agem &
o 37 W wEEre amdw o
¥ fomr mr) & wmdm eror W geré
¥ T qew wre § fe ow oS wdea
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&k arafiy ffewer oar wigd & & & sfirrdi
wax kR ? ot wmr s@r o el
SATEA 9T AT BT HT I & Privee w6 fw g
W g w7 g Qe By omd ?
weaw wRwa: W Ga fr gk ¥
g ovedly g & Q@ oTRC @ N @Y
¥ Wit t?

ot gwww wal: wrEE e WEEE X
g wror wwmar §

it ¥ro Fio wrw : ﬂnﬂmiwy
ot guww Wit oy § AT wToa
¥ ogwogd A ¥ femr k) Afew et
TWTRA AEY ¥ T &, 99 % fad &g s
< @ §7

st fto Rt gqEw: I K fAd ¥ IAW
fegr wmm ?

SHRIMATI BHARGAVI THANKAP-
PAN : May | know whether there is any
proposal before thc Government or before
the Delhi Administration to take these
NDS§ instructors who have been trans-
ferred from other States, under the Delhi
Administration ?

SHRI D. P. YADAV: I do not follow
the question, 1 have already said that on
compassionate prounds we acceded 1o the
request for the transfer of the two ladies,
namely Mrs. Shakuntala Tandon and
Mrs. Varshu Mehta, and they are in Delhi
and we are trying to absorb them.

ot wrw fgrdt wreddt : svw dw ey
7 %1 wemfaemdt it ¥ ¥ A &) Fe
fefafier = ¥ e vt o
T & wAmEl 9T marforst ® ey
T &7 T qr oy frar war o e
st miny www Wy faowe § ¥ we oy
womdd fs 97 ¥ ¥ fmelt w1 @ ow
Ash g @ T ¢ oAk e oW o
<ar T §°?

st fo @o AN : @7 vE HF Wk oA
¥ Uq ¥ IR e RWIR 9% e
6500 WY &1 W &Y £ Tew goEm)
Fafar § oy ¥ dw ¥ & o

MAY 7, 1973

Oral Answers 4

¥z oeg & e owrw wd g @R, &
v &1 o wrf o aw f A e
o fifed flt Tow & 99 W W frn
av frdft 7 fmlt wng o ST W @
w1 3w & T Wi

st wm Py dto c-feed oW oww oW
aqw W gu fafreT amga & Ty wwaTEs
o W fe e Wi ST I W e
it Y Gz i 9w W fremde
= dfefadrr i) 7R wowr & fF W
¥ AR ¥ ww ¥ o K2 maadz W (Mar
&) ofen qurg § ol off agw ¥
g3 fer o 1 9w ol W ¥ ek
Az w1 Wt ferar or o= w1 FU AT
# o wgren f feeiy e¥w ¥ Foreg oo oY
Trx gy o & o fEaA X A AT

st #o  dto ymew: st oy w@ew A
wr fomr & ot & wrx feegz e R @
9 W o9 wT W@ R
Waiting for Allotment of Accommodation

in General Pool
*983. SHRI PRABODH CHANDRA:
Will the Minister of WORKS AND

HOUSING be pleased to state:

(a) the total number of applicutions re-
ceived in each of the categories (from
I'ype I to VIII) for allotment of accom-
modation in the general pool in Delhi/
New Delhi for the allotment year begin-
ning from the Ist September, 1972;

(b) the priority dates (category-wisc)
upto which quarters fiom general pool
have been allotied as on the 30th April,
1973 ; and

(c) the number of persons mentioned in
(a) above, who are still waiting for allot-
ment of accommodation from the general
pool (categorywise) ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
‘WORKS AND HOUSING (SHRI OM
MEHTA): (a) to (c). A statement is
laid on the Table of the House.
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ot wrw wex: & nwRT ¥ A Wi

E PF oamm g ww oamear & v 6000
¥ wiw (A T gmiww ¥ fw ow
fyew 4w @y ¥ @Y ¥ fav € oy
g fuelt, st oY & sarw & spArfore
¥ fed 2,000 & W WET T AW AT
M ® gmia A & fAl ¢ stcag A
% ¥ el s a8 fay b oW R aee
wri?

st ot Bgmr: 3E oAE R fR oW
s e 04 B, dmr #y e
wyerar faw wr @ A & SaTar &1
g ol g7 W owww AdT R I (1)
W At ¥ W A AW A T AT
¥ s 84 K, TET (2) ¥ dW oA A
ST ¥ WETH A qTF ATAT AT ATIE 246
¥, For &Y amew AtAy & wwrw 4@ fAe

FAE
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¥ Wt mdiT W wl ¥ @ §, wfew
frad 9T FoT WX 99 W woaw e v ?

wit ot dger: ve W @w oy @
qifedt wdt ot Alew @ feAf ¥
@ 7| % e W Arar § e fae
Wi F TR ¥ A fam 8 oar g
w7 fa o1 &, whmdtfer wiw ¥
g AUA AR A W wT W 91w
¥ uern # @1 g fesgfene o wr &
rrfer wifead |

ot s W : fae S@ri § oAwT R
¢ g e s ¥ = &, arf At ow e
a% 78 9waT w1 dr-fw wre-wre g
g7 g §, ¥ AW X W% e a9
t o gr-grw goT war feean aer }
oI TERE ® Ro0-700 TR I K At
gt I xE wrefio Wy oWt Swr wrem
o TAE gmfegy & § g s ?

o A oamm s Bl T & Tm
(3) "l erew (4) ¥ ATAT 6,000
arr 4§ & fom £ il w70 fae @@ &

SHRL OM MEHTA : The policy is
under review. I quite agiee with the
hon member that this 18 a pressing prob-
lem. We should take a different view

fwa 4 O7r ¢ fe o7 T a7 @ gETA
afeedams & 98 41.5 § WY gw ¥ifww
w7 & % g7 sarer & wmT @9 o A%
fog & 79 wmEr wER T 9% @AY
IOTAT WETT BN &r @ 20 Wi 22 @
¥ § 3 A owww famw g@m

ot wwg WK gTV ¥T ARIE § AR
aaAvz & wafaw & foed maARe &
& waf & o7 A% TAE0 F oyvy wwEA
wEM wEd WA 9T =v owr f&d a7 &
fen & =ity 37 99 7wy wwEl W oS
gn & foxr ® A ®1 37 W AE Fw oA
Wl &1 61 WA Al &y wrf oA mifar
t fw forr WX 7 TREE ¥ §EX rRtve
qr &®r 1 ®F A%W  dvar fawr oA
THAREZ T WA ©lY 47 W94 wEA
A o wwmm ¥ fvoa o ETeR
T oEWr &7 #E W v w9A wem

on it

sit acfag Aroww i @ w AT wERT
W am 9 Wt faae w4 fe dgw e
7z veAmiw &Y 7 waw ey ¥ afew
Wi Tt 7 @ wewm oA fam v §)
fedtorr Fvmames q% Wl =Rz e
97 @ AR & sarey @ wadde o
& w1 fama §, dgW  wade  owaria
7 7 fred @ w1 oewriw & feg e
THENE §% wix wr 4 e fedreaw -
oav ar ' YeRErEd au §u osded
® sgEsar & Ag ¢

st dm  Wger: srfew adr € oo off
graw & omaw  fafrst Y et ofir
A w1 faar & fF 150 Wl aqur
fear smg wife w2z dfew # ot fafge
TEREE 9T M LA AWM AW WgA 6
S § Ay 9T WY TR owEW AMY W
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g aife vl giwd e & W AW
u fzedweT ¥ aw 40 whA I AT
¥ & Wy

it o e wwne < & g o W E R
®zw § N W midr ¥ W w §
fafws fored & 3w & o Fha Aowr & wiardr
E 97 W w3 o wrE squeqr Ay B
Y wr AW wEmm =z Tawae %1 faad
fe 3w s & ot WA § o 6
Wt ®2z iz ¥ @ wew oM § o9
% g 27

st W Agw . wwgw AERT gw faai
@ arx dfer o sw T v w0
fe g wid f& gm oo oremw W &9,
A & grAriw w1 48 27 g I & fag
Lo ol

SHRI SAMAR GUHA: Is it a fact that
in the Badarpur village in Delhi Munici-
pality limits, a High School has been ac-
quired by the Government for building a
factory? If so, was it done with the sanc-
tion of the Delhi School authorities? If
so, has any alternate site been provided
to them 7

SHRI OM MEHTA : This has nothing to
do with the question. But if a particolar
school compound has been acquired by
CGovernment, we would definitely provide
them alternative site.

SHRI SAMAR GUHA: Was it done
with the sanction of the Delhi School
authorities 7

SHRI OM MEHTA: It is an entirely
different question. 1 require notice.

SHRI SAMAR GUHA : The whole pre-
mises of a public utility institution has
been acquired and it is being demolished
for building a fauctory there. T want to
know whether it has been done with the
sanction of the Delhi School Board.

VAISAKHA 17, 1893 (54KA)
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MR. SPEAKER: 1 did not go into the
relevancy of his first question. But how
is the school coming in between? 1 am
sorry. It is not relevant at all.

SHRI SAMAR GUHA: A Higher
Secondary School is existing there. It has
been acquired. 1 want to know if it has
been ucquired with the sanction of the
Delhi School Board. If so, how could
they acquire it? Still no aliernative site
has been provided.

MR. SPEAKER : The original question
relates to types I to VIII accommodation.
Where is the school here?

SHRI A. P. SHARMA : The DDA hax
evolved a new scheme to provide housing
accommodation to government employees
and other people in this great city of Delhi
by providing them either land or built-up
houses, What is Government proposing
to do about the 250 retired government
employees who have nowhere to go but
who are being forced to vacate their quar-
ters? What is the alternative Government
is going to provide them?

SHRI OM MEHTA: They can take
advantage of the DDA scheme in which 2
per cent has been reserved for retiring
government employees and members of
the Legislatures. But they cannot con-
tinue in the government gquarters.

SHRI A. P. SHARMA : Will they give
preference to these people in the 5 per
cent 7

SHRI OM MEHTA: Yes, for retiring
officers there is a separate scheme.

SHRI DINEN BHATTACHARYYA:
From the Minister's reply, it appears that
Government is a little serious about pro-
viding accommodation to the Delhi emplo-
yees. May 1 know whether Government
feels any urgency to give the same impor-
tance and same priority for providing ac-
commodation to the employees in cities
like Calcutta, Bombay, Madras etc ?

SHRI OM MEHTA : Yes, as I have al-
ready said, we are thinking of building
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more residential accommodation in Calcutta
and other places also.

Agreement with Poland on Co-operation
in Marine Fisheries

+
#984. SHRI P. GANGADEB :
SHRI P. M. MEHTA:

Will the Minister of AGRICULTURE
be pleased to statc:

(a) whether India and Poland have signed
an agreement on co-operation in Marine
Fisherics between the two countries; and

(b) il so. main feutures of the agree-
ment ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) Yes,
Sir,

(b) The Agreement
operation in selected fisheries sectors as
mutually agreed upon. Joint ventures will
also be within the scope of co-operalion.
There is also provision in the Agreement
for the Polish Government to piovide to
India scientific and technical asvistance and
training to personnel in marine fisheries
development,

provides for co-

SHRI P. GANGADEB: Which are the
other countries which have expressed their
willingness to assist India in building up
a modern marine  fishery industry and
whether some of them have also made pro-
posals for st.engthening our fishing fleet ?

What is Government's reaction in the
matter ?
SHRI ANNASAHFB P. SHINDE:

Apart from this agreement with Poland
we are having the Indo-Norwcgian project
for development of fisheries, some truining
programmes, surveys etc. The Govern-
ment of India have an open mind on this.
Modern fisheries i a highly complicated
subject. 1 hope the hon. Member will
also appreciate that there is a security

MAY 7, 1973
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aspect also and the Government has to be
careful while entering -into collaboration
agreements with any party.

SHRI P. GANGADEB: In wview of
fisheries having great export potential have
the Government given any consideration
to opening up of modern fisheries in the
Orissa coast with  collaboration from
Poland or other countries who have the
know-how and if so, what is the line of
thinking of the Government in this mat-
ter ?

SHRI ANNASAHEB P. SHINDE: The
hon. Member asks about the development
of fisheries in the eastern coast; this is
one of the items on which the Govern-
ment is seized. We are trying to develop
fishing harbours in Orissa but it is for the
Orissa Government to take some initia-
tive und the Government of India will try
to be helpful.

SHRI KRISHNA CHANDRA HAL-
DER: May I know whether Government
has any proposal to modcrnise fishing in
Bengal, south of the Sunderbans area?

MR. SPEAKER: This is about signing
of an  agreement betwcen India and
Poland.

SHRI INDRAJIT GUPTA: In the light
of acute shortage of fish which is a very
valuable protein food in the domestic
market of this country and the extra or
additional availability of fish which will
follow, | presume, from such agreements,
may | know whether these extra supplies
are going to benefit the domestic consu-
mers at all or they ure going to be made
availuble for export purposes only ?

SHRI ANNASAHEB P.
Naturally we produce for
and domestic consumption . . .
tions)

SHINDE -
both export
(Interrup-

SHRI D. D. DESAl: Will the hon.
Minister give details of the implementation
of the Indo-Polish agreement? [ want to
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know whether fishing vessels or trawlers
would be built here or would be supplied
from Poland and if they have aiready

been supplied, how have they been distri-
buted ?

SHRI ANNASAHEB P. SHINDE: The
sgreoment has been signed only recently.
It is proposed to import some deep sea
fishing vessels and also to construct some
with Polish assistance and to have joint
collaboration ventures in deep-sea fishing.

SHRI P. M. SAYEED : According to the
agreement are arrangemenis going to be
made for tuna-fishing near Laccadive
waters ? .

SHRI ANNASAHEB P. SHINDE: We
are aware that Laccadive waters are one of
the very good areas and we shall explore
the possibilities.

DR. MAHIPATRAY MEHTA: Pakis-
tan is extending its limit to fifty miles
becuuse this area is one of the richest
breeding ground for various types of fish.
May T know how this agreement is going
to be worked out in this area?

SHRI ANNASAHLEB P. SHINDE: We
know that Pakistan is extending its limit;
the Government of India is considering the
particular aspect of the problem.

SHRI B. S. MURTHY : 1 would like
to hnow the arcas where the Polish colla-
boration will be working.

SHRI ANNASAHEB P. SHINDE: [
have already submitted the lines on which
thes Polish collaboration possibilities would
be explored. There is no specific propo-
sal for the same. What the hon. Member
asked is a subject-matter of a detailed dis-
cussion.

MR. SPEAKER : S.Q. No. 985—Shri
Sarjoo Pandey—Absent. S.Q. No. 986—
Shri Hemendra Singh Banera.—Absent.

VAISAKHA 17,
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Shortage of Raw Movic Films and other
Audio-Visual Equipment for Extenslon
Programmes in M.P.

*987. SHRI NARENDRA SINGH:

Will the Minister of AGRICULTURE be
pleased to state:

(2) whether Government are awaic that
for the smooth running of extension pro-
grammes in Madhya Pradesh acute short-
age of raw movic films and other audio-
visual equipments like specialised buses is
being experienced ;

(b) if so, reasons therefor; and

(c) steps Government propose to take to
meet the shortages ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE: (a) to (c).

A slatement is laid on the tablc of the
Sabha.

Statement

(a) to (c). No complaint regurding
shortuge of raw stock of films has so far
been received from Madhya Pradesh State
Depurtment of  Agriculture. Supplies of
raw cinematic films can be obtained by
uny Stute Government by placing an in-
dent with the D.G.S. & D., New Delhi on
the terms prescribed by them.  All the
State Departments of Agriculture were re-
quested as far back as 26th July, 1971, to
intimate the Ministry of Agriculture of
any difficulty in prepuration of instruc-
tional/publicity films for furtherance of
agricultural development.

Specialised buses which are actually
Mobile Publicity-cum-Exhibition Vans have
been provided to three Farmers' Training
Centres ut Jabalpur, Indore and Powar-
kheda in Madhya Pradesh. The proposal
for procurement of another Mobile Pub-
licity-cum-Exhibition Van for the State
Department of Agriculture at the State
Headquarters is under the active consi-
deration of the Government of India.
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SHRI NARENDRA SINGH: Will the
Minister of Agriculture be pleased to say
what is the actual requirements of raw
films and other equipments and what is

the extent upto which the shortage is
being experienced ?

SHR! ANNASAHEB P. SHINDE:
After the hon. Member put the gquestion,
I went into the problem and T am given
to understand that there is no shortage
cven of coloured films. They are avail-
able in the country. The D.GS. & D.
can arrange to supply that on indent from
various State Governments. There should
be no difficulty whatsoever.

SHRI NARENDRA  SINGH: May I
know whether the shoitage of films is
being experienced due to paucity of
funds? If so, what is the total amount
earmarked for the programme and the
funds that are needed therefor?

SHRI ANNASAHEB P. SHINDE: 1
know that the State Governments have
not brought to the notice specifically about
the shortage of funds. Naturally, the State
Governments have to make a provision in
their budget. As for the Central assistunce
in thc matter of providing funds etc 1
should say that there is no difficulty at

all.

st gawer wwi: ATE mEY o ¥ sy
wgede ¥ wawr § fF Tow ® T
¥ ¥ fawwr & fad wwerferar s
AHA AT KT F IV 9T WITH ATEIT
fasre ® @7 &) oma sgw ¥ fgmEm
3y fay qane 2, v qfefeafa a0t
R X WA g, AT, T SR
¥ wq wra Ao ¥ fod o gew awe
o wOA & (A owg w fafea
ardrer ¥mer AwA Y

SHRI ANNASAHEB P. SHINDF: We
have, in this country, including Madhya
Pradesh. hundred centres in farmers' train-
ing programme and Madhya Pradesh Gov-

ernment can avail of these facilities in
those programmes,

MAY 7, 1973

Oral Answers 16

Scheme for Exploring Underground
Water for Agricultural Purpose
+
*988. SHRI RANABAHADUR SINGH:

SHRI SHANKERRAQO SAVANT:

Will the Minister of AGRICULTURE
be pleased to state: -

(a) whether Government have taken any
decision to implement the scheme to explore
underground water and its use for agri-
cultural purposes, prepared by the State
Governments or have made any recommen-
dations for the implementation of the said
scheme by other Ministries;

(b) whether Government have found
scope for the extensive utilisation of under-
ground water in Madhya Pradesh; and

(c) if so. whether Madhya Pradesh Gov-
crnment huve sought Central aid for the
implementation of such schemes?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH): (a) to (c). A statement is
laid on the Table of the Sabha.

Statement

(a) to (c). Central Ground Water Board
(formetly E.T.0.) has been conducting
ground water surveys in the country right
from 1954-55. Theie 15 also a proposal
to give financial assistunce to States for
such surveys fiom 1973-74.

Central Giound Water Board has done
some survey i Narmeda river basin jn
Mudhya Piadesh Some surveys are also
being conducted by the Stute Ground
‘Water Directorate and about this infor-
mation is being collected from the State
Governments. At present, Central Ground
Water Board is executing a project for
the assessment of the ground water re-
sources of Narmeda river basin in Madhya
Piadesh und Gujarat. Results so far ob-
tuined arc  encowaging. This Project
started in 1971-72 would take about four
years to complete.
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For the development of ground water
resources, States are at  prescnl  getting
finance from the financing agencies like
AR.C., LDBS.. Commercial Bunks etc.
However. under EAPP, Madhya Pradesh
was given central assistance worth Rs. 91
lnkhs for public lift irrigation schemes,
Rs. 200 lakhs for pump-sets and Rs. 290
lakhs for enerpgisution of pumpsets.,

SHRI RANABAHADUR SINGH : Sii.
it is obvious fiom the statement that some
survey in Narmada river basin has been
done. May | ash the Mimster, whether
in view of the fact that Sonc i one of
the most backwind areas as regards irri-
gation. why has sUrvey not been done?

PROF. SHER SINGH: As 1 have al-
1eady stuted. in Narfhiada Basin, the Cen-
ual CGiround Water Board 18 making a
survey ond about 14,500 sg.k.m. in the
districts ol Hoshangabad, Jubbalpore and
Narasinggarh will be  covered by this
exploration.

SHRI RANARAHADUR SINGH: My
question has not been completely answered.
I hine ashed the minister to tell us why
the Sowe Basin has not heen surveyed,

PROF. SHFR SINGH : In  the hard-
rock areas, we e lahing up Betwa in the
yeur 1974-75. In Normada basin also we
are carrying out some exploratory works.
As tepards Sone basin. 1 have no infor-
mittion,

SHRI RANABAHADUR SINGH: My
wecond supplementary is this. It is obvi-
ous now thut this is the lost woild of Sir
Arthur Conan Doyle. Apart  from the
fact that there have heen no major irr-
gation projects in thiv region. no ground
wgiter survey scheme has been undertaken
for surveying the areas which will subse-
quently provide some water for irrigation
in this region. May T know that in view
of the delay incidental to the Sone dispute
concerning Bansaga: Dam, will the Minis-
ter be pleased to have the survey made
at an early date with a view to providing
irrigation facilitics there ?

13 LSS/73—3
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PROF. SHER SINGH : ‘lhe State Gov-
ernment, with its underground water
directorate i alse making some explora-
tions. We are also doing it at our level
with the help of the Central Ground
Water Board. 1 will write to the State
Giovernment pointing out the necessity of
exploration work in this area also.

SHRI SHANKLERRAO SAVANT: Part
(a) is for the whole of India. It has not
been fully answered. In which State has
the Central Ground Water Board carried
out exploration and does it expect suth-
cient amount of water that can be used
for agricultural purposes? What recom-
mendations have been made to the State
CGiovernments and how far is it economi-
cally fesible to pump up water to the
surface 7

PROF. SHER SINGH: It wil not be
possible for me to  give the State-wise
break-up But this woih on eaploratory
rubewells started in 1954-55 and by the
end of Maich, 1973, 999 exploratory tube-
wells, 209  observation  wells, 100 slim
holes and 1551 production tubewells have
been constructed by the Central Ground
Water Bomd in the various Suates.

SHRI ANANTRAO PATIL - As far as
exploration of  underground  water for
agricultural purposes is concerned, there s
diffcience of opinion between the Central
and State Governments. Long back, the
Geological Survey of India had undertahen
survey for underground  water but since
then conditions have changed. In the
dronght-affected States of Mahurashtra, the
State Government is prepured to advance
loans to the agriculturists for digging wells.
Whercas the survev undertahen long ago
had shown that water was not available,
actually water is availuble wherc wells are
dug. So, will the Central Government
have a new geological survey made in this
regard ?

PROF. SHER SINGH : In allgvial soil,
a lot of exploration work has already been
done. In hard rock arcas, we are taking
up some projects with the help of Canada,
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UNDP etc. in the southern States and in
Gujarat and Rajasthan. If it is necessary
to have another hydrological survey, we
will have it done.

SHRI G. VISWANATHAN : The minis-
ter said that the Central Ground Water
Board has been conducting suiveys from
1954-55. Apart from Narmada, what are
the other basins which have been taken
up & fur and with what 1esults ?

PROF. SHER SINGH: So far as river
basins are concerned. we have taken up
only Narmada.

SHRI G. VISWANATHAN: What
happening for the last 20 years then?

is

MR, SPFAKER: If you do not have
the names of those aieas, you can ash foi
notice.

THF MINISTER OF AGRICULTURE
(SHRI F. A AHMLD)* May | infoim the
House that apart from what is being done,
we have also a proposal to tahe up the
survey work in nver Betwu in Madhya
Pradesh ?

MR. SPFAKRFR Please send him the
specific reply us to whut are other areas
you have tahen up in the south

PROF. SHFR SINGH: Yes. Sir.

ot aw wgw 9 wsaw AL, &7 ow
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SHRT SAMAR GUHA: May | Lknow
whether it is o fact that even just two
years before the Central Ground Water
Board was a pait of the Geological Survey
of India, whether it is also a fact that
despite the opposition by the Minister of
Irrigation and other experts and the Public
Appointment Committee Report, the CGeo-
logical Survey of India has been dis-
membered and the Central Ground Water
Board hay been transfeired to the Agii-
cnliine Department and whether it v also
a fact that the office of the Cential Giound
Wiater Board has  been transferred from
Calcutta and, if o, whal are the reasons ?
Secondly. in the last Third Plan. Rs. 2,000
crores and in the Fowith Plan, Rs. 650
crores have been allotted for the utilisa-
tion ot underground water. I wamt to
hnow whether it is a fact that 90 per cent
of the money has gone to big farmer m
the private sector and not in the public
sector to the detriment of the interests
of the small farmer,

PROF. SHFR SINGH: The Central
Ground Water Board was never a pait of
the Geological Survey of India. In fact, the
Water Wing of the Geological Survey of
India has been merged recently with the
Central Ground Water Board and that is
because we wanted to have a unified con-
trol...

SHRI SAMAR GUHA: The Central
Ground Water Board was a part of the
Geological Survey of India.

PROF. SHER SINGH: It was never a
part of the Geological Survey of India. That
was an independent body. The Water Wing
of the Geological Survey of India has been
merged with the Central Ground Water
Board for a unified control.
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SHRI SAMAR GUHA : He has not ans-
wered the second part of my question.

MR. SPEAKER: I can't help it.

SHRI SAMAR GUHA: It is a very im-
portant part of my question. Rs. 2,000 crores
and Rs. 650 crores that have been allotted
for the utilisation of underground water
have gone to the big farmer . . .

MR. SPEAKER : If you know it yourself,
why do you ask the Minister? You are
only giving him the information.

SHRI SAMAR GUHA: Whether the
Government is going to change the policy.

PROF. SHER SINGH : 1 do not have any
definite information as to what percentage
has gone to the big furmer und  what
percentage has gone to the small farmer.
But for small and murginal farmer, we
have sturted special schemes under which
we give not only loan but subsidy also.

SHR1 SAMAR GUHA : He has not re-
plied . ..

MR. SPEAKER : No question of arpu-
ing.

SHRI SAMAR GUHA : | have got here
the experts committee report and | can show
you ....

MR. SPEAKER : You can write to me.
But don’t take the time of the House.

Designs for Cheap Houses

4989, SHRI D. D. DESAI: Will the
. Minister of WORKS AND HOUSING be
pleased to state :

(a) whether Government have examined
the various claims about designs for cheap
houses for different classes of people; and

(b) if so, whether Government have
finally selected any design and the cost and
other specifications of such designs?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
WORKS AND HOUSING (SHRI OM
MEHTA) : (a) Yes, Sir.

(b) Government do not consider it de-
sirable or feasible to select any design be-
cause of the varying climatic conditions,
sociul habits and varying costs of materials
at different places. However, attempts are
made to encourage the use of locally
availuble building materials and promote
the use of substitute materials.

SHRI D. D. DESAI : Housing is one of
the most important requirements and the
Government is pledged to provide cheap
houses by supply of indigenous raw mate-
rials and cheap designs required for build-
ing cheap houses. T want to know from
the hon. Minister whether they have fixed
any time schedule for identifying and deve-
loping the indigenous raw materials, set up
proper facilities for making the indigenous
raw materials available to the people and
providing cheap housing designs for diffe-
rent areas of the country and the cost at
which the houses would be availuble to
the public.

SHRI OM MEHTA : There are different
types of houses for both rural and urban
areas. lor the rural side we have 78
demonstration houses at various places.
People can go and see those houses
and then build their own houses. So
far as urbun areas are concerned. the
NBO is engaged in constructing dwel-
ling houses incorporating all the tech-
niques and materials which will help
in reducing the cost of construction.
Such a design is with us and very soon
some designs will be issued to the public.
By using such designs there will be a reduc-
tion of 14.5 per cent in cost as compared to
the conventional type of houses.

SHRI D. D. DESAl: I had nqneswld
for the scientific development of indi-
genous local raw materials and technology
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because the raw materials forms the princl-
pal component of housing cost. The second
is transport cost of raw materials. May 1
know whether such indigenous raw material
development has been completed?

SHRI OM MEHTA : The Central Build-
ing Research Institute is going to develop
some cheap raw material. We have sug-
pested to some State Governments that
they can use fly ash instead of cement and
they can use lime for making bricks. So,
we are constantly trying to find out substi-
tute materials in our reseaich institu-
tions.

SHRI R. V. SWAMINATHAN : May 1
know whether the Government is consider-
ing the construction of pre-fabricated
houses for providing cheap houses?

SHRI OM MEHTA : For building pre-
fabricated houses we have already got a
factory in Delhi. namely. the Hindustan
Housing Factory.
another factory in Maharashtra with the
collaboration of the Hindustan Houstne
Fuctory and Maharashtra Government.

Development of Satellite Port at Nhava-
Sheva Islund near Bombay

"990. SHRI VASANT SATHE : Wil
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether the Bombay Port Trust
have submitted u schetac to develop a satel-
Iite port at Nhava-Sheva Island near Bom-
bay to cope up with the increasing traffic:

(b} if so, the redeeming features of the
scheme proposed;

(c) whether Government have found the
proposal feasible; and

(d) the likelv time involved for clearance
of the proposal?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):

() Yes.
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(b) The scheme provides for three deep
water berths for handling fertilisers and
saw materials, sugar and ol cakes and
containers in tidal basin with mechanical
handling equipment and other facilities like
roads, railways, water and power supply
etc. The scheme is estimated to cost
Rs. 71.59 crores.

(c) and (d) It is being examined in
consultation with the Planning Commission,
Ministry of Finarice etc. Steps are being
taken to cxpedite the processing of the
proposal.

SHRI VASANT SATHE : 1 would like
to know from the hon. Minister when this
scheme was submitted to the Government
of India, and, secondly, in view of the im-
portance of such a deep sea port for hand-
ling fertilisers and other materials which
are so cssential to our country, how soon
are they going to have this proposal finalis-

SHRI RAJ BAHADUR : This tusk of
examination of the whole scheme was en-
tiusted to M/s Bortlin & Partners as far
bach as 1964, and they tool sover vears
to produce the rcport on the Master Plan
study: they submitted their report in 1971.
A team of research officers in the Trans-
port Wing was also simultincously set up
to study the traffic figures and their projec-
tions to justify the investment. There have
been fusther consultations, after the sub-
mission of this report, at Ministerial and
inter-Ministerial meetings in regard to these
traffic projections, specially in the light ot
the statistics or figures collected for the
years 1968—70. This has taken time. We
are ourselves trying to hurry this up as
best as we can

SHR1 SHANKER RAO SAVANT: Is
1t a fact that it will be a better port than
Bombay? Secondly, is it also true that,
for the fuller development of Bombay, this
port is absolutely necessary? Thirdly, has
the City Industrial Development Corpora-
tion been consulted as regards building of
roads and if so, what is their reaction?
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SHRI RAJ BAHADUR : There is no
question of this port being a better port.
The question is one of having a satellite
port near Bombay for large vessels drawing
deep draught, i.e. of 80,000 DWT to 100,000
DWT. Such a part is essential in view of
the nature of traffic and the traffic projec-
tions that we have at present.

Optimum Number of Tigers for Sanctuary

*991, SHRI D. P. TADFJA : Will the
Minister of AGRICULTURE be pleased to
state ©

(a) the optimum number of tigers thut
each of the tiger sanctuaries can hold; and

(b) the number of tigers proposed to be
kept in cach sanctuary by the end of the
Fifth Five Year Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHFR SINGH) : (a) The tiger sanctuanes
not being of same size aie likely to hold
diflerent population. The area population
ratio is one of the subjects of research and
knowledge on this is wanting.

(b) The population of tigers in a unit
area depends on the population of the prey.
If this prey-predator balance is disturbed
natural re-adjustment takes place. San-
<tuaries  being only part of large forest
areas the tigers distribute themselves in the
adjoining areas outside the sanctuary if the
prey population in the sanctuary goes down.
There is no proposal to keep the number of
tigers in the Sanctuaries at an artificial level
nor it is possible to do as the sanctuaries
are unfenced units. Our intention at pre-
sent is to make conditions congenial for
undisturbed breeding of both tigers and the
prey population inside the sanctuaries.

SHRI D. P, JADEJA: May I know if
any of the sanctuaries have reached the
optimum or near-optimum number and if
80, which are these sanctuaries? Also, if
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we are not uptodate in research and know-
ledge, what steps are being taken to deve-
lop this field?

PROF. SHER SINGH : In the absence
of any standard for optimum level, it is
very difficult to say in which sanctuary we
have reached the optimum level. We have
started the tiger project now. We have
taken up nine sanctuaries. There, we will
have rescarch in this aspect also.

SHRI D. P. JADEJA : Has there been
any offer or proposal or does Government
have any plan to develop a separate sanc-
tuary for the famous white tiger? Now
that the lion has been superseded by the
tiger as the national animal, do Govern-
ment have any scheme to decvelop tourism
by having scparate tiger safari scheme?

PROF. SHFR SINGH : The Ministry of
Tourism has set apart, 1 think, about
Rs. 50 million for this purpose of encourag-
ing wildlife tourism which includes sanc-
tuaries. There is no special allotment for
white tigers as such. Tigers include white
tigers also which can also be reared in
these sanctuaries,

SHRI S. M. BANERIJEE : 1 would like
to hnow that there was recently an experi-
ment in Calcutta where a Tigon, a cross-
breed of tiger and lion, was produced. It
was something unique for any country. I
would like to know whether further efforts
are being made to produce Tigons in this
country in various sanctuaries.

PROF. SHER SINGH : We have no such
proposal in our sunctuaries at present.

SHER N. K. P. SALVE : Are the Go-
vernment aware that this beantiful species
of carnivora is fast declining. The tigems
are declining very fast and only paper tigers
are going up. That is the malaise.
Though shooting of tiger 18 banned, bur
everyday it is being shot by dozens and
dozens and this species will be extinct one
day. May I, therefore, know of him whe-
ther he is serious about this business and
what effective steps is he going to take to
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ensure that all the jungles become sanc-
tuaries for this beautiful animal ?

PROF. SHER SINGH: In 1971 itself
the killing of tiger was banned and all the
States with tiger population are co-operating
now. We have taken up Project Tiger and
we are going to invest about Rs. 4 crores
In the next six years.
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SHRI SAMAR GUHA : Is it a fact that
the royal Bengal tiger which has attracted
the attention of not only India but all the
world over is going to be an extinct speci-
men of a beautiful animal ? T want to know
what is the latest estimated figure of the
royal Bengal tiger population in the Sun-
derbans area and what steps arc the Govern-
ment going to take to have some sanctuary
for the royal Bengal tiger ?

PROF. SHER SINGH: Sunderbans m
one of the nine sanctuaries which have
been taken up under this Tiger Project and
we are taking all care to see that the royal
Bengal tiger is not extinct.

SHRI VASANT SATHE : They should
van exports of tiger skins.

st acfey e qiR ;v wEY W
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SHRI VASANT SATHE :
exports I want to ask.

About skim
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PROF. SHER SINGH : There is a ban
on the export of tiger skin but so far not
on the internal trade,

SHR1 JAGANNATHRAO JOSHI : Intcr-
nal market should also be banned.

SHRI INDRAIJIT GUPTA : Now this
Project Tiger envisages creation of some
additional sanctuaries, But 1 would like
to know from the Minister whether it is
not u tact that in the existing wild life sanc-
tuaries of which there are several in our
country, there has been large-scale poaching
and ilegal killing of tigers and there are
also complaints that the machinerv of the
Chief Conservator of Forests Department
has been sometimes in collusion with some
of these poachers. I would like to know
whether the creation of additional sanctua-
ries by itself is going to solve the problem
or whether the Government has any scheme
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to re-organize the whole functioning of the
apparatus
Forests Department to see that
steps are taken to curb this poaching and
illegal hilling.

PROF. SHER SINGH:
passed thc Wild Life Act and it has been
accepted by many States.

ing it.
poaching etc of tiger is banned.

SHRI INDRAJIT GUPTA: I am not

asking that. 1 am asking about collusion

between the poachers and the Conservator

of Forests

MR SPEAKER : Have any steps been
taken to prevent collusion between the poa-
chers and the Forests Conservator staff—
that was his question.

PROF SHER SINGH: We are taking

up the matter with the State Governments.

SHRI N K P SALVE: It is extremely

ineffective.
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) Yes, Sir.

(b) The matter was enquired into by the
Food Corporation of India and found to
be incorrect.

(c) Does not arise,
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SHRI ANNASAHEB P. SHINDE : As
far as this specific news item 18 concerned,
oniginally 1t was published 1n Janasarra, a
Gujarati paper. The editor was taken to
the godown to chech the correctness or
othewise of the news item and he later on
clarified that it was found to be incorrect.

If there is any information which the
hon. Member has got, we will gladly look
into 1t.
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Re-sale of Entrance Tickets st Taj Mahal,
Red Fort and Fatehpur Sikrl, Agra

1993 SHRIMATI SAVITRI SHYAM
Will the Mimster of EDUCATION, SO-
CIAL WELFARF AND CULTURL be
pleased to state

(a) whether halves of the entranie ticket
at Tay Mahal Red Fort and Fatehpu
Sikrt at Apra are seldom issued 1o the visi-
tors by the (ate heepers

(b) whether ntact uchets are generally
returned by the gate heepers to the countcr
tor re sale to the visitors, and

(c) whether this has hecome a permanent
rachet which results 1n the losws of few
thousand 1upees pcr day to the Govern-
ment and if so the steps tahen o1 proposed
to be tahen to stop this rachetecning?

THE MINISTER OF FDUCATION
SOCIAL WF1TARL \ND CULTURE
(PROF 5 NURUI HASAN) (a) Halves
of the entranc tichets are 1cquired to be
given to the vivitors at the entrance gate
wnd all possible steps ale tahen to  en
force this rcquucment A notice board re
questing the wvisitors to demind the half
tichets and to 1etain them with  them
selves while going inside v cahibited at
the entrance where gate heepers chech and
collect the half-tickets

(b) and (c) Does not anse

st wfslt /o @t weRw A A
aasar fr wd fove vz %7 fafwer w12 foi
A & | 9 WA 9F AEY 4T | W G g 41 fr
we fexe fafqev &1 fad A A 9w | a7 ea-
qE AT R AN WA § W fwT I
g ¥ \ET IO qE WERm A aA
faar & 1

PROF S NURUL HASAN [u spite ot
the fact that there 15 a notice board saying
that visitors should ensure that they 1eceive
half tickets back, surprise chechs have been

warried out by superior officers of the cir
cle concerned and there have been two cases
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ot 1esale of tickets reported m 1969 @
result of which desciphsary action was
taken There was no case m 1971, In
1972 there was one case in Fatehpur-Sikri
und one cuse in Tay No case was reported
in 1973

WRITTEN ANSWERS TO QUESTIONS

Changes in Composition of Governing
Bodies of Culleges under University of
Delht

*981 SHRI N K SANGHI! Wil the
Minister of LDUCATION, SOCIAL WEL-
FARF AND CULTURE be pleased to
state

(a) whether the University of Delln 1s
considering to bring about some change in
the composition of the goveiming bodwes of
the Colleges

(b) whether the move s to cover only
the privately 1un Colleges or to lay down
general puinciples for all Colleges in  the
Capital and

(¢} the 1cacuon of the University tew
+hers the College minagement bodies and
the Umversity Grants ( ommission thereto’

FHF MINISTER OF EDUC ATION,
SOCIAI WF1FARE AND (C(ULTURE
(PROF § NURUI HASAN) (a) to (c)
The Fxecutive Councif of Delln U
versity has  appomnted a Commiltee to
examine all aspects of the governmance ot
Colleges The Committee has been deh-
betating on the various aspects of the matter
and its report 15 awaited.

Growing of Drought Resistant Jowar

*985 SHRI SARJOO PANDEY Wil
the Minister of AGRICULTURE be pleased
10 state

(a) whether areas now under the grip
of famine 1n the country are mostly Jowar
growing areas,

(b) whether the new high-yielding vart.-
ues of Jowar have been found to be drought
resistant,
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(¢) whether the new high-yielding varie-
ties were grown in less than onme million
acres out of 40 million acres under Jowar
cultivation; and

(d) if so, whether any steps are being
taken to grow these drought resistant varie-
ties of Jowar in other areas also?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHR!
ANNASAHEB P. SHINDE) : (a) Wide-
spread and unprecedented divught has
been experienced in States like Maha-
rashtra, Mysore, Andhra  Pradesh,
parts of Tamil Nadu, M. P.,, Gujarat and
Rajasthan where Jowar is popularly grown.

(b) The new hybrid varieties possess
better tolerance to grow under low moisture
conditions in the rainfed tracts.

(c) and (d) In the year 1971-72, the
high-yielding hybrids of Jowar were grown
on about 0.6% million hectares (1.72 million
acres) against the total area of 16.8 million
hectares (42 million acres). The anticipated
achievement during 1972-73 is 0.90 million
hectares (2.25 million acres). High-yielding
early maturing hybrids of Jowar are being
popularised among the farmers by demons-
trating their superiority in terms of yield
and tolerance to drought over locals under
national demonstrations, pilot projects and
in district trials etc.

Amount Spent on Chittorgarh Fort

*986. SHRI HAMENDRA SINGH BA-
NFRA : Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE be
pleased to state :

(a) how much amount was spent on |he
Chittorgarh Fort by the A
Department in the years 1971 and 1972;

(b) whether the “Fateh-Prakash™ build-
ing on the fort is lying vacant; and

(c) if so, what are the plans of the Go-
verament to utilize it?
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THE MINISTER, OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. §. NURUL HASAN) : (#) The
amounts of Rs. 18,420 and Rs. 55,375
were spent on the Chittorgarh Fort
during 1970-71 and 1971-72 respectively.

(b) and (c) No, Sir. The building
known as Fateh Prahash is not under the
control of the Survey. It is with the Govern-
ment of Rajusthan and is being used by
them for housing a museum.
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fm & o & oty sewfen ofemw W
sferdan

*994. St wwww ¥ : ¥y Gemiw wix
W Ral 9% amA ¥ $uT w6 fE -

(%) s wdm Ianfear afs FwrA
arwrT wawEE, 7 faeel & 92 fay fan
oAt ¥ wiAw stedewr wegA w1 foar
g a6
(&) = wwwre &1 A fawfonr e
" ST &1 fawe g, Wi afx g oA
o AF 7

frmfor wite s waft (st wirar R
wet) @ (%) o, &t

(=) #r gty wor & f5 v w owwy
T KT ATAT 6 AN A WIREG AR

Financial Aid for Sium Clearances in
Metropolitan Cities during Fifth Five
Year Plan

*995, SHRI S. M. BANERJEE : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) whether more financial aid has been
assured during the Fifth Five Year Plan to
the metropolitan cities like Kanpur, Bombay,
Calcutta, Madras, Delhi and Ahmedabad,
for slum clearances; and
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(b) if so, the amount sssured in each
case?

THE MINISTER OF WORKS AND
HOUSING (SHRI BHOLA PASWAN
SHASTRI) : (a) The pattern of financial
assistance during the Fifth Five Year Plan
is under the consideration of the Planning
Commission, as the Fifth Five Year Plan
has not yet been finalised.

(b) Does not arise.

Difficulties in implementation of Crash
Programme for Rural Employment

*996. SHRI S. A. MURUGANAN-
THAM : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) the difficulties experienced by the
State Governments and District adminis-
trations in implementing the crash scheme
for rural employment;

(b) whether these difficulties have been
overcome: and

(c) the latest position in regard to the
progress made by the scheme in different
States ?

THE MINISTER OF STATF IN THF
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) and (b) The States
experienced difficulties in hceping the ex-
penditure on supcrvisory stafl within 3 per
cent of the total outlay and limiting the
expenditure on materiuls to 20 per cent
of the total outluy. The limit of expendi-
ture on supervisory stal was raised from
3 per cent to § per cent and rthe overall
ratio of expenditure on materials was raised
to 30 per cent of the total outlay. Some
of the Stutes required additional road rollers
and railway wagons on priority basis. The
indigenous production of road rollers dur-
ing 1971-72 and 1972-73 wus much short
o tequirements. The matter was tahen up
with the Ministry of Heavy Industry which
is taking steps to increase production. The
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Ministry of Ruilways was also requested
to arrange for railway wagons on priority
basis.

(c) A Statement is laid on the Tabile of
the House. [Placed in Library. See No.
LT-4980/73.]

Abolition of Posts of Supervisors in Sugar
Factory and #ts effect on Prodaction of
Sugar

#997, SHRI GENDA SINGH : Will the
Minister of AGRICULTURE be pleased
to state :

(a) whether Government had appointed
supervisors for each sugar factory and now
the posts have been abolished; and

(b) whether this has affected the pro-
duction of sugar in each factory?

THE MINISTER OF STATE IN THF
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) (a) Government had
never appointed Supervisors in sngar fac-
tories. The reference is apparently to the
withdrawal in 1969, of the ‘Excise Inspec-
tors by the Ministry of Finance consequent
on the introduction of the self removal
procedure’.

tb) No, Sir,

Seminar on Indian Medicine and Homoeo-
pathy

~99§. SHR1 PURUSHOTTAM KAKOD-
KAR :

SHRI SHRIKISHAN MODI :

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to state :

‘ut) whether a Seminar on Indian Me-
dicine and Homoeopathy was held in New
Dclhi on the 10th February, 1973; and

tb) if so, the subjects discussed there-
at?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. KISKU) :
(a) and (b) Yes, Sir. A Seminar on
Indian Medicine, Homoeopathy and Yoga
was held in New Delhi from 10th Febru-
ary, 1973 to 13th February, 1973, under
the auspices of the Central Council for Re-
search in Indian Medicine and Homoeo-
pathy. Methodology of research, drug re-
search and clinical research on Indian Me-
dicine and Homoeopathy, research in Yoga,
literary research and History of Medicine
were the subjects discussed at the Seminar.

Difficulties being experienced after take-
over of Trade in Wheat
#0909, SHRI S. C. SAMANTA : Wil

the Minister of AGRICULTURE be
pleased to state :

(a) what are the difficulties being ex-
perienced by States in trading in wheat
after take-over; and

{(b) the steps talen to overcome them ?

THE MINISTER OF STATE IN THF
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) (a) and
(b) Despite the adverse propaganda
carried out by vested interests at some
places, the procurement of wheat in the
concerned States is picking up and it is
anticipated that the target would be
achieved. The State Governments/Admi-
nistrations have been advised to enforce
the control orders strictly and take suitable
action wherever necessary to resolve local
problems. Where necessary help and gui-
dance is rendered to the State Governments
by the Centre.

Moblie Dispensary for Medical Colleges

. In Mysore

*1000. SHRI C. K. JAFFER SHARIEF:
SHRI G. Y. KRISHNAN :

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to state :

(a) whether the State of Mysore has
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approached the Central Government to
attach a Mobile Dispensary to each of the
Medical Colleges located at Mysore, Hubli,
Bellary, Belgaum, Gulbarga, Manipal and
Devangere; and

(b) if so, the amount of money sanc-
tioned by Central Government for this pur-~
pose during the current year?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. KISKU) :
{a) Requests were received directly from

the three undermentioned medical col-
leges :—
(1) St. John Medical College, Banga-
lore.
(2) Kasturba Medical College, Mani-
pal.
(3) J. J. M. Medical College, Devan-
gere.

(b) The question of sanctioning any
amount by the Government of India for
the setting up of a Mobile Dispensary in
these colleges does not arise as the scheme
has not yet been extended to all medical
colleges,

Complaint against Aided Educational
Institution in ‘Vakada” Nellore, Andhra
Pradesh

9257. SHRI K. SURYANARAYANA :
Will the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE be
plecased to state :

(a) whether an M.L.A. in Andhra Pra-
desh has given recently a written complaint
regarding some frauds committed by the
Management of an aided educational insti-
tution in Vakada, Nellore District, Andhra
Pradesh to the Adviser of the Government
of Andhra Pradesh; and

(b) if sp, the naturc thercof and the
action taken by Government in this re-
gard ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SO-
ClIAL WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI D. P.
YADAV) : (a) and (b) Shri N. Srini-
vasul Reddy, M.L.A., addressed & letter
dated 6-6-1972 to the Superintendent of
Police, Vigilence Cell (CID), Hyderabad in
which he mude allegations of mal-practices
against the munagement of the group of
hostels and educational institutions being
run by the Harijan Vidyarthi Uddharaka
Sangham, Vakadu, Nellore District Andhra
Pradesh. The State Government has ap-
pointed Secretary, Education Department.
as Enquiry Officer to investigate the matter.

The allegations relating to the misappro-
priation of gift goods by the managing
committee of the Vakadu group of insti-
tutions hay been referred to the State Cri-
minal Investigation Department.

Encouragement to Magicluns

9258. SHRI RANABAHADUR SINGH:
Will the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE be
pleased to state :

(a) whethet Government of India have
diven Jany encouragement 1o magicians in
the country;

(b) whether Céntral Covernment gives
incentive to Indian Magicians by allowing
them to go to foreign countries ulso; and

(c) if so, the facts theicof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SO-
CIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D. P,
YADAV): (a) to (b). There is no
scheme with the Government of India for
<ncouraging magicians in the country or
for giving incentives to them for visiting
foreign countries,
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Concession to 8.C, & S.T. Students of
Central Schools in Maharashtra

9259. SHRI A. S. KASTURE : Will the
Minister of EDUCATION, SOCIAL WEL-
FARE AND CULTURE be plensed to
state

(a) the total number of Central and
Public Schools in Maharashira with their
places of location;

(b) the total number of students, class-
wise admitted in these schools during the
session 1972-73 with the number of stu-
dents belonging to Scheduled Castes/Tribes;
anl

(c) what are the concessions granted to
students belonging to Scheduled Castes/
Tribes in the matter of tuition fee, main-
tenance grant while admitting these stu-
dents ?

THF DEPUTY MINISTFR IN THE
MINISTRY OF EDUCATION AND SO-
CIAlLL. WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D. P.
YADAV) : (a) There are 17 Central
Schools and 3 Public Schools in Maha-
rashtra at the following places :

Cennral Schools

1. Ahmednagar

2 Ambarnath
Bhandara
. Colaba, Bombay
. Dehu Road
. Devlali
. LLT. Powat
. LN.S., Hamla
. Karanja
. Khadaukvasla
. Kirkee
. Lonavala
. Lohgaon
. Nagpur
15. Nasik Road Camp
16. S. C. Poona
17. Pulgaon Camp.

S v ® N aan e w
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Public Schools
1. Hansraj Morarji
Andheri, Bombay.
2. Sainik School, Satara.

3, Shri Shivaji Preparatory Military
School, Poona.

Public  School,

(b) In so far as Central Schools are con-
cerned, a statement is laid on the Table of
the House. [Placed in Library. See No.
LT-498/73.]

As regards Public Schools, information
is being collected and will be laid on the
Table of the Sabha.

(¢) In the Kendriya Vidyalayas education
is frec to all students including students
belonging to Scheduled Castes/Tribes up to
Class VIIL.  Tn respect of Classes IX to
X1, students belonging to Scheduled Castes/
Tribes arc exempt from payment of tui-
tion fees. No mantenance gramt is given
to any student. 1In thc matter of admission
the Rules provide for preference being to
the children of 8. C/S8. T. employees In
cach priority category, subject to their qua-
lifying the admission test.

As regards Poblic Schools. information
is being collected and will be luid on the
Table of the Sabha.

Concession to §.C. & S.T. Students of
Central Schoel in Tamil Nadu

9260. SHRI M. S. SIVASWAMY : will
the Minister of EDUCATION, SOCIAL
WFLFARE AND CULTURE be pleased
to state :

(a) thc total number of Central and
Public Schools in Tamil Nadu with their
places of location; and

fb) the concessions given to students
belonging to Scheduled Castes and Sche-
duled Tribes in such schools at the time of
odmissions or otherwise?
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THE DEPUTY MINISTER 1IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV) : (a) There are 10 Central
Schools and 2 Public Schools in Tamil
Nadu at the following places :

Central Schools

. Air Force Station, Avadi
. Madurai

. Coimbatore

. Tambaram

. Gill Nagar, Madras

. Tiruchirapalli

LLT., Madras

. Heavy Vehicles Factory.
Avadi.

9. Kalpakkam
10. Minambakkam.

R A

Public Schools

1. Lawrence School. Lovedule (Nilgiris).
2. Sainik Schools, Amravathinagar.

{b) The rules of admision to the Ken-
driya Vidyalayas provide foi preference
being given to the children of SC./S.T.
employees in each priority category, subject
to their qualifying the admission test
Besides, they are also excmpted from pay-
ment of tuition fees.

As regards public schools, the Lawrence
School. Lovedale do not give any special
concessions to the Students admitted to the
Schools. Regarding Sainik School. Amra-
vathinagar, admission is made strictly ac-
cording to the order of merit. However,
all Scheduled Castes/Scheduled Tribes bovs
who have qualified in the entrunce exami-
nation are admitted irrespective of their
position in the order of merit. Also, it
has been decided with effect from 1973-74
all Scheduled Castes/Scheduled Tribes
boys who fail by 7 marks in two subjects
out of four subjects will be declared eli-
gible for admission provided they pass in
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the aggregate. The Scheduled Castes/
Scheduled Tribes boys who arc admitted
to the Sainik School are also entitled to
scholarships subject to the conditions laid
«own regarding income limits of the
parents of the boys etc., in the scholarships
scheme of the Central and State Gov-
ernmnts,

Development of Major/Mimor Ports

9261. SHRI M. §S. SIVASWAMY :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state the fur-
ther progress made in developing the major
and minor ports, port-wise, in the country
upto the 31st Maich, 19737

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
A biriel descripion of the progress of
major ‘minoi poits, port-wise upto 3lst
Murch, 1973 is given below ‘—

d. MAJOR PORTS
1. Calcutia

The constructton of the New Dock
System at Haldia to supplement the faci-
Tities at Calcutta so as to cater deep drau-
ghted vessels is in progress and is expected
to be completed and hrought into commis-
sion by the end of 1973/carly 1974,

The Ore and Coal Loading Plants to be
installed in Haldia Doch are expected 1o be
«delivered by the end of 1973.74.

An Lstuarian Dredger for undertaking
intensive dredging in the Haldia Channel
is ewpected to be delivered in 1975.

2, Bombay

The main Marine Works under the
Dock Expansion and Ballard Pier Exten-
sion scheme have been completed. With

this, eight berths have been added to the
Port.

For the Nhava-Sheva Project, steps
have been taken to initiate action for ac-
\quisition of land at Nhava-Sheva. The
Marine Harbour Channel has becn deepen-
ed to 33 ft. below chart datum for deep
Jdraughted vessels.
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3. Madras

The construction of Outer Dock has
almost been completed and the oil berth
has been put into commission oa 15th
September, 1972. The work relating to a
small portion of Eastern Breakwater and
the reclamation and completion of North-
ern Bund is in progress. A Trailer Suction
Dredger “Coleroon” constructed by M fs.
Garden Reach Workshops arrived at the
port on the 2nd January, 1973. Two
tankers ‘Jawaharlal Nehru' and ‘Lai Baha-
dur Shastri' were received by the port on
the 4th February, 1973.

4, Visakhapatnam

The construction of the Quter Harbour
capable of handling ore carriers of the
size of 100,000 DWT initially and 200,000
DWT ultimately is in progress and is ex-
pected to be completed by May. 1974,

5. Kandla

The construction of two addional cargo
berths has been tahen up. The work of
super-structures with allied works and cons-
truction of diaphragm has been completed.
The berth is expected to be completed by
the end of December, 1973. The work
relating to modification to Oil letty is n
progress and is expected to be completed
by December, 1973,

6. Mormuguo

Orders for 3 stackers, 2 shiploaders and
two bucket wheel reclaimers and a con-
veying system have been pluced on
MAMC.

Steps are being taken to provide 33
draught approach and deep anchorage for
handling of Phosphoric Acid tankers of
Zumi Agro Chemicals.

7. Paradip

The Port with its existing facilities, is
capable of handling 2 million tonnes of
iron ore per annum. An additional re-
claimer is being installed to improve the
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handling capacity of the plant. The cons-
truction of a geperal cargo berth is in pro-
gress. Steps are being taken to complete
the port railway system expeditiously,

8. Maungalore Harbour Projecr

While vwious other works have pro-
piessed satisfactonily, the major civil cons-
truction worhks relating to dredging and
reclamation lagged behind owing to non-
delivery of a cutter suction dredger ordered
m October, 1969 on the Garden Reach
Workshops. The dredger which was ex-
pected to be delivered in April, 1971, was
delivered in September, 1972. The dredger
has started working in the port alongwith
a Midget dredger. It is evpected that the
port will be opened for limited service by
December, 1973 and commissioned fully
by mid 1974,

Y. Tuticorin Harbour Project

The Project envisages provision of lour
alongside beiths. While shore works have
been almost completed, the off shore works
1elating to construction of the South Break-
water. the North Breahwater. Wharf wall,
Dredging etc. have not progressed fast
because of some difficulties faced by the
contractor. ‘They ure being resolved.

I. MINOR PORTS

The executive responsibility for the deve-
lopment of minor ports vests in the State
Government concerned. The Government
of India renders technical assistance to the
State Governments for the development of
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minor ports, wherever ashed for or when
considered necessary and also give finan-
cial assistunee in the form of long term
louns for the execution of the develop-
mental schemes rclating to the minor poits
included m the Centrally Sponsored
Schemes during the Fourth Five-Year
Plan.

A statement showing the ports included
in the Centrally Sponsored Scheme, their
allocation in the Fourth Five-Year Plan.
the amount released year-wise is laid om
the Tuble of the House. [Placed in Lilnarv.
See No. LT-4982/73.]
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Provision of Power in D.D.A. Flats,
Pankha Road, New Delhl

9264. SHRI PARTAP SINGH Wwill
the Minister of WORKS AND HOUSING

be pleased to state :

(a) whether power has not so far been
provided in the D.D.A. Flats, Pankha
Road, particularly Pocket No. 14, New
Delhi, thus causing considerable inconve-
nience to the allottees; and

(b) if so, the reasons therefor and the
time by which it is likely to be provided ”

THE MINISTER OF STATL IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
WORKS AND HOUSING (SHRI OM
MEHTA) : (a) No, Sir. Electric supply
is being given to the various flats in
Pankha Road, including those in Pocket
No. 14, where the Delhi Electric Supply
Undertaling has already completed general
electrification works.

(b) Does not arise.

Drinking Water Facility in Orissa

9265. SHRI GIRIDHAR GOMANGO :
Will the Minister of WORKS AND HOUS-
ING be pleased to state :

(a) whether most of the tribal villages,
small towns in Koraput District, Ganjam
Agency and other Districts of Orissa has
not drinking water facility;

(b) if so, the steps taken by Govern-
ment in this direction; and

(c) the programmes to be extended in
the Fifth Plan by the Government of India,
purticularly in the backward States ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
WORKS AND HOUSING (SHR1 OM
MEHTA) : (a) to (¢c). The information
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is being collected from the State Govern-
ment and will be laid on the Table of the

Sabha.

Unauthorised Constroction in South Dethi
Colonfes

9266. SHRI BIRENDER SINGH RAO:
Will the Minister of WORKS AND HOUS-
ING be pleased to state :

(a) whether some Government enip-
loyees of South Delhi colonies have cons-
tructed temporary unauthorised constiuc-
tion at the back side of their quarters,
due to the fact that they were feeling great
difficulty to accommodate their family
members in that quarter which is below to
their entitled type;

(b) whether CPWD Enquiry Offices of
the respective colonies are periodically sub-
mitting statement of such wunauthorised
conclruction to the Directorate of Estates,
New Dclhi;

(c) whether some official recently visited
such unauthorised construction in a South
Delh: colony, and in spite of the fact that
there werc unauthorised construction In
most of thc quarters. action against only
one was initiated; and

(d) if so, what were the reasons for
such discrimination and what action Co-
vernment piopo~c 1o take to allot thxse
employees their entitle type quarters?

THE MINISTER OF STATE IN 'THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
WORKS AND HOUSING (SHRI OM
MEHTA): (a) and (b). Unauthorised
constructions in or outside quarters in some
colonies administered by the Directorate of
Estates and located in South Delhi have
been reported in some cases but not be-
cause of inadeguate accommodation.

(c) Yes, Sir. The inspection was done
only in one case on receipt of a specitic
complaint that the allottee was using the
quarter for commercial purposes and had
constructed two hutments on the back side
of the guarter for living purposes.
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(d) The question of discrimination does
not arise, particularly for the reason that
necessary enquiries were made in the case
referred to in Part (c) above on the basis
of a specific complaint. Officers in occu-
pation of lower type of accommodation are
given allotments in their entitled types in
iheir turn.

Termination of Services of Junior Depot
Assistants of Delhl Milk Scheme

9267, DR. H. P. SHARMA : Will the
Minister of AGRICULTURE be pleased
1o state :

(a) the number of cases wneie Junior
Depot Assistant working in various Milk
Boouths under the Delhi Milk Scheme re-
ported against their senior Depot Assistant
through A.M.D.O. of Delhi Milk Scheme
for unseuling of milk bottles and were re-
moved from service in the month of Octo-
ber. 1972 us a result thereor. the iea-
sons for removing Junior Depot Assistants
in such cases.

(b) whether any representations have
since been received by the Government and
the Delhi Milk Scheme authonty through
Members of Parliament against the termi-
nation of service of Tumor Depot Assis-
tants;

(c) if vo. the facts theicof: and

(d) whether Government piopose to
reinstate these lunior Depot Assistants who
helped in stopping these irregulurities und
catching the culpiits 1ed handed ?

THE MINISTFR OF STATF IN THF
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) No such complaints
were reccived from Junmior Depot Agents
against their Senior Depot Agents which
resulted in removal fiom service of botb
during October, 1972,

fb) Yes. One representation from a
depot ugent was received by Delhi Milk
Scheme through a Member of Parliament
for restoration of his agency.
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(c) The depot agent concerned rcpre-
sented that his Agency was terminated after
he had complained against his senior depot
agent for tampering with milk bottles be-
fore sale. On investigation, it was found
that there was no complaint from the depot
ngent but a complaint had been received
from a member of the public about sale
of milk in tampered seals from Depot
No. 849. The Delhi Milk Scheme officials
collected sample bottles from the depot
certified by the depot agent himself as
containing  standardised milk which, on
laboratoty test, was found to contain toned
milk. The agency of the depot agent was,
therefore, cancelled. As the complaint was
found correct on verification, the agency
could not be restored.

(d) Does not arise in view of reply to
part (a) of the question.

Biography of Late Mebr Chand Muahajan

9268. SHRI R. V. BADE : Will the
Mimister of EDUCATION, SOCIAL WEL-
FARE AND CULTURE be pleased to
state

(a) whether  Government piopose to
prepare biogiaphical sketch of Late Mehr
Chand Mahajan, Fx-Chief Justice of India
through any of its agencies such as Sahitya
Aludemi or Publication Division; and

(b) 1l so, the facts thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SO-
CIAL. WELLFARE AND IN THE Dl
PARTMLNT OF CULTURE (SHRI D. P,
YADAY) : (a) No, Sir.

(b) Dous not arise.

List of Selection Grade Teachers for
Delhi Schools

9269. SHR1 LILADHAR KOTOKI :
Will the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE be
pleased to refer to the reply given to
part (d) of Unstarred Question No. 6997
on the 16th April, 1973 regarding Selec-
tion Grade to T. G. Teachers and P, G.
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‘Teachers of Delthi Municipal Corporation
Schools and state :

ta) whether the list of T. G. Teachers
(both male and female) who are cligible
to get Selection Grade has since been fina-
lized: and

tb) if not, the likely time by which
such a list would be finalized ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SO-
CIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI1 D. P.
YADAV) : (a) No, Sir.

(b) About three months.

Fall in Food Production in Mysore

9270. SHRI K. MALLANNA : Will the
Minlster of AGRICULTURE be pleased
to uate :

(a) whether thcre has been any reduc-
tion in the production of food in Mysore;
and

th) if so, to what extent ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) and
{b). Estimates of production of food-
grains for 1972-73 have not yet become
available.  However, due to unfavourable
weather conditions in many parts of the
State during the kharif season, proiuction
is reported to have received a setback.
During 1969-70 to 1971-72, however, pro-
duction of foodgrains in Mysore has shown
some increase as will be secn from the
following figures :—

Lstimates of foodgrain production
(in thousand tonnes)

1968-69 5,049
1969-70 5.891
1970-71 5,962
1971-72 6,064
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Assistance to Vedic Scholars and their
Familles

9271. SHRT KUSHOK BAKULA : Wil
the Minister of EDUCATION. SOCIAL
WELFARE AND CULTURE be pleased
to state :

(1) whether Akhil Bhartiya Veda
Vidwat Sammelan has ashed the Govern-
ment for support and assistance for the
Vedic scholars and their families;

(b) the reaction of Government there-
to;

(c) whether Government alsu propose
to finance the project “Who's who in Vedas
in Tndia” giving details of Veda pandits in
the country; and

(d) what other meusures are proposed
for popularising the Vedas in India and
ubroad ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SO-
CIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D. P.
YADAV) : (a) No, Sir.

(b) Does not arise.

{c) A proposal has been r2ceived and
it is being examined.

(d) The Kendriya Sanshrit Vidyapeetha,
Tirupati, has undertaken the work of build-
ing up a tape-record archive of Vedic
recitation. The Kauthama Shakha of Sama
Veda, has already been tape-recorded.
The All India Radio has also tape-recorded
a large portion of the Vedas. Grants are
being given to Voluntary Sansknt Organt-
stations and State (iovernments for preser-
vation of Vedic Studies. An Annual Vedic
Convention is held under the auspices of
the Ministry of Education and Social Wel-
fare, in which Vedic scholars from all over
the country participated. One such Conven-
tion was also arranged on the occasion
of the International Sanskrit Conference,
held in New Delhi in March, 1972 in
order to familiarise scholars from all over
the world with the uninterrupted tradition
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of Vedic recitation. It is also proposed to
include a scheme for providing further in-
centives to Vedic scholars in the 5th Five
Year Plan.

Trend in arrivals of Wheéat and other

Foodgrains in Mandis

9272, SHRI K. MALLANNA : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether recent trends in the arrival
of wheat and other foodgrains in mandis
vontinued to be disheartening;

(b) if so, the details of wheat activities t
various miandis in the country;

(¢) whether Government also propose to
import wheat to make it available to thz
consumers at cheap rates; and

(d) what measures are proposed 10
frustrate the opponents and make the grain
trade take over a success?

THE MINISTER OF STATE
MINISTRY OF AGRICULTURE
ANNASAHEB P. SHINDE): (a) and (b):
‘The arrivals of wheat in market during
1973-74 are generally higher as compared
to the arrivals of wheat in the correspond-
ing period of 1972-73.

IN THE
(SHRI

I'he total market arrival of rice, bajra,
maize and gram in the seiected markets of
the country. which in March, 1973 were
higher than those recorded during the same*
month last year, became lower in the first
week of April. However, the market
arrivals of Jowar continued to be higher.

{c) No import of wheat apart from the
guuniity already decided, is contemplated
ior the present.

{¢) Instructions have becn issued to the
authorities concerned to tzke suitable action
1 the event of cobsiructions being placed in
the impiementations of the policy of take-
uver of whoiesale trade in wheat.
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Development of a  Large Centril shecp
breeding farm at Fatehpur Sikar (Rajasthan)

9274. DR. H. P. SHARMA : Will the
Minister of AGRICULTURE be pleased
1o state :

(a) whether Government had forwarded
the scheme for development of a Large
Central Sheep Breeding Farm near Fateh-
pur in District Sikar, Rajasthan, envisaging
a massive cross-breeding programme for
sheep to the World Bank for securing
financial assistance;

(b) if so, the extent and nature of aid
sought from the World Bank and the
Isank’s response thereto; and

fc) the progress so far made with regard
to establishment of the farm?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH): () Yes, Sir. The State
Government have submitted a scheme for
a Large Centrally Sponsored Sheep Brecd-
ing Farm near Fatehpur, district, Sikar
{Rajasthan). This farm will be utlised
for a large programme of cross-breeding
and upgrading of sheep in Rajasthan,
Separately, on the proposal of the State
Ciovt., a project for cross-breeding of <heep
on an intensive scale has been presented to
the World Bank by the Government of
India for assistance. The above furm will
form a part of this project.

(b) The outlay proposed by the 3taic
CGovernment on the intensive shecp develop-
ment project presented to the World Bank
is Rs. 93 million. Recently, a Mission of
the World Bank visited Rajasthan in this
connection. The World Bank appears tv
be enthusiastic about financing <heep and
cattle projects in the country generally.
Their specific response to the above project
is, however, not yet available.

{c) The scheme for the establishment of
The Centrully Sponsored Farm iy under
consideration of the Government of India.

Development of a Safe Chemical Con-
traceptive for Males

9275 DR. H. P. SHARMA: Wil the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) whether Dr. M. R. N. Prasad and
other scientists at work at the Delln
University have developed a  safe
<hemical contraceptive for males namely
Cyproterone Acetate which has been suc-
cessfully tested on animals in  West
Germany and has also attracted the
attention of W.H.O. for being tested on
human beings;

(b) if so, the results of the tests; if any,
carried out by Government and other
agencies with regard to its use and
effectiveness as a contraceptive; and

(c) the further steps being taken to estab-
lish its safety against side effects and
effectiveness as a contraceptive?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND EAMILY
PLANNING (SHRI A. K. KISKU): (a)
Dr. M. R. N. Prasad and his colleagues at
the Delhi University with the support of the
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Ministry of Health and  Family
Planning, Indian Council of Medical
Research and Furd Foundation have

demonstrated that Cyproteione Acetate can
produce reversible sterility in male rats.

Government do not have any intormu-
tion that this has been tested successfully
on animals in West Germany.

The World Health  Organisation has
selected two Centres for clinical studic,
with this drug—one in West Germany and
another in India, at the National Institute
of Family Plunning, New Delhi.

(b) Clinical studies at the National
Institute of Family Planning have not been
started as yetl.

(¢) Pending the results of the clinical
trials, this question does not arise.

Three-Languages Formula at Primary
School Stage

9276. SHRI DHARAMRAO AFZAL-
PURKAR : Will the Minister of EDUCA-
TION. SOCIAL WELFARE AND
CULTURE be pleased to state :

(a) the names of the States in which
three-language formula is being carried in
the country at the primary schools; and

{(b) whether Government have received
report in this connection from the States,
and if so, the outline thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) The three-lunguage
formulz is applicable to the middle and
secondary school stages and not to the
primary stage (Classes 1—V) where normaily
only one and sometimes two langunges are
tanght.

{b) Does not arise.
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D.T.C. Bus Service from Janakpuri

9277. SHRI DEBENDRA NATH
MAHATA: Will the Minister of
SHIPPING AND TRANSPORT be pleased
to state:

(2) whether the biggest residential colony
of the Delhi Development Authority,
namely, Janakpuri -(Pankha Road Residen-
tinl Scheme) does mot have any direct bus
service with importunt offices, residential
centres such as Ramukrishnapuram-Safdar-
jung Complex and Indraprustha Estate;

(b) whether ewsn the existing limited
routes are inudequate for the sprawling
colony;

(c) whether any representations have
been received from the Residents Welfare
Association in this regard; and

(d) if so. what action has been taken by
Government to meet the present public
transport demands of the residents?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI M. B. RANA): (1) to (d). It
is « fuct that there are no direct bus routes
connecting  Janakpuri with Ramakrishna-
puram-Safdarjung  Complex. Indraprastha
Estate, etc.  Representations have been re-
ceived from the residents of the Colony for
provision of such direct services. The
present fleet position of the Delhi Truns
port Corporation does not permit it to
introduce, at this stage, direct bus services
from the Colony to the above places.
Such inter-connecting or direct services can
progressively be provided with the augmen-
tation of the fleet position of the Corpora-
tion, for which all possible efforts are being
made

Allotment of D.D.A. Flats /Plots

9278. SHRI PANNA LAL BARUPAL:
Will the Minister of WORKS AND
HOUSING be pleased to refer to the reply
given to Starred Question No. 482 oh the
18th December, 1972 and state :

(a)} whether the people living outside
“elhi arc eligible for aflotment of D.D.A.
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flats and plots, whereas three persons
owning jointly a house built on 200 square
yards are not cligible for allotment of
D.D.A. plots and for registration of flats;
if so, the reasons for such a discrimination
especially when each of the three persons
has ownership rights over only one-third of
the house i.e. only 66 square yards; and

(b) the stcps taken or proposed to Dbe
taken to allow even the persons jointly
owning & house and having ownership
rights over only 75 sq. yds. or less to
register their names for purchase of flats
or plots?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF

WORKS AND HOUSING (SHR1I OM
MEHTA): (2) Yes, Sir.
(b) The matter is proposed to be

examined further.

Agricultural Fixed Wing Aircraft trom
Forelgn Countries

9279. SHRI D. K. PANDA : Will the
Minister of AGRICULTURE be plezsed to
refer to the reply given to  Unstarred
Question No. 6556 on the 9th April. 1973
regarding numbers of vgricultural wircraft
for aeriul spray on crops of Rabi and
Kharif scasons and state:

(a) the number of  agricultural fixed
wing aircraft to be imported;

(b) whether the purchases will be from
hard or soft currency arcas; and

tc) if it is proposed lo import such air-
craft from hard currency areas the reasons.
for such purchase vis-o-vis purchnse of

fixed wing aircraft from soft currency
areas?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) to (c).
9 Fixed Wing Aircraft are being imported
from Yugoslavia. There is also a proposal
under consideration to import 30 Fixed
Wing  Afrtraft undfer the Internationsif
Development Associstion credit. '
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Development of Drinking Water facilities
in Adivasi Areas of Madhya Pradesh

9280. SHRI R. V. BADE:
SHRI HUKAM CHAND
KACHWAL:

Will the Minister of WORKS AND
HOUSING be pleased to state:

{a) whether any schemec has been re-
ceived trom M.P. Government regarding
development of drinking water :n Tribal
meas of Jhabua, Dhar, Surguja, Mandla
and Bastar Districts of M.P.;

(b) if so, whether the scheme has been
sanctioned; and

(c) if not sanctioned as yet. ~hen will it
be sunctioned?

THE MINISTER OF STATE IN THE
DFPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
WORKS AND HOUSING (SHRI OM
MFHTA) (u) to (c) The subject-matter
concerns the Ministry of Home Affairs
That Ministry is collecting the infoimation
for luying it on the Table of the Sabha.

More aid for Family Planning Scheme
owing to Density of Population in

Kerala
9281 SHR!I RAMCHANDRAN KAD-
ANNAPPALLI® Will the Minister of

HFALTH AND FAMILY PLANNING
be pleased to state whether Government
propose fo allot more aid to the State
Covernment of Kerala for the successful
implementation of the Family Planning
Scheme owing to the present density of
the population®

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLLANNING (SHRI A. K. KISKU): No.
The allocations for the Family Planning
Programme to the State Governments are
made on the basis of performance and the
development of infrastructure in each State
und not on the basis ef the density of
population.
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Amount for National Highways in Kerala

9282. SHRI RAMACHANDRAN
KADANNAPPALLI: Will the Minister of
SHIPPING AND TRANSPORT be pleased
to stute the amount allotted for the
National Highways in Kerala State for the
years 1972-73 and 1973-74 and also the
expenditure incurred so far?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI M. B. RANA): Bused on the
final requirements intimated by the State
Government, an amount of Rs 355 lakhs
was allotted during 1972-73 for the
National Highways (Original) works in
Kerala.  Besides this, an amount of
Rs 49,74 lakhs was allotted for mainte-
nance and repairs of National Highways in
the Stute during the same yeai. Against
this, the State (Government has reported an
expenditure of Rs. 385.72 lakhs upto
March, 1973 on onginal works and Rs.
2162 lakhs upto February, 1973 on
maintenance and repairs works.

2. Subject to vote by Purliament, a pro-
v sion of Ry 322 lakhs hus been suggested
fur the Nutional Highways (Origina') works
in Keiala during 1973-74.  In addition,
for oidinary repairn and renewals of
N.tional Highways a sum of Rs. 31.60
lakhs has been suggested Funds are also
mude availoble to the State for special re-
pairs., flood damage repairs etc., depending
uron the actual requirements. No expendi-
twwe has so far been reported by the State
Government against this.

Expenditare of Anmivetsary celebration of

Independence
9283 SHRI SAROJ MUKHERIEE:
Will the Minister of EDUCATION,

SOCIAL WELFARE AND CULTURE be
pleased to state:

(a) whether a certain amount of money
har so far been spent for the Cultvral
functions during the celebration of 25th
Anniversary of ledian Independence;



63 Written Answers

(b) it so, State-wise, break-up rle'arding
the amount pard to the organisations and
individual artistes;

\c) the names of organisations and indi-
viduals trom West Bengal who were invited
to pertorm cultural functions in Red Fort,
Delhi during the anmversary celebration
and causes for selecting these organisations
snd individuals for the purpose; and

(d) whether the Ministry or the depart-
ment advised the executives not to invite
any talent from the organisations related
to opposition parties and to invite only the
Calcutta Youth Choir, if so, reasons there-
tor, and the result of such procedure as
regards the appreciation by the audience
of the performances of the organisations
nvited?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELTARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV) : (a) Yes, Sir.

(b) Details are given in stutement laid on
the Table of the House. |Placed in Library.
See No. 11—4984/73.]

(c) (i) The Little Pecople’s Theatre,
Calcutta, presented a plav entitled “Tota”
or the “Greased Cartridge™ which depicted
the freedom suuggle in Delhi in 1857,

(ii) The Calcutta Youth Choir presented
a programme of songs of the INA and
other patriotic songs, and mass songs and
dances of India.

" Since the cultural Festival was organised
in the context of the 25th Anniversary of
India's Independence, these two programmes
were considered most uppiopriate for the
occasion.

(d) No such advice was given.

Since the r1in object of the Festival was
to present the best cultural talent in the
country in classical music and dance of
North and South India on the occasion of
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25th anniversary of India’s inde-
pendence, the selection of articles was
sade solely on the basis of professional
status and the appropriateness of the items
presented. The occasion wis also used to

present patriotic songs and plays.

the

Press reports and letters received would
indicate that the festival was generully
uppreciated, especially as a fint effort of
ns kind to present the best of classicul
wmuoeic and dance to the masses,

Multiplicity of Authority in a
Metropolitan City

9284, SHRI M. S. SANJEEVI RAO:
Will the Minister of WORKS AND
HOUSING be pleased to state:

{a) whcther any steps have been taken by
Government in regard to multiplicity of
authority in a metropolitan city which is
causing serious impediment to its growth
and proper development as stressed by Dr.
Manzoor Alam of Osmunia University on
29th March, 1973 in New Delhi;

{b) if so. the main points thereof; and

(c) the steps tahen by Goveinment to
have a single authority responsible for all
1ound development?

THE MINISTER OF STATE IN THE
DEPARTMFNT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
WORKS AND HOUSING (SHR1 OM
MEHTA) : (a) to (c). As the subject of
Urban Development is in the State sector,
State Governments are responsible for
taking suitable action for the proper
development of metropolitan cities.  The
need for the setting up of statutory develop-
ment authorities for large and growing
towny was, however, stressed in the
Uanference of State Ministers of Housing,
Town Planning and Urban
held in July, 1972 and the State Govern-
ments have been requested to initiate action
:or the implementation of this recommenda-
101,
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Forelgn Exchange Eamings by the
Export of Sugar

9285. KUMARI KAMLA KUMARI:
“Will the Minister of AGRICULTURE be
pleased to state :

(a) the total foreign exchange earned by
the export of sugar during the years 1971
and 1972;

65

(b) the expected foreign exchange to be
warned by the export of sugar during the
years 1973 to 1975;

(c) whether the earnings of foreign
exchange by sugar exports will decline in
the years 1973 to 1975; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH): (a) The icquired informa-
tion is as under :—

Yeur Total Foreign Exchange
earnings (Rs./Crores)

1971 315

1972 12.5

(b) to (d). Sugar exports during 1973
arc cxpected to yield foreign exchange
carnings of about Rs. 12.5 crores. Foreign
exchange earnings on the export of sugar in
1974 and 1975 will depend upon the
<uantity to be exported during those years
and the world sugar prices prevailing then.

Enforcement of Quality Control on
Drugs

9286. SHRI SAT PAL KAPUR: Wil
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) whether Government have taken a
decision to enforce quality control on drugs
and to control the prices of essential drugs
and if so, the main features thereof; and

(b) whether any commission has been
appointed to enquire into the question of
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drug adulteration, substandard drugs and the
drug prices and if so, the composition and
terms and reference of the commission?

THE DEPUTY MINISTER IN TIE
MINISTRY OF HEALTH AND FAMIlY
PLANNING (SHRI A. K. KISKU): (a)
Provisions for enforcing quality control of
drugs already exist under the Drugs and
Cosmetics Act, 1940 and the rules framed
thereunder in 1945. The Drugs Standard
Control Organisation at the Centre and in
the States exercises control over the quality
ot drugs imported into or manufactured,
distributed and sold in the country.

‘T'he Drugs (Prices Control) Order, 1970
regulates the prices of all drugs and formu-
lations. Under this Order. the selling prices
of certain essential bulk drugs have been
fixed. The Order also prescribes morms
for fixing the consumer prices of drugs and
manufacturers are not permitted to increase
the selling prices without prior approval of
the (overnment.

(b) Three Committees hud earlier studre-!
the impact of quality control measures in
respect of drugs and have made recommen-
dations.  Regarding prices, a Working
Group under the Chairman, Bureau of
Industrial Costs and Prices has examined the
cost stiucture of another 25 bulk drugs
and the norms of conversion and packing
charges and their report is under considera-
tion in the Ministry of Petroleum and
Chemicals.  Besides this, the question of
setting up of an Expert Committee to look
into the various aspecis of the drug indus-
try is also under consideration in the
Ministry of Petroleum and Chemicals.
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(w) ot afr
Introduction of Long Route on Inicr-State

Transport

Y28R. SHRI SHYAM SUNDFR MOHA-
PATRA - Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) whether CGovernment have any ptan
for introduction of long route on Intei-
State Transport: amd

(b) if so0, the broad outlines thereof?

THE MINISTLR OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI M. B. RANA): (a) and (b).
The Honourable Member is presumably
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referring to the zonal permit schemes for
movement of goods vehicles on long dis-
tunce inter-State routes. The Inter-State
‘[ransport Commission have initiated five
zonal schemes. viz., Southern, Western,
Northern, Eastern and Central, for tree
movement of goods vehicles on loag dis-
tance infer-State routes, on the basis of
payment of tax at a single point and with-
wul counter signutures on the permits of
the vehicles.

The hioad outlines of these schemes are
as under :—

1. South Zone Scheme:—Originally,
this Scheme covcred the five States of
Andhra Pradesh, Kerala, Maharashtra,
Mysore and Tumil Nadu. The Scheme
was enforced from the st January, 1967,
and wus extended for a second term of
five years with effect from Ist January,
1972. 1t is proposed to expand the
Schemc into @ seven Statc one by in-
cluding Pondicherry and Goa. The
matter  is under correspondence with
the State Governments concerned.

1. Wostern Zone Scheme:—The
Western Zonc Permit Scheme covers the
eight  States/Union  Territories  of
Punjab, Haryana, Rajasthan, Uttar
Pradesh, Madhya Pradesh, Gujarat,
Muharashtia and Delhi. It came into
force from the Ist Junuary, 1973, and
will remain operative upto 31st March.

1975.
HI. (a) Northein Zone  Permit
Scheme. — will cover the ten  States/

Union Territories of Jammu and Kashmir
Himachal Pradesh, Punjab, Haryana,
Chandigath, Rajasthan, Delhi, Uttar
Prudesh, Bihar and West Bengal.

(b) Eastern Zone Permit Scheme:—
will cover the ten States/Union Terri-
tories of Orissa, Bihar, West Bemgal,
Assam, Meghalaya, Nagaland, Manipur,
Trspura, Mizoram and  Arunachal
Pradesh. .
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(c) Centrul Zone Permit Scheme will
cover the five States of Muaharashtra,
Madhya Pradesh, Orissa, Bihar and West
Bengal.

The three Schemes mentioned 1n III
above, i.c., Northern, Eastern and Ccntial,
which will be broadly based on the Western
Zone Scheme, are at various stages of
ruocessing.

Statement by Chairman of Board of

Governers of LLT. regarding scrapping
of 1LT.

9289. SHR! B. N. REDDY : Will the
Minister of EDUCATION, SOCIAL WEL-
FARE AND CULTURE be pleased to
state:

(a) whether the attention of Government
has been drawn to a statement of Chair-
man of Bouid of Governon of [ndian
Institute of Technology on 3rd February,
1973 n the Students Affairs Council Meet-
ing that 11 T may be scrapped; and

{b) 1f so, whether theie 1s any proposal
on the part of the Government to that
cfiect ?

THE MINISTER OF EDUCATION,
SOCIAL. WEI FARF AND CULTURE
(PROF. S. NURUL HASAN): (a) and
it). According to the Information fuinish-
ed by the five 1ITs no statement to the
cffect that the T may be scrapped has
been mude by the Chairman, Board of
CGovernors of any of these Institutes.
However, the Chairman of 1. I T., Delhi,
met the Students Affairs Council early in
February, 1973, 10 discuss certain academic
matters including examinations. During the
course of discussion one student casually
enquired whether 1ITs had any special
role in the system of technical education
in the country and to what extent some
1ITs were fulfilling it. The Chairman
replied that the role of the IITs had been
very clearly defined as ‘Higher Centres of
learning in science and technology’, and if
any ITT does not keep to these standards
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then it would naturally forfeit ns right to
remain an Institute of mational importance
and would rightly deserve to be down-
graded from this high pedestal or even
scrapped. The Chairman did not give any
indication that he considered that IIT
Delhi had faled to rise to academic cxpec-
tation, therefore there was no intention
on the part of the authorities to scrap any
LIT. It was a general remark to make
it clear to students that their performance
and hardwork is as important as the
faculty and faciities, #f not more, to keep
the standurd of the Indian Institute of

Technology at the high level that the
countiy expects of them
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Tests for Preservation of Food by Con-
ventional Methods er by Nuclear Rudia-
tion

9291. SHR]1 VISHWANATH PRATAP
SINGH : Will the Minister of HEALTH
AND FAMILY PLANNING be pleasect
to state :

(a) whether egually rigid tests are ap-
plied to food preserved by conventional
methods as those applied to food preser-
ved by nuclear radistion when assessing
possible health hazards; and
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(b) if not, the rensons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY

PLANNING  (SHRI A. K. KISKU) :
{a) Yes.
{(b) Does not arise.

Rock-Drilling Rigs supplied in Arcas of
Hard Rock Foundations

9202. SHRI S. N. MISRA :
SHRI KUSHOK BAKULA:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) the rock-drilling rigs supplied in
arcas with hard rock foundations in vari-
-ous States for rural water supply; and

(b) how many of these have been put to
wse 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
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WORKS AND HOUSING ' (SHRI .OM
MEHTA) : (a) and (b). 75 rigs, all of
which have been put into operation.
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Irregularities ln Central Hindl Directorate

9294. SHRI RATDEQ SINGH:
SHRI R. V. BADE :

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE be
pleased to state :

(a) whether irregularities of serlous
nature have been made in the ad hoc ap-
rointments including appointments on daily
wages made by the officiating Director.
Central Hindi Directorate and some of
the cases have been referred to C.B.I;

(b) whether a Technical Assistant was
allowed to draw her pay for two and a
half months though she was declared sur-
plus and did not attend office during this
period ; and

(c) if so, whether any responsibility has
been fixed for these glaring irregularities ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DEP-
ARTMENT OF CULTURE (SHR1 D. P.
YADAVY (a) to (c). No cases have been
referred as such to the Central Bureau of
Investigation. However, on their own, the
Central Bureau of Investigation have
obtained files of certain cases of appoint-
ments muade in the Central Hindi Dir-
cctorate  for secret verification. Their
cnquiries have not yet concluded. Irregu-
larities or their naturc will be known only
after the Central Bureau of Investigation
have completed their examination, the
question of fixing responsibility at this
stage does not arise.

A certain number of posts of Technical
Assistants  having been found surplus in
the Centrul Hindi Directorate consequent
on the findings of the Staff Inspection Unit,
the gucstion as to which particular Tech-
nical Assistant is to be declared surplus as
junior most is under examination, in the
confext of a representation reccived against
inter se senlonty in the relevant seniority
list. Meanwhile, the total number of Tech-
nical Assistants retained in the Directorate
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has not exceeded the sanctioned strength,
owing to leave arrangements. The case
of the lady Technical Assistant in question
is not among those being looked into by
the Central Bureau of Investigation; the
leave salary admissible to her is to deter-
mined and will be adjusted as found due.

Inquiry Into reported purchase of second
grade milo in Washington

9295. SHRI DEVINDER SINGH
GARCHA :

PROF., MADHU DANDAVATE:

" Will the Minister of AGRICULTURE
be pleased to state:

(a) whether any inquiry has been insti-
tuted into the reported purchase of second
grade milo at higher rates by the Supply
Mission people in Washington; and

(b) if so. the findings of the inquiry so
instituted ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) and (b).
Government is looking into the various
facts relating to the purchase of milo from
the US.A. to determine if there is any
prima facie case for holding an enquiry.

Incorporation of amendments suggested by
a section of professors in Aligarh Muslin
University Act

9296, SIIRI S. M. BANERJEE:

SHRI ATAL BIHARI
PAYEE :

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE be
pleased to state:

(a) what further steps have been taken
to incorporatc some of the amendments
suggested by a section of progressive pro-
fessors in Aligarh Mushm  University
(Amendment) Act;

(b) whether Government propose (o
bring the amending Bill in this session
of Parliament; and

VAJ-
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of Vedic recitation. It is also proposed to
include a scheme for providing further in-

centives to Vedic scholars in the 5th Five
Year Plan.

in arrivals of Whéat and other
Foodgrains in Mandis

Trend

9272. SHRI K. MALLANNA : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether recent trends in the arrival
of wheat and other foodgrains in mandis
vontinued to be disheartening;

(b) if so, the details of wheat activities at
various mandis in the country;

{c) whether Government also propose 10
import wheat to make it available to the
consumers at cheap rates; and

(d) what measures are proposed 1o
frustrate the opponents and make the grain
trade take over a success?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) and (b):
The arrivals of wheat in market during
1973-74 are generally higher as compared
‘to the arrivals of wheat in the correspond-
ing period of 1972-73.

The total market arrival of rice, bajra,
maize and gram in the selected markets of
the country, which in March, 1973 were
higher than those recorded during the same’
month last year, became lower in the first
week of April. However, the market
arrivals of Jowar continued to be higher.

{c) No import of wheat apart from the
guantity already decided, is contemplated

tor- the present.

(d) Instructions have been issued to the
authorities concerned to take suitable action
1n the event of obstructions being placed in
the implementations of the policy of take-
vver of wholesale trade in wheat.
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Development of a Large Central sheep
breeding farm at Fatehpur Sikar (Rajasthan)

9274. DR, H. P. SHARMA : Will the
Minister of AGRICULTURE be pleased
10 state:

(a) whether Government had forwarded
the scheme for development of a Large
Central Sheep Breeding Farm near Fateh-
pur in District Sikar, Rajasthan, envisaging
a massive cross-breeding programme for
sheep to the World Bank for securing
financial assistance;

(b) if so, the extent and nature of aid
sought from the World Bank = and the
Bank’s response thereto; and

{c) the progress so far made with regard
to establishment of the farm?
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Scheduled Caste Employees in Education
Department in Delhi Administration

9299, SHRI AMBESH : Will the Mims-
ter of EDUCATION, SOCIAL WEL-
FARE AND CULTURE be pleased to
state:

(a) whether the Lt.-Governor, Delhi hay
1eceived some complaint from the General
Secyetary, Scheduled Caste /Scheduled Tribe
Teachers Association, B-145, Amar Colony,
New Delhi-24 in respect of harassment
and discrimination of Scheduled Caste Em-
ployees in the Education Department of
Delhi Administration during the first week
of April, 1973 ;

(b) if so, the main points of the com-
pluints ; and

(c) the action taken by the Government
in this respect?

THE. DEPUTY MINISTER IN THF
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) Yes, Sir.

(b} Non-implementation of Instruction
cuntained in letter No. 27}2/71-&1. (SCT)
dated the 27th November, 1972, of the
Department of Personnel.

(c) Delhi Administration is taking neces-
sury action in the matter.

Documentation of sculptures at Centrally
Protected Monuments

9300. SHR1 M. S. PURTY: Will the
Minister of FDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
tu state ;

(a) whether Government have a phaged
programme of complete documentation of
sculptures at Centrally Protected Monu-
ments which may help in identification of
stolen sculptures and check smuegling;
and

(b) if so, the salient features thereof ?

VAISAKHA 17,
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE

{PROF. S. NURUL HASAN): (a) Yes,
Sir,

{b) The documentation scheme provides
for the making of complete photographic
record of all sculptures either loose or
affixed on and within the limits of cen-
trally protected monuments. The work
has been tuken up in all the ten circles
of the Archaeological Survey of India.

Scripts of Savara and Santhal Languages

9301. SHRI GIRIDHAR GOMANGO:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE be
pleased to state:

(a) how many written
found in India;

languages are

fb) whether the Tribal languages Savara
and Santhal have their own scripts ;

tc) whether Government are considering
1o encourage these scripts for development
of the Tribal language ;

(d) whether some unwritten tradition will
convert into written tradition if these
scripts will be adopted ; and

(e) whether instead of learning Roman
Scripts with tribal dialect, it is proposed
to write Tribal script with Tribal language ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND S0-
CIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) to (e). The ccnsus
held in 1971 has revealed that there are
over 1300 languages and dialects spoken
as mother-tongue in India. Government
are not aware of any script for the tribal
lunguage known as Savara. As far as
Santhali is concerned. a script known as
“OL" has been devised some time ago:
the Roman and Devnugari scripts are also
used for writing the Santhali language.
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Article 29 (1) of the Constitution pro-
vides for the conservation of the scripts
of any section of the citizens residing in
the territory of India. Government, on
their part, are prepared to help, to the
extent funds permit, the promotion of
ull languages, including tribal languages,
irrespective of the script in which they are
written. It is, however, for the authors
and writers concerned, and not for the
Government, to decide in which script
they would like to express themselves.

Report of Urdu Promotion Committee

9302. SHRI MUHAMMED SHERIFF:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE be
pleased to state:

(a) whether the report on Urdu has been
completed by the Urdu Promotion Com-
mittee ;
recommendations

(b) if so, the main

thereof ; and

(¢} if not, the time by which it is likelv
to be completed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D.
P. YADAY): (a) No, Sir.

(b) Does not arise.

() The Committee for Promotion of
Urdu is expected to submit its report be-
fore the end of July, 1973,

Birth centenary of Sardar Vallabhbhai
Patel

9303. SHRT P. G. MAVALANKAR:
Will the Minister of EDUCATION,
SOCTAL WELFARE AND CULTURE be
pleased to state:

(a) whether Government propose to
celebrate the birth centenary of Sardar
Yaullabhbhai Patel; and
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b) if so, what will be the main features
of the celebration programme? = -

" THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION .. AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D.
P. YADAV): (a) and (b). The birth
centenary of Sardar Vallabhbhai Patel falls.
on October 31, 1975 ie. in the financinol
year 1975-76. Government has yet to
give consideration for the formulation of
proposals for celebration.
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Criteria for sclection of blocks for Pilot
Intensive Rural Employment Profect

9305. SHRI RAJDEO SINGH: Will
the Minister of AGRICULTURE be pleas-
ed to stale:

(a) whether any criferia have been adopt-
ed to select the Blocks under Pilot Intensive
Rural Employment Project for imple-
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mentation of intensive employment prog-
ramme ecither by Central Government ¢
State Governments ; and

(b) if so, what are they?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.,
SHER SINGH): (a) and (b). Yes, Sii
The broad criteria set for the selection of
blocks include scope for development
through manual labour and stage of agrl-
cultural and economic development of the
blocks. The attempt was to select differ-
ent types of blocks so that the data col-
lected from them would be representative
of the country as a whole.

Faxport of rice and potatoes to an Arsbian

Gulf concern

9306. SHRI DEVINDER SINGH
GARCHA Wil the Minister of AGRI-
CULTURE be pleased to state:

(a) whether the Government of Punjab
have submitted for approval a scheme to
the Centre regarding two proposed deals
which can help the countiy to the tune
of Rs. 120 crores and also earn another
$ 80 million a year by exporting rice and
potatocs to an Arabian Gulf concern;
und

(b) if so, the Centre's reaction in the
matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) The pro-
posal on behalf of a concern in the Gulf
area forwarded to Government of India
by Punjab Govt. is for a stated quantity
ot Basmati rice and includes an offer to
buy other commodities and also to sell
various items of machinery and equipment,
both sales and purchases being at inter-
national prices.

(b) Details of the offer are under exa-
mination by the concerned Ministries /[De-
partments and Organisations of the Gov-
ernment of India, in consultation with the
Punjab Government.

13 LSS/73—s
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Payment in non-convertible rupees im
respect of ships to be purchused from
Poland

1895 (SAKA) Written Answers

9307. SHRI RAM PRAKASH: Wil
the Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether Poland has rejected our
quest that the payment for ships to
purchased from that country may be
cepted in non-convertible rupees; and

(b) if so, the reaction thereon ?

THE MINISTER OF SHIPPING AND

TRANSPORT (SHRI RAJ BAHADUR):
{a) No. Sir.

re-
be
ac-

(b) Does not arise.
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Protest to World Food Programme
regarding Wheat supply

9309. SHRI RANABAHADUR SINGH :
SHRI DHARAMRAO AFZAL-
PURKAR :

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether any protest has been made
by India to the World Food Programme
over its supply of wheat; and
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(b) if so, the broad outlines thereof and
the reaction thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEE P. SHINDE): (a)
Sir, there has been no occasion for it

(b) The question does not arise.

Trade carried in Indian and Foreign Ships
and Savings of Forelgn Exchange due to
suspension of PL-480 Imports

9310. SHRI N. K. SANGHI: Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state:

(a) what is the volume of trade curried
in Indian and foreign bottoms respectively
during the last three years with the financial
implications involved under each; and

(b) to what extent the suspension of
PL-480 imports have contributed towards
the saving of foreign exchange ?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
(a) The requisite information is as fol-
lows :—

Overseas trade .

(l.akhs of tonnes)

Year carried by  Carried by
Indian foreign
lines lines

1969-70 105.86 390.25

1970-71 104,14 419 86

1971-72 88.58 455,52

Coastal trade (drv cargo)
(Lakhs of tonnes).

Year Carried by Carri_;d-l;y—
Indian foreign
lines lines

1 2 3

1970 12.35 Nil

1971 16.40 Nil

1972 17.16 Nil

(approx)
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Coastal trade (oil cargo)
(Lakhs of tonnes)
T s
1970 . 10.98 19.02
1971 10.37 16,89
1972 10.76 ©10.24
Fright earnings of Indian -
Shipping companies (in Rs.
crores).
: = i e
1969-70 8.18 122.95
1570-71 7.15 145.30
197172 11.21 159.76

Estimated amounlof freight charges pmd
to foreign parties in overseas trade is as
fol]ows

Year In Rupees (CTDI‘GS}
1969-70 o "180.66
1870-71 169.53
1971-72 162.93

(b) 1t is presumed that information re-
quired pertains to freight charges saved on
account of suspension of P. L. 480 imports.
No estimutes have been made of the sav-
ings.

Scheme for net work of Rural Dispensaries
in Punjab

9311. SHRI PRABODH CHANDRA:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to state:

(2) whether the Government of Punjab
has submitted any scheme for starting a
net work of rural dispensaries in the State,
district-wise ; and

(b) if so0, the broad outlines thereof, and
the steps taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. KISKU):
(a) Yes.

(b) The State Government proposed to:—

(i) Start a Pilot Project in Rajpura
sub-division in Patiala District.
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(i) Eanploym-muﬁulluﬂandm
medical practitioners where-
\reravnilable.

(liiy Conduct training for staff employed
under the Scheme and train them
in Ayurvedic and Homoeopathic
and Allopathic systems of medi-
cine,

(iv) Provide one R.M.P. for 5,000 popu-
lation.

The final Scheme of health services fo1
rural area is being evolved in consultation
with the Planning Commission.

Schemes under Crash Programme for rural
employment submitted by Punjab Govern-
ment

9812. SHR1 PRABODH CHANDEKA :
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether the Government of Punjab
have submitted various schemes under Crash
Programme for rural employment ;

(b) whether any such project is being
implemented in the districts of Gurudaspur
and Hoshiarpur; and if so, the prograss
made so far;

(c) the number of man-days created 1o
these districts ; and

(d) the estimated amount involved la
these schemes, district-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH): (a) Yes. Sir.

(b) and (¢) Yes, Sir. In respect of Gur-
daspur District, the State Government has
reported an expenditure of Rs. 17.75 lakha
during 1971-72 and Rs. 14.37 lakhs during
1972-73 (April 1972—February 1973) resul-
ting in the generation of 4.32 and 3.17 lakh
mandays of employment during 1971-72 and
1972-73 (April 1972—February 1973) res-
pectively, The expenditure incurred in
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Hoshiarpur District is reported as Rs. 17.80
lakhs doring 1971-72 and Rs. 1997 lakhs
during 1972-73 resulting in the
of employment to the extent of 3.53 and
2.46 lakh mandays respectively.

(d) Two statements are laid on the Table
of the House. [Placed in Library. See No.
LT~—4986/73]

Seminar of Nuclear techniques in Agricultu-
ral research

-,

9313. SHRI P. GANGADEB :
SHRI P. M. MEHTA:

Will the Minister of AGRICULTURE be
pleased to state:

(a) whether the Nuclear Research Labo-
ratory at the Indian Agricultural Research
Institute has made a break through in farm
research in the country;

(b) whether a seminar on nuclear tech-
niques in agricultural research was held in
New Delhi on 2nd April, 1973 ;

(c) if so, subjects discussed in the semi-
nar ; and

(d) which of the countries have partici-
pated in the seminar?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a)
Yes. The Nuclear Research Labo-
ratory is a unique National facility for
inter-institutional and interdisciplinary col-
laborative reseurch in Agriculture. It is
equipped with many sophisticated instru-
ments for use of nuclear techniques for the
solution of practical problems for increa-
sed agricultural production. The research
carried out is specific programme oriented
and the laboratory has already made signi-
ficant contribution in the solution of a few
practical problems such as :—

(i) Preparation of a radiation attenua-
ted vaccine against control of lung-
wron disease in sheep which has
been successfully tried in Kaghmir
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for the control of this disease and
this is going for extcnsions impl_e-
mentation on a large scale in
Jammu & Kashmir State.

@ii) Development of a technique for
rapaid and non-destrictive analy-
sis of oil seeds for oil content
and this is helping greatly in the
screening of oil seeds like the
Brassica, groundnut and sunflower
for their oil content.

(iii) It has been shown that for rice,
nitrogen fertilizers need be placed
at 5 cm below the surface of soil
for better and sufficient utilisa-
tion of this nutrient but for phos-
photus fertilizer need be put on
the surface and puddled before
transplanting of rice.

(iv) For wheat the fertiliser nitrogen and
phosphorus both need be placed
below the surface for better and
efficient use.

It has been shown that busic slag, a
waste product of the Indian Steel mills
which analyse low in respect of phosphorus,
can be used as a highly suitable material on
acid soil for crop production. This will
save the country million of rupees in
foreign exchange.

{v) Four rice mutants have been deve-
loped with more desirable charac-
ters. Barley mutants with high
protein and high lysine contents
have also been developed. All
these are under trial.

(vi) Basic research on animal nutrition
and synthesis of milk protein will
help in ancreasing  the producti-
vity of livestock

{b) Yes.

(c) The subjects discussed were applica-
tion of Nucleur techniques in mutation
bieeding, soil fertility, fertiliser and water
use, animal nutrition and physiology, milk
synthesis, production and use of radiation
attenuated vaccines, insect sterilisation and
food preservation,
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(d) Korea, The Philippines, Indonesia,
Thailand, Burma, Sri Lanka, Iran, Afgha-
nistan, Vietnam, India, Nepal and
Bangladesh.
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Cost of the Scheme to sirengthen Static
Soil Testing Laboratorles durlng Fourth
Plan

9314. SHRI P. GANGADEB :
SHR1 P. M. MEHTA:

Will the Minister of AGRICULTURE be
pleased to state:

(a) the cost of the scheme for strengthen-
ing the 70 static svil testing laboratories
in all the States in the remaining period
of Fourth Five Year Plan;

{b) whether this scheme will increase the
number of soil samples to be analysed by
1973-74 ; and

(c) if so, the quantum of increase ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE): (a) Cost
of the scheme for strengthening 70 static
soil testing laboratories is Rs. 40 lakhs.

(b) Yes.

(c) The capacity of the strengthened
luboratories will be increased to 30,000 soil
samples per year, as apainst the present ca-
pacity of 10.000 to 20,000 soil samples per
year. By 1973-74, additional 7 lakh sam-
ples will be analysed.

News item “How the rich cheat Hospitals
of Millions”

9315. SHRI P. GANGADEB :
SHRI P, M. MEHTA:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to state :

(a) whether attention of Government has
been drawn to the news-item appearing in
the ‘Hindustan Times' dated 12th April,
1973, under the heading ‘how the rich
cheat hospitals of millions’;
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(a) if so, whether Government have
examined the report;

(c) whether there is any truth in the
report ; and

(1) what steps are being taken to check
such happenings ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PI ANNING (SHRI A. K. KISKU): (a)
Yes.

{b) to (d). The report has been examined
with reference to the position obtaining in
the Central Government Hospitals in Delhi
as well as in the All India Institute of
Medical Sciences Hospital. In the two Cen-
tral Government Hospitals in New Delhi,
the patient whose income is less than
Rs. 250 is regarded as ‘Indigent’ and no
charges are recovered from such patient.
1o the All India Institute of Medical Sci-
ences Hospital, while medical advice is
given free to all patients, those whose in-
come is more than Rs. 351 per month
have to pay for laboratory investigations
and special treatment, if any. At the time
of their reporting to the OPD in the Hos-
pitals, the patients are asked to declare their
incomes and depending upon what they
state, charges are levied. There is no rough
and 'cady method of verifying the actual
income of the paticnt at the time of his
or her admission to the Hospital. But
whencver any misuse is brought to the notice
of the authorities, action is taken to verify
the correct position and recover the pres-
cribed charges.

Shortage of Foodgrains in Orissa

9316, SHRI P. GANGADEB : Will the
Minister of AGRICULTURE be pleased to
state:

(a) whether acute shortage of foodgrains
has developed in the whole of Orissa :

(b) if so, whether there is no proper dis-
tribution of foodgrains in that State; and
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(c) whether Centre has deputed their
own officials to study the situation created
by an artificial shortage ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) No,
Sir

(b) Does not arise. Steps have been taken
to streamnline distribution of foodgrains on
upiform basis.

(c) No, Sir.

Preservation of ‘Menal’ remains in Bhilwara

9317. SHRI HEMENDRA SINGH
BANEFRA : Will the Minister of EDUCA-
TION. SOCIAL WELFARE AND CUL-
TURF be pleased to state :

‘Menal’ remains in

(a) whether the
is of archaeslogical

District Bhilwara
importance; and

(b) 1if so, what steps the Archaeological
Dcpartment has taken to preserve them ?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. 5. NURAL HASAN): (a) Yes,
Sir. The ‘Menal' group of temple is of
archaeological importance.

(b) Structural repaiis like resetting the
Jislodged stones, underpinning the over-
hanging masonry of the temples, raising
{he sunken pavement of the courtyard of
the compound etc., have been carried out
regularly to preserve the temples. The
capenditures, incurred on the repairs, for
the last three years are as below:

Rs.
1970-71 . ; 5272
197172 . 6,910
1972-73 . 10,075

During the current financial year, an amount
of Rs. 15,000 has been set apart for this
monument complex.
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Tiger Population, Sanctuary-wise

931&. SHRI HEMENDRA SINGH
BANERA :

SHRI D. P. JADEJA :

Will the Minister of AGRICULTURE
be pleased to state:

(a) the number of tigers in the sancturies
according to the last census; and

(b) the number of tiger sancturies ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH): (a) While conducfing
the census of tigers. a division or a range
was considered as a unit for collecting
the field data. Since saciuaries’ bound-
aries do not coincide with those of the
range or the division. specific information
sanctuary-wise is not available in all the
cases. The information is available only
with regard to the following sanctuaries:

No.of

tgers
1. Manas 40
2. Kaziranga ) 29
3. Palamau , . . . 37
4. Corbett Park 30
5. Dudhwa (complete South 35

Kheri Diyvision)
6. Ranthambore . 14
7. Sariska . . . . 8
8. Darrah . . . 7
9. Kanha . 36
10. Bandogarh . . 16
11. Pama (North) . . . 12
12, Shivpurt . . . 4
13. Cturnagram . . . 3
14, Panar . g P . 14
15. Hazaribagh . g . 3
16. Koderma . " . : 1
17. Dandeli . B . . 17
18. Mathodi . . . . 3
19. Nagarhole . . . 5
20, Bandipur . 18
21. Melghat 42
22, Sunderbans . . 20
(1|5th of total area)
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Information with regard to other sanc-
tuaries is being collected from the State
Governments and will be laid on the Table
of the Sabha in due course.

(b) There are no specific tiger sanctuaries
except the nine tiger reserves proposed in
the Project Tiger. They are:

(1) Manas (Assam)

(2) Palamau (Bihar)

(3) Simlipal (Orissa)

(4) Corbett Park (U.P.)

(5) Ranthambore (Rajasthan)

(6) Kanha (Madhya Pradesh)

(7) Melghat (Maharashtra)

(8) Bandipur (Mysore)

(9) Sunderbans (West Bengal)

Setting up of S.E.T. Centre in Ramdiha
Village

9319. SHRI RANABAHADUR SINGH :
Will the Minister of HEALTH AND FAMI-
LY PLANNING be pleased to refer to the
reply given to Unstarred Question No. 5538
on Aptil 2, 1973 regarding 30th January,
1973 as ‘Leprosy Day' and statc :

(a) what further steps are contemplated
1o treat the lepers of Ramdiha village on
u long term basis ; and

{b) whether Government propose to set
up a Survey Education and Teuching
Centre in the village ?

THF. DEPUTY MINISTER 1IN THE
MINISTRY OF HEALTH AND FAMILY
PI ANNING (SHRI A. K. KI1SKU) : (a) and
{(b). Regulur treatment of Leprosy patients
of Rumdiha Village is being arranged by
the State Government at Lamsarai Ayur-
vedic Dispensury, one Kilometer from Ram-
diha. Opening of an S.ET. Centre at
Runidiha—Lamasarai is being considered.

News-ltem “Doctors’ Dilemma™

?320. SHRI VASANT SATHE: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) whether the attention of Government
has been drawn to the news-report under
the caption “Doctors’ Dilemma” appearing
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in the “Hindustan Times"
April, 1973 ; and

dated the 7th

(b} if 80, the reaction of Government on
various points raised therein ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. KISKU) : (a) Yes,
Sir.

(b) Due to financial stringency the
Health budget for 1973-74 has been consi-
derably cut and correspondingly the budget
of the Indian Council of Medical Research
has also been reduced. The question of
intensifying the existing research efforts and
truitfully utilising the funds provided in the
budget is receiving active comsideration of
the Government.

News Item captioned C. D. Programme
ignores Backward Areas

9321. SHRI VASANT SATHE : Will the

Minister of AGRICULTURE be pleased to
state :

(a) whether the attention of the Govern-
ment has been drawn to the news report
appeiring in the Hindustan Times, dated
the S5th April, 1973 under the caption “C.D.
programme ignores backward areas™; and

(b) if so, the reaction of the Government?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH): (a) Yes, Sir.

(b) Necessary information in regard to
the study of the C.D. programme in two
blocks in Punjab referred to in this news
report has been asked for from State
Government.

It is, however, doubtful if a study of the
programme in these two blocks can truly
represent the picture obtainable in the coun-
try with about 5,000 C.D. Blocks. The
Community Development programme has
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sought to secure the fullest development of
the material and human resources of the
area and in the process some poorer classes
or arcas may not have received comparable
assistance due to their own limited resour-
cesfcontribution. The State Governments
have, however, been urged to pay special
attention to the interests of the weaker sec-
tions of the community.

Tube-wells sanctioned for Jamnagar in
Gujarat in 1972-73

9322, SHRI D. P. JADEJA: Will the
Minister of AGRICULTURE be pleased to
state :

(a) the number of tube-wells sanctioned
in Jamnagar District in Gujarat during the
year 1972-73;

(b) the number proposed to be sanction-
ed; and

(c) if less than the proposed, the reasons
therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH): (a) to (c). Information is
being collected and will be laid on the table
of the Sabha.

Teaching of Homoeopathy in Medical
Colleges

9323. SHRI D. P. JADEJA :
SHRI ARVIND M. PATEL :

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to state :

(a) whether there is any medical college
where homoeopathy is being taught ; and

(b) if so, their number and their loca-
tion ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. KISKU): (a)
and (b). Homoeopathy is not taught in Allo-
pathic medical colleges. However, there
are separate colleges for the teaching of
Homoeopathy. List of Homoeopathic col-
leges recognised by State Homocopathic
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Boards is laid on the Table of the House.
(Placed in Library See No. LT—4987/73]

fmfe wit wow waEw ¥ T W

93:4.tﬁﬁllmmﬂ‘l.=
ot gEe wwi:

w7 fawiw e WA A Ig TR FT
w1 wq fF

(%) = 9 wiw, 19739 5@ FH
T & W AR ¥ FOG 2500 WS
qT T T AT TR,

() afz &1, @ ®@r Am W &
FTOOT &1 947 A §, WY

(7) & e fea-fem froat & &=
fa ot str g qo =Y s g7
dadty wd fawor aa fasder st e
Ao ¥ e dEr (st s )
(%) wwwr 835 WG QU w9 T
W7 1938 SO W & W@A AA W[
LR G

(@) sm & % sro & gfw
T A= A ar w8 ¢ famy i Yy afen
LA O O

(v) wes 13 Feemfm senfar @
qp #t wwafw ¥ wEfwr §
wrofta wme fr & et § @A wen
wtfen W € Wy wen

9325, =it fiw gome wrelt © W= Wl
‘@ 9w T g v fr

(%) w1 Wi wme famw & fafaa
i gv featr AR & g oz oA
¥ A% o F o faw

(@) swwxnd dg & fomm g ot
o ot feaar wrarhe, St

(7) & wrRadr * fed fras wfa-
wifcll WY el sgowr dwr W s
% freg w7 wrbar & o ?

MAY 7, 1973

Written Answers 96

pfe swoww & v Wl (s owen-
wfgw e frk) : (%) Twww & wehw
arw & e A9 ¥ g R By
art ¥ TR F oF AT @t § swifwe
gar ar1 wafy, Wil ower fer g
W9 FOT YT 4% wWT TS qE wf o)
™ swy & wa W fd oy o gt
L4

(&) T (7) . v fr T FEH)

Maintenance of Central Secretariat
Complex

9326, SHRIMAT! SAVITRI SHYAM :
Will the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) the authority responsible for up-keep,
maintcnance and sanitation of Central Sec-
retariat Complex including lawns in front
of North Block;

(b) whether there is  besides hcapy of
rubbish. a pool of stagnant water which had
been lying unused for the last many years,

(c) whether a number of unauthorised
hawkers had monopoly of selling substan-
dard eatables which posed a hazard to the
health of Central Government employees;
and

(d) the steps taken or proposed to he
taken by the Government and for maintain-
ing this site in perfect order and to stop
the salc of eatables in wanton violation of
rules under the very nose of Central Geov-
ernment?

THE MINISTER OF STATE IN THE
DLPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
WORKS AND HOUSING (SHRI OM
MEHTA): (a) The maintenance of Cen-
tral Secretariat Complex and lawns are
under the charge of CPWD except the
area on the morth side of North Block
which is under the charge of New Delhi
Municipal Commiitee.
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(b) Near the bus-stand, there is a small
circular tank which is full of water and
meant to be used by Civil Defence Authori-
ties and Fire Authorities Delhi. It is true
sometimes public throw rubbish into it.

{¢) The unauthorised hawkers are prose-
cuted by the New Delhi Municipal Commit-
tee.

(d) (i) For unauthorised hawhers, pro-
secutions are launched and exposed foods
are destroyed. (it) The CPWD is taling
necessary action to maintain the area under
their jurisdiction in good condition
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Scheme for Net work of rural Dispensaries
in Rajasthan snd UP.

9329, SHRI M. C. DAGA :
SHRI PANNALAL BARUPAL:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to state:

(a) whether the Government of
Rajasthan has submitted any scheme for
starting a net work of rural dispensaries in
the State, districts-wise; und

(b) if so. the broad outlines thereof and
the steps taken thercon?

THF DEPUTY MINISTER IN THE
MINISTRY OF HFALTH AND FAMILY
PI ANNING  (SHRI A. K. KISKU):
(a) and (b). With thc purpose of pro-
viding medical facilities to the vmal weas
by employing medical manpower in diffe-
rent systems of medicine, a health scheme
for rural mcas was drawn up and gone into
by o Committee comprising the former
Union Minivter of State for Health and
Family Planning as Chairman and Health
Ministers of some States as members. The
gist of discussions of the Committee of
Ministers was conveyed to the State Ciov-
cinments requesting them to formulate a
scheme depending on local conditions. While
commenting on those proposals. the State
Government proposed to start a pilot project
in Jaipui District by setting up 173 health
posts one at each sub-centre head-quarter
to be available for a 10,000 population.
Qualified medical graduates and ayurveda-
charyas are availuble and their services
werc proposed to be utilised for the purpose.
It was proposed to allow them to practise
in their respective systems of medicine only.

As a result of further discussions the Cen-
tral Govt. is now considering a scheme to
start a Pilot Project in 29 sub-centres in
different States. Under this scheme each cen-
tre is to have 3 qualified medical practitio-
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ners of various systems of medicine and is

to cover a population about
10,000.

Schemes under Crash Programme for Rural
mngmmwm
Government

9330. SHRI M. C. DAGA:
SHRI PANNA LAL BARUPAL :

Will the Minister of AGRICULTURE be
pleased to state :

(u) whether the Government of Rajas-
than have submitted various schemes under
Crash Programme for rural employment;

(b) whether any project under the
scheme iv being implemented in the dis-
trict of Udaipur and Pali, if so, progress
made so far;

(v) number of man-days created; and

() 1f o, the estimated amount invol
ved in these schemes, direct-wise?

THE MINISTER OF STATE IN TH!
MINISTRY OF AGRICULTURF (PRI
SHER SINGH): (a) Yes, Sir

(b) and (¢). Yes, Sir. The State
Government has reported an expenditure
of Rs. 16,32 lakbs during 1971-72 and
Rs. 28.9 lukhs during 1972-73 resulting in
generation of 5.97 lahh mandays and 7.55
lahh mandays during 1971-72 and 1972-73
respectively in Udaipur District. The ex-
penditure incurred in Pali District is re-
ported as Rs. 3.49 lakhs during 1971-72
and Rs. 10.41 lakhs during 1972-73 result-
ing in generation of employment to the ex-
tent of 0.71 lakh mandays and 3.44 lakh
mandays, respectively.

(d) A statement is laid on the Table of
the House.
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Statement
(Rs. lakhs)

Si. District Minor Soil Land Roads Others Total
No. Irrigation Conser- Recla-

vation/  mation

affore-

station
1. Ajmer 6.42 0.53 —_— 4.07 1.48 12.50
2. Alwar . 2.59 —_— —  9.85 — 12.44
3. Banswara : 9.17 2.31 —  0.46 — 11.94
4. Barmer . . — — 11,91 — 11.91
5. Bharatpur 12 50 — —_ - —  12.50
6. Halwara . 10.85 1.21 — 0.4 —  12.50
7. Bikaner . 4.17 0.40 — 71.93 —  12.50
8. Bundi 7.34 0.25 — 4.87 — 12.46
9. Chitorgarh 3.16 4.56 —  4.67 — 12,39
10. Churu — — — 12.50 — 12.50
i1, Dun r 3.58 3.50 — 3.07 — 10.15
12. Ganga Nagar 11.06 - — —_— - 11.06
13. Jaipur 2.7 0.20 1.09 8.50 — 12,50
14. Jaisalmer — — —  §2.50 - 12.50
15. Jalore .73 0.66 - 6.27 1.80 12.46
16, Jhalawar 6.09 2.3 — 3.45 — 11.85
17. Jhunjhunu 1.44 1.93 — 9.1l — 12,48
18. Jodhpur _ 0.45 — 12,05 — 12.50
19. Kota 8.76 0.42 -~ 2,74 0.58 12.50
20. Nagaur 5.45 0.33 — 597 o052 12.27
21. Pali . 6.44 1.34 —_— 0.65 _— 8.43
22, Sikar . . 1.33 4.00 — 3.3 — 8.64
23. Swai Madhopur 4.90 — — 7.54 — 12.44
24, Sirohi . . 12.44 — — —_ — 12.44
25, Tonk B . 6.20 — —_ 6.30 —  12.50
26. Udaipur . 2.48 0.32 - 9.70 -- 12.50
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Import of Bulk Milk Vending
Machines

9333, SHRI §. M. BANERJEE ; Will the
Minister of AGRICULTURE be pleased
to state :

(a) whether he approved import of bulk
milk vending machines in spite of UNICEF
advice;

(b) if so. the rcasons for the same; und

(c) whether these machines are meant
tor lubour-saving devices: and if so, whe-
ther introduction of such machines will
result in 1ctrenchment of the existing staff
in Dellm Milh Scheme?

THF MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURLE (PROI.
SHER SINGH) (a) and (b).  Althongh
UNICEF had ongmally 1ansed doubts aboul
the efficacy of the bulk milk \ending machi-
nes, but alter discussions with Natonal Dany
Development Board, they hive agreed that
this bulk mulk disttibution system is suited
to Indian conditions piovided the dJeficien-
cies noticed in their operation ale 1emoved
to muke the cquipment technically sufli-
ciently sound. Government have uaccord-
ingly. decided to impoit about 300 bulk
milk sending machines, including about
100 to be obtained as ussistance trom UNI-
CEF. subject to rectification’ of deficiencics.
This decision has been taken in the inte-
rest of quichk and massive capansion of
milk distribution facilities m addition to
the cxisting bottle supply, which will con-
tinte. The supply of milk through bulk
milk vending machines will reduce costs
mvolved in bottling and will also cut down
the tramsport cost. The milk will be avail-
able for longer periods during the day as
compared to the limited hours of supply
from milk distribution depots in the morn-
ings and evenings and will reduce Tong
queues. The quality of milk supplied bulk
through bulk milh vending machines will
be better s compared to the bottled milk
because it would be possible to maintain the
tempetature of the milk supplied through
bulh vending machines at 5°C. Thc Na-
tionul Dairy Development Board visualises
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that within a year or so of these bulk
vending machines being installed, indigen-
ous manufacture will be able to fill the
country’s needs tor such equipment.

(c) The introduction of bulk milk vend-
ing muchines is not intended as a labour-
saving device, but is being resorted to on
account of the various advantages as en-
umerated above. This is an additional faci-
hty and would neither affcct the present
activitics of Delhi Milk Scheme nor would
it result in any retrenchment of the exist-
ing stafl of D.M.S.

Mulafis produced from Sugarcane, its
Control and Market Rate

9334. SHRI GFNDA SINGH : Will the
Munister of AGRICULTURE be pleased
to state :

(a) the quantum of Mulafis produced
from the sugmcanc all over the country
(State-wise);

t{b) what 15 the contiol rate of it, fixed
by the Govanment in cach State;

(«) what 1 the market rate prevailing
in cach State: and

(d) what steps Goveinment  are con-
templaung to  fix the control rate and
enforce 1t stiictly?

THF MINISTER OF STATE TN THE
MINISTRY OF AGRICUITURE (PROF,
SHER SINGH): (a) ‘Mulafis® appems
to be a misprint for the word ‘Molassey’,
The relevant information as obtained from
the Ministry of Petroleum & Chemicals
concerned with this subject is as under:—

Name of State Estimated prociuc-
tion of Molasses du-
1ing 1971-72 (in 000
tonnes)
1 B T2
1. U.P. i . . . ) . —3'67(!3
2. Bihar . . . . 55.50
3. West Bengal . . a 0.37
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4. Assam 1.85
5. Haryana . 26,65
6. Punjab 11,50
7. Rajasthan 3.00
8. Madhya Pradesh 7.75
9. Orissa 2.60
10. Andhia Pradcsh 112 00
11. Guarat 37.00
12. Maharashtra 370.00
13. Mysore 92 50
14. Kerala 6.00
15. Tamil Nadu 111.00
16. Pondicherry 8.50

(b) The price of molasses is statutorily
controlled under Molasses Control (Amend-
ment) Order, 1972, which is applicable
in all the States except Bihar, Mahaiashtra,
Punjub, Haryana, U.P. and West Bengal
which have their own legslations in this
regard. The price of various grades of
molasses under Molasses Control (Amend-
ment) Order, 1972 are as under :(—

Price

Grade of Molasscs
. Re. 1.00 per 100 Kgs.

Grade I
Grade 11 . . Re. 0 B0 per 100 Kgs.

Grade IIl .

. Re. 0.60 per 100 Kgs.

(c) Molasses is required to bte sold only
at controlled rates.

{d) The Molasses Controllers in the
States keep a watch on the transac-
tions made.

C.G.HS. for General Public

9335, SHRI S. C. SAMANTA: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) whether C.G.H.S. after functioning
for all these years has proved to be a suc-
cess; and

(b) if so, the reasons for its not being
extended for the bencfit of the general
public?
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THE DEPUTY MINISTER IN THE

. MINISTRY OF HEALTH AND FAMILY

PLANNING (SHRI A, K. KISKU): (a)
Yes, Sir.

(b) The Central Government Health
Scheme is primarily intended for the Cen-
tra] Government employees and members
of their families. It would not, therefore,
be possible to extend the Scheme to the
public in general. Besides, provision of
medical facilities is one of the primary
functions of the State Governments.

Association of Business House in Equity
and management of Indian Potash
Limited

9336. SHRI 8. C. SAMANTA: Will the
Minister of AGRICULTURE be pleased to
state:

(a) whether Department of Co-opera-
tion and National Cooperative Develop-
ment Corporation are in favour or Asso-
ciation of large business houses like Parry,
Rallis and Shaw Wallace in the equity
and management of Indian Potash Limit-
ed ;

(b) whether salaries of top officers if
Indian Potash are much more than of the
Secrctaries to the Union Government; and

(¢) whether N.C.D.C. alone can handle
import and trading in Polash?

THF MINISTER OF STATE IN THR
MINISTRY OF AGRICULTURE (SHRIL
ANNASAHEB P, SHINDE) : (a) No, Sir.
The Indian Potash Limited, former-
ly known as Indian Potash Supply
Agency was earlier owned by Private com-
panies, In order to make it fully responsive
to the needs of the farmers and to pro-
mote the use of Potash, its share-capital
structure was reorganised in 1970-71 and
the majority in the share holdings passed
from the Private Sector units to Co-opera-
tive markcting organisations und Public
Sector Units. Department of Co-operation
and National Co-operative Development
Corporation are in favour of Co-operative
institutions having an absolute majority in
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the equity and management of M/s. Indian
Potash Limited. Presently out of total sub-
scribed capital of Rs. 27.10 lakh, Rs. 15.77
lakh are held by Co-operative institutions
and Public Sector Undertakings combined
together, and Rs. 11.33 lakhs by Private
Sector fertiliser manufacturers etc.

2, Out of 15 Directors on the Board of
the Company, Co-operative and Public
Sector Undertakings sre represented by
nine Directors and thus have majority con-
trol over it. The private business houses
like M/s. Parry, Rallis, Shaw Wallace etc.
dealing in Potash are now in a minority
both in the equity and management of
Indian Potash Limited.

(b) The present Chief Executive of the
Company who was appointed by the share-
holders as the Managing Director for
1-6-71 to 31-3-74, with a usual clause pro-
viding for threc months’ notice from either
side, is drawing a salary of Rs. 5,000/-
p-m. The Co-operative and Public Sector
Undertahings, who are in the majority in
the Board, have full powers to replace the
Managing Director.

{¢) The National Co-opcrative Develop-
ment Corporation under its charter, can-
not itself undertahe import and trading in
Potash. Potash, likc other fertilisers, is im-
ported by the Government and handled at
the ports by the Food Corposation of
India. The Indiun Potash Limited me res-
ponsible for the promotion and distribution
of Potash in the country at a price fixed
by this Ministry.

Direct Import of Nitro-Phosphate-bused
Complex Fertillzer

9337. SHRI §. C. SAMANTA: Will the

Minister of AGRICULTURE he pleased
to state:
(a) whether imported nitrophosphate-

based complex fertilizer is exclusively mar-
keted through public Sector Fertilizer
Corporation:
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(b) if so, the reasons of not entrusting
Fertilizer Corporation with responsibility
of direct import eliminating trading agents
of overseas manufacturers and Pool
warchousing; and

(c) whether his department has consult-
ed the Department of Economic Affairs
and Depurtment of Supply regarding this?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a)
Ammonium Nitro  Phosphate  which
is imported for the ‘seeding programme’ of
the Fertiliser Corporation of India is allot-
ted entirely to the Fertiliser Corporation
of India through the State Governments
for marheting by the F.CIL

(b) 1t is considered more advantageous
to have import of all kinds of fertilisers
including those for seeding programme
centralised in Government of India than
allow direct import by individual seeding
programme manufacturers for the follow-
ing reasons:

(i) The Government is in a position to
formulate a total import programme
heeping in view the needs of the
country as a whole and, because of
the lurge quantities purchased is in
a position to bargain more effective-
ly with suppliers abroad than indi-
vidual manufactuiers would be.

(ii) There is a number of intending
manufacturers  proposing  secding
progiamme. and it would not be

feasible to allow each of them to im-
port small guantities, as this would
result in payment of higher prices
and lack of co-ordintaion in the im-
port programme.

The 'Trading Agents are appointed by
the Oversews Manufacturers, and imports
from such manufacturers will be routed
through these Trading Agents, irrespective
ot whether the import is done by the
Government of India or by individual
organisations like the Fertiliser Corpora-
tion of India.
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No additional expenditure is incurred on
warehousing of the fertilisers by the Cen-
tral Fertiliser Pool since the material is
made available, on arrival at the ports,
immediately after receipt of despatch ins-
tructions from the Feltiliser Corporation of
India, at the destinations where the mate-
rial is required by Fertiliser Corporation of
India. In cases, however where warehous-
ing becomes necessary on account of arr-
val of material in the off-season, such
warchousing would be necessary irrespec-
tive of whether the Government of India
or Fertiliser Corporation of India import-
ed the material.

(¢) The Department ot Economic Affuirs
and Department of Supply have been a»-
suciated in all purchases of fertilisers by
the Government of India, including those
of Ammonium Nitro Phosphate for the
seceding programme of Fertiliser Corpora-
tion of India.

Punjab and Himachal Pradesh as
Food Zomes

9338. PROF. NARAIN CHAND PAR-
ASHAR : Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether the Union Minister for
Agriculture announced to Newsmen in
New Delhi that the Government of India
had decided to keep Punjab and Himachal
Pradesh in one Food Zone;

(b) if so, whether this decision was re-
versed within a few days;

(c) the reasons which compelled the
Government lo go back on the decision
on the Joint Food Zonc for Punjab and
Himachal Pradesh ; and

(d) whether the State Governments of
Himachal Pradesh and Punjab were also
given an opportunity to offer their views
in the matter and if so, the views expres-
sed by both the State Governments in this
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) to
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(d). Government’'s decision was to
create single-State wheat zones. Al~

though Government did consider the gques-
tion of linking Himachal Pradesh with
Punjab, it was decided in consultation with
the State Governments concerned that in
the interest of procurement the decision al-
ready taken by Government to create
single-State zones should not be reversed.

Forcible Sterilisation of Harljans Through

Vasectomy Operation
9339, PROF. NARAIN CHAND
PARASHAR : Will the Minister of

HEALTH AND FAMILY PLANNING
be pleased to state:

(a) whether reports have been received
from the various parts of the Country
regarding the forcible Sterilisation of Hari-
jans through vasectomy operations as a
result of the Family Planning Drive by
the State Governments;

(b) if so, the number of cases, State-
wise for which the complaints have been
received during the financial year 1972-73;
and

(c) the action taken on these com-
plaints?

THE DEPUTY MINISTER IN THE

MINISTRY OF HEALTH AND
FAMILY PILANNING (SHRI A. K.
KISKU): (a) to (c). The information is

being collected from the State Govern-
ments and would be placed on the Table
of Lok Sabha.

Grants to Rural Institutes

9340. PROF. NARAIN CHAND
PARASHAR : Will the Minister of EDU-
CATION, SOCIAL WELFARE & CUL-
TURE be pleased to state :

(a) the number and the namcs of Rural
Institutes to which the Centrad Government
has given financial assistance during the
past three years;
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(b) the amount of financial assistance
given in each case during the past three
financial years; and

(c) the pattern of Management and the
authorities responsible for the recruitment
of the services in these Institutes?

THE MINISTER OF EDUCA-
TION, SOCIAL WELFARE AND
CULTURE (PROF. S. NURUL HASAN):
(a) to (c). A statement showing the
names of Rural Institutes, set-up under the
scheme of Rural Higher Education, and
the Central assistance given to them during
the last three years is laid on the Table
of the House. [Placed in Library. See
No. LT—4988/73]. These Institutes are
run by voluntary educational organisations,
registered under the Societies Registration
Act, 1860. The Management is vested in
each case in a Governing Body/Managing
Committee which is responsible for ap-
pointing teaching and non-teaching staff.

Social Welfare Centres in Rajkot District

9341. SHRI ARVIND M. PATEL:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULT_URE be
pleased to state :

(a) the number of Central Social Wel-
fare Centres working in Rajkot District in
Gujarat State; and

(b) what are their main functions?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI
ARVIND NETAM) : (a) The number is
84.

(b) They provide services for education,
training and gainful employment for adult
women; facilities for the improvement of
health, nutrition, education and recreation
for children; assistance for the physically
handicapped, aged and infirm and the re-
habilitation of the cured leprosy and T.B.
patients.
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64 Type HI Quarters in DIZ Area Handed

Over to Willingdon Hospital, New Delhi

9342. SHRI SHASHI BHUSHAN: Will
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) whether 64 Type III units construct-
ed in Sector ‘E’ of DIZ Area, Gole Market,
New Delhi were handed over to the
Willingdon Hospital, New Delhi; if so, the
justification thereof;

(b) whether all those quarters have
since been allotted and occupied by the
hospital staff;

(c) in case some other quarters are still
vacant and have not been allotted, the
reasons therefor; and

(d) whether the hospital has surrendered
some of the quarters; if so, their number
and serial number and how the Directorate
of Estates propose to allot them to Govern-
ment employees and the time by which
the allotment is likely to be made?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. KISKU) : (a)
to (d). 64 Type III quarters were placed
at the disposal of the Willingdon Hospital
and Nursing Home, New Delhi out of which
16 Type I quarters were placed at the
disposal of Lady Hardinge Medical College

and Hospital for allotment to their em- |

ployees.
shortage of residential accommodation for
the staff of the hospitals.

Out of the 48 Type III units placed at
the disposal of the Willingdon Hospital 33
Type III units were allotted to the staff of
the hospital and one type III unit is also
being allotted to the staff. The remaining
14 Type III units were surrendered by the
Willingdon Hospital authorities to the Direc-
torate of Estates in lieu of 28 Type II
quarters which are being made available
by the Directorate of Estates. The 14
Type III units surrendered to the Directo-
rate of Estates have been allotted fare under
process of allotment by the Directorate of
Estates to Government servant eligible for
general pool accommodation.

This was done to meet the acute
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Open Drain Running to South of Greater
Kailash-I

9343. SHRI SHASHI BHUSHAN : Will
- the Minister of HEALTH AND FAMILY
- PLANNING be pleased to state :

(a) whether Government are aware that
the open drain (nullah) running to the
- South of Greater Kailash-I (New Delhi)
- carries night soil and sewage of the neigh-
- bouring colonies and poses a serious health
~ hazard to the people of the surrounding
- localities of South Delhi;

: (b) whether Government have any sche-
- me to replace it by an underground sewe-
- rage; and

(c) if not, what other steps Govern-
. ment propose to take to remedy the
- situation ?

THE DEPUTY MINISTER 1IN THE
- MINISTRY OF HEALTH AND FAMILY
- PLANNING (SHRI A. K. KISKU) : (a)

The open drain running to the South of
- Greater Kailash is a storm water drain which
carries away excess of water during heavy
 rain. This drain does not carry any night-
- soil and sewage. The question of the drain
- posing a serious health hazard to the people
- of the surrounding localities of South Delhi
- does not, therefore arise.

(b) No.
:

: (¢) Does not arise.

a emorandum from Association of Advisory
Officers of Edueation Ministry

- 9344, SHRI SHASHI BHUSHAN: Will
the Minister of EDUCATION, SOCIAL

~ (a) whether the Association of Advisory
fficers of the Education Ministry sub-
a memorandum regarding their
able service conditions to the Gov-
in October, 1972;

- (b) the concrete steps taken to  solve
grievances, particularly the indiscrimi-
e reduction in the number of their

3 LSS/73—6.

VAISAKHA 17,

1895 (SAKA) Written Answers 114

posts from about 70 in 1959 to 40 at
present, appointment of outsiders on edu-
cational posts, loss of avenue of promotion
and above all long ad hoc service condi-
tions for periods varying from 2 to 10
years;

(c) whether a copy of the Memorandum
submitted by them will be laid on the
Table of the House; and

(d) the reaction of Government to the
memorandum?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D. P.
YADAV): (a) and (c). A representation
was received and its copy is laid on the
Table of the House. [Placed in Library.
See No. LT—4989 /73].

(b) and (d). A statement is laid on the
Table of the House. [Palced in Library.
See No. LT—4989/73].
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Procedures and Organisation
of Delhi Development Authority

9348. SHRI SAT PAL KAPUR: Wil
the Minister of WORKS AND HOUSING

be pleased to state:

(a) whether the Lieutenant Governor of
Delhi has taken up with the Union Gov-
ernment the question of streamlining the
procedures and organisation of the Delhi
Development Authority to make it more
functional and effective; and

(b) if so, the particulars thereof and the
main suggestions made by the Lt. Gover-
nor and Government's reaction thereto?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
WORKS AND HOUSING (SHRI OM
MEHTA): (a) and (b). The Lt Gover-
nor, Delhi, has suggested 8 Work Study of
the Authority. The Department of Person-
nel and Administrative Reforms, Govern-
ment of India, have been requested to
arrange for the study.

Defective Flooring in Quarters of Sector
‘D, D. 1. Z. Area, New Delhl

9349, SHRI SAT PAL KAPUR:
SHRI SHASHI BHUSHAN:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether re-flooring of a large aum-
ber of quarters in Type II and Type II
in Sector ‘D, DIZ. Arca, New Delhi
has been got done by a private contractor

the new contractor did the job to the
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enfire satisfaction of the occupants of the
quarters and that the material used was
up to the specification prescribed for that?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
WORKS AND HOUSING (SHRI OM
MEHTA): (a) Yes. As some floors of the
quarters were found defective before their
allotment, the work of reconstruction of
those floors was awarded to another con-
tractor.

(b) A total amount of Rs. 4,232.08 has
been spent in this behalf at the cost and
risk of the original contractor.

The Assistant Engincer and Junior En-
gncer have to satisfy themselves about the
quality of the material used and the quality
of work done, before the payment is made,
in works of this magnitude,

Defective Construction of Feur-storeyed
Quarters of D.LZ. Area

9350. SHRI SAT PAL KAPUR: Will
the Minister of WORKS AND HOUSING
be pleased to state:

(a) whether consequent upon the large
number of complaint received for defects
in construction of four-storeyed Type Il
and Type IIT quarters in Sector ‘D', D.I.Z.
Area, New Delhi, some cnquiry was held;

(b) if so, the names and number of
officials found guilty of negligence of their
duties and for other charges; the post
which these officials held;

(c) the action taken against them or
proposed to be taken; and

(d) whether it would be ensured that
those officials are not entrusted the super-
vision of construction work amy more in
tuture; if not, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
WORKS AND HOUSING (SHRI OM
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MEHTA): (s) No. Some defects came to
notice during routine inpections by semior
officers while the work was still in pro-

in cases where defects could not be recti-
fied.

(b} to (d). The matter is under investi-
gation at present.

Posting of NDS Instructors in Bihar

9351, SHRI PHOOL CHAND VERMA:
SHRI M. S. PURTY:

Will the Munister of EDUCATION, SO-
CIAL WELFARE AND CULTURE be
pleased to state:

(8) whether Government of Bikar had
forwarded to the Central Government in
1972 a list of former N.D.S. Instructors
whom that Government was willing to ab-
sorb in Bihar;

(b) whether no action was taken on this
for about 2 months from the date of re-
ceipt of this list; and

(c) whether the Governmrent propose to
fix responsibility on any officer for this
neghigence.

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SO-
CIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D. P.
YADAV): (a) to (c). It was decided in
1965 in consultation with the State Gov-
ernments that the National Fitness Corps
Programme should be implemented by the
State Governments and that the NDS



119 Written Answers
in 1968 to transfer these instructors to
schools in Bihar but the Government of
Bihar was then prepared to absorb only
those instructors who were serving in that
State and not those serving in other States.
This question was again raised by the
Central Government with the Bibar Govern-
ment in October 1971 requesting them to
agree to the transfer of these instructors
to Bihar on compassionate grounds and to
indicate the names of the schools where
they should be posted. This was followed
by reminders and personal discussions with
the State Education authoritics. On the
3rd March, 1972 the Government of Bihar
replied indicating the school in which each
of the 58 instructors could be posted, sub-
ject to the conditions that at no stage
should the State Government be ashed to
tahc over the instructors on the strength
of the Bithar Government and that the
Government of India would continue to
pay for their pay and allowances.

2. At that time the Cential Government
had not decided to 1eimburse the State
Governments the expenditure on the pay
and allowances of these instructors for so
long as they remain in service, but only
till the end of the Fourth Plan period.
Furthermore the intention has all along
been that upon tramsfer to the State Gov-
ernments, the NDS instructors should be
treated as State Government employees in
the cadre of their Physical Education
Teachers

3 In view of this the conditions stipu-
lated by the Bibar Government could not
be accepted by the Central Government.
There was no question of negligence on
the part of any officer or of fixing res-
ponsibility therefor.

4. Now that the Bibar Government has
tnkmovertheNDSinummnmin:in
that State, the Ministry of Education and
Socinl Welfarc has again addressed the
State Government at the highest level to
absorb the above mentioned instructors in
the Bihar State Government service and
havcthempmtedinlchonhhltbatm,
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subject to the Central Government agree-
ing to meet the cost of the pay and
allowances of these instructors for so long
ns they remain in service. The final de-
cision of the State Government is awaited.
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Import of Rice from Nepal

9354, SHRI FATESINGHRAQC GAEK-
WAD: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Nepal has lifted its ban to
export rice to India; and

(b) if so, the total quantity of rice ex-
pected to be imported from Nepal and
the price which the Government of India
has agreed to pay?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) and (b)
Nepal Government has resumed issuing
licences to private parties for export of
rice to India. There is mo arrangement
at present for import of rice on (Govern-
ment account from Nepal.

Average recovery of sugar factories ha
Tamil Nadu, for the months of March
and April, 1971-72 amd 1972.73 Seasons

9355. SHRI M. R. LAKSHMINA-
RAYANAN: Will the Minister of AGRI-
CULTURE be pleased to state the average
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recovery for the months of March and
April of the Sugar Factories in Tamil
Nadu, factory-wisc, for the seasoms 1971-
72 and 1972-737

THE MINISTER OF STATE IN THE
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MINISTRY OF AGRICULTURE
SHER SINGH): A patement showing
factory-wise the percentage recovery of
sugar from cane in Tsmil Nagdu in the
months of March and April during the
seasons of 1971-72 and 1972-73 s attached.

Statement
1972 1973
Factory r - v r e \
March  April March A%Igl up
(22-4-73)
1. Ambur . . : = - . 10.53 10.10 9.65 9.34
2. Madurantakam . . " . . 10.06 9.34 10.02 9.46
3. Thiru Arooran . = = . B 9.42 8.43 8.00 7.62
4, Nellikuppam . . . . 7.58 8.7 8.86 8.46
5. Lalgodi . . . . . 10.27 10.04 9.45 8.98
6. Cauvery i . . . . 9.52 8.69 8.82 8.28
7. Pugalur . 1039 9.62 9.58 8.87
(lu5'34-lg3)
8. Salem 9.38 9.52 8.94 did pot
work du-
ring this
month,
9. Madura . . . . . . 10.38 9.90 9.08 8.33
10. Amravath . . . . . . Did not work during this period
11. Sakthi " . . X . R 10.80 10.13 9.79 9.48
12. Villupuram . " . . . 9.29 8.80 9.18 8.77
13. Aruna . " 10.41 10.00 9.39 8.99
14. Allanganaliur . - . : 10.66 10.03 9.56 8.93
15. Kallakurichi . . . . 9.55 8.89 crushing 7.36
suspended
16. Dharmapuri . . . . . 8.52 8.30 N.R. N.R.

N.R. — Not Received.

Memorandum by the Sagarcane Growers-
cum-Supplies of Tamil Nadu

9356 SHRI M. R. LAKSHMI-
NARAYANAN: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether Central Government have
received the copy of the Memorandum
submitted to the Government of Tamil
Nadu by the Sugarcane Growers-cum
Suppliers to the sugar factories requesting
the Central Governmeat to intervene and

direct the sugar factories to pay a reason-
able and remunerative price for sugarcane
in view of the high price paid by most of
the sugar factories in other States and also
due to the enormous profits carned by
factories due to very high rise of free sale
sugar and also the increase in the cost of
cultivation;

(b) if so, the action taken by the Gov-
crnment of the State of Tamil Nadu in
this regard; and
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(c) if not, the steps Central Government
propose to take?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH): (a) Yes, Sir.

(b) and (c). The matter is under exami-
nation of the Government of Tamil Nadu.

Setting up of Cenfral University in Goa

9357. SHRI P. G, MAVALANKAR:
Will the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE be
pleased to state:

(a) whether Government propose to set
np a Central University in Goa; and

(b) if so, the main features thercof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CUL-
TURE (PROF. S. NURUL HASAN): (a)
and (b). The question whether a University
should be set up in Goa, a proposal of
the Administration of Goa, Daman and
Diu, is under conmsideration of the Uni-
versity Grants Commission. Government
will consider the proposal on merits only
after the University Grants Commission’s
recommendation is received.

Stir by Farmers Federation of India against
Monopoly Procurement Scheme

9358. SHRI S. L. PEJE:
SHRI SHANKERRAQ SAVANT:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether some organisations like the
Farmers Federation of India have started
a stir against monopoly Procurement
Scheme;

(b) if so, what are their ambitions and
which are the States where the stir is
getting some foot-hold; and

(c) what action is proposed to be taken
to counteract this stir?

VAISAKHA 17, 1895 (SAKA)
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) and (b).
A report appearing in the Newspaper
abont the All India Farmers Federation
launching a movement against the scheme
for take-over of wholesale trade in wheat
and persuading the farmers not to gell
their produce to Government unless the
procurement price was raised, has come
to the notice of Government.

The ambitions and the standing of the
Federation are not known.

(c) The Government is determined to
implement the policy of take-over of
wholesale trade and the State Governments/
Administrations have been advised to take
suitable action wherever necessary.
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365 New Research Schemes Shelved by
ICMR

9361. SHRI JYOTIRMOY BOSU: Will
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) whether 365 new research schemes
in medicine have been shelved following
a drastic cut in this year’s ICMR budget;

(b) whether as a result nearly 300 doc-
tors, including a number of post gradu-
ates due to be absorbed in various re-
search projects under the ICMR hme
failed to secure any jobs; and

(¢) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. KISKU): (a)
to (¢). Due to financial stringency the
Health budget for 1973-74 has been consi-
derably cut and correspondingly the budget
of the Indian Council of Medical Research
has also been reduced. The question of
intensifying the existing research efforts
and fruitfully utilising the funds provided
in the budget is receiving active consi-
deration of the Government.

Acquisition of Property by State Govern-
ments in New Delhi and Delbi

9362. SHRI JYOTIRMOY BOSU: Will
the Minister of WORKS AND HOUSING
be pleased to state:

(a) the total value of property owned
by each State Government in New Delhi

and Delhi;

(b) the value of new property acquired
by each State during the last three years;
and

(c) the particulars of the property so
acquired?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
WORKS AND HOUSING (SHRI OM
MEHTA): (a) to (¢). The information will
have to be collected from all the State
Governments and local authorities and will
be placed on the Table of the House.

Ships acquired by Shipping Corporation
of India and Shipping COS

9363. SHRI JYOTIRMOY BOSU: Will
the Munister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) the number tonpage and value of
new fleets acquired by the Shipping Cor-
poration of India and each Shipping Co.
during the last three years;

(b) the total number, tonnage and value
of indigenously built ships acquired by
the corporation and each Private Sector
Shippinng Company during the same
period;

(c) the total amount of loans sanctioned
by the term financing institutions and
commercial banks to each Shipping Com-
pany, including the S.CI. to-date; and
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(d) bow far the country has achieved
self-sufficiency in the Shipping industry
and the naturs of such self-sufficlency?

THE MINISTER OF SHIFPING AND
TRANSPORT (SHRI RAJ BAHADUR):
(a) and (b). The requisite information is
being collected and will be laid on the
table of the Sabha. 3

(c) A statement showing loans granted
by the Shipping Development Fund Com-
mittee since its inception is enclosed.
Similar information regarding other term
financial institutions and commercial banks
is not available,

(d) Indian ships at present carry about
20 per cent of the overseas trade. It is
the aim of Government that by the end
of the Vth Plan, they should carry a mini-
mum of 50 per cent of the overseas
trade and also engage in competitive ship-
ping to the extent possible. In addition
to the existing Hindustan Shipyard. Visakha-
patnam, a new shipyard at Cochin is al-
ready under conpstruction. The shipyard
is designed to produce vessels upto the
size of 85,000 dwt. The question of sct-
ting up more shipyard in the country is
under consideration.

STATEMENT

SL Name of the Company

Amount of loan
No. sanctioned (Rupees).
1. Mys. Africana Co. (P) Ltd., Bombay . . . . . 26,52,000.00
2. M/s. Ambassador Steamship Co. Ltd., Cochin » . 5,00,000.00
3. M/s. Bharat Lines Ltd , Bombay . . . . . . 96,00,000.00
4. M/s. Calcutta Steam Navigation Co. Ltd , Calcutta . 16,00,000.00
5. M/s. Chowgule Steamships Ltd., Bombay . . 19,37,76,000.00
6. M/s. Damodar Bulk Carners Ltd., Bombay . . 20,37,70,806 .00
7. M/s. Dempo Steamships Ltd., Bombay . . . . 18,37,00,000.00
8. M/s Great Fastern Shipping Co., Ltd. . . . 51,52,02,465.00
9. M/s. Indian Stcamship Co Ltd.. Calcutta . . 13,52,18,000,00
10. M/s. Kerala Lines Ltd., Madras .

42,02,000.00

’
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11. Mfs. Mogul Lines Ltd., Bombay . . . . . 10,24,17,300.30
12. M/s. Raj Kumar Lines Ltd., Calcutta . ’ . . 28,00,000.00
13. M/s. RAJ. Lines Ltd., Caleutta . . . . £4,00,000.00
14. M/s. Ratnakar Shipping Co. Ltd., Calcutta . . . . 13,07,64,000.00
15. M/s. Scindia Steam Navigation Co. Ltd., Bombay . . . 40,44,25,875.00
16, M/s. South East Asia Shipping Co. Ltd. Bombay . . . 13,00,000,00
17. M/s. South India Shipping Corporation Ltd., Madras . . 18,90,77,269 .61
18. M/s. Surrendra Overseas Ltd., Calcutta.. . ) . 6,14,85,000.00
19. M/s. Thakur Shipping Co., Ltd., Bombay . . . 59,70,796.00
20. M/s. The Shipping Corporation of India Ltd., Bombay . 347,39,38,839.36
21. Seven Seas Transportation Ltd., Bombay . . . . 5,42,00,000.00
ToraL . . . . 568,50,01,351.27

Promotion of Jumior Home Science
Teachers in Delhi

9364. SHRI SHASHI BHUSHAN: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state;

(a) whether a list of junior Home
Science teachers has been prepared for
promotion to the post of Senior Home
Science teachers in Delhi;

(b) the criteria adopted for placing the
names of persons in this list and the
manner in which their seniority has been
fixed;

(c) whether there are some candidates
in that list whose basic educational quali-
fication is mot Graduation when the mini-
mum qualification for a  Senior Home
Science teacher is Graduation and if so,
the reasons therefor; and

(d) whether those Junior Home Science
teachers who are promoted as Senior
Home Science teachers are posted in the
same school in which they have been
working against the post of Senior Home
Science teachers ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SO-
CIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D. P.
YADAYV): (8) Yes, Sir.

(b) Junior Domestic Science teachers
are promoted to the posts of Semior Do-
mestic Science teachers in accordance with
the provisions of Recrvitment Rules on
Confidential Reports i.e. merits is also taken
consideration of seniority and statisfactory
into consideration besides seniority and
qualifications. The semiority of promo-
tees is according to position in the select
list of Semior Demestic Science teachers.

(¢) No, Sir.

(d) Not necessary.

Fate of Super Tanker Berth at Cochin

9365. SHRI JYOTIRMOY BOSU: Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether the proposed super tanker
berth project for Cochin Port has been

(b) If mot, the reasons why the speclal
office set up for the project has been dis-
banded and the officials absorbed in other
Central Government Departments; and
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(c) if the answer to (s) be m the affir-
mative the reasons for the same?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR)
(a) No The location of the super tinker
berth at Bolghatty Channel has smce been
approved

(b) An Engmeering Division was sanc-
tioned and started fiom 30th October,
1970 1 connection with the o1l dock
project  The work on the project had to
be suspended as the local people/organise-
tions represented for a change of site
This Division was thereafter engaged on
the foreshore 1eclamation work taken up
by the Port Tiust on behalf of the Cochin
Town Planning Trust The work on re
clamation wall construction was completed
m November 1972 As the question of
location of the ol dock at Bolghatty
Channel was under consideration, two
posts, one of Executive Engineer and one
of Assistant Fngineer created ongmally
for the oil dock moject were not contl
nued from 1st Apnl 1973 This was
done as a measure of financial propriety
As the o1l dock project has since been ap
proved the Port Tiust will be reviving
the posts ind tiking further necessury ac
tion to execute the project

(c) Does not arise
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Implementation of Crash Programmes for
Rural Employment in U.P.

9366 DR GOVIND DAS RICHHA-
RIYA
SHRI AMBESH

Will the Mmuster of AGRICULTURE
be pleased to state

(a) the number of Crash Programmes
tor rural employment bewng implemented 1n
the State of Uttar Pradesh,

(b) whether such project under the Crash
Programme 18 bemng m the
dsstricts of Agra, Etawah, Jhansi, if so, the
progress made so far, and

(c) the number of man-days created n
these duistricts?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF
SHER SINGH) (a) The Crash Scheme
for Rural Cmployment 1s being implemented
mn all the 54 dstricts of Uttar Pradesh

(b) and (c) Yes please Statement
showing the progress made m terms ot cx
penditure incuried and employment gine-
rated under Crash Scheme for Rural Em
ployment mn the districts of Agra Ftawah
and Jhansi duning 197172 and 1972 7»
(Apul 72—kFebruuy 73) 15 laid on the
Table of the House

STATFMINT
Sk No Name of the I xpenditure incurred I mployment generatud
district (Rs lakhs) (Lakh mandays)
1971 72 197273 1971-72 1972-73
(Apnl 72— (Apnil 72—
Feb 73) Feb *73)
1 Agra 12 50 412 0 53 075
2, Ltawah 572 11 39 0 88 119
3 Jhansi 5 98 14 10 105 2 68

P
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Units of Modern Bakevies in India and
their Production Capacity

9367. SHRI R. K. SINHA : Will the
Minister of AGRICULTURE be pleased to
state :

(a) the total number of units of Modern
Bakeries (India) Limited functioning in
various parts of the country along with
their locations;

(b) the licensed capacity of each of them
and the extent to which production is there;
and

\c) in case the production is less, the
efforts being made to utilise their production
capacity to the maximum?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) At pre-
sent 9 units of Modern Bukeries are func-
tioning at the following places ‘-

. Ahmedabad
Bangalore

. Bombay

. Calcutta

. Cochin
Delln
Hydcrabad
Kanpor

. Madras

W x4 2 A W R -

(b) A statement giving the required in-
formation is attached.

(c) The total capacity of the Modern
Bakeries is more than fully utilised, although
In certain individual units there is some
slight under-utilisation. The Company Is
making vigorous efforts for full utilisation
in such cases also.

VAISAKHA 17, 1895 (SAKA)
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Statement
In lakhs of ltmdard
loaves of
Units each.
Rated Produc-
capacity }::m dur-
1972-73
Ahmedabad €0 83.00
Bangalore %0 104.73
Bombay 180 174.85
Calcutta 180 138.49
Cochin 90 114,03
Dethi 90 117.06
Hyderabad 20 91.06
Kanpur 9 98.68
Madras 920 142.29
Total 990 1064.19

Steps to encourage education among girls

9368. SHRI R. K. SINHA : Will the
Minister of EDUCATION, SOCIAL WEL-
FARE AND CULTURE be pleased to
state :

(a) Whether Government have taken
some steps to encourage education among
girls in the country;

(b) If so, the steps taken and the extent
to which there has been progress in the
sphere of education among girls in the last
three years, year-wise; and

(c) the future programme in this respect?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D, P.
YADAV) : (a) Yes, Sir.

(b) State and Union Territory Govern-
ments were requested to make adequate
provision in their budgets for implementing
the following incentive schemes :—

{I)Pmmmotfreebooh, writlng
‘materials and clothes for girls.
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(2) Award of scholarships on the wmmmm*mrmu

i ttendence and or- 15 proposed 1o achieve 100 per cent enrol-
T o pert ment of children in the age group 6-—11
and 75 per cent enrolment of children in
(3) Improving facilities for training of the age group 11—14. As this increased
eprolment involves mainly enrolling more
girls in the most of the States, the elemen-
taryedmaﬁonphnvﬂlinemm‘be a
plan for girls education.

mance for girls.

women primary school teachers.

(4) Provision of condensed courses
for education of adult women
particularly in rural areas for pass-
ing the matriculation examination.

(5) Construction of residential quar-
ters for women.

16) Appointment of school mothers.

(7) Appointment of at least one wo-
man teacher in primary schools.

A statement is annexed showing the pro-
gress und the number of girls receiving edu-

A system of part-time education will
mtroduced especially for the age
11—14. This is expected to assist gro
up girls who are not normally allowed
go to schools.

g

group

83

A scheme of attaching creches and pre-
school classes to primary schools will be
tried out during the Fifth Plan so that
older girls who normally look after young
children at home will be able to attend

cation at different levels, schools.
Stratement
Led T T 196869
@® Ph.D/DSc. . . . . TS
(b) M. A. 21,933
© M Sc 5,105
(d) M. Com 153
(¢) B.A. 1,81,157
(f) B Sc. . 65,790
(® B Com, . 3,060
(h) Intermediate Arts 48,577
o L Sc. 17,520
() 1. Com. . 685
(k) Pre-Umversity Arts . ’ . 59,598
] N Se.. . . 29,997
(m) " Com. |, . 2,118
(n) Furst degre course in Medicine . . N.A,
() General education school standard
Classes IX and above . . 15,559,576
VI to VIIL : : . 34,92,864
ItoV . .. 19938737

1969-70

1,912
23,604
6,014
140
2,17,298
76,020
4,910
57,517
26,399
1,000
74,631
51,128
3,408
16,872

16,33,247
36,30,220
2,07,26,771

e m e m———— —————— —

197-711

2,132
26,014
6,792
27
2,39,728
84,587
8,661
65,703
29,260
1,349
76,425
47,308
3,920
17,540

17,27,529
38,01,133
2,15,28,610
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Awied M Coutract by PWD. Munipur (c) if so, the steps being taken and the

9359, SHRI N. TOMBI SINGH : wil Uic features thereof ?
the Ministor of WORKS AND HOUSING THE DEPUTY MINISTER IN THE
be plensed to state : MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. KISKU) : (a)
(a) whether during the financial year to (c). The information is being collected
1972-73 the P.W.D. Manipur encouraged and will be laid on the Table of the Sabha.
sandl comtractors by splitting maior works
imo small parts which were given to small Transfer of Teachers in Manipor
comttactors and labour cooperatives; 9371. Shri N. TOMB] SINGH: Wil

the Minister of EDUCATION, SOCIAL
(b) if so, the number of small contractors
and labour cooperatives so benefited and WELFARE AND CULTURE be plonsed

how many of the small contractors were Ll
ragistered during th: year 1972-7%; (a) whether during last one year In
Manipur many teachers in the primary and
(c) whether Government are uware of middle school levels were transferred to
the serious public criticism about the man- the great disadvantage of the teachers;

in which P.W.D. Mani ]
sl the P.W AAPUE gave (b) if so, the number transferred cate-

away contracts during the said year; aud gory-wise and whether Government are

. considering reihstatertient of the fransferred

Qa;mmmmmmmm weachers in their original posts in view of
their present difficulties;

THE MINISTER OF STATE IN THE , (¢) Whether some of the transfers were
DEPARTMENT OF PARLIAMENTARY inter-district and Inter DI circles; and
AFFAIRS AND IN THE MINISTRY OF .

WORKS AND HOUSING (SHRI oM (@) if 50, the fact thereof?

MEHTA) : (a) to (d). The information is THE pEP MINISTER IN THE

being collected and will be laid on the pyNISTRY EDUCATION AND

Tabie of the House. SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D.P.

Ad-hoc Appointments made in the Depart- YADAV): (2) to (d). The required in-

mﬂﬁmwmm,mmeﬁonhhiucdwmmeGm
vernment of Manipor and it will be laid

£
9370. SHRI N. TOMBI SINGH : will o he table of the Sabba a8 soon asre-

the Minister of HEALTH AND FAMILY .
PLANNING be pleased to state : Ad-hoc Appolntments in P.W.D., Manlpur

the ber of ad hoc intments 9372. SHRI N. TOMBI SINGH : Will
.,.:;3 in mmﬁmm of m and the Minister of WORKS AND HOUSING
Health Services, Manlpur category-wise be pleased to state :
during 1972-73; the pumber of transfers of  (3) whether during the financial year
Medical Officers during 1972-73; 1972-73 the Government of Manipur ap-
pointed the present Chief Engineer, some
(b) whether Government are aware that ing Engineers, Executive Engi-
there fs discontent among the general pub- feers, Assistant Engineers in the P.W.D.
transfers in the said Department if co,
whether Government are taking steps to  (b) if so, the sumber of such od hoc
remove the public discontent; and sppointments, category-wise;
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(c) whether the Government of Manipur
Is consideting the issuc 1 the light of the
representations by other engineers who are
to have been superseded in the

process of ad-hoc appointments; and

(d) if so, the progress made in this be-

THF MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
WORKS AND HOUSING (SHRI OM
MEHTA) : (a) to (d). The information
has been called for from the Government
of Manipur. A statement will be laid on
the table of the Lok Sabha as soon as It is
received from the Government of Manipur.

Recognised Junior High Schools in Manipur

9373. SHRI N. TOMBI SINGH: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state .

(a) thc number of up to the
Junio: High School level Wcognised by the
Government of Manipur during the year
1972-73 ML.L A. Coinstituency-wise ;

(b) whether the Government of Manipur
18 considering to clear the backlog of un-
recognised schools which have suffered
long; and

(¢) if so, when the next order for re-
cognition 15 likely to issue?

THC DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D.
P. YADAV) : (a) to (c). The required
information s being collected from the
State Government and the same will be
laid on the Table of the House as soon as
received,

MAY 7, 1973
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Compulsory Stady of History of Freedom
Movement in Schools and Collages

9374. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL-
TURE be pleased to state :

Written Answers

dom Movement from class V to clasa
in various stages;

(b) if so, whether the Ministry propose
to have a uniform pattern of studying the
History of Freedom Movement of various
stages in all the Schools, Colleges and Uni-
versities of the Country; and

(c) if so, what is the actual proposal of
the Ministry in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D.
P. YADAV) : (a) to (c). The required
information is being collected from the
State Government of West Bengal and it
will be laid on the table of the Sabha as
soon as possible.

National Highway Links During Fifth Five
Year Plan in Bengal, Bihar and Orlssa

9375. SHRI PRIYA RANIAN DAS
MUNSI - Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) what is the new proposal in the Fifth
Five Year Plan for more new National
Highway links in Bengal, Bihar and Orissa;
and

(b) the total costs involved therein?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI M. B. RANA):
(b).
inviting proposals for some additions likely
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and Orissa have sent their proposals. A
statement showing the nmames of proposed
routes as also the estimated costs thereof
Is laid on the Table of the House. [Placed
in Library. Sec No. LT-4990/73.]

All these proposals will be considered
along with similar other proposals received
from various other States in the Fifth Five
Year Plan keeping in view the funds avail-
able for the purpose and the infer-se priori-
ties of the various proposals on an All-
India basis. Since the formulation of the
Fifth Five Year Plan is in a prcparatory
stage, it i not possible at present to indi-
catc the eatent to which new additions
would be made to the existing National
Highway System in that Plan.

Demands of all India Port and Dock Wor-
kers Federation

9376. SHRI RAJDEO SINGH will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether All India Port and Dock
Woriers Federation on the intervention of
Gioveinment agencies have withdiawn the
call for nation-wise indefinite strikes;

{b) if so, the dernands of th: Federation
and Government assurances to it* and

(c) whether Port and Dock worhers in
vart or in full arc not covered by the
recommendation of the Third Pay Commis-
10N

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI RAJ BAIIADUR) :
(a) Yes.

(b) A statement showing the demands of
All India Port and Dock Workers' Federa-
tion and Government's decisions thereon is
laid on  the Tuble of the Houwse. |[Placed
in Library. Sce No. LT—4991/73.}

() No.
13 LSS /73—7
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Establishment of Farmers Training Cemtre
in High Yielding Variety Districts im Areas
of Uneconomic Holdings

9377. SHRI RAJDEO SINGH: Will
the Minister of AGRICULTURE be pleased
t state whether 'he schemes for estublish-
ing Farmers Training Centres in the select-
ed high vielding variety districts sponsored
under the scheme of Farmers Training and
Education can be operative where nearly
90 p.c. of the holdings are either unecono-
mic ¢1 marginal?

THE MINISTER OF STATF IN THE
MINISTRY OF AGRICULTURF (SHRI
ANNASAHEB P. SHINDE) : Under the
centrally spomsored scheme of Farmers
Training and Education taken up in 100
selected high vielding varieties prcgramme
districts, training facilities are provided to
all categories of farmers including small/
morginal farmers. The contents of toe
uvuining is based on the latest dev:lopments
in agriculture and strictly according to the
locul needs and requirements, Thus, the
propramme can be operative in a situnation
where the holdings are eitheir uneconomic
or marginal.

Revision of Pay Scales of College and
Univensity Teachers

9378. SHRI RAJDEMN SINGH: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased to
state

(a) whether Goveranent have in  iew
the 1evision of pay scales of College and
University teachers in the tight of back-
giound of the recommendation of 3rd Pay
(' mmission; and

(b) if so, whethr thei2 is a proposal for
a running grade fio° teachers of University
like 1.AS. officers?

THF MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) and
(b). The Commitiee on Goverument of
Universities and Colleges, appointed by the
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University Grants Commission, hus recenly
submitted to the Commission its report on
Teachers, The report imter-alta, deals with
the pay scales and service conditions of the
teachers, and will be examined by the
Government after the Commission’s recom-
miendations thereon ate received.

it wferdt % gk i Sl Y @ o i
#m
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(w) afe gt @ v e @ i W
after wr & T Wil qwndfr drer
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9381 o gww wr wowry : w7 fmfor
st wTaTR TET 97 q@TA FY O w1 &
(%) = Fhw o ffor frwmr w0
frmme e ferw v e
qug-ATAl ® wiel & TIOFEl &7 A6
wifz o 1§ T W BT, e

(@) afs 71, @ @ ar & sm Fn-
i wr omr ¥ ?

gty wrd fawr aar fwfn ot smae
qEEy A v Het (R W dan) 0 (F)
W (@) feuwwr A1 qEATe-
i feeee o & @ A
afes, ¥ A, F@er Or Wew AW,
faga #m, vafgs &, quern s, qeerr-
W,mwf,ﬁflﬁl,qum
UL, To THE FAR TT, TWIA Baw,
e A, faveme o, wre wifet giw

q, WWE U AT §E AT, AR
m'mmfmmsm 7,
W W A% 9t fegm gee-awE ¥
/e w R wpem won ) v
R g FwE Aoearq fam§ o weren
wit # afr wok ¥ Gw P



149  Written Answers

fawm oo o wnt & marfy, wdkE iR
T ot fem vy & QeI ST ST WY
X & W v (T F) aaw R oeR
sfrforr ¥ar W W wEad ¥ 52 A
ot &

Age of Superannuation of Vice-Chancellors
Recommended by Kothari Commission

9382, SHRI HUKAM CHAND KACH-
WAI : Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE be
pleased to state:

(a) the age of superannuation for Vice-
Chancelloirs as recommended by the
Kothari Commission ;

(b) whether this recommendation has
been accepted by Government and

(c) whether there is any Vice-Chuncellor
who has been granted extension beyond
the age of superannuation recommended by
the Kothari Commussion, if so, reasons
therefor ?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S NURUL HASAN) : (a) and (b).
The Education Commission (1964-66) had
recommended that the retirement age for
Vice-Chancellors should be fixed at 65
years ; exceptions could, however, be made
in case of exceptionally qualified persons
of all-India eminence. In pursuance of
this recommendation the Government of
India decided in January, 1968 that the age
of retirement of Vice-Chancellors of Cen-
tral Universites may be fixed at 65 years
subject to the condition that the decision
would not affect the Vice-Chancellors then
in position but would apply only to future
appoiniments. It was also decided that
the Statc Governments may be requested
to adopt similar age limit foi retirement
in respect of future appointments of Vice-
Chancellors of State Universities.

(c) So far as Central Universities are
concerned, no Vice-Chancellor has been
granted eatension beyond the age of super-
unnuation after the above decision was
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taken. With regard to State Universities it
Is for the State Governments to implement
the recommendation of the Education Com-
mission.

wrew wte afcary frdvomr st o weard
et

9483 st FwH WA wuATq : W1 EATEW
sty ofcare  frdtor  war oy aETy W
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ge-Aat (st ge Wo fewp): w0

Setting wp of Educational and Technologi-
cal Centres

9384. SHRI G. Y. KRISHNAN: Will
the Mmister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether Government have decided to
wet up educational and technological Cen-
tres to deal with the development of
curriculum and prepare basic scripts for
films, radio and television lessons; and

(b) if so, whether such educational and
technological centres will also be set up
in every State; and if so, the outlines of
the scheme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARF AND IN THE DE-
PARTMENT OF CULTURE (SHRID.P
YADAYV) : (a) and (b). The Educational
Technology Project of the Munmstry of
Lducation and Social Welfare envisages the
setting up of an Educational Technology
Centre in Delhi at the national level and
Educational Technology Cells, at the State
level in each State The Educational
Technology Centre will, in the main, ar-
range traimng programmes for a wide
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variety of personnel who will be mpomi
ble for promoting, organising nnd raismu
the quality of educational media utilisa-
tion, both at the Central and the State
level, and undertake research and the pro-
duction of prototype materials relevant to
the utilisation of mass media and other
new techniques for Education. The Edu-
cational Technology Cells at  the ?tatr
level, would arrange to prepare printed
literature for broadcast lessons, train class-
room teochers to conduct pre-broadcast
and post broad-cast discussions, and co-
oidinate the class time-tables with A.LR.

Central aid for making better conditions
of katras and slums in Delhi

9385. SHRI M. M. JOSEPH : Will the
Minister of WORKS AND HOUSING be
pleased to stale:

(a) whether Government have given any
wid 1o the Dulhir Muniapal Corporation for
making the conditions in Kattas and slums
in the Capital better ; and

(b) if so, the piogress made in remov-
ing the slums and beautifying the Capital 7

THE MINISTFR OF STATF IN THF
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND [N THF MINISTRY OF
WORKS AND HOUSING (SHRI OM
MEHTA)*  (a) Yes.

(b) In neaily 2,000 Municipal Katras the

undermentioned improvements have  been
cattied out —

(1) Stiuctural improvements at a cost
of Rv. 5427 lakhs:

(i) Enviionmental improvements, like
convercion of diy latrines  into
flush Lirings, pavement of court-
yad and constiuction of diains at
a wost of Ry, 5478 lukhs,

About 800 funalics have been rehabi-
litated Lo Municipal Katras and the sites
have becr vsed for community  facilitics
lile dispensaries, schools, community halls
and paths

MAY 7, 1973

Written Answers 152
Slums have been clearedfare being

cleared from Dujana House, Goodar Basti,
Amrit Kaur Puri and Serai Phoos.

Ships with Merchant Navy

9386. SHRI M. M. JOSEPH : _
SHRI VARKEY GEORGE :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the bioad outlines of the ships with
Merchunt Navy in the countiy at present;
and

(b) the stiength likely to be increased
in the near future and at what cost ?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
ta) As on Ist May, 1973 the Indian Mer-
chant Navy consisted of 260 ships of 26,
54, 439 mt. Beades, another 85 ships
of 19, 95, 694 git we firmly on order.

(b) By 31-3-1974, 29 vessels of 594,57t
git. which are already on order are likely
to be delivered and added (o the ficet. The
total cost of these 29 vessels is  about
168 00 cioies. Some moie tonnage may
be ordered duning the year 1973-74  “1he
Shipping tonnage target for the fifth Plan
has not been finalised

Tobacco Production in

State-wise

the counfry,

9357. SHRI B K. DASCHOWDHURY .
Will the Minister of AGRICULTURE be
pleased to state *

(a) the total Tobacco production in West
Bengal for the lust three years separately ;

(b) the total tohacco production In
Cooch-Behar Distiiet, West Bengal for the
last thice yeais; and

(¢) the total Tubacco production in the
country State-wisc, for the last three years ?
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THE MINISTER OF STATE IN THE the last three years are given below :—
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) to (c). Production of Tobacco in Cooch-Behar

Estimates of production of tobacco, State- '000 tonnes)
wise (including those for West Bengal) for 1969-70 10.9
the last three years, 1969-70 to 1971-72 1970-71 6.1

are given in the attached statement. 1971-72 7.1

Estimates of production of tobacco for Data on pioduction for 1972-73 are not
Couch-Behar District, West Bengal during yet availnble.

Statement (in thousand 1onnes)

SI. No. State 1969-70  1970-71 1971-72
1. Andhra Pradcsh . . . : . 1245 144.0 194.1
2. Assam (Inclusive of Mizoram) : . . : 69 64 6.6
3. Bithar . . . ] p . . . L1222 120 12.4
4. Gujarat . . . . : . 99.8 130 116.4
5. Haryana . : . : : : ; . 0.3 0.7 03
6. Himachal Pradesh : . . : ) 0.3 0.3 0.3
7. Jammu & Kashmir . . . . : . 0.3 0.5 0.5
8, Kerala . . . . . : . : 0.8 1.6 1.7
9. Madhya Pradesh . . . . 5 , 1.5 1.2 1.3
10. Mabharashtra . . . . . . . 6.0 6.1 6.6
11. Meghalaya . . . . . . . 0.2 0.2 0.3
12. Mysore . . . . . . . . 203 20.9 16.6
13. Ornissa . . . . . . .o 1.2 12.3 10.7
14. Punjab . . . . . . . 0.1 0.2 0.1
15. Rajasthan . . . . . . . . 4.1 2.7 ig
16. Tamil Nadu . . . . . . 238 21.8 17.2
17, Tripura . ‘ . . . . . . 0.4 0.5 05
18, Uttar Pradesh . . . . ) ; . 115 9.7 11.0
19. West Bengal . . . . : ; . 128 7.7 8.6
20. Detlhi . . . . . . ) . 0.1 0.1 0.2
All India . . . . . . . 337.1 361.9 409.2

The above figures are provisional and subject to revision.

Development of colony named Chiftaranjan  (b) the amount spent on (i) total road

Park, Delhi milage construcied in the Chittaranjan Park,

(ii} length of drains, (iii) underground

9388. SHRI B. K. DASCHOWDHURY ; SeWwerage and  for other development

Will the Minister of WORKS AND Schemes alongwith time-taken for comple-
HHOUSING be pleased to state: tion of such works and their details ?

THE MINISTER OF STATE IN THE

(a) the total amounts received by the DEPARTMENT OF PARLIAMENTARY
C.P.WD. from the Ministry of Rehabili- AFFAIRS AND IN THE MINISTRY OF
tation for developing the erstwhile East- WORKS AND HOUSING (SHRI OM
Pakistan displaced persons’ colony, Kalkaji, MEHTA): (a) The work of development
now Chittarapjan Park, Delhi; and of E.P.D.P. colony was sanctioned by this
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Ministry and as such no amount was re-
ceived as deposit from the Ministry of
Rehabilitation.

(b) The total amount
Rs. 63,51,984/-.

(i) The total length of roads construct-
ed in the colony is 32.99 Kms.

() The total length of drains of sizes
constructed is 29,280 meters.

(i) The total length of underground
sewer is 26,306 meters.

spent I3

In addition to these, the following works
have been cxecuted:

(f) water supply lines over the entire
area.

(ii) over head and underground water
storage tanhs.

(3i1) levelling and diessing of the area.

(iv) planting of (rees on road sides
and open spaces and their main-
tenance.

(v) crection of pumps and maintenance
thercof.

(v1) sticet lighting and service connec-
tion got executed through D.E.S.U

Development works were started in 1962
and arc conunumg simultaneously with the
construction of dwellings by the allottees
of the plots. The works are now almost
complete and the colony is expected to be
handed over to the Muncipal Coiporation
of Delhi in the near futwe.

Views of chief Justice on Panacea
Social Evil

for

9389. SHRI C. K. CHANDRAPPAN:
Will the Minister of EDUCATION,
SOCJAL WELFARE AND CULTURE be
pleased to state:

(a) whether the attention ot Government
has been drawn to the 1eport which ap.
peared under the caption “Chief Justice's
Panacea for Social Evil” on 8th March
1973 in “Hindu” of Madras:
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(b) if so, the facts thereof; and

(c) the reaction of Government about
the proposal made by the Chief Justice?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) Yes, Sir.

(b) and (c). The Chief Justice of the
Madras High Court is reported to have
suggested a system of licensed prostitution
to prevent effectively trafficking in women
and gitls. This opinion is not acceptable
as the Government policy is to abolish
piostitution,

Nutrition Programme for  school-going
Childern in West Bengal

9390. SHRI B. K. DASCHOWDHURY:
Will the Minister of EDUCATION,
SOCIAI. WELFARE AND CULTURE
be pleased to statc:

(a) wheather nutrition programme, the
programme of feeding  school-going
childern is working in West Bengal;

(b) if so. in which Districts of West
Benga! such programmes arc followed
and through which agency, District-wise
along with number of childern daily fed;
and

) how this piogramme Is channelised
in the District of Cooch-Behar, West
Bengal ®

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMFNT OF CULTURE (SHRI
D. P. YADAV) : (a) Yes, Sir.

(b) The programme is followed in all
the Districts of West Bengal through the
agency of the State Education Department.
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The District-wise number of the children
fed daily is given below i—

Name of District Number of childern

(1) Caicutta 1,54,000

(2) Cooch Behar 30,000

(3) Jalpaiguri 45,000

(4) Darjeciling 30,000

(5) West Dinajpur 35,000

(6) Malda 45,000

(7) Murshidabad 45,000

(8) Nadia 45,000

(9) 24-Parganas 2,771,000

(10) Howrah 1,15,000
(11) Hooghly 15,000
(12) Burdwan 60,000
(13) Birbhum 45,000
(14) Bankura 20,000
(15) Puruha 90,000
(16) Midnapore 3,03,000
Total : 13,54,000

(c) The programme is channelised in the
District of Cooch-Behar through the Dis-
trict Education Inspectorate as in the other
Districts.

Incentive/Subsidy to Tobacco growers

9391. SHRI B. K. DASCHOWDHURY :
Will the Minister of AGRICULTURE be
pleased to state :

(a) the various forms of incentives, sub-
sidies offered to the tobacco growers in
the country and the amount in various
schemes, State-wise ;

(b) whether such incentives are also being
given to tobacco growers of West Bengal ;
and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) to (c).
A scheme for the development of Virginia
Flue Cured Tobacco in new light soil
mreas is being implemented in the States
of Andhra Pradesh, Mysore, Gujarat,
Tamil Nadu and Uttar Pradesh and ex-
ploratory trials are being conducted in the
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States of Maharashtra, Bihar and Orissa.
The scheme is not being implemented in
‘West Bengal. The various incentives and

subsidies offered under the scheme are given
below :—

Ttem Rate of Subsidy
1. Seedlings 509, subject to maxi-
mum of Rs. 20/- per
acre.
2. Pesticides. Rs. 10/- per acre.
3. Construction of  Rs. 1250 per barn.
barns
4. Construction of Rs. 1500/- per well.
wells
5. fptinkler Irriga- Rs. 2500/- per unit.
100
6. Curing Rs. 50/- per acre.
7. Hand  operated Rs. 50/- per sprayer.
Sprayers

The statement below gives the amount
released to the State Governments during
the 4th Plan upto 1972-73 for the imple-
mentation of this scheme :—

State Amount released
(Rs. in lakh)
1. AndhraPradesh  59.413
2. Mysore 23.899
3. Gujarat 8.658
4, Tamil Nadu 4,065
5. Uttar Pradesh 1.292
6. Mzharashtra 0.775
7. Biha 0.906
8. Orissa 1.015

Another Central Scheme for develop-
ment of Cigar Wrapper Tobacco in Cooch-
Bihar District of West Bengal is being
implemented through the Central Tabocco
Research Institute, Rajahmundry. The in-
centives and subsidies offered under this
scheme are as under :—

Item Rate of subsidv
1. Construction of Rs. 400/- per acre.
curing -cum-
storage room
2, Seedlings Rs. 50/- per acre.
3. Pesticides Rs. 50/- per acre.
4, Fumigation Rs. 75/- per acre.
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A total of Rs. 0781 lakhs has been spent
on this scheme during the 4th Plan upto
1972-73.

Net-work of rural dispensaries in U.P.

9392, SHRI PANNA LAL BARUPAL:
SHRI AMBESH:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to state :

(a) whether the Government of Uttar
Pradesh have submitted any scheme for
starting a net-work of rural dispensaries
in the state, distiict-wise; and

(b) if so, the broad outlines thereof and
the steps taken thercon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRL A. K. KISKU): _fa)
and (b). With the purpose of providing
medical fucilities to the rural areas by
employing medical man-power in different
system of medicine, a health scheme for
rural areas was drawn up and gone into
by a Commitiee comprising the former
Union Minister of State for Health and
Family Planning as Chairman and Health
Ministers of some States as members. The
gist of discussions of the Committee of
Ministers was conveyed to the State Govits.
requesting them to formulate a Scheme
depending on local conditions.

While commenting on these proposals, the
State Government proposed to :—

(i) Set up a Pilot Project in two
blochs euch in the districts of
Rai Bareilly, Varanasi and Ali-
garh under qualified medical
officers of allopathic or indige-
nous system of medicine for a
population of 5000 in each
Block.

(ii) One A.N.M. and one multi-purpose
male worker to be made avail-
able with arrangement for 2 beds.

(iif) Pending construction of a building.
the sub-centre may be housed in
rented building.
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+ (iv) Medical, Public Health and Family
Planning services will be unified
at sub-centre level. Medical faci-
lities will be provided by qualified
medical practitioners of allopathic
or indigenous systems of medicine,
for public health by multi-purpose
male worker and for family plan-
ning and maternity and child
welfare by Auxiliary Nurse Mid-
wife. All this will be under the
overall supervision of Medical
Officers of Primary Health
Centres.

(v) No changes may be levied for
medicines  supplied at the sub-
centre but a registration fee of 10
paise muy be charged from each
patient.

As a result of further discussions the
Central  Govt. is now considering a
scheme to start a Pilot Project in 29 sub-
centres in different States. Each centre
is proposed to have 3 qualified medical
practitioners of various systems of medicine
and is expected to cover a population of
about 10,000.

Assistance to National Malaria Eradication
Programme in Mysore

9393, SHRI G. Y. KRISHNAN: Will
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) whether #4ysore Government have
approached the Union Government for ag
sistance to the National Malaria Eradica-
tion Programme in Mysore State;

(b) if so, the reaction of Central Gov-
ernment thereon ; and

(c) whether this request was made per-
sonally by the Chief Minister of Mysore 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. KISKU): (a)
and (). Yes. The Chief Minister of
Mysore addressed a demi-official letter to
the Union Minister for Health and Family
Planning,
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(b) Sufficient quantities of insecticides,
anti-malaria drugs and vehicles were sup-
plied to the Government of Mysore.

Programme for research and development
of Soysbean and its production

9394, SHRI G. Y. KRISHNAN : Will
the Minister of AGRICULTURE b
pleased to state:

{a) whether Government propose to set
up a well co-ordinated programme of re-
search and development on soyabeans in
the country;

(b) if so, the main features thereof ; and

{c) India's production of soyabcan and
the amount of money being paid for im-
porting soyabean oil every yecar?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) and (b).
Yes, Sir. The Indian Council of Agricul-
tural Research has sanctioned an All India
Coordinated Research Pioject on Soyabean
from 1967. Under the project the follow-
ing centres are functioning :

(i) Jawaharlal Nehru Kiishi
Vidyalaya, Jabalpur.

Vishwa

(i) Gobindvallabh Pant Univeisity of
Agricultural Science and Techno-
logy, Pant Nagar.

(iii) Indian Agricultural Research Insti-
tute, New Delhi.

(iv) University of Agricultural Sciences,
Bangalore,

(v) Majhera, Uttar Pradesh.

(vi) Maharashtia Association for culti-
vatioin of Sciences, Poona.

(vii) Kalyani University, West Bengal.

(vili) Gujarat Agricultural University,
Junagarh.

(ix) Punjab  Agricultural  University,
Ludhiana.
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The objective of the above project is
to evolve high yielding varieties of soyabean
suitable to the different agro-ecological
conditions in the country and to work out
optional cultural and plant protection sche-
dules for obtaining maximum yield poten-
tial of these pulses. This project is co-
ordinated and assisted by a part time Pro-
ject Coordinator who is located at the
Indian Agricultural Research Institute,
New Delhi. The utilisation, marketing and
technology aspects of soyabean are also
studicd at the centres at Pant Nagar and
Jabalpu.

As 1cgards the development of Soyabean,
the Government of India have sanctioned
a Centially Sponsored Scheme for Soya-
bean Development i four States viz.,
Madhya Pradesh, Uttar Pradesh, Maha-
rashtta and Gujarat since 1971-72. The
specinl incentives allowed wunder the
scheme are :—

(i) 25 per cent subsidy on the cost of
improved seed subject to a mixi-
mum of Rs. 60/- per quintal.

(ii) 25 per cent subsidy on the cost
of plant protection chemicals and
hand operated eguipment.

(iii) Financial assistance to the extent
of Rs. 500/- per hectare to meet
the cost of demonstrations.

(iv) Stafl at field level in the States to
ensure timely supply of inputs
and to provide technical guidance
to the farmers.

(c) Although no regular estimates of
production of soyabean are being worked
out, it is estimated that the likely pro-
duction from the area covered under the
Centrally Sponsoied Scheme for Sovabean

Development would have been as
follows :—- '
Year Likely Pmd-;:‘TiOn
(Tounes)
o2, . . 13,45
1972-73 . 15,500

—
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The expenditure incurred on the import
of soyabean oil duiing the last four years
is shown below i—

Y Expenditured incur-

- red (Rs. in lakhs)
1969-70 . B 14,66.22
1970-71 . 22,69.92
1971-72 ., 18,77.22
1972.73 501.75
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P SHINDE) (a) to ()
Central stocks of foodgrans held in the
FCT Decpots in Rajasthan are intended
not only for meetng the requirements of
the Rajasthan Government but are also
released to meet the requucments of other
ncedy States The allotment of foodgramns
arc made taking mto account the overall
availbility and rclative demands of the
State Governments During the perod
Apiil *72 to March 73 Rajasthn Govern-
ment wis allotted 226 8 thousand tonnes
of wheat On a icference reccived from
the Rajasthan Government, 1t was explain
ed that the stouks held by FC1 in Rajas
thin Depot aie intended for meeting 1¢ason-
able ruguucments of all the Stites
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National Book Irust Scheme to publish
‘Tribal Literature

=

9402 SHRI GIRIDHAR GOMANGO
Will the Mimister of EDUCATION,
SOCIAl WEFLFARE AND CULTURE be
pleased to state

(@) whether National Book Tiust Indta
his any special scheme to encourage and
publish Tribal literature,

(b) whether the Fducation Minstry has
provided enough funds for ihis purpose,
and

(c) the number of bocks published by
the Trust ull now on Tribal Nhfe and
Iiterature ?

THF DFPUTY MINISIFR IN THE
MINISTRY OF EDUCATION AND
SOCIAL WEIFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D
P YADAYV) (a) There 13 no special
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scheme with the National Book  Trust,
India, to encourage and publish tribal litern-
ture but the Trust has been publishing
books on Tribal life and literature under
one of its series, namely, ‘India—the Land
and People’.

(b) No funds have been provided by the
Fducation Ministry for this specific pur-
pose but enough funds have been provided
to the National Book Trust to publish
books under ity various series including
that of ‘India—the Land and People’.

(c) Four.

Sarbasresth Pustak Mala operated by
National Book Trust

9403. SHR! GIRIDHAR GOMANGO -
Will the Muimster of EDUCATION,
SOCIAL. W1 LFARE AND CULTURE be
pleased to statc:

(a) whether theie is any plan to have a
new seties named Sarbasresth Pustah Mala
to be opeiated by National Book Trust,
India ;

(b) of so what will be the scope of the
series; and *

{v) how does this differ from the existing
Andan Pradan senes?

THLC DLPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAl WELFARE AND IN THE DE-
PARTMENT OF CULTURF (SHRI D
P. YADAYV). (a) to (c). The national
Book Trust has been ashed to work out
a scheme for implementation during the
Fifth Five Year Plan for tianslation of
best books produced in any Indian langu-
age in a given period in other Indian
languages. They have also been asked to
look into the possibility of such transla-
tions being made available within threc
months of the publication of such books.

It is difficult to say at this juncture how
far it will differ from the existing scheme
known as ‘Aadan Pradan’ Scries. The
emphasis on the subject may well be
different.
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The matter is still under consideration
and details will have to be worked out,

Youth Centres

9404, SHRI GIRIDHAR GOMANGO:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE be
pleased to state:

(a) number of Youth Centres opened In
the countiy during Fourth Five Plan,
State-wise ;

(b) what arc the aims and objectives of
these centres ;

(¢) how many of them wete opened n
the most bachward District of the respec-
tive States to encourage the educated and
uneducated youth of rural India; and

(d) whether there is any proposal to
extend this programme in Fifth Five Year
Plan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI
ARVIND NFTAMY): (a) Duuing the Fourth
Five Year Plan period 100 Youth Centres
(Nehu  Yuvah  kendiaz) have been
sanctioned for establishment at  district
headquarters other than metiopolitan areas.
A State-wise distribution of Centres already
established is indicated below .

State Centres és-
tablished
1 2
Andhia Piadesh 4
Assam 3
Bihar 7
Haiyana 2
Himacha] Pradesh 3
Madhya Pradesh 9
Maharashtra . 2
Manipur. I
Meghalaya I
Mysore . . 6

1
|
]
i
I
]
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1m

1 2

Nagaland . . . .
QOrissa . . . . .
Punjab .

Rajasthan

Tripura .

Uttar Pradesh

West Bengal

Union Territories

Andman & Nicobar Islands
Arunachal Pradesh
Chandigarh

Delly . . .

Goa, Daman & Diu
Pondicherry

Misoram

wt
VO =W e

1
1
1
1
1
1
1

(b) The aims and objectives of these
centres and the piincipal activities to be
developed include the following :—

(i) informal education for all categories
of youth in the uge-group 15 to
25, youth participation in removal
of illiteracy, adult education
programmes,  establishment  of
science museums and Library
services.

(ii) development of competitive sports
and games and physical edu-
cation activities and search for
talent in rural areas in thc ficld
of sports.

(ii1) cultural activities through
participation in performing arts,
community singing, theatre and

other activities conductive to
the promotion of national integra-
tion.

{1v) programmes of social and conm-
munity service involving students
as well as non-student youth.

(c) The Centres have been opened on
the advice and 1ecommendation of the
respectives  State Governments /Union
Tenitories heeping in view the local needs
and piiorities.
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(d) It is proposed to extend this pro-
gramme in the Fifth Five Year Plan during
which period centres will be set up in
other districts.
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Benefits on Transfer of Employees from
one Ministry to another

9405. SHRT SAMAR GUHA : Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether an employee serving in an
educational insititution under the Ministry
of Education if transferred to another
educational  institution under another
Ministry is entitled to similar pension,
contributory provident fund, loanm, etc.
benefits ;

(b) if so, the underlying policy there-

about ;

(c) whether some teachers who have been
transferred from Education Department
to the Health Depariment have been denied
equitable benefits of service under the same
Government ;

(d) whether some employees of Edu-
cational Department from U. P. transferred
to Central Government have got similar
beneht ;

(e} if so, whether some N.CER.T.
teachers who are going to be transferred
to Dclhi University services are going to be
deprived of their pension, Contributory
Piovident Fund, loan, etc., benefits; and

(f) if so, the steps Government propose
to take in that regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAYV) : (a) and (b). A Govern-
ment employee transferred from an Institu-
tion under one Ministry to an Institution
under another Ministry of the Central
Government in public interest continues to
enjoy the same benefits in the matter of
pension, provident fund, loan, etc.
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(c) and (d). Information is being col- of subsidy and suggest ways and means of

lected. 1
(e) No, Sir.
(0 Does not arise.

Fresh Terms and Conditions of the Com-
mitiee on Procurement and Distribution
after take over of Foodgrain Trade

9406. SHRI SAMAR GUHA : Will the
Munister of AGRICUITURE be pleased
to state:

(a) whether after the vital decision to take-
over wholesale foodgrain trades made by
the Government the terms and .ondiions
set for the Committee to go mto the
problems of procurement and distiibution
need to be re-drawn;

(b) whether the Committee formed by
the Government to investigate into the
wortking system of Food Corpoiation of
India have submitted any interim report;

(c) if not, 1n view of the uigency of
dealing with the problems of procure-
ment and distribution of foodgrains on a
national scale, whether the Committee is
proposed to be asked to expedite its work ;
und

(d) when the
submit its repoit ?

Committee is likely to

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE ) : (a) to (d).
A Committec has been appointed to examine
the reasonableness of the procurement and
distribution incidentals incurred by the FCI
in undertaking the various operations on
behalf of the Central Government and
to maeke specific recommendations regar-
ding the measure that can be adopted to
reduce the unit cost of operation by the
FCI. This Committee will also examine the
incidentals charged by the FCI relating
to the operations undertaken on behalf
of the State Governments and recommend
suitable measures for reducing the burden

avoiding double handling, etc. No further
modifications of the terms of the Com-
mittee are considered necessary. In view of
the comprehensive nature of the terms of
reference  involving detailed study of the
cost of operation at various levels and sta-
ges, it is not possible to indicate precisely
when the Committee would be in a position
to submit its report. The Committee, how-
ever, has been i1equested to expedite its
work.

Less production and more profit by sugar
Industry during 1969-70, 1970-71 and
1971-72

9407. SHRI INDRAJIT GUPTA : Will
the Mimster of AGRICULTURE be plea-
sud to state

(a) whether the sugar industry had made
higher proints  1n 1969-70, 1970-71 and
1971-72 even though there was considera-
ble fall in production during the period;

(b) 1t so, how do Government explain
th* phenomenon of hgher profits in the
m.dst of falling production;

(¢) whether any stcps have been taken
to mop up the cxtra profits made by the
sugar industry during this period; and

(d) if so, the steps taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) and (b). The sugar
year 15 from October to Septembe: and the
accounting ycar of the factories for pur-
poses of balance sheets 1s not the same.
it is different for different factories. In
the circumstances, it is not possible to re-
late the production in a sugar year with the
profit ot loss as reported by factones in
their balance sheets for different periods.

(c) and (d). How the sugar industry
may be made to share iis excess piofits
with cane growers & others contributing to
the excess profits is under examination.
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Spot Study of Drought Afiected Arens of
Mysore by High Power Team of Planning
Commission

9409 SHRI D. B. CHANDRA
GOWDA : Will the Mimister of AGRICUI -
TURE be pleased to state

(a) whether High Power team of
Planning Commission has made on the
spot study ol the diought affected arcas
of Mysore; and

(b) if so, the report submitted to the
Central Government along with its supges-
tions ?

THL MINISTER OF STATF IN 1HF
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P SHINDF) : (a) and (b).
Two Central Study Teams visited Mysore
State for an on-the-spot assessment of
the drought situation in September 1972
and Janumy 1973,

On the basis of the recommendations
made by the Cential Study Teams, a ceiling
of expenditure of Rs. 12.87 crores has been
adopled for Central financial assistance.

7, 1973 Writien Answers 176
From Janvary 1973, it has been decided
that expenditure on Productive relief works
will be eligible for Central assistance and

no ceiling will be fixed for these works.

Another Central team visited the State
in April, 1973, to review the expenditure
incurred on relief works. Its report is
awnited.

L

Criteria for Centrally Sponsored Program-
me on Diseases

9410, SHRI D. B. CHANDRA GOWDA :
Will the Ministet of HEALTH AND
FAMILY PLANNING be pleased to state:

(a) the criteria defined by Government
for Centrally Sponsored programmes on
Cholera, Malaria, Leprosy, Small-pox and
Filarin; and

(b) the amount of money sanctioned by
Central Government, State-wise during the
last three years ?

THE DFPUTY MINISTER IN THE
MINISTRY OF HFALTH AND FAMILY
PLANNING (SHRI A. K KISKU): (a)
Under the Fourth Five-Year-Plan  only
those schemes which satisfy the following
criterta have been treated as  Centially
Sponsored Schemes:i—

(i) that they relate to demonstration,
Pilot projects, surveys and re-
scarch;

(1i) that they have 2 rcgional or inier-
statc character; .

(in) that they require lump sum pro-
vision to be made until they could
be broken down territorially ; and

(iv) that they have an overall signifi-
cvance from the all Indin angle,

(b) A statement giving the requisite in-
formation is laid on the Table of the House,
Pluced in Library. See No. LT 4992/
73]
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Vigilance Cell under Registrar of
Co-operative Socletles
9411. SHRI DHARAMRAO AFZAL-

PURKAR : Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether there is any proposal under
the consideration of Government to estab-
lish Vigilance Cell under the direct con-
trol of the Registrar of Co-operative Socie-
ties for prompt detection of irregularities
in the affairs of co-operatives in the States;
and

(b) if so, the outline thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) and (b).
There i no proposal under comsideration
of the Cential Government to establish
Vigilance Cells under the direct contiol
of the State Registrars of Co-operative
Societies for prompt detection of iiregula-
rities in the affairs of co-operative in the
States However, the Conference of State
Ministers of Co-operation held at New
Delhi on 24th & 25th January, 1973, re-
commended creation of separate Cells
under the State Vigilance Organisations to
deal with co-operatives exclusively. This
recommendation has been foiwarded to
the State Governments,
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News-Iltem “Gandhi Institute caught
in Congress Split”

9415. SHRI BIBHUTI MISHRA : Will
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) whether Government’s attention has
been drawn to the news-item appearing in
the “Hindustan Times" dated the 5th
April, 1973, undetr heading Gandhi Insti-
tute caught up in Congress split;

(b) if so, whether doctors are imparted
tratning there to work in rural areas*
and

tc) whether Centre helped during the
Fourth Plan and to what extent Central
help is proposed in the Fifth Plan?

THE DEPUTY MINISTER IN THF
MINISTRY OF HEALTH AND FAMILY
P1 ANNING (SHRI A. K. KISKU): (a)
yes.

(b) Yes,

{c) Yes. So far financial assistance to
the cxtent of Rs. 3525 lukhs has been
given to the Mahatma Gandhi Institute ol
Medical Sciences, Sevagram. The question
of continuing financial assistance to the
Institute during the 5th Five Year Plan or
otherwise is under consideration.
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Extension of Break-Water Wall in
Ratnagiri Harbour

9417. SHR1 SHANKERRAQ SAVANT:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the Government of Maha-
1ashtra have proposed to the Central Gov-
ernment that the break-water wall in the
Ratnagiri harbour under construction should
be catended to 1900 feet from 1500 feet
to ensuie Still water in the harbour mear
the jetty lor all the 12 months;

(b) whether no decision has been taken
on this proposal for well-ever a year,
and

t¢) when u decision is likely to be taken
in the matter ?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHR1 RAJ BAHADUR):
(a) Yes.

(b) It has not <o far been tound poss-
hle to accept this proposal. Further con-
sideration would, however, be given 1w
the proposal depending on economic uno
technical needs.

(c) Does not arise.



181 Written Answers

Export of Rice

9418. SHRI SHANKERRAO SAVANT:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether some superfine varieties of
rice are exported from India;

{b) if su, what quantities were exported
during 1972-73 and what quantities are
proposcd to be exported during 1973-74
and the price thereof; and

(c) the reason why rice is exported even
when there is famine m several parts of
india ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHR1
ANNASAHEB P. SHINDE): (a) Yes.
Sir.

(b) 15,000 tonnes of superior basmaty
rice have been exported durmg 1972-73
on  an appioximate average price of
Rs. 1967 per tonne A taiget of 30,000
tonnes of superior basmati rice has heen
hned for export during 1973-74.

(¢) Fxpoit of supenior basmati rice 1s
made (1) i order to earn foreign exchange
and (u) to retain India's position in the
<vport marhet of basmati rice.

Colleges running by Communal
Institutions

v419. SHR1 SHANKERRAO SAVANT :
SHRI ). G. KADAM:

Will the Minister of FDUCATION,
SOCI.L WELFARL AND CULTURF be
pleased to state:

(a) whether grants huve been given tu
any college run by the Communal Insti-
tution in India, if so, how much in each
case during the last three years; and

(b) whether Government would consider
the desirability of stopping or at least
reducing their grants ?
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THE MINISTER OF EDUCATION,
SOCIAL. WELFARE AND CULTURE
(PROF. 5. NURUL HASAN): (a) and
(b). Grants to colleges are given either
by the University Grants Commission or
State Government concerned according to
their respective rules. The question ot
Government of India stopping or curtail-
ing such grants does not arise.

Demand from Rajasthan Foodgrain Dealers

Association regarding lifting of restrictions

on movement of Jowar, Bajra and Malze
within State

9420. SHRI MUHAMMED SHFRIF}:
SHRI VARKEY GEORGE.

Whll the Munister of AGRICULTURE
be pleased to state:

(a) whether Rajasthan Foodgrain Dea-
lers Association had demanded lifing of
all restrictions imposed by Government on
the free movement of Jowar, bara and
muize withim the State; and

(b) if so, the broad outlines thereof and
the reaction of the Government there-
o

THF MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI1
ANNASAHEB P. SHINDE): (a) and (b).
In March, 1973 a representation was re-
tetved fliom the Rajasthan Khadya
Padarth Vyapar Sangh urging the with-
drawal of restrictions on the movement of
coarse giains withm the State on the
ground that such restrictions would ad-
veisely affect prices and weie not benefi-
cial to any one.

Restrictions on the movement of jowar,
bajra and mawze within  the State have
been imposed by the Government of
Rajasthan in the interest of procurement,
und with the concuttence of the Central
Government. There is no proposal 1o
withdraw those restrictions.
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Medical Seminar held in Calcutta

9421, SHRI MUHAMMED SHERIFF:
SHRI VARKEY GEORGE:

Will the Mmister of HEALTH AND
FAMILY PLANNING be plesed to
state :

{a) whether any Medical Seminar was
held in Calcutta on the 10th April, 1973
and

183

(b) if so. the broad outlines of the
discussions held and the decisions arived
at in the Seminai ?

[HE DFPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PI ANNING (SHRI A. K KISKU) - (a)
und () An informal meetmg with ihe
Directors of Heulth Scivices of West
Bengal, Bihar, Quisa, Assam & Tripura
under the chawrmanship of the Union
Deputy Mmuster for Health and Family
Planning was held at Calcutta on 13th &
14th April, 1973 at which various prob-
lems relating to the important communi-
cable diseases present in the community
and the difficulties standing in the way of
the implementation of the Prevention of
Food Adulteration Act were discussed.

We have no  information
Seminar on April 10, 1973,

about any

Malpractices of private dealers of
Fertilisers

9422, SHRI SUKHDEO PRASAD
VERMA : Will the Minister of AGRI-
CULTURE be pleased to state ;

(a) whether Government are aware ot
the malpructices indulged in by private
dealers of the fertilizer produced in the
private sector; and

(b) if so, the steps Government arc tak-
ing in this regard ?

THE MINISTER OF STATI IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) No

MAY 7, 1973
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specific reports ef madpractices by
private dealers have been reccived. But
general reports of same unscrupulous dea-
lers taking advantage of shortage in ferti-
lisers and indulging in malpractices such
ac adulterotion and black-marketing have
been received.

Written Answers

(b) State Governments have been given
adequute powers under the Essential Com-
modities Act to effect searches, seizures
and otherwise apprehend a offenders in-
dulging in malpractices. Deterrent punish-
ment has been piovided for in the Essen-
tial Commodities Act, 1955 for dealers
indulging in malpractices in the sale of
fertihsers. Recently, the Feitiliser (Con-
trol) Order, 1957 has been declared us a
‘Special Order’ under the provisions of the
Essentinl Commodities Act. 1955, enabling
the State Government to try such offenders
in a summary way for securing thecii easier
and quicker conviction The State Govern-
ments have been requested to wundertake
a diive for prosecution of persons found to
be violuting the provisions of the Fertili-
set Contiol Order.

Family and Child Welfare Projects

9423 SHRI SUKHDFO PRASAD
VFERMA - Will the Minister of FDUCA-
TION, SOCIAL. WELFARE AND ClJ1-
TURE be pleased to state:

(a) the number of Family and Child
Welfare Piojects functioning in the coun-
t1y dwing 1972-73; and

(b) the number of such projects likely
w be increased during the year 1973-74
with the location thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) 281 on 31-3-1973.

(b) There will be no further expansion
of the Family and Child Welfare Pro-
gramme.
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Number of strikes by Doctors and
Nucses fn Deihi's Hospitals

¥424, SHRI SUKHDEO PRASAD
VERMA : Will the Minster of HEALTH
AND FAMILY PLANNING be pleased
10 state .

(a) the total number of stithes held by
the Doctois and nurses m the various
hospitals of the Union Teritoiy of Delhs
during the year 1972-73, und

(b) what were their demands in eauh
case and how far they have been ac-
cepted ?

THF DEPUTY MINISTLR IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A Kk KISKU) (a)
and (b)  The information is being col-
lected and will be furmshed in due course
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Sctting up of State Agro-Service Centre
in West Bengal

9426 SHRI A K. M ISHAQUE Wil
the Minister of AGRICULTURE be
pleased to state.

(a) whether the Goveinment of West
Bengal has given any suggestion for seutmg
up n the State, agro-service centre to
provide employment to the educated un-
employed ; and
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(b) if so, its main features?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) No, Sir.
However, the scheme of setting up ot
ugro-service centres sponsored by the
Ministry of Agriculture is being imple-
mented through West Bengal Agro-Indus-
tries Corporation. 30 agro-service centres
have been set up so far and about 60 en-
trepreneurs are now under training.

(b) Does not arise. A copy of the
brochurc of the Scheme of Agro-Service
Centres of Government of India giving the
broad outlines of the Scheme is laid on
the Table of the Subhu. [Piuced in Library.
See No. LT-4995/73.)

Godown in Rajpura (Punjab).

9427. SHR1 BHOLA MANIJHI: Will
the Minister of AGRICULTURE |be
pleased to state:

(a) whether the Food Corporation ot
India hus rented godowns in Rajpura
(Punjab) ; and

{b) if so. who are the owners of these
godowns und monthly rent of each ?

THE MINISTER OF STATE IN THE

MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) Yes,
Sir.

(b) The information in respect of the
two godowns hired by the Food Corpora-
tion of India is as under:—

Name of the owner

Monthly
rent

(i) Kasturba Seva Mandir . Rs. 9,818.10
(ii) M/s. Phosphate Co.. Pvt.
Ld. . . + « Rs. 7,150,00

MAY 7, 1973
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Progress of Construction of Fishing
Harbour near Cochin. -

9428. SHRI C. K. CHANDRAPPAN:
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether the attention of Govern-
ment has been drawn to a report appeared
in “Mathrubhumi”, -Malayalam daily from
Cochin  dated the 7th April, 1973,
about the uncertainty about the future and
delay in the construction of the proposed
fishing harbour near Cochin ;

(b) if so, the reaction thereto; and

(c) steps Government intend to take
for supplying the nccessary quantity of
cement and steel for the construction of
this hurbour without delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) to (c).
The report in the “Mathrubhumi” has not
been brought to the attention of the Gov-
ernment. However, it has been ascertain-
ed from the Port Trust that there is no
busis for anxiety about delay in the cons-
truction of the project. Steel for present
need is available with the Port Trust, and
further requirements are being arranged.
With regard to cement, there is a general
problem of shortage in the country. but
the Port Trusls ure co-operating with each
other to the extent possible in meeting the
shortages. The Port Trust, Cochin, has
confirmed that supplies of cement are being
arranged.

Chewing Gums from Arecanut

9429. SHR! C. XK. CHANDRAPPAN:
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether the attention of the Govern-
ment has been drawn to the report in the
‘Hindu' dated the 7th April, 1973 cap-
tioned “Chewing gum from arecanut™
describing the various possibilities for using
arecanut which are newly invented;
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{b) if so, the facts thereof; and

w) whether the Government propose 1o
tuke steps to promote this new possibili
ties with a view to ensure that this pro.
duct 1s properly utilised and the agricul-
turists arc ensured a fair price for their
products ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) Yes,
Sir.

{b) and (c). The Cecntial Plantation
ciops Resemrch Institute at Kasaragod has
already taken steps to sponsore a research
pioyect on the utilisation of arecanut for
pwpuses other than  chewing. The re-
search findings, if any. now made by the
phivate fiims are  being brought to the
notice of the Indian Council of Agiicul-
tural Research to enable them to formu-
late thein futme plans, in this regard. The
news papcr 1cport also mentioned about
manufactue of paper and card board from
arccanut husk., Some preliminary work in
this respect has already been done by the
Forest Research Institute, Dehra Dun at
the initiation of the erstwhile Indian Cen-
tral Arecanut  Committee. No  further
worh was done since the process was nol
found economical. However, details of
the worh done by the Kerala Factory has
been called for so that the matter could
be pursued further.

Criteria for declaring a city
“Beggar Free”

¥430. SHRI C. K. CHANDRAPPAN:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE be
pleased to state.

(a) what are the criteria for declaring
a city “beggar free"; und

() cities in India declared to be “beggar
free" ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND |IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) and (b). Beggary
is a complex problem caused by socio-
economic factors. Measures for its abol-
tion have to be multi-pronged and can
have impact only in the long term. Dec-
laration of cities as beggar-free is neithe:
feasible nor advisable wntil beggary is
abolished in the country.

Steps to Check Growth of Wild  Water
Weed in Kerala

9431. SHRI C. K. CHANDRAPPAN,
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether the attention of the Govern-
ment has been drawn to the serious prob-
lem of a rapudly growing Wild Water weed,
which threatens the future of agriculture,
fishing and navigation in the rivers, back
waters and paddy fields in  Kerala; and

(b) whether Government propose to take
effective steps to chech the growth of this
weed which is popularly known as “Afri-
can payal” in Malayalam ?

THF MINISTFR OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) Yes Sir.

(b) Mechanical methods have been em-
ployed for removing the Weeds without
much success. The possibility of biological
control of weeds is being studied by the
Kerala Agricultural University. It is also
proposed to try weedicides extensively over
large areus.

Demolition of TUnauthorised Jhuggis in
Malviya Nagar, New Delhi

9432. SHRI AMBESH : Will the Minis-

ter of WORKS AND HOUSING be
plensed to state:

(a) whether in Block ‘F' of

Malviya
Nagar, New Delhi several

unauthorised
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jhuggis have been constiucted on the Gov-
ernment land ;

(b) whether the people of the above
block have approached the police authori-
ties and the Lt. Governor Delhi for the
demolition of the jhuggis in the above
block ; and

(c) if so, the action taken in this res-
pect 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
WORKS AND HOUSING (SHRI OM
MEHTA): (a) Yes, Sir.

(b) Representation for the i1emoval of
the jhuggis was received by the Lt. Gover-
nor.

(c) The proposul for the removal of the
encroachments is under consideration of the
Dethi Development Authority.

Recovery of damages from All India

Blind Relief Soclety & Dr. Bhagwan Das
Memorial Trust, New Delhi

9433, SHR1 AMBESH : Will the Minisy-
ter of WORKS AND HOUSING be
pleased to refer to the reply given 10
Unstarred Question No 3651 on the 24th
April, 1972 and state :

(a) the steps taken to recover the
damages fiom All India Blind Relief So-
ciety and Dr. Bhagwan Das  Memorial
Trust, New Delhi and the amount to be
realised from both the societies. separate-
ly; and

(b) the action taken to take over the
physical possession of the piemises from
the All India Blind Rehef Society 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
WORKS AND HOUSING (SHRL OM
MEHTA): (a) and (b). The damages to
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be recovered from there are being assessed.
Eviction proceedings under the Public
Premises Eviction Act have also been ini-
tiated against the Blind Relief Socicty and
all the other squatters.

Report on Working Conditions of LCAR.

9434, SHRI R. V. SWAMINATHAN :
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether Government have not yet
taken the decision on the report in respect
of working conditions in the Iadian Coun-
cil of Agriculture Research und Indian
Agriculture Research Institute ;

(b) if so, when the Government are
likely to announce the decision; and

(¢) how many of the recommendations
have been accepted by the Government?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P SHINDF): (4} and (b)
T'he recommendations of LC.A.R Inquiry
Uommittee are under active conuderation
ot the Government and decisions taken on
the recommendations will be announced
shortly.

() Question does not arise.

Iheft of Paddy in Central Government's
Godown at Valavanur, Tamil Nadu

9435. SHRI R. V. SWAMINATHAN :
Will the Mmster of AGRICUI TURE be
plcased to state:

(a) whethe: large theft of moie than
8,000 bags of paddy from Central Gov-
ernment’s godown has been repoited at
Valavanur (Scouth Arcot District) in Tamil
Nadu on the 5th April, 1973;

(b) if so, whether any enquiry has been
held ; and

(c) if so, the findings of the enquiry
committee and what steps are being taken
to safeguard this kind of theft in future?
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‘THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHR1
ANNASAHEB P. SHINDE): (a) There
has been no theft of paddy bags from Cen-
tral Government godown.

(o) and (c). Do not arise.

Shoriage of Foodgrales in Tamil Nadu

9436. SHRI R. V. SWAMINATHAN :
Will the Minister of AGRICULTURE be
pleascd to state :

(a) whether there is a great shortage of
toodgrains m Tamit Nadu:

(b) whether the new ciops were also
not adequate and if so. the reasons there-
for;

(c) whether the Tamil Nadu CGovern-
ment will have to face acute shortage ot
foodgiains in 1973 ; and

id) if so, to what cxtent Centie will heip
the State Government in 1973 ?

THE MINISTFR OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P SHINDE): (a) No, Sir.

(b) to (d) The total foodgrams produc-
tion in Tamil Nadu has substantially in-
«reased over the last three years Firm
estimates of foodgrains production for
1972-73 would become available after the
close of the current agncultural year i.e
sometime in July-August. 1973 How-
ever, acoording to present indications, food-
grains production in the State is expected
to be around the last year's level.

Decision of Commonwealth Conference
on Sugar

9437. SHRI R. V. SWAMINATHAN :
SHRI FATESINGHRAO
GAEKWAD.

Will the Minister of AGRICUI TURE be
pleased to state:
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(a) whether a two-day meeting of Com-
monwealth Conference on Sugar. held from
29th March, 1973, took some decisions
for nmew arrangements on the expiry of
the Commonwealth Sugar Agreement which
18 ending in 1973 ; and

(b) if so, the decisions taken and to
what extent this will help Indwa?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH): (a) and (b). A copy of
the Communique issued at the end of the
two-day Commonweaith Conference on
Sugar held on the 28th and 29th March,
1973 at Londen, setting out the decisions
taken is laid on the Table of the House.
{Placed in Library. See No. LT-4993/73.]
The decision to pursue at all stages a umi-
fied approach in the forthcoming negotia-
tions on sugar with the European Econo-
mic Community should be helpful to
India.

Cluster Programme of Tube Wells and
Survey of usder-groond water in West
Bengal dering 1972-73 & 1973-74

9438. SHRT GADADHAR SAHA : Will
the Mimster of AGRICULTURE be
pleased to stute:

(2) whether cluster Programme of Tube-
Wells for irrigation, Government operated
or privately 1va, and survey of under-
grouad water n West Bengal State has
been undertaken during 1972-73 and 1973-
74;

(b) the action tuken and present posi-
tion ; and

(c) allocation and ielcase of funds for
this Piogramme to the West-Bengal Gov-
ernment year-wise and District-wise during
1972-73 and 1973-747

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH): (a) to (c). The informa-
tion is being collected and will be laid on
the Table of the House.
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New Method of Growing Paddy im less
water

9439, SHRI BIBHUTI MISHRA: Will
the Minister of AGRICULTURE be pleased
1o state :

(u) whether the Central Rice Research
Institute, Cuttack has found out a method
of grow paddy (rice) in less water;

(b) if so, the speciality of the method ;

(c) the parts of the country where the
method has been applied; and

(d) the reaction of the growers of that
area ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHER P. SHINDE): (a) Yes, Sir

tb) Mcthod depends upon regulating the
irrigation water in the first half of the
growing period of rice plant until the crop
is about to come in flowering stage. In-
stead of Jocal practices of keeping ricc field
constantly under a thin film of water, the
Institute has recommended intermittent irri-
gation with frequent drying of the soil in
the earlicr stage of the crop growth. From
panicle instiation (flowering) upto 15 days
ufter flowering, & thin film of water should
be allowed to stay constantly. Thereafter.
wilter need not be given.

(¢) This technique has been demonstrated
in a command area of a minor in the vici-
nity of the Institute where. with the avail-
able water, 140 acres of land could be
irrignted in place of thc normal of 110
acres. Thiy demonstration iy being taken
up in two more areas in the Cuttack dis-
trict.

(d) Ry regulating the irrigation water. w
saving of about 30 per cent of water has
impressed the farmers. The technique is
being demonstrated in a larger area.
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Rullit-up Houses at Chittaranjan Park, New
Delhi constructed by D.D.A.

9440. SHRI R. P. YADAV :
SHR1 CHANDRIKA PRASAD :

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Government are aware that
the Delhi Development Authority shall be
hunding over possession of a number of
built-up houses to the allottees of Chitta-
ranjan Park, New Delhi shortly ;

(b) whether Government will consider the
desirability of providing adequate protection
to the interest of the receipients of those
houses, in case of damages that might have
been caused at any stage in construction
thereof ; und

(c) if so, whether Government will lay
a copy of rules and rcgulations goverming
costing of price of those houses and levy
of intercest thereon for payment in instal-
ments ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
ATFAIRS AND IN THE MINISTRY O}
WORKS AND HOUSING (SHRI OM
MEHTA): (a) Yes, Sir.

(b) The defects, if any, noticed dunng
the period of 6 months from the date the
houses arc handed over to the allottees will
be got icctified by the D.D.A.

(c) Concessional rates as mentioned be-
low are charged in respect of these houses
which are being constructed for members
of E.P.D.P. Cooperative Housing Society: —

Departmental charges 1%

Interest during construction. 61%,
Interest during hire purchase

period 7%
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Statutory Corporation in West Bengal as per
suggestion of Agricultural Refinance
Commission

9441, SHRI A. K. M. ISHAQUE: Will
the Minister of AGRICULTURE he
pleased to state .

(a) whether West Bengal Government
had set up Statutory Corporations or Gov-
ernment companies as per the suggestion of
Agricultural Refinance Commission; and

(b) the amount allotted to them so far
by the Agricultural Finance Corporation ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHFB P SHINDEF)* (a) and (b)
The Chairman of the Agricultural Reh-
nance Corpoiation in his speech at the
Ninth Annual General Meeting on  20th
September, 1972, had suggested that tbe
State Governments may set up statutory
Corporations or Government companies in
otder to avail of refinance facilities, West
Bengul Government had set up a Fisheries
Development Corporation in 1966 and this
Corporation had formulated 3 schemes in-
volving an outlay of Rs. 184 85 lakhs. The
schemes uarc under consideration of the
Agricultinal Refinance Corporation

New speclfic improvement scheme for
Calcutta Region

9442 SHRI A K. M ISHAQUL : Wil
the Minister of WORKS AND HOUSING
he pleased to state:

(a) whether the Calcutta Metiopolitan
Development Authoiity has drawn up new
specific improvement schemes for the Cal-
cutta Region to be implemented during the
Fifth Plun period and if so, the main fea-
tures thereof ;

(b) the specific allocation in the proposal
for bustee improvement; and

(c) the Centre's decisions on the CMDAs'
propasals ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
WORKS AND HOUSING (SHRI OM
MEHTA): (a) to (c). Information 1s being
collected and will be laid on the Table of
the Sabha.

Scheme for Supply of water to city of
Calcutta

9443. SHRI A. K. M. ISHAQUE : Wilt
the Minister of WORKS AND HOUSING
be pleased to state:

fa) whether a scheme was drawn up by
Calcutta Corporation in 1969 at a cost of
Rs 24 lakhs for the supply of water 1o
the city of Calcutta and whether the scheme
has becn sanctioned and the action taken
thereon ; and

(b) if so, the broad outlines
scheme ?

of the

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
WORKS AND HOUSING (SHRI OM
MFHTA) (a) and (b} The Culcutta Cor-
poration have reported that 22 water supply
schemes costing Rs. 5.25 crores were taken
up during the Second Five Year Plan and
that no specific scheme costing Rs. 24 lakhs
was initiated in 1969. The schemes rclatc
to construction of new water works and re-
placement of worn-out pumps.

Higher Levels of lead comiamination duc
to Industrialisation

9444, SHRI A. K. M. ISHAQUE : Wilt
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) whether the attention of Government
has been drawn to the fact that ‘Gulal’,
Sindoor, Surma and a morning sample of
drinking water from a tap are containing
appreciable amounts of lead which can
poison the blood and cause or contribute
to brain damage ;
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(b) whether the people of industrial or
urban environment are at risk because in-
dustrinfisation is associated with higher
levels of Jead contamination ; and

(c) if so, what steps have been taken by
Government to prevent this health hazard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. KISKU): (a)
The attention of the Government has
been drawn to the press reports which ap-
peared in March, 1973 in regard to the
harmful effect of ‘Gulal’, Sindoor and
Surma and the high level of lead in sam-
ples of drinking water,

tb) and (c). A pilot study to estimate the
lead Jevels in soil and air in selected marked
areas of heavy vehicular traffic has been
carried out by the Indian Council of Medi-
cal Research in Ahmedabad. The study
has shown the presence of lead in samples
of air, soil and urine of the persons studied
in varying degrees. Further detailed inves-
tigation is in progress at the National Ins-
titute of Occupational Health, Ahmedabad.

Setting up of a high powered board to
replace Delki Municipal Corporation’s
Water Supply Undertaking

9445. SHRI M. S. SANIEEVI RAO:
SHRI MUHAMMED SHERIFF :

Will the Minister of WORKS AND
HOUSING be pleased to state :

{a) whether Government propose to set
up a high powered Board to replace Delhi
Municipal Corporation’s Water Supply Un-
dertaking ;

(b) if so, the broad outlines of the pro-
posal ; and

fc) by what time the decision is likelv
1o be taken in the matter ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
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WORKS AND HOUSING (SHEI ou
MEHTA): (I) Yes.

(b) and (c). T’he detaﬂs are under consi-
deration and decision will be taken soom.

Survey of reservoirs of underground water
for Drinking Water and Central Al
therefor

¥446. SHRT SHANKERRAO SAVANT :
SHRI J. G. KADAM :

Will the Minister of AGRICULTURE
be pleasod to stéte :

ta) whether a survey of the various Statea
has been made for reservoirs of under-
ground water ; if so, what are its findings :

{b) whether underground water has been
exploited for drinking purposes; if so,
where and to whut extent; and

(c) whether the Central Government have
given any loan or subsidy to any State for
exploiting underground water reservoirs dur-
ing the last two years and if so, to which
State and to what extent ?

‘THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROW
SHER SINGH): (a) The responsibi-
ity for survey and devclopment of
ground  water resonrces  rests  prima-
rily. with the State Governments. Thz
Central Ground Water Board which s now
the unifield agency at the Central level for
handling ground water, has been helping
the States mostly by way of broad macro
level fspecialised studies including explora-
tory drilling in the field of ground water.
The results of preliminary surveys tenta-
tively indicate a figure of 215 million acre
ft. for the total usable groundwater poten-
tial in the country. '

(b) Groundwater is being exploited lor
drinking water purposes practically in all
the States. No precise estimate however,
of the guantity of groundwater exclusively
used for drinking water is available,
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(e} Contral assistance is normally made
wvailable to the Stake Governments in the
form of block loans and gramts for the
aonual Plan as & whole and is not related
to any individual programme or scheme.
However, Central assistance in the form of
loans (s well as some subsidy) was made
available to the States for Minor hrigation
Programmes including ground water deve-
lopment as a special case under the Emer
gency Agricultural Production Programme
initiated by the Ministery during the year
1972-73 to minimise the effect of the drou-
ght. State wise details are given in the
attached statement.

STATEMENT
TRs, in crores)

Amount re-
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SNa ”Numc o;—Stale

leased for
minor irri-
gation pro-
grammes
I ; ___ 5~ 3
1. Andhra Pradesh 8.397
2. Assam . 2.020@
3. Bihar . 17.728
4. Gujrat . 5.000
5. Haryana . . . 12.000
6. Himachal Pradesh 0.325
7. Kerala ] 2.500
8. Madhya Pradesh . 5.8i0
9, Maharashtra , 24,963
10. Manipur . 0.333
11. Mysore 5.299
12, Nagaland . 0.200
13, Orissa. . P . . 6.600
14, Punjsb . . . . 14.720%
5. Rajasthan . 3.892
16. Tamil Nadu 2.990%*
17. Tripura . . . . 0.299
18. Uttar Pradesh. . . 20,750
19. West Bengal . 14,330
ToraL 148.136

""@ Tocludes Rs. .32 lekhs for purchas¢ of
tractors and threshers,
- Includes a grant of Rs. 197 lakhs
-~ for comstrection of tubewells in the
«¢ Includes Rs. 20 lakhe for purchase
of tractors and threshers,
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School, Sarojini Nagar, New Defhl
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9447. SHR] G. BHUVRAHAN :
SHRI BANAMALI PATNAIK :

Will the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE be
pleased to state:

(a) whether Government are aware o
the proposed strike of Teachers of Bharat
due to mis-management and lower pay-
scales to those of the Government and also
due to the threat of the authorities of Bha-
rat Sewak Samaj to close down the schoot
from the emsuing education session; and

(b) if so, what steps Government propose
to take to safeguard the interests of the
teachers and future of the students there?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND 30-
CIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D. P.
YADAV): (a) From the informatron collect-
ed by Delhi Administration from the school
teachess, i is revealed that there was a
chalk /pen-down strike by the teachers from
16-3-73 to 15-4-73. However, there was no
officiat intimation about the strike to the
Directorate of Education, Delli either
from the management or from the (tea-
chers.

(b) The school was gramted provisiomal
recognition upto 30-4-73, inter-alia, on the
condition that the pwy-scales givem to the
staff in no case woufd be lees tham the pay-
scales prescribed for corresponding cate-
gories in Government Schools. The Mana-
gement has not fulfilled this condition and
the question whether, in the circumstances,
recognition should be extended or not, is
under consideration of the Delhi Admini-
stration. .



2n Written Answers
Jmprovement m Shipping Facllities in
Cochin

9448 SHRI C H MOHAMED KOYA *
Will the Minster of SHIPPING AND
TRANSPORT be pleased to state

(a) whether he has received a letter fiom
the Chief Mimster of Kerala regarding
improvement 1n shipping facilities 1
Cochin and

(b) what are the important suggestions
and Goveinments reaction thereon ?

THF MINISTER OF SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR)
(1) Yes Su

(b) The letter pointed out the difficulties
faced by the Shippers from Malabwr ports
in getting shipping space The Director
General of Shipping had peisued the matter
with the Shipping Conferemces and as a
result of his efforts most of the accumu-
lated caigo his been lifted A Branch
office of the Fieight Investgation Bureau
has been set up at Cochin to render on
the spot 1ssistance to the shippers

Unemployment of Port Cargo Workers

9449 SHRIC H MOHAMED KOYA
Will the Minister of AGRICULTURF be
plu sed to state

(a) whethar he s aware of the acute un
employment of Port cargo woikers due to
non arnival of food vessels in Kerala,

(b) whether the shipping seson 15 closed
in middle My rendering 1500 woikers un-
cmploved and

(¢) whether he intends to place a few
more ships at Calicut?

THI' MINISTER OF STATE IN THE
MINISTRY OF AGRICUITURE (SHRI
ANNASAHEB P SHINDL) (a) to
() In s«elala Cochin 1 the only
all weather port the other ports cannot
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be operated throughout the year Since
the Calicut port 1s getting closed almost
with immediate effect upto September 1973,
at this stage there 13 no possibulity of plac-
ing a few more foodships at that port

ad 7wt W AR & wrewr Wiy it
T TT A

9450 st far oy W wie Tt oy
1A g ¥ fF oW o Fenf A g
% oftemrerss $v i famr @ 7 fred
fomr ax @1 9% F wAF g frad o
¥ foork a1 @ fam & feg qv oo
¥ e wier sy fram owr o0 & owen
1 A w7 fmar mar ¢ oafs s wdy
wam fear s # o feslt ofw ow
vt fegqr wem @ ¢

rfa s & ton aat (Mo 6x fag)
fom s Ffezm 739 dYaw 7 gemRA fe
ar I A 2oa F) vmoA 17 S
I 7 mar # e 50 Siegar wWr 7Ty 7
T §om Hegar o om Fowe,
37 A 7 w9 owm W 3T
AT W 97 fEAT a@r W I HEET
T oaw #7 owEn s ow ¢fean g
T AT AF TT AFT AW qTA 97 TH G
faaw = faar mar 71 [wewreg & At nan
sfwa  wwmw LT 4994 73] 7 w3
frw war qzm o7 v ¥ foEw 41379
FT MR ® wRw F aniar &1 Ay fear wan
&1 [ommaq §war mwar | afwa wem /LT
4994/73]

Expenditure on Cochin Shipyard and
expected development

9451 SHRI TATESINGHRAO GAEK-
WAD Will the Minister of SHIPPINUG
AND TRANSPORT be pleased to state

(a) total expenditure incurred for the in-
iial construction and admunstrative work
of Cochin Shipyard ,
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(b) the total number of persons appointed
during the current year; and

(c) what are the expected development
of the Shipyard during the current year?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI M. B. RANA): (a) Total
expenditure incurred for the initial const-
ruction and administrative work upto
31-3-1973 is Rs. 1277.41 lakhs.

(b) Total number of persons appointed
during the current calender year till 9th
April, 1973 is 17.

{c) During the current year the following
developments are eapected *—

1. Land acquisition for railway siding.

2. Civil design of the remaining In-
dustrial buildings and also some
of the non-industrial buildings.

Electrification design of all the in-
dustrial buildings.

Plucement of oiders for the remain-
ing items of machinery, cranes
and equipments.

. Receipt of part of the machinery
and crancs already ordered.

. Completion of the construction of
Training School Mamin recciving
station, Shipbuilding division office
and mould loft, Paint store, Qil
stores, Laboratory, Maintenance
Shop and OQutfitting warchouse.

. Commissioning the Tiaining school,
laboratory and main receiving sta-
tion and commencement of train-
ing programmes for shipbuilding
artisans.

. Conclusion of agreement for tech-
nical assistance in Ship-design and
shipbuilding of 75,000 DWT Pana-
max type bulk carrier.
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9 Worl on major marine works, viz,.
Ruilding Dock, Repair Dock and
No. 3 Quay will be in progiess.

10, Work on Railway siding will be in
PTOgress.

wirm Wi dwnm ofar W owsvA

9452 Y wrew g whgm: = el
oY g AT @ g Tv fs

(%) 1 wiwg wrdm owma nfg
w1 faeslt & o mvima g ay,

(=) =t afaamw & f=fam voy Hify
& fadws fagret &1 v ¥ = gr 5w
ofrey ¥ 3w Awew arfer fed @, o

(W) ® ¥ AvAl & TIEF AR
b

wfa warm ¥ v w# (e Wi fam)
(%) o (=) st &h

(w) afgs ardm gwmga afeg g
aifeA faer i Ae F wmw w9 g &)

Irregularities and Corruption during
Famine rellef work at Bhliwara, Rajasthan

9453. SHRI HEMENDRA SINGH BA-
NERA: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether the charges of irregularities
and curruption were reported at the work
taken up in the drought hit area of Bhil-
wara, Rajasthan for the famine relief;
and

(b) if so, the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) and
b) The State Government have
reported that they had constituted a Com-
mittee to investigate the irregularities in
drought relief works undertaken during
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1969-70 and 1970-71. The report of the
Committce has not yet been received by
the State Government.

Report on devciopment of spice cultiva-
tion in Dharmapur, Bahraich, U. P.

9454. SHRI B. R. SHUKLA : Will the
Minister of AGRICULTURE be pleased
to state:

(a) whether investigation was made by
an Inspector of Central Ministry of Agri-
culture in the year 1971 1o find out tne
development of spices cultivation and their
processing in the Dharmapur sub-division
of District Bahraich (U.P.);

(b) if so, the salient features of the
report submitted by the said Inspector;
and

{c) whether any follow-up action would
be taken in that respect?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (al Yes, Sir.
A study of the marketing problems ol
spices in the Bahigich Distiict of Uttam
Pradesh was conducted in 1971.

(b} The relevant information is given in
the enclosed statement. :

(¢) The recommendations made in the
report were forwarded to the State Go-
vernment of Uttar Pradesh who are taking
necessary follow up action.

SIATEMENT

An ad-hoc survey of the marketing con-
ditions has been conducted by the Agri-
culture Marketing Adviser to the Go-
vernment of India in the Bahiaich District
with a view to indentifying problems and
suggesting solutions thereto. The follow-
ing recommendations have been made to
improve the existing marketing conditions
n the area:—

(i) For providing a ready market to
the producers of the landlocked
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Chhaparia ares, two link roads
may be constructed one from
Chhaparia to Bichia and the other
from Chhaparia to Nishangara.

(ii) The assembling markets of Nan-
para, Mihinpuiwa, Bahraich and
Sajauli  should be regulated as
early as possible and spices spe-
cially chillies should be included
in the items to be regulated.

(ii) The State Government should ini-
tiate action to from marketing
cooperative societies. The Dis-
trict Cooperative sales and pur-
chase society and the District
Cooperative Bank should provide
necessary physical and financial
assistance to farmers in marketing
their produce on cooperative basis.

Formulation of special schemes to fight the
Mal-nutrition during Fifth Plan

9455. DR. RANEN SEN : Will the Mini-
stet of HEALTH AND FAMILY PLAN-
NING be pleased to state :

(a) whether any special schemes are be-
ing formulated to fight the problem of
malnutrition during the Fifth Plan; and

(b) if so, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. KISKU): (a)
Yes

(b) Besides the existing schemes, namely
the Applied Nutrition Programme, Mid-
day Meal Programme, Special Nutrition
Programme, prophylactic programmes for
the prevention of blindness, anaemia and
goitre, which will be continued during the
Fifth Plan, the Planning Commission is
currently engaged in formulating a Na-
tional Programme for Minimum Needs
under which a_package of services includ-
ing health care, immunization and mutri-
tion are proposed to be provided.
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Compensation by the State to the Victims
of hit-andsun Cases

9456. SHRT D. K. PANDA: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether the Law Commission has
recommended that State should undertake
the responsibility to compensate the vic-
tims of hit-and-run cases of car acci-
dents; and

(b) if so, what decision has been taken
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI M. B. RANA): (a) Yes, Sir.

(b) Since the implementation of the re-
commendation of the Law Commission
involves amendment to the Motor Vehi-
cles Act, 1939, it is being circulated to the
State Governments and Union Admini-
strations for comments, as suggested by
the Commission themselves. A decision
will be taken afler comments are received
fiom the State Governments etc.

12 Hirs.

CAILING ATTENTION TO MATTEFR
OF URGENT PUBLIC IMPORTANCI

Reported consensus on Cauvery Waters
between the Chief Ministers of Tamil
Nadu, Mysore and Kerala

st wEw fagrdt weddr  (wenfaae) :
werw W@, & sfepadly & wger &
freafafan faor @ Wi frarf wl fage
w7t &1 s few g oW wrdAr w7
fs wg ¥7 aX # vw geeem 3

‘gt aww wiw wfafr I WA
aw ¥ gau ¥ ® 0 qfoen &
¥ afmag, &g ok F=
¥ qer wfed & Aw i oW
ot

13 LSS/73—9
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
There have been differences amongst the
States of Kerala, Mysore and Tamil Nadu
for a number of years on the Cauvery
waters. The discussions held in May,
1972 amongst the Chief Ministers revea-
led the general consensus that a serious
attempt should be made to resolve the dis-
pute by negotiations as early as possible.
There was also consensus that the Centre
should appoint a Fact Finding Commit-
tee to collect all the connected data per-
taining to Cauvery waters, their utilisa-
tion and irrigation practices as also about
projects both existing, under construction
and proposed in the Cauvery basin. The
Committee should also examine the ade-
quacy of the present supplies or excessive
use of water for irrigation purposes.

A Fact Finding Committee was accord-
ingly set up by Government of India om
12th June, 1972 and had the following
composition '—

i. Shri Justice B. D. Bal—Retd.
Judge of Bombay High Court.

2. Shri P. R. Ahuja —Retd. Commis-
sioner (Indus) and Joint Secre-
tary, Ministry of Irrigation and
Power.

3. Shri Jatindra Singh —Retd. Chief
Engincer, Punjab.

4. Dr. J. S. Patel —Retd.  Agricul-
tural Commissioner, Ministry of
Food & Agriculture.

The Committee submitted its report in
December, 1972, which contains the neces-
sary data on the availability of waters,
existing utilisation as reported to the Com-
mittee, utilisation proposed from projects
under construction and the utilisation envi-
saged from future projects contemplated
by the three States.

There were discussions with the Chief
Ministers of Kerala, Mysore and Tamil
Nadu on 2%th April, 1973 about the re-
port of the Committee. During these dis-
cussions, there was a general consensus
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fis dar wwelter Y frg ¥ aie ot fapoe
qeel ot &7 oY waww B, ot ekl & ww
¥ fafew @ o §, 99 wew wY oW ¥
wfew & oW ¥ afawAre ag W e
t v o o ferre a7 w Y  aw AT
# w8 ar 3w & ot gt Afet ac af
of@ed o3 § I & od | W &
faode dge o wgv ag § F 1424 W
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[Shn Balgowvind Verma]

on the total yield of the nver as given in
the Commuttee’'s Report As desired by
the Chief Manusters, the Commuttee 1s being
revived to fumnsh clanfications on
some other pomts after such vanfication
as 13 found necessary

The Chief Mumsters agreed to meet at
a later date to continue the discussions
and explore the possibiities of amving at
a settlement.

stwew fgr@ woRdt  weaw AgR
RO g wpEqr wgw At ¥ &
¥ ¥ Age Wi afremrg w1 wdw ewd
¥ gro wiwfafam gor & @ w30 ¥
98 & oo fx ® J 77 oFwH famr @
faarx ow @ &1 W AEEE 7 tw Aweew
# wgr & fr aoft 20 s wt ar qew A
® dz% gf O 3w ¥ W waA™r T AW
&t % el o ¥ g Feamr w@ rerey
BT TE aE A G GIEiST A& #7
foaid & wwoe AT W1 TW § e s\
g% wred &t oy AE ¢ fr foaw g
aql & W@ vgT § W &g A cw Qv
wsfawr a1 q@we & fedt ww oadr T
qg aar A% FMA ET N9 T A fwar fr faw
ot ¥ fadt wor =1 e @ aw g fEAAr
g7 ww dwr wnefer F9 @ ¥ 9w oA
wer ¢ fr ot £ 21 fafeoe wqfar e
Jywew @, Afew @ oww o1 qrr W
R E ar 35 fafras wgfas @z &1 qw
a@ wmar & F oqww afad #7 daw faww
fr of ar fee qev afaey &7 43w A @
frae #1 qe@ q@ & 9® A1 AW T W
wrawwe A8 wwet | qe e 9 g fw
qrAt a7 faewer frw fema 7 @0

afeere w7 @ ¥ fr o wEQ & oy
F @y ¥ 1924 ¥ AR I ¥ F opw
1892 ¥ WHWIAT FUT T | U SWWET HETH
oy fg ¥ A R gw m ) 3w mwew
% wyer afreng & fawrf ¥ sy W
feerw fem Wit wa afeerg, o e &

oY WURT 9T Wg WO W 9T,
I ¥ Age w1 aw iF A ¥ Ay v
wr ori dgT oW A dewd g X &
wr K 1924 ¥ GiTRT ¥ W@ wF
¥ fad & ) &) ser W aEd W
o F o K1 el gof Wi waer
ofcroard aw a6t & 9% @ &1 &1 afc
Tt & i cifr s & el
i ot wf ofgreemer W o SO R
g7 a7 wwrw & Afew dge wew frm W
gfr & ofcrEm 81 7 s A
t

drelt w7 %79 w1 AEe R 9w W
wtv g &1 awwle gur At ATT A v
7t wf Fva oW v gg & FF ogrr Aw
| SYTET qgT ATEAT & GHiAR FEAY HT AT
g4 ¥ IW ¥T AT q Fqrar avvETA &

“One-third of the run off of the basin
15 made by the catchinent area
lying mm the State on account of
the very heavy ramfall”

& o A g w9 S e & wed
7 ot frarg & ag B gw grm ? WY wERw
¥ ¥ & v wefer waE W famm
for w1 T b

‘As desired by the Chief Mimusters
the Commuttee 15 being revived
to furnish clanifications on some
other pomts after such venfica-
tions as are found necessary”

& o W g fF ag Wi wdfcReRomer
g o9t wom owr § o W & afdehews



213 Consensus on

§ for ot wewewwr §oowT tw A o @
forsoor o7 o wae &7

frea s ax ¢ fr or wft dbr s@a
# fraré welt &, v foudt ot ww e
® g W qg fear v ? ww feror
T T AW ¥ gro AR g owe fed
TR | T O e AP & oaeww ¥
T Wt wuf @ 7f fr v e diA
e Wt w1 ANET T gET 8 ¥R AT
e B A femr owd 7 omey
W OTE® F OSE T YR b ok
frmr w1 foty ot ot ®Y wer @,
T A WY W ¥ 9T AW &1 A ow
T R oA ¥ af @ gm &) Afew g
g § e v av ag fam == A
T ¥T T W AR AT W U IEEw
TR ¥ wwwd @ W uN wew Afady
#r do5 & fom Ok arfta W @ gE }
mAd ? W fyedt dew gf &, wr 9w &
faeor & a? & o ot w=i gk &7 wrom
g &t & fr e afent & sAE A
mr g fem & wEeE AT o 37
FHET AT bR wEfr &RE # e
¥ a7 gwr ¥ fe femr oelt 9o
&7 Afew wrer & o & e & @
% W qg W ot @ A7 AR ger 2
w1 #AY WEEg e At 9T fawie s
fe ara wwen feegaer w st faar o,
Iy ¥ wely W 9w w7 gw fawrem amd
st o A% fregaer wwAr daer wE
o A Fg qfefead g §T v
s d, Wy aw AT W
feeraTe 7 &1 —wi a7 wire
e W T ¥ AE femmoam
t—ag ffer wfw & ofefer @
for wr sy 7 fer g ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): As the
hon. Member has said, the Cauvery is
one of our most ancient and sacred ri-
vers, and one of those rivers in world,
of whose waters much use has been made.

3

T
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The hon. Member has mentioned vari-
ous difficulties that have arisen in the

other and so on.
lation, that is, how the regulation of
water is to be done so that
contending  parties will get
which has been allocated.

three important aspects which have
settled in any river dispute.

i

Theie are a number of disputes where
there has been difficulty in fixing the
quantum of water. For example, in the
Krishna river, more than four years have
passed in the Tribunal trying to find out
the quantum of water which is there in
the river. That is one of the very diffi-
cult items to be settled. The Government
of India have only recently been able to
survey some of the basins of the river.
This problem arises 1n regard to the various
rivers flowing through the various States.

Therefore, wherever there is a river dis-
pute, the first question that presents con-
siderable difficulty is the fixing up of the
quantum of water that flows in the river.

In this particular case, the quantum of
water flowing in the river has been agreed
to as between the three parties. That is
a great thing which has been done. Nor-
mally they could have easily agreed in
regard to the quantum at one point. But
in this case, actually, they have agreed
at three vital points, namely Krishna-
rajasagar, Mettur and Lower Anicut.
These are the three very important points
which have got a bearing on the settle-
ment of the allocation of water between
the various States, and I am happy that
on this matter, at these three points, at the
very first meeting, after the fact-finding
committee  published their report, the
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three Chief Ministers have agreed to it.
Thet is half the battle won.

Then comes the question of allocation
of these waters. When they came to the all-
ocation of water, what the hon. Member
said was this. The fact-finding commit-
tee hus given some figures in regard to
the area involved, that is, the cropped
area in the Cauvery basin, that is, the area
that has heen irrigated in the various
States and the amount of water that has
been utilised. They have taken these figu-
res from those that have been given to
them by the vaiious States. They have
not verfied them from any other statis-
tical facts, but they have simply taken the
figuies given by the States.

One of the important factors in allo-
cation of water will be the percentage of
utigation that hus been done in the vai-
ous States, how much per cent has been
irrigated in Tamil Nadu, how much in My-
sore and how much in Kerala. That is a
very important factor in the allocation of
waters What the fact-finding committec
has swd is that they have taken the figuies
as they weie given by the States They
could not do anything further, because
they weie not furnished with any other
information Now, the Chief Ministers
have agreed to give them all the publica-
tions on the subject, such as crop data
trom the rcvenue point of view, statistical
books und so on, and they have gol to
verify whether the figures already supplied
by the Chief Ministers arc compaiable or
they 1equite any  mod:ification In
other woids, after venfication, they must
come to an agiccment on the cropped
areas, the irrigated aicas and the water
that is also utilised. That is  another
pomnt. 'We have also asked the committee
to find out what is the amount of water
utilised is and whether the utilisation exces-
sive, is too much or too liitle; to give us
their opinion. That is the information we
want them to give confidentially to us. So,
vnce we have this information, it will be
possible for us to take the next step of
allocaung thc wateis among these States.
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I attended that meeting and from what
1 have seen, I have found extreme cordi-
ality and the will to settle this problem
among themselves. I only hope that in
the course of the next two or three months
it will be possible for us to tackle this
problem.

-

SHRI ATAL BIHARI VAJPAYEE:
Sir, 1 referred to the agreement of 1924
between Madras and Mysore and the view
thut the present Mysore Government holds,
namely, that the agreement is dead. Does
the hon. Minister agree with that view?

DR. K. L. RAO: I did not purposely
say anything on that, because 1 did not
want to give my views on it. The 1924
agreement was concluded between the then
Madras Government and Mysore; it is
for a period of 50 years. I do not want
to go into the validity or otherwise of it.
We are trying to settle the dispute amica-
bly irrespective of any kind of agreement
like that which had been made during the
pievious periods.

SHR1 P. GANGADEB (Anguly : Mr
Speaker, Sii. the Cauvery niver water dis-
pute among the three States of Tamil
Nadu. Mysore aond Kerala has been a
long-drawn wrangle, and the imnordinate de-
lay in its settlement is a matter of concern
to the nation as a1 whole. Let us not
foiget that nver waters are very much a
precious national resource, and its valuc
we know only in its absence. But the un-
fortunate part of it is that the series of
disputes among the wvarious States over
this India water, if I may call it, either of
Cauvery water or other inter-State river
waters. go to show that even when water
is available, its value is not sufficiently re-
cogmised. Consequently, water resources
ate ncither conserved for the present gene-
ration nor for the posterity to benefit from
its usage. Unless a permanent and early
solution is found to this perennial problem,
and unless that is done we will never have
water for our fields, nor power for our
industries.
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This House is well aware that irrigation
and river water management are State sub-
jects under the Conmstitution. In that set-
up, we find each Stato has its vested inte-
rests, whether it is in the use of water or
power resources and potentialities. It seems
as though, the river water disputes these
days are more politics and less economics.
What is happening is that, on the one hand,
some States fail to utilise the surplus waters
available within their borders, and, on the
other hand, their neighbours are made to
suffer for want of sufficient water. One,
therefore. wonders who is to be accused
and on whom the responsibility falls to
ensure an equitable distribution of water
resources all over our country.

The constitutional position is indeed ano-
malous. Merely on the ground that it is
a State subject under the Constitution, can
the Centre just sit and watch the dispute
to be solved by themselves? In the mean-
time, while some States suffer for want of
water due to scarcity and drought, others
just allow the invaluable waters to
waste. It is a very important matter to
think of. 1f I may say so, we are up agai-
nst a man-made problem. Therefore, the
Centre has to find a man-made solution.
Let us think in terms of national interests
and devise means to solve this problem.

I would, therefore, like to suggest firstly
that the Government should consider creat-
ing viable economic zones for the manage-
ment of this vital national wealth like
river water. Let us not think in terms of
linguistic States which has proved artifi-
cial. Let there be devices on the basis of
resources and potentialities in this regard.

Secondly, the Constitution should be
amended, if necessary, to enable the Cent-
ral Government to enforce discipline in
the use of river waters and to secure an
egituble distribution of available water
resources.

Thirdly, we should have a quasi-judicial
body; in other words, a permanent inter-
State River Water Commission whose
awards should be made binding on the
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parties to the dispute. The Central Go-
vernment should, therefore, have the con-
stitutional authority to enforce these awards.
Otherwise, so long the Centre does not
have such a device to enforce its writ on
the States, the great talk of water grids,
I am afraid, will remain a voice in the
wilderness.

Finally, what I wish to convey to the
Government is this. Let us not leave water
to the visissitudes of politics and State
chauvinism, and let us not forget that if
we do not maintain our river systems in
good shape, in a few years' time, we shall
be witnessing silted rivers, more scarcity
and more drought. It is, therefore, that
1 have sugpested a high-power body to
ensure proper river water management on
national interest.

Sir, let me hope that the hon. Minister
and the Government will use their good
offices for an early and final settlement of
the Cauvery River water dispute. With
these words, I request the hon. Minister
to give his reaction to my suggestions.

DR. K. L. RAO: I thank the hon.
Member for the various suggestions which
we shall keep in mind. I would only
submit that the Government feel that water
should be declared as a national asset and
we are, therefore, thinking of bringing a
measure by which we want to declare
water as a national asset in the case of
rivers, so that the Government will have
considerable voice in directing its utilisation
to the best interests of the country as a
whole,

Mo awitmoaw wtda (FTtT) @ www,
WEW, WA WA WER AT avee &
o ¢ 3 & foame & gure @ 6 e
gt TEr &1 4w de e e
W i segy wa www o wer mv &
o W fw e oo § @ o
T YT g W A & g it
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[e1e wwimiage a¥a]
¥ fr ww fedy were w1 B It
wt v qp fran my o1—

“The fact-finding commuttee 15 only to
collect data and not to make any recom-
mendations
o w v ¢ o faw fagr ommoan)
A * A oo sfemear W Iww EE
o I F v ff gw awg W Wl
gu wafdeem ¥ fav, 78 7 =0 I
am x far g oW oo fe o £
Fam ww fror ot e & fr g9 «fds-
UM A W T % FY IEE TR T T
am ot ok § 99 T W LA FTF UF
frgre wega oY o1 Afrd aw Aww T
af faar mqr) FwE 7 WA fAE oW oA
am w1 i # fr oA #1 W wfuw wwg
fear w1 owmar @ q@ fEer @ aqrr
st @ feare 1 frafa 30 &1 &A@ ot
g7

#a & 20 wha a1 a7 dfen @ETA
gt fafaw w@m ¥ §w whwW g W
wfafra =g #t ™ a7 wEw wew wfy
fFaw ¢ 1 afweeTe & wRw oWl @ ooy
yfafrar = ¥1 O fF AATATesEr &
geifr g W we f§ eAvT 1924
¥T THE ¥ A7 UNMT WIT 47 geraA aer
@ wifgr aq ar 9w W et e m
aunE T frar wm ar g Witk W
¥ 9 A AT A a¥ 82w ¥1 TFAT WhEw)
affr v ¥ favlm AT & A
el 1 g7 ag ¢ fr wm fed wwre T
BEWE €T AT A B, 1924 ¥ PRwE ar
1974 9 JATA FT AR FATT TAT 9T AGT
areft @ afmrr-—wan, g i
mot & fm ofmmeme guras s
= 7 fFE mer o w1 % T R g
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¥ IR @it el aefy & wgw o= awg
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& wwr o § frak weplt & ot F oy o
fan witwr W owqwe W §, Q¥ W
¥ wit wyww ot ¢, e mfiery ¥
qor wAr g e % ik ¥ o g
mn ¢ fr g woee 3@ & Wt & fedt
7 fedr wwrc ¥ 9w w1 wEgEw wO g,
aaT wrawe sAqfn ¥ Aey WX gY Wew
¥ o W § W aifwaary, & qw W
FAATC X F Foeer w3 W §)

& wAdlg WAt o ¥ aw WA g
f fr ar vF e ar ww w0 faag § o
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W W § B W ¥ T wwie A §T
¥ W7 TS T 9T §19 ¥ §F oW faamw
¥1 79 £7 9% W y¥r w1 € faare e
g v 7 sgifr Suw gw el % frarx
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oo W oww O qwr § W g ag
wwelt Tewrd o waam a4y ot agw wwest
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T wiw & e o 45k & Wi A A
frarr w1 v we faae g A
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1 i ¥ wm o A A wRT o
T ¥ gA Ay WO wearedT g W ¥
i dfafadty o 97 = gvde,
FF T T W1 T WG 97RE § | 9w
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wT % wAT W a7 W gfawr & g
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forrE 2 ot @ T 7 w1f T -
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) g T TE A9 W ey Ew ¥ A
w o} b? W ug wfafe v Aw gt
sAW A’ O e ww oaw fr dw
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FIOT 9% oA ¥ WeE IuT 3



Consensus on
Caurery Waters (CA)

DR K L RAO Sir, I do not know
what exactly the Chief Ministers saxd out-
wde the meetng But this 15 what they
have agreed to and, aceording to thewr
statement Thete was a generdl consensus
on the total yweld of the river as given
in the Fact-Finding Committee’s report
The Commuttee has been ashed to furmish
clarifications on some other points after
such verification as 15 found necessary
The Chief Mimsters agieed to meet at a
later date to continue the distussions and
explore the possibiitics of arriving at o
settlement, s ageed upon on 3lst Muay,
1972
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Ihis was the statement is ued after the
meeting Theiefore | cxpect that after
the clanficitions n 1espect  of ceitun
points that aie found necessiy ate 1e-
ceived, they will be able to discuss them
and arnve it an amiable solution  As
1 submutted we are expecting verfied data
for the commitiee 1n one or two monihs
time Immediately atter that Chief M
ters will meet and 1 hope that theie would
be good progress in finding a solution

As regards the obvenvations made by the
hon Member in regaid to inter State dis
putes in a countty hke ours with so inany
rivers flowing through many States the dis-
putes are very small in number Most ol
these disputes would be solved In the
wase of the Narmuda water disputc  the
concerned States aie awating the award of
the Pnime Minister  As icgaids Bansagar
Dam on the river Sone, we are continuo
sly discussing it We hope that a solution
in the best interests of the States, would be
svolved

As regards river water disputes 1 should
say that there are not s0 many disputes
pending befoie tribunals  All this 15 a very
healthy sign  We are able to adjust our
selves on such a vital matter  Simularly,
m the case of Cauvery water, this 1s of
course 4 difficult problem, the demand for
water by the States 1 very much more than
avalable m the niver, nghtly so That
shows that they are interested in improving
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the irngation and they want water for that
purpose It 18 & very deswrable thung It
1» m this context that a national water gnd
18 necessary so that water may flow to defl-
cit areas of the States [ feel that we
should congratulate ourselves that there
have not been many water disputes

12 34 Hius.
PAPERS 1 AID ON THE TABLE

Annual Report of Delhi Transport Corpora-
uon 1971-72, Annual Report and certified
Accounts of Shipping Development Fund
Committee for 1971-72, Delha Motor Vehi-
cles (2nd Amdt ) Rules, 1972 and notifica-
tions under Motor Vehicles Act, 1939 in
icspect of Andhia Pradesh

THF MINISTER OF SHIPPING AND
IRANSPORT (SHRI RAJ BAHADUR)
i beg to lay on the Table —

(1) A copy of the Annual Adminis
tiation Repoit (Hindi and Eng
hish versions) of the Delhi Trans
port Corporation New Delln for
tne year 1971 72 under sub sec-
tion (3) of section 35 of the
Road  Transport  Corporations
Act 1950  [Placed in Iibrirn
Sec No LT 4964/73)

(2) A copy of the Report and Certi
fied Accounts (Hindi and Fnglish
veisions) of the Shipping Deve
lopment Fund Commuttee for the
year 197] 72 together with the
Audit Report thereon, under sub-
wetion (6) of section 16 of the
Meichant  Shipping  Act, 1958
[Placed tn Library Sec No 1IT-
4965/71)

A copy of the Delli Motor Vehi-
cles (Second Amendment) Rules,
1972 (Hindi and Fnglish versions)
pubbished in Nouffication No F 3
(28)/72Tpt in Delm  Gazette
dated the 1st January, 1973 undet
sub-section (3) of section 133 of
the Motor Vehicles Act, 1939
|Placed in Library $ee No 1T-
4966/73)

%)



Papers Laid

(4) A copy each of the following No-
tifications (Hindi and English ver-
sions) under sub-section (3) of
section 133 of the Motor Veghi-
cles Act, 1939 read with clause
(e} (ili) of the Proclamation
dated the 18th January, 1973
issued by the President in relation
to the Stale of Andhia Pra
desh:~—

(i) G.O.Ms. No. 1297 published in
Andhra Pradesh Gazette dated
the 7th December, 1972 mak-
ing certain amendment to the
Andhra Pradesh  State Trans-
port Appellate Tribunul Rules,
1971.

(n) G.O.Ms. No. 183 published in
Andhra Pradesh Gazelte dated
the 8th Mach. 1973 making
certain amendment to thc And-
hra Pradesh  Motor Vehicles
Rules, 1964, [Placed in Library
See No. LT-4967/?3.|

(5) A copy each of the following No-
tications (Hindi and ¥ nglish ver-
slons) under sub-section (2) of
section 9 of the Andhra Pradesh
Motor Vehicles Taxation Act,
1963 read with clause (c) (iii)
of the Proclumation dated the
18th January, 1973 issued by the
President in relation to the State
of Andhra Pradesh :—

(i} G.O.Rt. No. 2583 published in
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grace period for payment of tax
in respect of certain vehicles.

{iv) G.O.Ms. No. 1361 published
in Andhra Pradesh Gazette
dated the 26th October, 1972
making certain amendment to
Notification No. G.O. Ms. 1732
dated the 25th August, 1966
regarding rates of tax payable
by certain vehicles.

(v) G.O.Ms. No. 1375 published in
Andhra Pradesh Gazette dated
the 26th October, 1972 regard-
ing concessionul rate of tax in
respect of certain vehicles,

(vi) G.O.Rt. No. 1631 published in
Andhra Pradesh Gazette dated
the 17th August, 1972 regard-
ing concessional 1ate of tax in
respect of certain  vehicles,

(vii) G.O.Rt No. 1987 published in
Andhra pradesh Gazette dated
the 3rd Auvgust, 1972 regard-
ing grace period for payment
of tax in 1espect of certain
vehicles.

{(viii) G.O.Rt. No. 2098 published
in  Andhra Pradesh Gazette
dated the 3rd August, 1972
cancelling exemption of taxes
in respect of certain wvehicles.

[Placed in Librarv. See Wo.
LT-4968/73.]

Delhi Lunds (Restrictions on Transfer)
the 14th September, 1971 regar- Rules, 1972 and Annual Report of Delbl
ding exemtion from payment  Development Authority, 197172,
of motor \fehic!e tax in respect THE MINISTER OF WORKS AND
of certain vehicles. HOUSING (SHRI BHOLA PASWAN

(i) G.ORt. No. 1445 published in SHASTRD: I beg to lay on the Table:i—

Andhra Pradesh Gazette dated

Andhra Pradesh Gazelte dated

(1) (i) A copy of the Delhi Lands

the 17th August, 1972 granting
exemption of the tax payable
under the said Act, in respect
of certain invalid carriages.

(iii) G.O.Rt. No. 1446 published in
Andhra Pradesh Gazette dated
17th August, 1972 regarding

(Restrictions on  Transfer)
Rules, 1972 (Hindi and English
versions) published in Notifca-
tion No. F.1(1)/72-1&4B in
Delhi Gazette dated the 10th
November, 1972, under sub-scc-
tion (3) of section 11 of the
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[Shri Bhola Paswan Shastri.]

Lands (Restrictions on Trans-
fer) Act, 1972.

(ii) A statement (Hindi and Engli-

" sh versions) showing reasons
for delay in laying the above
Notification. [Placed in Lib-
rary. Sec No. LT-4969-73]

(2) A copy of the Annual Administ-
ration Report (Hindi and English
versions) of the Delhi Develop-
ment Authority for the year
1971-72 under section 26 of
the Delhi Development  Act,
1957. [Placed in  Library.
See. No. LT-4976/73]

ot wm fag W (wiesr) o sdiee Amw
afwzfas €1 & 9@ f@sT @ &7 @ fA9
w® g ..., (wwwm) ...

wemR wgWR o sged Roare A owo r
vz W & § A § o s wwRA o
mar g ¥ mz ddm fam oamnd@r oaw
wWr g S 4 S oA %z ¢ § oag O
gz 1 &1 o fawRa meameadt oA &
difen et 99 & v § fAd are oaga
Tug fawes ®1 wifew w30 0 7N geer
‘ax At 77 ¢ {® g 9x dreraga fasre
g arfed | dfs o woeee ¥ 8 oww
fra st w7 72 § a7 ma § v Ay A9
¢ wm # am #E & Al @ 9T 1 e
wfgd 1

(wawerm )

wSW WERT AT wmg A @
WA s wreniAng, i # % mwav
w% 1 foar ovd A1 qAw w0 A mwaT
for w1 %5 st fom & 99 & A o9
®T qar ®w oA e w7 1w qwowr
& A R Ar gT e Uy dfd

()
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Notification under Essential Commpdities
: Act, 1955

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : I beg to
lay on the Table of a copy each of the
following Notifications (Hindi and Eng-
lish versions) under sub-section (6) of sec-

tion 3 of the Essential Commodities Act,
1955 :(—

(i) GSR. 475 (E) published in Gaze-
tte of India dated the 30th Nov-
ember, 1972.

(ii) G.S.R. 37(E) published in Gaze-
tte of India dated the 30th Jan-
uary, 1973.

(iii) G.S.R. 185(E) published in Ga-
zette of India dated the 3lst
March, 1973. [Placed in Library.
See No. LT- 4971/73]

Notifications under Andhra Pradesh Gram-
Panchayats Act, 1944 and wild Life Protec-
tion Act, 1972

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH): 1 beg to lay on the
Table :—

(1) (i) A copy each of the follow-
ing Notifications under sub-section
(5) of section 217 of the Andhra
Pradesh Gram Panchayats Act,
1964 read with clause (c) (iii) of
the Proclamation dated the 18th
January, 1973 issued by the Presi-
dent in relation to the State of
Andhra Pradesh :

(a) G.0.Ms. No. 178 published in

Andhra Pradesh Gazette dated
the 17th August, 1972 making

certain amendment to the rules .

relating to the Levy of House
Tax, together with an explana-
tory note.

Rules relating to Central Fund
for Executive Officers of Gram
- Panchayats, published in Notifi-
cation No. G.O.Ms. 179 in
Andbra Pradesh Gazette dated

(b)
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the 24th August, 1972 together
with an explanatory note.

(c)G.O.Ms. No. 180 published in
Andhra Pradesh Gazette dated
the 17th August, 1972 making
certain amendment to the And-
hra Pradesh Gram Panchayata
(Duty on Transfer of Property)
Rules, 1965, together with an
explanatory note.

(d) G.0.Ms. No. 205 published n
Andhra Pradesh Gazette dated
the 10th August, 1972 making
certain amendment to the Gram
Punchayats  preparation and
submission of budget Rules,
1965 together with an explana-
tory note.

(e) G.O.Ms. No, 345 published m
Andhra Pradesh Gazette dated
the 24th August, 1972 contain-
ing rules relating to fees for
grant of permission for const-
ruction or addition or reconst-
ruction of a building, together
with an explanatory note.

(f) G.O.Ms. No. 418 published in
Andhra Pradesh Gazette dated
the 5th October, 1972 muking
certuin amendment to the rules
relating to the preparation of
plans and estimates for works
and the powers of gram pan-
chayats and of servants of the
State  Government to accord
technical and administrative
sanction, together with an ex-
planatory note. [Placed in Li-
brary. Sce No. LT-4972/73]

ni) Six statements explaining reasons
as 1o why the above Notifications

could not be laid before the State

Legislature.

(iii) Six statements explaining reasens
for not laying the Hindi versions
of the above Notifications.

(2) A copy cach of the following no-
tifications (Hindi and English
versions)  under sub-section (2)
of section 63 of the Wild Life
Protection Act. 1972 :—

(i) The Wild Life (Stock Declara-
tion) Central Rules, 1973,
published in Notification No.
G.SR. 29(E) in Gazctte of
India dated the 25th January,
1973.

(ii) The Wild Life (Stoch Declera-
tion) Central Rules 1973, pub-
lished in Notification No.
G.S.R. 41(E) in Gazette of
India dated the Ist February.
1973.

(iii) The Wild Lifc (Stoch Declata-
tion) Central Rules, 1973, pub-
lished in Notification No.
G.S.R. 43(E) in Gazette of India
dated the 1st February, 1973.

(iv) The Wild Life (Stock Declaia-
tion) Central Rules, 1973, pub-
lhshed in Notification No.
G.S.R. 45(E) in Gazette of
Indin dated the 1st February,
1973.

(v) The Wild Life (Stoch Declara-
tion) Rules, 1973, published in
Notification No. G.S.R. 64(E) in
Gazette of India dated the 12th
March, 1973.

(vi) The Wild Life (Stock Dccluin-
tion) Rules, 1973 published in
Notification No. G.S.R. 191(E)
in Gazette of India dated the
2nd April, 1973. [Placed in
Lfbmr?'. See No. LT-4973/73.]

Coirection in the Certified Accounts of
LLT., Kharagpur, and Annual Report
etc. for 1971-72 of (i) and (ii) Tech-
nicul Teachers Training Institutes (Sou-
thern Region) Madras, and (Northern
Region), Chandigarh (iii) Indian
School of Mines, Dhanbad (iv) Indian
Institution of Science, Banglore and
(v) Indian Institution of Technolog).
Bombay.
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND

SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D P YADAV) 1 beg to lay on the
Table —

(1) A statement regarding certain cor-
rections n the Certified Accounts
of the Indin Institute of Tech
nology Kharagpur for the year
1969 70 and the Audit Report
thereon [Placed tn Librarv See¢
No 1T 4974731

(2) A wopy cach of the following
Reports  (Hindt  and Fnghsh
versions) —

(1) Annual Report and Audit Re
port of the Fechmcal Teachers’

Tramng Institute  (Southern
Region), Madras, fou the year
1971 72

(n) Annual Report of the Techm
cal Tewhers TFramng Insfitute
(Northern  Region)  Chindi-
garh  for the year 1971 72
[Placed wn Library  Scc ™
1T 4975/73)

(3) A copy of the Annual Report
(Hind1 and Enghish versions) of
the Indian School of Mines,
Dhanbad, for the year 197172
[Placed wn Library Sit No
LT 4976 /73]

{4) A copy of the Annual Report
(Hindi and Fnghsh versions) of
the Indiap Institute of  Science
Bangalore along with the State-
ment of Accounts for the year,
1971 72 [Placed i Library  Sec
No 1T 4977/73)

(5) A copy of the Annual Report
(Hindi and English seisions) of
the Indian Institute of Technology,
Bombay, for the year 1971 72
[Placed tn hbrary See No IT
49787173
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Notification making amendments to Andhra
Pradesh Probation of Offenders Rules,
1963,

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SO-
CIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI
ARVIND NETAM) I beg to lay on the
Table —

(1) A copy of Notification No GO
Ms 1550 published 1n Andhra
Pradesh Gazette dated the 14th
December, 1972 makming certain
amendment to the Andhra Pradesh
Probation of Offenders Rules
1963 under sub section (3) of sec-
tion 17 of the Piobation of Offen
ders Act 1958 read with clause
(¢) (m) of the Proclamation da-
ted the 18th Januvary 1973 wsued
by the Presudent in 1glation to the
Stite of Andhra Pradesh

(1) A stitement (Hindh and Enghsh
virstons) eaplamning the reavons
for not laying on the Tible Hind1
version of the above Notifivation
[Placed w 1ibrary S¢¢ No 1T
4979/73]

COMMITTEE ON SUBORDINATE
LEGISLATION

Siath Report

SHRI VIKRAM MAHAJAN (Kangia)
1 beg to present the Sixth Report of the
Commuttee on Subordinate Leglslation.

1237 hws.
MATTERS UNDER RULE 177

(1) Style of names of Mcmbeis

SHRI H N MUKFRITE (Calcutti—
North Fast) Sir, with your permission my
fiiend, Shri Sezhiyan and 1 wish to rame
a4 matter under Rule 377 relative to the
publication in the list of questions for
Tok Sabha, which 18 a public document
available to the press und people outside
of the names of certain  members m a
pecuhar method of nomenclature Five
of them, we discover, are described m a
very peculiar way—Bhrimati Gayatri Dewi
to whose name “of Jaipur' are added,
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Shrimati Krishna Kumari, to whose name
“of Jodhpur” are added; Shri Marthand
Singh, to whose name, “Of Rewa" are
added; Shrimati Vijaya Raje Scindia to
whose name “of Gwalior” are added and
Hon. Maj. Narendra Singh who is content
with the word “Panna” within brackets
added at the end of his name. It appears
to us to be an indirect way and rather
laughable way, of ¢circumventing the result
of the abolition of privy purses and the
abolition of discriminating descriptions of
citizens of this country. The more promi-
nent of the members of the princely orde:
do not secem to have adopted this parti-
cular back-door method of self-nomen-

clature, but some others have. We have
also leamnt—I am speaking subject to
correction—that the Ministry of Home

Affairs mn its wisdom has decided that this
kind of self-discriminating nomenclature
can be permitted to certain members of
thik House. You, Sir. have to decide the
legality or propiiety of this kind of mea-
sure. I consider this laughuble. Tt is an
indircct but peculiar way of circumventing
legnslution which has  for its object the
establishment of the equality of status of
all the citizens. 1t will be peculiar if
M1 Sczhiyan adds the words “of Madias™”
at the end of his name or I add the words
“of Calcuttu” at the end of my name. It
is reminscent of those days of the Farl of
something or the Buron of somewhere
who used to have the latter part of their
names in a different way to distingmsh
themselves from the rest of the citizens. 1
wish, therefore. some steps are taken. But
the Home Ministry should be whipped up
and told that it is none of their business
to practisc by the backdoor this sort of
discrimination, particularly through the
instrumentality of the Lok Sabha Secre-
tariat.

SHR1 SEZHIYAN: (Kumbahonam):
This is in clear contravention of the deci-
sion taken by this Housc to abolish all
the privileges of the princely order. The
suffixing of words like “of Jodhpur” or
“of Jaipur™ has been brought in by the
backdoor. I do not know how the Home
Ministry allowed this. Secondly, I do not
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know how the Home Ministry accepted
this without taking the House into confi-
dence. This is an anachronism. We want

to know how this has happened.
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MR. SPEAKER : After this objection
was raised, the Secretariat of the Lok Sabha
made a reference to the Ministry of Home
Affuirs through their letter No. F. 1173-D
dated 24th April, 1973, and we received
this reply from the Deputy Secretary,
Ministry of Home Affairs:

“With the approval of the Cabinet. it
was decided that while the former
Rulers and the members of their
families are free to style them-
selves in any manner they like,
Government will henceforth add-
ress them by their personal names
with the appellation ‘of..... ..
(former State)'.”

He further writes:

“In view of this, it is for the Speaker
to decide what he comsiders best,
on the question of omission of
appellation  ‘of (former
State)".”

......

I thinh we werec not very sure of it
Now they have referred it to the Speaher.
| would go by the consensus that you
give. It is only a few days back that we
1cceived this letter. We can address
them as members, as you please.

SHRT INDRAJIT GUPTA : (Alipore)
Wc arc interested in knowing your reac-
tion.

SHRI SHYAMNANDAN MISHRA .
(Begusarai): How have they been returned
to this house? What are their names?
We have to find that also. How has the
Home Ministry come to adopt this?

MR. SPEAKER: The Home Ministry
says they would address them by their
personal names and an appellation,
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SHR H. N. MUKERIEE :How did it
happen that the Home Ministry's interven-
tion took place over your head, behind
your back ?

MR. SPEAKER : In the list of names
received from the Election Commission
one name was mentioned as “Rajmata
Vijaya Raja Scindia”; we dropped
“Rajamata”. In the case of “Maharaja
Madhavrao Scindia” we dropped “Maba-
raja”. In the case of “Narendra Singh" he
has not used any word.

SHRI SEZHIYAN : The 1971 elections
took place before the abolition of the
privileges.
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MR. SPEAKER: 1 am not going to be
guided by the Notification of the Ministry
of Home Affairs. What do you want me
to adopt ?

SOMF HON. MEMBERS : The Simple
name,

MR. SPEAKER : So, the consensus 1s
for “Shri" and “Shrimati".

SHRI H. N. MUKERJEE :We raised
this matter on a question of principle. 1
did not raise it to get a decision. 1 could
have gone to your room if I wanted to
know your reaction. 1 came up to this
House because [ want to be satisfied that
the House wants to be satisficd that the
people know the mood of the House on
a matter of principle.

Here is the Home Ministiy intervening
in a matter which suggests discrimination
in the description of certain persons which
goes against the entire idea of legislation
which we have passed recently. The Home
Ministry heeps mum. And you take the
consensus of the House,

MR. SPEAKER: So far as our Secre-
tariat is concerned, 1 have sought the
guidance. So far as you and the Home
Ministry are concerned, you may do as
you like,
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SHRI INDRAJIT GUPTA : It stems
out of what has appeared on the Questions
List. It is not limited only to that. The
fuct is that this appears on the Questions
List and derives from the fact that the
Home Ministry has given certain general
directions and has got it approved in the
Cabinet which I am surprised to hear.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. C. PANT) Sir, just
before 1 came, I received information
that Shri H. N. Mukerjee and Shri Era
Sezhiyan have brought up this matter. The
matter they have raised is about “the
surreptitious and unwarranted inclusion in
the Lok Sabha Questions List of the style of
names of certain persons” and so on. This
is primarily a matter for you to consider.
But as far as the reply of the Home Minis-
try goes, as Shri Indrajit Gupta rightly
said, it is a decision of the Government. If
any statement is required from the Home
Ministry on this, if we get notice In a
rcgular manner, I can go into the papers
and find out. Only then T can say.

MR. SPEAKER :The Notice under
Rule 377 came at a very late stage. It was
conveyed to the Government at a very
short notice. I would ask the Home Minis-
ter, so far as his Ministry is concerned,
to later satisfy the House. So far as
our business in the Lok Sabha is concer-
ned, I will go by the consensus of the
House.

Have I the consensus of the House ?
HON. MEMBERS : Yes.

MR. SPEAKER : So, henceforth, they
will be “Shri" or “Shrimati”. And, anything
like “of such and such place” will go,

(ii) Instructions issued by Himachal
Government  re. notification of
VOCANCiEs.

ot wemr fagrd wAdt  (anfax)

werw o, fw 377 & wftr wmed we-
afs & & o agn g wwen SEET

o g
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e wivem o i fie ® W
mdY 23 § TEE CEATTEE S GACTRITRE
nr feag & 1 M ey § fgmmew wiw ¥
qer e & @%dfarr gro W@ fewr
e Afefebwr wmr mr & 1 ww A
fobwr 0 & ot ¥

“With a view to give equitable op-
portunities in the matter of
employment to the job seckers
in the Pradesh, it has been
desired that recruiting anthorities,
while notifying vacancies, should
also send information to the
Pradesh Congress Committee and
District Congress Committee so
that these agencies could pass on
such information to the suitable
candidates available for such
jobs and give proper guidance to
them in the matter of employ-
ment. Copies of the notifications
issued by the Public Service
Commission may also be simi-
larly endorsed"™.

uT AR & swET dwad & Aeeg aw
oo AT & ST WORT WU EEr & AT
=) %t A arEr ve fawrow AT BT
B W& ®war @ 39 Tar Y feemar ar o
2 g WA ww wAfEy W fRew
fom ww wry w3 § fw o e
AT ARy gam % & oy 1 d gy oft
sre 27 f§ wa wnlg wafay & T ¥
faferar gl afeas Alaw s o -
™ Ag § 1 (wwenR)

ssaw wgwa . A=t w1 sW fafrer

T wE® &N, o A fomew wdw e
e @1

st m fag (fower) @ I syaewt &1
TAEiaa T g R A §
wAfad g aTe agr A€ AT W Wwdr A
AAAY AR 9§ AT &1 agr & Wl |
T I Y wew Al ¢ 0% fegwrew sdw
¥ owr feafr & ? ogrdy & ww e §

237

VAISAKHA 17, 1895 (S4KA)

Matters under
Rule 377

wgr qur ¥t Wy Wt A qgw wwar
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WEW 3y gAr Wifed | 97 R w2 wrir
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worw Wt Ww P ® o o
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qx 7 fear &% |

(iii) Alleged partisan broadcasts by the
All India Radio

SHRI SHYAMNANDAN MISHRA
{Begusarai) : Sir, under rule 377, I have
to refer to certain biroadcasts that  are
being made by the Al India Rudio
these days. It 1s most amuzing and sichen-
ing to hem the All India Radio
broadcasting the highly partisan and
malicious remarh of the Prime Minister
—1 should say, rather. of Shrimati Indita
Gandhi against the Opposition Parties made
at party conferences and elsewheire. Shrn-
mati Indira Gandhi hus, of late, been
carrying on a vilification campaign aguinst
the Opposttion Parties in  her public
utterances. Among other things, she has
been accusing the Opposition of having a
global tic-up which means even doubting
their patriotism. 1t is most extraordinary
that the All India Radio which is a public
institution, built with a huge amount of
public money, should be so blatantly ex-
ploited for party purposes and it should
behave as if it is the mouth-piece of Shri-
mati Indira Gandhi and ber party.

The tirade against the Opposition carried
on the All India Radio is strident and
repeated of late and sometimes in  the
morning the first item you hear after the
prayers is the remarks of Shrimati (Gandhi
against the Opposition Parties. We demand,
therefore, that this campaign by the All
India Radio should be stopped immediately
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and those officers who have been respon-
sible for this sinister propaganda against
the Opposition Parties be brought to book.

SHRI DINEN BHATTACHARYYA
(Serampore) : They should be pramoted.

SHRI SHYAMNANDAN MISHRA :
The Minister for Information & Broad-
casting has got nothing to say about it?
He is here.

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI 1 K. GUJ-
RAL): You will agree with me that this is
ane of the generalised statements that our
friend, Shri  Shyamnandan  Mishraji
normally does and he has not said anything
specificc. He knows very well that All
India Radio like the newspapers do give
out news. Whatever the Prime Minister
might have said—on that there may be or
may not bhe political differences with the
Opposition Parties—but the question is that
the media tries to give the news. When-
ever my friend, Shri Shyamnandan Mishra
says something, it also comes......

SHRI SHYAMNANDAN  MISHRA :
No, no. It is completely wiong. All India
Radio must not be used for Party
propaganda and for broadcasting Shri-
mati Gandhi's specches on the Party's
forums and other conferences. She is
only making them as a Party leader.

st wew fagrdl awadt (@l

gore A1, Wt vam 5 1 g & wAag]
Ty 4t 1 aw s qEt 87 A ofr, AT
AWT AT 67 | W 98 A Yo dro a faamar
war, 3T Wiqo & f@ ey q¢ gAand
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T & 1 A 3z oAy o A Wy owwan
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SHRI SHYAMNANDAN MISHRA:
It is completely wrong to say that our
remarks Bgainst the Prime Minister are
alvo broadcast over the All India Radio..
(Interruptions) Our remarks against the
Primec Minister and other Ministers are
completely lefi out.

SHRI 1. K. GUIRAL: My friend,
Mi. Vajpayee has said that tie
speeches made at the Party forums should
not be broadcast . . . (Imrerruptiom) My
fiiend Shri Vajpayee has said that the
speeches made by the Prime Minister on
the forums organized by the Parties
should not be given any news value. 1
think that is wrong The nsuc basically
is not . . . (fneerruptions).

! WA faw . oA groEw R &
firrer off a7 sYwwrrz 07 | wrew fafrer
wWwir W ¥ i ¥ fawry !

! wa fagrht wwdd  wam WA E
wiqr & fpet  dfedt o omAm@ owmd o
gy XA W wem & wWa w7 g fud
e vy arfedt € v A Afad

weg Agrem . org wifer & sfad, afena
7 afsd
13 brs.

SHRI 1. K. GUIRAL : The busic point
is that whenever somebody, particularly,
the Prime Minister or any eminent mem-
ber of the public says something which
makes news, naturally, it has to be
covered—it is not issue where it is spoken
—wherever it is spoke.

I will give two examples. One s :
Cong (0O) recently held a conference in
Gaya. We covered it. As a matter of
tact, my friend sent a telegram asking me
to cover it. We did it. We projected
the news . . .

SHRI SHYAMNANDAN MISHRA:
No, no.

SHRI 1. K. GUIRAL: Secondly, one
thing more. [ think my friends may keep
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in mind that not only the Cong. (O) Con
ference but the Jana Sangh conferences,
whenever speeches are made there, are also
covered by the All India Radio. [ am
not on the defensive. One thing I will
say that this is the policy of the All India
Radio that any news wherever it is made

will be projected.

242

Secondly, I may say that <o far us the
Prime Minister is concerned , . .

SHRI SHYAMNANDAN MISHRA:
The vituperative attack on the Oppo-
sition made by the Prime Minister—is it
to be broadcast by the AIR. Our demand
is that our remarks against the Prime
Minister and her Party should also be
broadcast That is never done.

SHRI I K. GUIRAL: Whenever my
friend makes 1emaiks which have news
value and which is not something of a
tirade naturally, we will pioject it . . .
(Interraptions) 1 just now told you how
we covered the Gaya session of the
Cong(O) . . .

SHRI SHYAMNANDAN MISHRA:
That is something different.

SHRI I, K. GUJRAL: We similarly
covered the Jana Sangh conference held at
Kanpur...

SHRT SHYAMNANDAN MISHRA:
What about the remarks made by the
Prime Minister against other Parties which
you have broadcast?

SHRI DINEN BHATTACHARYYA:
You did not cover CITU conference. Only
3 or 4 days after the Prime Minister
went there, all her speeches were covered
day in and day out...

(Interruptions)

SHRI I. K. GUIRAL : Naturally when
the Prime Minister, the head of the Gov-
ernment and the chosen leader of the
country, announces something, 1t is always
the policy. That is why you would see
that not only the All India Radio but



243 Orissa State MAY 7,
1Shri 1. K. Gujral]

all the newspapers, even the Motherland

which belongs to my friend's Party...

SHRI ATAL BIHARI VAIPAYEE:
It does not belong to my Party.

SHRI [. K. GUIRAL: 1 am glad my
friend started denouncing 1.

SHR1 ATAL BIHARI VAJPAYEE:
Motherland belongs to all.
SHRI I. K. GUJRAL: That s the

bagic issue. For imstance, whatever spee-
ches the Prime Minister made yesterday
or day before yesterday, you would find
that they have got the same coverage on
the Radio as it has got in all the news-

papers. Naturally, the nation and the
country want to now what is our
policy.

SHRI SHYAMNANDAN MISHRA -

The analogy of newspapers is completely
wrong This 1s an institution built with
public funds...(/nterruptions)

13.03 hrs.

ORISSA STATE LEGISLATURE
(DELEGATION OF POWERS) BIl.L

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT: 1 beg to move* that
the Bill to confer on the President the
power of the Legislatme of the State of
Orissa 10 make laws, as paussed by Rajya
Sabha, be taken ino consideration,

The House 11 aware that in the Pro-
clamation dated the 3rd March, 1973, in
relation to the State of Orissa, the Presi-
dent has declared that the powers of the
State Legislature shall be exercised by or
under the authority of Parliament. Hew-
ever, in view of the otherwise busy sche-
dule of the two Houses, it would be
difficult for Pasliament to deal with the
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various legislative melisures'” that may be
necessary in respect of the State. It
would be even more difficult in situa-
tions requiring cmergent legislation. The
Bill, thercfore, secks to confer on the
President the power of the State Legisla-
ture to make laws in respect of the Stute.
It has been the normal practicé to under-
tuke such legislation in relation to the
State under the President’s Rule and the
present Bill is on the usual lines. Pro-
vision has been made for the constitution
of a Consultative Committee, consisting of
Members of Parliament in this regard
Provision is also being made to empower
Parliament to direct modifications in the
laws made by the President, if considered
necessary.

1973

I request the honourable House to
accept the legishative proposal before it.

MR SPEAKER : Motion moved:

“That the Bill to confer on the Presi-
dent the power of the Legislature
of the State of Orissa to mahke
laws, as passed by Rajya Sabhu,
be taken into consideration.”

SHRI DINESH JOARDER (Malda):
This subject of tahe-over of the adminis-
tration of the State of Orissa us also the
dissolution of the Assembly came up in
this House as also in the Rajya Sabha a
few days back and it was widely con-
demned by all sections of both the Houses

The necessity of the Bill origmates from
the Proclamation issued on 3rd March
1973 under Art. 356 of the Constitution
by the President on the basis of a highly
politically motivated report of the Gover-
nor, Mr. Jatti, whereby the power of
self-rule of the people of that State was
snatched away by the Congress Govern-
ment of the Centre for the obvious reason
that the ruling Congress Party has lost its
mejority in the State Assembly. Article

*Moved with the recommendation of the President,
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356 of the Constitution was invohed n
this case. This Article is incorporated n
Chapter XVIIT which enumerates Emer-
gency Provisions. But the Governor did
not mention in his report about the basis,
that is, whether at that time a grave emér-
gency existed whereby the security of
India o1 the State of Orissa was threatened
whether by war or external aggression
or imternal disturbances and for that a
situation had arisen m which the Govt. of
the State could not be carried on in accor-
dance with the provisions of the Constitu-
tion. Certainly there was no such situation.
Then why was the State Assembly dissol-
ved ? Why was President's rule invoked ?
It was because Congress lost majority and
lost the power there.

Sir, the framer of the Constitution—Dr.
Ambedkar—contemplated that this provi-
sion would not be applied liberally except
in a very rare and exceptional case and
it wil remain as if in a dead-letter
box, There was the decision of the recent
Governor's conference wherein it was the
consensus or unanimous opinion that the
governor would not interfere in the mat-
ter whether a particular political party or
group has a majority in the Assembly.
On the contrary they will ask the parties
to test the claim on the floor of
the Assembly, But everything, every
principle and norm of parliamen-
tary democracy in this regard has been
nakedly violated by the Congress Gov-
ernment at the Centre, During the last
few yeurs we have seen that the Congress
had toppled the Opposition Goveinments
in various States, purchased the MLAs
and instigated them to defect and then
invoked the President’s rule in as many
as 32 cases since the adoption of the Con-
stitution. And, in almost all the cases, it
was done in favour of the Congress party.

Article 356 was very liberally used
mostly in nop-emergency situation, that is,
in violation of the constitutional concept
of these provisions, only with a view tn
imstal the congress directly or indirectly
in power in the States ousting the Dpposi-
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tion Goveraments. They have done it in
W.  Bengal, Madhya Pradesh, Kerala,
Bihar, U.P., Punjab, Haryana and now we
consider the case of Orissa. Everywhere
the Governors have acted as stooges or
agents of the Home Ministry of the Cen-
tral Government. These Governors dre
chosen for that purpose and they are
appointed by the Home Ministity and for
the Home Minmistry. They hold office at
the mercy of the Home Ministry which
advises the President to appoint or dismiss
the Governors. We have expressed our
opinion geveral times regarding the mat-
fers of appointment of goveinors. These
governors are responsible to none except
the President through the Home Ministry.
In our country people elect their repre-
seniativ 5 to form Government in the res-
pective States, to constitute the Assembly,
to form the Government, to run the ad-
ministiation of the State, according to
their choice. and they direct the Govern-
ment to act in the best interests of the
said State and the people of thar State.
But above them, the Governor 1s installed
from the Centre, who is not responsible
to the Assembly or to Parliament; he is
only to act as agent of the Central Go-
vernment.

13.10 Hrs.

[SHRI K. N. TIWARI in the
Chair.)

The governor, who is merely an

agent of the Centre, has by violation of
the constitutional provisions and abusing
the power of its office assumed an un-
fettered power to throttle the voice of the
people, to prorogue and dissolve the elec-
ted Assembly ut the instance of and for
the benefit of the Congress party. These
governors are mostly the dichard bureau-
crais or the run-out and frustrated politici-
ans. We demand that the present system of
appointing the governor should be aboli-
shed and they should be clected by and
responsible to the Parliament.

In the present case of Orissa the Central
government or rather the Congress party
with the help of their agent, Mr. Jatti,
has with an undue haste and misusing
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and miscalculating the  situation  with

motivated purpose deprived the Opposition
of the Constitutional right to test their
strength in the Assembly and  dissolved
the Assembly in violation of all demo-
cratic norms and practices. The President’s
proclumation and his rule over the State
of Orissa has been exiended in n manner
which is against all established principles
of parliomentary democracy and States,
autonomy. The Central government wamts
to establish an atmosphere of  political
psychology in our country that the ruling
Congress party alone. under the leadership
of Mrs. Gandhi, has the right and privi-
lege and the opportunity to rule over the
countty They want all States to fall at
their feet, the judiciary at their command
and the people ut the point of their bayo-
net.

Under these circumstances, this Bill has
been introduced to fuither strengthen the
aulocratic hands of the Congress govern-
ment and so 1 oppose this Bill. T demand
that the States’ autonomy be restored and
the date for immediate election for the
State Assembly be announced and the
representatives of the people of Orissa be
given back their rights to govein thei
own State.

SHRI BANAMALI PATNAIK (Puri):
Sir, 1 cannot wunderstand why my
friend, Shri Joarder, is opposing this piece
of legislation. Only recently Parliament
passed the Presidential proclamation icgar-
ding Orissa, This Bill is coming as a re-
sult of that proclamation and whenever
there is an opportunity the Opposition
tries to take cudgels against Congress, It
was  sufficiently discussed lust time. A
stable government cannot be formed in
Orissa and that is why the President's
Rule was imposed mn  Orissu. Now, the
question arises after the President's rule
has been imposed the President should
have the power to consult the consultative
committee. Therefore, the question does
not arise why President's rule is imposed
but it is only about delegating the power
to the consultative committee.
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The second question is whether the elec-
tions cun be held immediately or not,
This point was also discussed last time
when we had approved the Presidential
proclumation. The Delimitation Com-
mission has been appointed and only after
the delimitation of constituencies is com-
pleted the elections can be held, There
is o proposal to increasc the number of
seats in Orissa as a multiple of eight to
the Lok Sabha seats.

AN HON. MEMBER : Who pioposed?

SHRI BANAMALI PATNAIK : We
proposed and submitted it to the Election
Commission. It may come to the consul-
tative committee for enucting a legislation
whether the number of constituencies has
to increase by a multiple of 7 or &. If it
a multiple of 7 it will be 140; if it is a
multiple of 8 it will be 160 and if the
number of seats of l.ok Sabha is going
to be increased il may be 147 or 168.
Unless the Delimitation Commission coms-
pletes it work there cannot be any elec-
tions. The electoral rolls are going to be
revised and unless this revision s
published the elections cannot be held,
It may take at least six months. There-
fore, the Membets knowing fully well are
taking every opportunity to malign the
Congiess that they have a sinister motive
not to have the elections.

Now that President’s rule is there, 1
would suggest certain measures to be
enacted. For instance, there was a Land
Reforms Bill which was befoie the Orissa
Legislative Assembly in its amended form,
but the Assembly was dissolved and it
could not be passed. The Congress has
taken a decision to implement land re-
forms all over India. T wish that during
Piesident’s rule, the Land Reforms Act
should be enacted according to the all-
India pattern, so that it could be enforced
and people will get proper legislation.

I would tahe this opportunity to bring
to the notice of Government that there
is scarcity of food and drinking water in
Orissa, which should be looked into
immediately.
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*SHR] E. R. KRISHNAN (Salem) @
Mr. Chairman, Sir, President’s rule is now
in foree in Orissa. The State Legislative
Assembly has been dissolved. The Bill
before the House seeks to delegate the
powers of the Stute Legislature of Orissa
to the President of Indin. On behalf of the
DMK, 1 would like to say a few words on
this Bill.

A conference of all the presiding officers
of our country was held in New Delhi on
the 7th and 8th April 1968. At that time,
the political developments in the States
of Punjab and West Bengal were such that
they led to a constitutional deadlock which
made it. impossible for the State Legis-
latures to function. Reviewing those de-
velopments, the presiding Officers con-
ference passed a resolution unanimously.
According to that resolution, the confer-
ence wuas of the view that the question
whether a Chief Minister had lost the
confidence of the Assembly or not should
at all times, be decided in the Assembly.
The Conference also held the view that
if the majority of the members of the
State Assembly wrote to the Chief Minis-
ter and the Governor that they had lost
confidence in the Chief Minister and de-
sired to discuss a motion of no-confidence,
then the Assembly should be
convened within a week of that request.
The Conference further recommended to
the Government of India that the Govern-
ment should take steps to evolve conven-
tions in regard to the powers of the Go-
vernors to summon or prorouge the Legis-
lature and to dismiss the Ministries.

It is now five years since the Confer-
cnee made these recommendations. What
is the picture that we see in the country 7
In the same manner as the Governors
are appointed by the Central Government,
the ruling Congress party is nominating
Chief Ministers of the States. T would
like to condemn this practice of the ru-
ling party with all the force at my com-
mand as it is a negation of the concept
of democracy.

Sir, T would now like to refer to the
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game of defections by legivlatures. What
hus been the role of the ruling Congress
party in this respect? To give an illustra-
tion, Sir, 1 would like to refer to Dindugal
Parliamentary  by-election to take place
shortly. The ruling Congress party has
selected one, Shri Cheemaichaomy as ils
cundidate. What are his antecedents 7 He
was elected to the Tamilnadu State As.
sembly in 1967 on Swatantra Party ticket.
At that time Swatantra party was a part-
ner of an alliance with the DMK. After
his election to the State Assembly he once
stated that if the DMK fostered and de-
veloped any links with the Indira Con-
gress, then his party, the Swatantra party
would review its position in the alliance
with the DMK. In 1971, there was a
Democratic United Front (Kamraj Con-
gress & Swatantra). He contested on the
Swatantra party ticket against the DMK in
the 1971 elections from the Dindugal par-
liamentary constituency and was roundly
defeated by a margin of one lakh votes by
the DMK candidate, Sir, in 1973 when the
by-election to Lok Sabha from the same
constituency is to take place now he,
Shri Cheemaichamy, has been chosen as
the candidate of the Indira Congress. n
1967 he was considered by ruling Con-
gress party as a reactionary and now in
1973 they have adopted the same person
and do not hesitate to call him progres-
sive. Shri Cheemaichamy has become a
progressive overnight! Sir, is it the way
that the ruling party wishes to strengthen
the roots of the democracy in our coun-
try? One pgets an uneasy feeling that so
long as defections produce any kind of
political advantage to the ruling Congress
party, no action will be taken by them
to prevent defections.

Sir, we are aware of the fact that a
Committee was constituted to go into the
question of defections and to  suggest
methods to prevent them. The report
was submitted by the Committee long
time ago. Though the Central Govern-
ment have been saying that a suitable
legislation to prevent defections would
be brought forward and though many

*The original speech was delivered tn

Tamil.



251 Onssa State

[Shri E R Knshnan]

such assurances have been given by the
Central Government on the floor of the
House, we find no evidence so far to show
that they really mean what they say |
have no manner of doubt m my mnd
that so long as the politial chmate of
our country 1 not decisively in favour of
the rubing party no law on defections
would ever be enacted by the Central
Government

Sir, the ruling Congiess party adopts
different yard stichs to suit their comven-
ience throwing all democratic norms to
winds In Madhya Piadesh when Shn
Govind Natain Singh who was the Chief
Minister on behalf of the alliance of Oppo-
sitton parties, defected to Congress an
undertahing was taken from him that he
would not seck any office for five years
But what happened in Oriwna” The defec
tors to the ruling Congress party were made
the Deputy Chief Minister and Ministers
with Cabmnet rank What sort of demoura-
tiw practice the ruling Congiess party 15
followmg? 1t 1s the same defectors wno
ultimately tuined the tables against Shri-
mati Nandm Satpathy CGovernment

When as a result of difectiony the
Nandm Satpathy Mimstry lost the majority
in the Assrmbly what happened in that
State? 75 M1 As belonging to the Opposi-
tion parties went in person to meet the
Governor and sought from him the night to
form the Government But the Governor in
hi» strange wisdom did not give them the
opportunity to form the Government and
arbitrarily dissolved the Assembly In fact
Sir, as many av 72 MI As have filed writ
petitions 1n the court challenging the ac.
of the Governor It may be mentioned that
the total strength of the Assembly 15 140
What has happened in Orissa, where the
majority was thwarted fiom forming tne
Government, cannot but be described as a
muirder of democracy

While the Central Government was too
heen to dissolve the Assembly in Orissa
they have found 1t convemient to only sus
pend the Assembly in Andhra Pradesh 1
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would ke to keow whether such double
standmds practmed by the Central Govern-
ment can cver strengthen democracy m
our country

It seems, Sir, that the ruling Congress
party and the Central Government are af

the view that ruling Congress party alone
s fit to govern the States and that that
party alone represents the people of our
country We find that even Central Mims-
ters have begun describing the opposition
partes as anti-national I would hke to
ask whether this 13 the nght way of
strengthemng the foundations of democrucy
m our country With these words I con-
clude

st v wAr wRi (%) awrafr
wpET, Wiw gH IEer uw faurm s
(wfaagr &1 womaew) frdqs qr faewre
T T ¥ gy @t gwiw & famvg
¢ fr aftar & war fag aw & wvoofy
WFRT A WOAT WTAA @ fRar 6T gEmEer
T TREY RO W AT 7 57 ¥7 vh famm)
TEAT F WIT ANAIS W AIRIT qA
w fruft & a1 3@ ®1 ®ver fear s
Frfey ar few oy & Togmw & 9
% 97 wAmg ¥ fa¥w 97w €@ f,
sufaild &9 *1 ACHET ¥R T WD AP
far 1 7 & e oaifar g & fr owee-
oE Al TE ¥ G T NS T AW
¥ frger ¥ & w1 o7 mamw ¥ o
9T ¥ ¥TN JETA §--qg rf AT
zafqqn affenfa & o
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i qwra- & fan wmw & @@ wgr 9%
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SHRI SURENDRA MOHANTY
(Kendrapara) : Mr. Chairman, this Bill
being a logical corollary to the imposition
of President's rule in Orisa, there seema
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to be no other alternative left but to sup-
port it. It is a travesly of the situation
that when people are looking forward to
further expansion of the scope and content
of people’s participation in the government,
more and more areas in this country are
now coming under the bureaucratic rule of
the President.

1t will not be out of place to mention in
this context that had the Governor of Orissa
acted in good faith and had the President
taken into account the realities of the situa-
tion, Orissa today would not have been
denied the right to be ruled by a popular
government.

Sir, since the imposition of President's
rule in Orissa, Orissa is passing through a
traumatic experience. [n  districts like
Mayurbhanj and Keonjhar, people are still
dying of malnutrition and starvation. In
Keonjhar, water is being sold at the rate ot
50 paise a bucket, and it is strange and it
is really mortifying to find that the bureau-
cratic government of Orissa guided by the
President is not taking any steps to mitigate
the sufferings of the people.

‘What is more disappointing is that this
bureaucratic government, in spite of its best
intentions, is not able to bring the healing
touch which can only be expected of a
popular government. Against this back-
ground, we are really very anxious to know
when the elections for a new Orissa Legis-
lative Assembly are going to take place.
Article B2 of the Constitution enjoins upon
the Government for delimitation of consti-
tuencies, but speculations are thick that the
Congress is out to force a snap election on
the people for its own political ends. It is
strange that this matter was raised under
rule 377; letter had been written to the
Home Minister; but T_am sorry to say that
the Home Minister had not cven the
courtesy to acknowledge the letter much
less to reply to its contents. As Members
of Parliament we are entitled to receive
replies to the letters that we address to in-
dividual Ministers; it is no favour that is
being done to us. Even though I had writ-
ten a letter to Mr. Uma Shankar Dikshit
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ubout a fortnight ago pointing out this ano-
maly, it is my misfortune and regret that
he has not the courtesy to acknowledge the
letter. This matter had been raised alse
under rule 377. We would categorically
fike to know whether the Government Is
going to circumvent article 82, under which
delimitation should be oidered, and force
u snap election, or, whether the clection 1
to take place ufter delimitation of consti-
tuencies and after the electoral rolls are
properly revised 1 hope that this is the
occasion when the hon. Minister should
dispel all misgivings and doubts and should
afford a real opportumty for a fair and
free election in Orissa, so that the peoples’
rule, the repiesentatives' rule, is reinstated
in Orissa and the wrong that has been done.
that has been inflicted, 1s mitigated.

SHRI SAMAR GUHA (Contai) : Sir,
If the office of the governorship was not
turned into political dustbin of the
Congress waste, perhaps today there would
have been a popular government instead of
Governor's or President’s rule. 1 do not
know in which other States this will happen.
Nowadays, the position of the governorship
has been turned into a sanctuary of a poli-
tical dustbin—a strong word, I believe—
for the discredited and discarded and also
disgruntled Congressmen. Certain recent
appointments as Governors indicate  thix
trend very clearly.

1 would like to draw the attention of the
hon. Minister to one point, namely, that
Orissa is a small Statc and so the revision
of the electoral rolls will not require much
time there. Therefore, the elections should
be held as early as possible, and the Govern-
ment should not try to spring a surprise
on the people just by trying to have a snap
vote. I remember when there was a nation-
al emergency at the time of Indo-Pak war,
all the Opposition leaders met the Prime
Minister at her residence, and she herself
suggested that there would be no elections
within one year after the declaration of
emergency. But as soon as the Indo-Pakis-
tan war ended, there was a snap assembly
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election. I do not know what will happen
n the case of Orissa. If really the Govern-
ment wants to have an election, it
possible that an election can be held as
early as possible and as quickly as possi-
ble, because the electoral rolls can be
revised very swiftly; at least, some time
should be given to the people to make up
their mind to kmow when the election is
coming.

Secondly, there is a provision in the Bill
to constitute consultative committees, and
in this matter, the Government should con-
sult the consultative committee for drawing
up legislation. But my past experience ot
consultative committees, particularly in
West Bengal and other States also, is that
it meets once after two or three months
and Members do not get an opportunity to
discuss anything except legislative business.
Non-legislative business does not get any
serious consideration. I have given an
amendment; 1 do not know whether you
will allow it, nor do I want to press my
amendment but my point is that, if not by
law at least by convention, the consultative
committee should meet at least once =z
month to discuss non-legislative and legis-
lative matters.

Orissa a poor and backward State;
there are a large number of tribals. Star-
vation deaths have taken place there. Mem-
bers of the Committee should get an op
portunity to place before the Governor and
the Government problems affecting the
people. So, at least some assurance should
be given by the hon. Minister on my
amendment, that the Committee should
meet every month at least.

MR. CHAIRMAN: The amendment
which you sent was not received in time;
it came only today. T am not allowing it.

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar): 1 rise to support this
Bill There is hardly anything to

discuss de novo about the charges levelled
by the Opposition against the Governor
and the Congress Party/as hon. Minister
Pantji had already answered them in the
previous discussions. The Governor has
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acted most democratically and he was left
with no alternative but to recommend
Pregident’'s Rule.

The purpose of this bill is to constitute
#n advisory committee consisting of 30
members from Lok Sabha and 15 from
the Rajya Sabha to advise the Govern-
ment on legislative business. Orissa faces
some special problems and we hope that
during the short spell of President’s rule
the hon. Minister would be responsible to
the hopes and aspirations of the people
of Orissa and these problems would be
tackled, as the problems were tackled in
West Bengal during the President’s Rule,

Forty per cent of the people in Orissa
are adivasis and Harijann and the Cen-
tral Government has a special responsi-
bility and during the President’s rule these
people should get special treatment <o
that their economic conditions improve, In
Orissa agan, 65.2 per cent of the people
live below the poverty line and it is a
great challenge to the Home and the Fina-
nce Ministries and the Union Government.
During the President’s rule there should

be a massive attack on the poverty of
these people which is so glaring.
Government has decided to work the

nickel plant at Sukhinda. I do not now
why its head office should be in Delhi, If
some bureaucrat is trying to get the head
office here so that they can recruit people
from here rather than from Orissa, it
will defeat the very purpose of our prog-
rammes. 1 request the hon. Minister to
see to it that the head office is at Bhuba-
neswar or at the plant site itself.

Orissa is suffering from a severe drought
today. Drinking water is not available
and the price of rice and wheat has risen
so much and I request the hon. Minister to
pay some special attention <o that somc-
thing is done to relieve the distress of the
people.

This State is usvally affected by cyclone,
drought and floods. This is a chronic di-
sease here. The Central Government should
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take up some immediate measures to see
that these problems are tackled to a certain
extent during President's Rule.

SHRI ARJUN SETHI (Bhadrak):
Mr. Chairman, Sir, within the limited time
1 would like to diaw the attention of the
hon. Minister 1o the serious condition that
is prevailing in the State of Orissa due
to scarcity or short supply of foodgrains,
especially, to the backward areas dominat-
ed by the adivasis in Mayurbhanj, Keon-
jhar and some portions of Balasore The
people here are in a very precarious condi-
tion they arc not getting employment. As a
result of all this, their conditions are very
much precarious to-day. I have with me
some photographs which have been pub-
Ished in our Oriya Daily—an indepen-
dent daily—and I can show from the
photographs the conditions of the people
living there. Especially, the photographs
here are of adivasi children and their fam-
ilies mainly. Their condition is causing a
very serious concern. So, I would like ta
request the hon. Minister to take immediate
steps to tackle this situation.

The administration of the State also is not
functioning properly. They are not taking
cnough measures and are not in a position
also to deal with the situation effectively.
I would, therefore, request the hon. Mumnis-
ter to direct the State Government so that
they can take immediate action to save
this situation from further deterioration.

With these words, I support the Bill
and I request the hon. Minister again to
take immediate action in this regard.

Y wrowd T (OR) 0 awmiA S,
gat? W F womrm % gzt sirew o #
T nEdm WY ¥ WORA AT W
T @ § 1 st & fafte oW Ow
ufvard ot gufeerd s & 1 swer wam,
IAET W G g% ofr awfes s #
fresr Wt wr |t W7 woeTT ¥ W wEr
wifev | Wrww 0% Wiey 9w wwT §, gEE
B W agw wET ¥, wwEnow o uw
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SHRI K. C. PANT : Sir, many hon,
friends who have spoken have referred to
the promulgation of President’s Rule in
Orissa and the circumstances attending
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that. This is a matter which is being dis-
cussed in this House already at some length
and the whole argument has been gone
into both by freinds opposite and by
those of us who spoke from this side of
the House. I do not want to repeat all the
arguments that were put forward on that
occasion. 1 would simply say that if my
friend would recall the statement of
Dr. Mahtab, which has been quoted by the
Governor in his report, they will under-
stand the whole situation in Orissa at that
stage without further reference of the
details of that . Because, Di. Mah-
tab is reported #have told the Governor
that unless he acts quickly there may be
re-defections. He urged the Governor to
take action quickly so that there may be
no possibility of re-defections. This, n
ene sentence, sums up the kind of sitoa-
tion that existed and the apprehensions
entertained by Dr. Mahtab, who was him-
self mterested in the formation of an al-
ternative government. He felt that if there
was a delay of two days, then those who
had defected from the Congress may re-
defect. In this kind of situation 1t was for
the Governor to apply his mind and consi-
der whether a Government formed unde:
such circumstances would be stable or
not. In fact, there was re-defection. Shri
Patnaik had claimed that his party had a
majority of X members. Even from that
list there was re-defection within a few
hours of his statement,

SHRI DINESH JOARDER : Those
letters were written by the MLAs under
duress. They were compelled to  write
such letters to the Governor that thev
were willing to support Shrimati Nandim
Satpathy.

SHRI K C PANT : I would request
the hon. Members to apply therr comman-
sense to the situation. If the majority was
still with Shrimati Satpathy, if she was
in the Government, I could have under-
$tood the argument about pressure bemg
used. force being used and these members
succumbing to that force. But that Gov-
emmment had fallen and others were try-
ing td form a Government Under those
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circumstances, would any reasonable man
think that force can be used by that party?
Even if force is used, what is it that a
man is likely to suffer if he does not sub-
mit to force? The objective situation was
that the Government did fall. The Minis-
try had resigned. Therefore, it is no use
saying that under these circumstances the
MLAs were susceptible to pressure from
the Government which is falling. It does
not stand to reason. I can understand it
if the argument is tha't' the other party
used force to bring abgut that situation.
But I am not commenting on that.

Then, even assuming for the sake of
argument that with a majority of one a
Government may be formed—of course,
even that is doubted—what kind of
Government it would have been with so
many defections and re-defections? After
all, we have to consider the welfare of
the people there.

SHRI SOMNATH CHATTERJEE
{Burdwan) : Who will decide the main-
rty?

SHRI K. C PANT: I think Dr. Mah-
tab's statement reflects the razor thin
nature of the majority. 1 do not have to
go beyond that. It is not capable of hav-
ing two meanings. Even without going
into other facts, that statement alone
gives the whole situation in one sentence.
After all, the formation of Governments
and bringing down of Governments is not
an end in itself. If a stable Government
is provided, the problems of Orissa can
be tachled. These matters have to be con-
sidered alvo in that light. I am sure, the
hon. Members will consider these matters
in a broader perspective of what 15 good
for the people there.

Then, there was the usual citicism of
the Governor, that the Congress used the
Covernor for its own ends, and s0 on. |
would like to say only two things. One is
that whether it is the Goveinor who
recommended it, the ultimate decision was
taken by the Central Government. We
came before the Parliament and thc Par-
liament discussed it. It went before the
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whole country, Through 2 discussion in
Parliament, the whole country hes a
chance to judge the pros and cons of the
issue. We take the responmsibility for the
decision. Why blame the Governor for it ?
The Government does apply his mind and
give the judgment of the situation. But
ultimately we take the decision. We differ
from the Governor's report where it is
necessary. 1 think, you should not bring
in the Governor here. You may have your
own opinions. Ultimately, we took the
decision. You criticise us, if you like. Why
bring in the Governor in the arena of
the dispute or bring in the President in
the arena of the dispute? We are cap-
able of answering you and trying to con-
vince you. Certainly, we take the full
responsibility. 1 would request you to not
to bring in the name of the Governor...

SHRI SURENDRA MOHANTY : Can
it be taken that the decision was taken ir-
respective of the Governor's report?

SHRI K. C. PANT : What he says 13
wrong. I did not say so. There is no ques-
tion of taking a decision irrespective of
the Governor's report. Certainly, we took
into account fully what the Governor had
said. He gave the assessment of the
whole situation. We attach the highest
importance to the statement of the
Governors because they are the people
on the spot. Certainly, they are in the
best position to advise us. I am only
making a point which is illustrated by
Manipur, that we need not in all circums-
tances accept all that the Governor says
or recommends. This is a simple point I
am making.

After the promulgation of the Presi-
dent’s Rule in Orissa, the other instance
we have before us is Manipur. What
happened in Manipur ? In Manipur, the
Government fell. It was an Opposition
Government and the Congress was in a posi-
tion to form a Government. The Gover-
nor recommended that the Assembly need
not be dissolved. The ruling party, at one
stage, sent a letter to the Governor re-
commending that the Assembly need not be
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dissolved and that it may be kept in sus-
pension. But the Chief Minisier recom-
mended that the Assembly may be dissol-
ved. My friends will recall that the Gov-
ernor's recommendation at that stage was
not to dissolve the Assembly. And yet we
dissolved the Assembly because we
thought the situation had a parallel with
Qrissa where the Government may not
be stable, the party may consist of a
number of persons who may have defect-
ed and re-defected and, therefore, it may
not provide a kind of Government that
Manipur nceded. Taking the totality of
the circumstances into account, we devia-
ted from the Governor's recommendation
to the extent that we dissolved the As-
sembly and we created situation in which
the people of Orissa will have a chance
afresh to elect their own Government in
due course.

This is what we did in Orissa. Certainly,
we attach the highest importance to the
Governor's report. We will be guided by
that. All that I say is, we do not hide
ourselves behind the Governor. We do
not want to expose the Governor to the
hind of criticism which is made in the
House. Why don’t you criticise the Gov-
ernment? I am here to defend the Gov-
ernment. But to bring in the name of the
Governor is not fair.

The other question that was raised by
some hon, Members was in relation to
the date of the election.

SHRI DINESH IQOARDER : In article
174 of the Constitution it is clearly laid
down that the Governor is the sole au-
thority; he may, from time to time, pro-
rogue the Houses or either House and
dissolve the Legislative Assembly, But he
cannot recommend to you to dissolve the
Assembly. You have just mow said that
you dissolved the Assembly. Nowhere in
the Constitution is the Central Govern-
ment given the power to dissolve the
Legislative Assembly.

SHRI K. C. PANT : If, after what 1
have said, my hon. friend has not under-
stood it, my repeating it will not make
him understand it.
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SHRI DINESH JOARDER : He re-
commended dissolution of the Assembly.
He cannot do that. Either he shall have
to dissolve or he shall have to act accord-
tng to his own discretion, but he should
not secure advice from you, should not
act as your agent.

SHRT K. €. PANT : Another point
that wus raised was in relation to the
date of election. On that, one hon. friefd.
I think Mr. Patnaik, has said that now
that the census operations have been com-
pleted, certain procedures will have to
be gone through before the next ele-
ctions—delimitation of constituencies, pre-
paration of electoral rolls and, incidentally,
he mentioned the possibility of increase
ot the number of Parliamentary seats
from Orissa which will have its effect on
the Assembly seats and so on. Whatever
it is. as far as 1 know, the Constitution
requires that this process be completed
before the next elections can be held.
Therefore, this process will have to be
gone through. This will take a certain
amount of time. I can only hope that it
does not take much time and we can hold
the elections as carly as possible. We are
as anxious as any section of this House
or any hon. member to have the repre-
sentative government again in the saddle
in Orissa as carly as possible...

SHRT SURENDRA MOHANTY :
With delimitation or without delimitation?

SHRI K. C. PANT : I think. it is &
Constitutional requirement...

SHRI SURENDRA MOHANTY : It
is not your subjective understanding that
we want here,

SHRI K. C. PANT: 1 am telling you
what my subjective understanding is. M
a specific question is put, I will consult
the Ministry of Law. But, at this stage,
I can only give you my subjective under-
standing. This is my understanding without
consulting the Law. T will consult them if
you send me a notice...
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SHRI SURENDRA MOHANTY :
Under rule 377, I have already written a
fetter,

SHRI K. C. PANT : That does not
mahke it compulsory for the answer to be
given in the course of the debate.

There was a reterence (o the Deputy
Chief Minister of Orissa and in that con-
text to the Anti-Defection Bill by manv
non, friends. The only thing that 1 can
say 18 that we have completed our consi-
deration of that Bill and we would like to
Bring it before the House, to introduce
the Bill, before the end of this Session.
TNegarding the question of Deputy Chief
Minister's party joiming the Congress at
& particular stage, it raises an important
1sue which hon. friends will consider
while they go into the provisions of the
Anti-Defection Bill. Here was a  party
which merged into amother party, and
whether thus can be treated as defection
or not is a serions guestion for you to
consider. Such situations will arise in
{uture and this may well not be a case of
defection | am not anticipating the dis-
cussion on flus, I am merely posing the
problem, because this will be one of the
questions with which you will be faced.
Similarly, my hon. friead belonging to
D. M. K. raised the question of an ex-
Swatantia member now fighting the elec-

tion on behalf of the Congress. I do
not thinhk he is a Member of the
Assembly now. Therefore, he s

completely frec to join any Party he
likes and to contest the election. That is
not a defection. Suppose somebody to-day
contests in the name of one Party and he
goes over to another Party, the law does
not stand in his way. Even in the Anti-
Defection Bill we are not providing for
that. The Committee which went into
this question never suggested that nobody
in this country should be allowed to
change the Party. That will make the
whole democratic functioning a  very
static and we have to provide for some
changes. It may be that a Party may later
on decide to change its loyality to another
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set of programmes. This is how we have

to understand this question. 1 do net think

it is right for him to say that he is &

defector who is contesting. That will net

be a correct interpretatiom.
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My friend from the D. M. K. mention-
ed that afl the time we, in the Congress
Party, cannot have our own Governments
in all the States. It is completely correct
and I hope he will remember that we did
help his party to win the elections. Memo-
ries in politics are very short. But I do
not think he could have forgotten that if
his Party is in power to-day, we have not
hindered but helped the process...

SHRI 1. MATHA GOWDER
ris) : We alwo helped you.

(Nilgi-

SHRI K. C. PANT : You might have
hefped us in respect of Parliament but
you have not helped us in relation to
the Assembly. You have the gov-
ernment not in the Parliament but in the
Assembly...(Interruptions)

T am directing my remarks to my
friend in the DMK who should
remember . . .

&t gws wx wewrm: sy faTnt gewne
gAY § wer W ¥ [EOw ¥ awEr ¥ 7

off g WA O UF FW TET WE WA

WY §A% WA ¥ 7 gz @ g & few
@ I @A B st oag wEM WA,
oY FY ATHT AEI qIONT | AW TAET F8
TARTT AW WY WY TRh fe ogw W
T T AR

st P WY weAw™ : A6, g 4 ¥
T wE R R ouw owp o

SHRI K. C. PANT ; srsit i & oy g |
Some reference was ade to the deve-
lopment of Orissa. It is quite true that
Orissa is an economically backward State.
It has a large percentage of Adivasi and
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Harijan populstion, a reference to which
was made by Mr. Panigrahi and other
friends also referred to the backwardness
of Orissa. It is economically backward
and yet it is endowed with rich natural
resouices and if one could properly ex-
pleit those natural resources, then Orissa
shpuld corteinly become an economically
prosperous State. It has rich mineral
wealth and it has a coastline which can
be used. Ports can be developed and in
recent years something has been done in
that direction. Industries have come up.
One steel plant is there. The Iron
&  Steel Ministry was considering
t© have another steel plant. My
friends know this. Therefore, the po-
tential is there and we have to see how
best to develop this potential and to re-
lieve the poverty of Orissa and tackle its
problems.

SHRI CHINTAMANI PANIGRAHI:
You were also one time in the Steel Minis-
try. You should know better.

SHRI K. C. PANT: Yes, even when 1
was in that Ministry, I had gone on re-
cord that the site in Orissa is one of the
best ia the country. That is on record.

(One specific point raised is in relation
to the land reforms Bill in Orissa. This
progressive measore is one which we
would like to take up as early as possible.

On the development programmes, the
question of drinking water and water for
irrigation comes up. These points were
mentioned by hon. Members. I know the
problems of Orissa in relation to this prob-
lem of water for drinking and water for
irigation. We will leok into this question
in the context of what can be done in the
Fifth Plan. This is our approach. We
are about to start the Fifth Pian. The
special feature of the Fifth Plan in Orissa
is mrea-development. Tribal areas, back-
ward arcas, arcas constantly affected by
floods, about which Shri Sethi made a re-
ference, areas of drought, arcas which have
spocial growth potential, all these areas

VAISAKHA 17,
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are being indentified on fthe basis of the
industries now developed for this purpose.
The major thrust of the Fifth Plan would
be to increase the area under irrigation.
Mr. Panigrahi made a motion of this.
Particularly by the development of lift
irrigation we are bringing an additional area
of 1437 lakh acres. The State Govern-
ment has taken over the procurement and
marketing of kendu leaf and a suitable
organisation is set up to give assistance in
this regard. These are some of the points
to be tackled in the Fifth Plan. These
can be discussed in the Consultative Com-
mittee. Some Members said that Consulta-
tive Committees discuss only legislative
measures. It is true, the Consultative
Committee is meant to discuss legislative
measures. But over the years we have
developed a certain  convention whereby
offier matters are also taken up and we do
not restrict discussion on matters relating
1o development of the State.

Reforences were made to reduction of
dusparities within the State and in relation
to other parts of the country. This is part
of the whole wider question of develop-
ment of the whole State to which I had
made a reference carlier. Within the same
States there are pockets which may require
special assistance and special attention ; in
fact this is one aspect which is being cove-
red by the area development programme
which I had already mentioned.

1895 (SAKA)

A number of references were made to
the point that large number of persons

you will pardon a personal reference.
Once when my father went to a tribal
area in Orissa, he came back and told me
that this is ene of the most poverty-ridden
areas he has scen in the whole country,
When he said this, we have to keep in
mind that we ourselves come from a poor
hifl area amt are mccustomed to see poverty
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and if the poverty in that part of Orissa
is something striking. you can very well
magine what kind of poverty that must
have been.

I think I have covered most of the
points. About Nickel Plant referred to
by Mr. Panigrahi, I cannot go into this;
I don't have the information with me.
But I would certainly hope that regard-
less of whether the H. Q. is in Orissa or in
Delhi, the usual guidelines will be followed
for providing maximum employment opp-
ortunities to local persons, the people of
Orissa, who certainly need this assistance,
who certainly have to be provided with
employment opportunities, and this is of
course, particularly true of those who would
be in jobs below Rs. 500 per month. You
know the All-India policy in this regard
and I need not elaborate further.

Now the only point that I wish to men-
tion is that the Governor's rule is a tem-
porary rtule and it should be there only
for a few months. These problems are
such that in respect of some of them, they
will require a very long period during
which continuous efforts will have to be
made before we can find adequate solution
or satisfactory solution for all of them.
Therefore, I may be excused if I cannot
promise here and now that all these prob-
lems will be solved during Governor's
rule.

It would not be accepted by my intelli-
gent friends even if 1 give an assurance to
that effect. All T can say is we would
like in all sincerity to be of some asshs-
tance to the State during a difficult period
and to be able to take some measures,
however small, to laying the foundation
for its development and amelioration of
its difficulties during the Fifth Plan. With
these words 1 commend this Bill to the
House.

MR. CHAIRMAN : The question is:

“That the Bill to confer on the Presi-
dent the power of the Legislature
of the State of Orissa to make

1973 Leg. (Delegation of 272
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laws, as passed by Rajya Sabha,
be token into comsideration.”

) r]
L

The 1

was

MR. CHAIRMAN : Thete are no amend-
ments to any of the clavses and therefore
I am putting all the clauses, the long title
and the enacting formula to the vole of
the House.

The question is;

“That clauses 2, 3 and 1, The Enacting
Formula and the Title stand part
of the Bill"

The motion was adopted.

Clauses 2, 3 and 1, the Enacting For-
mula and the Title were added to the
Bill,

SHRI K. C. PANT: T move:
“That the Bill be passed.”

SHRI CHINTAMANI PANIGRAHI:
Here 1 only want to bring it to the notice
of the Minister that there is a serious
shortage of wheat and the Orissa Govern-
ment has written to the Central Govern-
ment for immediate despatch of wheat. I
would only request the hon. Minister that
he should see that it may be expedited
from the Food Ministry so that the consu-
mers are able to get wheat,

SHRI K. C. PANT: Sir, reference has
been made to it by some other hon. Mem-
ber also. 1 am nut aware of this letler
from the Orissa administration. Perhaps
it has gone directly to the Food Ministry.

But I shall look into it.
MR. CHAIRMAN : The question is:
“That the Bill be passed,”

The motion was adopted.
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through related persons; and (i)
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ments as trade discounts, taxes,

cost of packing etc., with a view to clarify-
ing the situations in which they will be
included or excluded for purposes of deter-
mining the asgssable value.

To cope with the situations which will
not be covered. by the main definition,
powerhl?einxhkm.onthclinuofﬂls

ainable equivalent to the value as defined
in this provision. Suth rules will be pub-
lished and will also be laid before
Parhiament.

While drafting this provision, we have
Lept in view not only the practical diffi-
culties experienced in the working of the
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not intended. Accordingly, it is proposed
to amend this provision on the lines of
the corresponding provision contained in
Section 155 of the Customs Act, 1962, with
a view to méking the intention clear.

With these words, Sir, I move.

MR. CHAIRMAN : Motion moved :

“That the Bill further to amend the
Central Excises and Salt Act, 1944,
be taken into consideration.”

SHRI SOMNATH CHATTERJEE
(Burdwan): The Central Excises and
Salt Act was first enacted in 1944, and
since then there have been several amend-
ments from time to time. We find that
m 1963, a committee was constituted,
called the Central Excise Reorganisation
Committee to go into thé whole matter
and to suggest methods for improving
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case A. K. Roy and another vs. Voltas
Ltd. This decision followed an old
Privy Council decision, and in the mean-
time there were several decisions by the
various Righ Courts in India which
<ame to contrary findings.

I agree with the hon. Minister that
the law should be settled. But the ques-
tion is whether by the amendments now
proposed the uncertainties in the law are
being removed or whether further ambi-
guities and uoncertainties are being creat-
ed. It appears that there is a near-bank
ruptcy in the thinking process of the
Ministry or of the Legislative Depart-
ment, | do not know which. The main
difficulty which has been faced or felt
by all the courts and also by the officers
concerned is the determination of what
is known as the wholesale price. Under
the previous Act. it was called the whole-
sale cash price. Now, the wholesule price
concept is being still maintained under
the section concerned without any g.ide-
line for deciding how this wholesale price
is to be ascertained,

If we see the Bill we find the words:

“ .. goods are ordinarily sold by the
assessee to a buyer in the coumse of
wholesale trade for delivery...”.

Without any guidelines, and without
any principles being laid down about
what wholesale trade should be, it is diff-
<ult to determine what should be treated
for the purpose of valuation to be the
Wholesale trade or what should be treated

to be the whalesale price. Nothing is in-
dicated in the Bill, and the position re-
mains as vague as it was before, leaving
it to the courts again 10 decide these
ambiguous provisions in the law.

Again, the word ‘ordinarily’ has crept
any indication in the statute
the word would mean. Also,
proviso, reference is
made to the normal practice. This will
again open up an inquiry into an un-
charted field in regard 1o what the mor-
in respect of a particular

previous ambiguities which were

Again, take, for instance, the proviso
and especially clause (i) thereof. We
find there that potwithstanding anything
contained in clause (iii) of the proviso,
the price to be taken into account is:

“, . . the price or the maximum price, as

the case may be, so fixed under any
particular law.”.

Then we find the phrase:

“ . . in relation to the goods so
be deemed to be the normal
thereof.”

Now, in respect of a transaction, if the

goods are sold at a particular price,
supposing there is a maximum controtled
price, then what is the basis on which it
is to be valued ? That is not indicated.
Problems are raised bere, but no selution
is indicated.

Then, in clause (iii) of
we find :

sold,
price

the proviso,

.+ . . where the assessee 50 arranges
that the goods are generally not sold
by him in the course of the whole-
sale trade . . ."

Agaln, we are getting into difficulties.
The concept of ‘related person’ has been
introduced here. I quite agree that that
is the proper approach that transactions
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between relsted persons should not
vide the guideline or should not
acoepted as the basis for valuation

Then there is definite objection to sub-
clause (b), page 2 where it says:

“where the normal price of such goods
is not ascertainable for the reason that
such goods are not sold or for any
other reason, the nearest ascertain-
able equivalent thereof determined
in such manner as may be preacrib-
ed...”.

This is very important. Why should
Parliament give up its right to decide a
very important aspect of taxing legisla-
tion? We do not hnow what will be the
prescription. We do not know what are
the rules which will be laid down, It
may be that they will come before Par-
liament, but in matters of taxation, it
should not be left to delegated autharity
to fix the rate or the basis for ascertain-
ment of the quantum of the tax. This is
a matter which T would request the hon.
Minister to take into consideration.

Similarly excessive delegation is pro-
vided in cl. 3(ia) which says that rules
will be prescribed to define and specify
the kinds of trade discount to be exclud-
ed. No guidelines, nothing, hos been in-
dicated in this Bill as to what would be
the nature of the trade discount and it is
left completely to the executive authority
by means of delegated power to fix the
rates of trade discount. This means that
uncertainty will be there. Not only that.
I strongly object to Parliament giving up
its power to decide the basis of taxation
or the rate of taxation. It is only Parlia.
ment which should decide; it should not
be left to delegated authority.

Then I come to cl. § dealing with
sec. 40. Previously it was provided that
no suit, prosecution etc. shall be inatitut-
ed after the expiration of six months.

MAY 7, 1973
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for various reasons, the real amount of

correct rate, under-assessment in respect
of various items of goods, levy of lower
rate of duty etc. All these have been
indicated

But this is the trouble with piecemeal
amendment. Various important sugges-
tions made by one of the highest consti-
tutional authorities in the country,
namely, the Comptroller and Auditor
General of India, are not taken note of.
You bring a piece of piecemeal legisla-
tion to avold only temporary difficulties.
This ad hoc basis of legislation should be
changed. This does not solve the pro-
blem; it only creates problems,

There are other points which have
been indicated here, pamely, irregular
concession of duties being given, avoid-
ance of duty on the basis of incorrect
exemptions which are granted etc. These
matters are not at all comsidered and
dealt with in the amending Bill, although
this report was already there when this
Bill was drafted.
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it makes a pathetic reading 1t
shows cleady how this department s
functioning. The total of the demands
outstanding without recovery on 31
March, 1972 was Rs. 51,68.75 lakhs. 1

Then there have been remissions and
write-offs to the extent of Rs. 10,99,621,
It is amazing. Some of the asscssces
have left India and there are assessees

is concerned” I do not know  whether
you have ever »seen these figures. It
appears that the total value of goods seiz-
¢d during one year was more than Rs.
163 lakhs. Out of that the total value
of pgoods confiscated was only Rs.
So far as onefourth of

VAISAKHA 17, 1898 (SAKA)
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ment in the Voltas cese, and these amend-

the Bill will go a long way in enabling
officers concerned to determine the cha-
racter and value of the commodity be-
cause the Bill says that the value should
be the wholesale price fixed at the place
of removal of the commodity at the time
of the contract. The time and the place
of removal thus enable one to fix the
price more or less correctly.

The Bill says further that this price
will not be accepted where there is mani-
pulation of values to or through related
persons, The amendment gives a clear
defimition of mssessee, place of removal,
packing, wholesale trade, etc The amend-
ment to section 37 lays down that the
rules shall define or specify the kinds of
trade discount which should be excluded
from the value of articles in section 4
and the conditions and the circumstances
under which such discount 1s granted
Clause 40 provides the normal pro-
tection to Government servants who act
under the Act or who contemplate taking
action under the Act.

There is one lacuna and 1 hope the
hon Minster will pay attention to it. The
second part of this clause says that no
case or prosecution will ie against the
Central Government, the officers of the
Central Government and the State Gov-
ernment. ¥t dots not specify the officers
of the State Government. Even the
State Governments have to act through
their officers

MAY 7, 1973
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fear wrar wifge oYt st ageT 8 oW
aag & 3w wxw 2R wfge o
SHRI C. M. STEPHEN (Muvattu-
puzha): Mr. Chairman, Sir, I have thres
points on which I want to seek clarifica-
tions. In clause 4(1)(a),
has given notice of an amendment. The

onginal draft of the amendment reads
like this:

“Where the assessee and the buyer
have no interest, directly or In-
directly”,

That is now sought to be substituted with
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The question whether a person is relat-
ed or not is only one of the methods
by which you can determine the fictional
extent of the interest and buyer and
seller might be having. What has actually
happened is, persons who will be having
interests between them are left free and
whatever is shown in the transaction is
accepted as the correct thing. But I may
be having a brother with whom I may be
at loggerheads. If a tramsaction gets
through between us, merely because he is
my brother, that is discounted. So far as
the definition of ‘related person’ is con-
cerned, husband and wife is understand-
able, member of a Hindu Undivided Family
is understandable. But the definition as per
section 6 of the Companies Act is also
included which means three generations
including my son, son’s son, daughter,
daughter’s son, their wives and husbands,
my father, father’s father, their children,
sister, brother, their husband and wife—
the entire circle comes in. It is not possi-
ble under the present social conditions
that people will keep such intimate relation-
ship to the second and third generation.
Merely because you happen to be hav-
ing some blood relationship, how can you
cast the net and say that these transac-
tions must be presumed to be benami?
Would not the original draft of the amend-
ment have been more sensible and rea-
sonable? Why remove that, keep those
shady transactions free and bring in this
notional concept of having interest be-
cause they are blood relations?

Under section 4(1) (a), the price is to
be determined at the figure at which tran-
saction takes place between persons who
are not related. That is the leading sen-
tence. If that is the leading sentence, then
the proviso should not take into account
transactions conducted between related
persons. It is a question of interpretation.
You could bring the whole thing under

. sub-clause (b), whereas under section
4(1) (a), proviso (iii) a new sort of defi-
nition comes in. I cannot at all under-
stand it. Under this proviso (iii) two types
of transactions are contemplated; First is

MAY 7, 1973
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“where the assessee so arranges that
the goods are generally not sold by

him in the course of wholesale
trade except to or through a related
person.”

In that case you say,

“the normal price of the goods sold by
the assessee to or through such re-
lated person shall be deemed to be
the price at which they are ordinarily
sold by the related person in the
course of wholesale trade at the time
of removal.”

So, if T am selling my goods to a related
person, the price will be determined at the
figure at which the buyer will be selling
it in the course of wholesale transaction
to another dealer, provided that dealer is
not a related person.

Then you come to the second clause
“provided the buyer is a related person”.
Then you say that if the buyer is a rela-
ted person, then the price at which that
related person will sell to the retail dealer
will be taken into account. I am not able
to understand the distinction that is
sought to be made out. The concept is
that T sell my goods to a related person
and the related person sells the goods to
a dealer. Where the dealer buying from me
is not a related person, then the price at

which the related person sells it to the
dealer would be the price. But
if the dealer buys from the related

person as a related person, then the price
will be determined at the amount at which
that related person will sell to another re-
tail dealer, that is to say, the price at
which the related person is selling. What
exactly is the distinction that is drawn
between the two, I am not able to under-
stand. This is a point on which I am seek-
ing clarification. If you analyse the whole
thing, you will come to this that the price
at which the related person purchases
from me, irrespective of that, the price
at which he will sell to somebody else
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‘These are the submissions that I wanted
10 make and 1 wonld like to have some Jjudsment held that the sale to the distri-
clarifications on the points I have raised,  DUtor constituted transactions in the whole-
sale market and therefore the entire pro-

“‘SHRI J. MATHA GOWDER (Nil-
giris) : Mr. Chairman, Sir, 1 rise to sav %othepricechundwﬂndhm'bumn
a few words on The Central Excises and :
Salt (Amendment) Bill, 1973. This amen- w*’"m'“‘h'm‘”:““m
ding legislation has been introduced be- . s
fore this House in order to overcome the ﬁmmmm principal

working of the Central Excises and Sait y 7rae fo | Md’:""m‘“x
L 23 cither the machinery 1o look into the im-
i the existing

the

for their personal benefits, As was pointed  If you look at the Statement of Ob-
out by the hon. Member who preceded jJocts apd Reasons, you will find the
me, there is large scale cvasion of central statement that the Government propose
excise, running to several crores of rupees. to suitably substitute the section to make
This is made possible by the loopholes the intention clear in the Central Excise
and deficiencies contained in the Act. The Act, on the lines of the corresponding
manufacturers and the producers are provision contmined in the Customs Act,
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and specific. It is normally expected of the
Government that, when they formulate

cise and Salt Act and substituting a sec-
tion on the lines provided for m the Cus-
toms Act. 1 wonder whether the hon.
Minister of State will nave anything
substantial to clarify this inordinate delay.
As 1 pointed out earlier, such delays are
also exploited by the producers and the
manufacturers for their personal benefits.

Before I conclude, ] would refer to
another important issue This Bill 13 en-
titled The Central Excises and Salt (Amend-
ment) Bill, 1973. The prncipal Act is
entitled The Central Excises and Salt Act,
1944 1 want to point out to you that the
word ‘Salt’ is there in this legislation. 1
make bold to say that the Government
should in fact be ashamed to have »alt
Act in this independent country lIhe
father of our nation, Mahatma Gandhi,
staged salt satyagraha very successfully
agamst the Bniush Impenahsts. His strong
faith in this movement was thut the salt,
which was the common man’s food item.
should be exempted fiom any tux. lhe
entire nation stood as one man behind
him in this movement The salt satyagraha
movement was one of the strongest wea-
pons used by the father of our Nation
in our Independence Movement The
ruling party which owes its power and
prestige to hum and which does not hesi-
tate to swear by his ideals should exempt
salt from any tax. The hon. Minister of
State in the Ministry of Finance, Shri
Ganesh, might not be aware of this be-
cause he was then a member of the Com-
munist Party. Now that he 15 a Minister of
the Central Government run by the Cong-
m;}'my, he should see that the salt is im-
mediately exempted from any taxation
proposal of the Government. 1 would
say that the memory of Mahatma Gandiy

MAY 7, 1973

Salt (Amdt) Bl 292

need not be homoured by having a Raj
Ghat, The truest memorial for him would

Government are not serving any
purpose by bringing forward such
meal legislations in a half-hearted
and in a huff because of the j
given by the Supreme Court or by some
other Court. They should bring forward
a comprehensive legislation plugging all
the loopholes in the Central Excise Act

i

the country.
With these words 1 conclude.

SHRI K R. GANESH : Mr. Chairmau,
Sir, 1 am thankful to the hon. Members
who have taken part in this brief debate.
This amendment Bill, as has been pointed
out by hon Members themselves, is =a
sery short Bill comprising about four
Clauses. Sir, the House is aware that a
comprehensive Bill on Central excise is
vnder preparation. Actually, there was
another Bill which had gone through the
Select Commuttee, but, which lapsed be-
cause of the dissolution of the Fourth
Lok Sabha Now, 1t 18 the intention of the
Government to biing forward this comp-
rehensive Bill as early as possible, so that
the Central excise law may be brought in
conformity with the needs and require-
ments of the country and in line with the
expanding tax structure that we have now
in our country.

Sir, there are a few points about which
I wish to take the House into confidence.
As has been pointed out by honm, Mem-
bers, as a resnlt of certain judicial pro-
nouricements, the question of valuation
became difficult both for the
well as for the valuation
existing provision, the notional céncept’of
value was there, the w

)



amending Bill seeks to
this difficulty. In  genuine  cases,
it will be possible to accept transaction
vatue of the goeds at which the goods are
sold,

15 Hrs.

At the same time, steps are Dbeing
taken to ensure that prices to “related
persons” will not be accepted at the face
value. The “related persons” have been
defined in the Bill itself. In relation to
them, we will not accept the price.

Many loopholes were there. The dea-
lers /manufacturers will sell about 10
per cent to their distnbutors at a lower
price and 90 per cent at higher prices. As
a result of the phraseology of the Act,
what happened was that 10 per cent price
was 1o be accepted.

In regard to the point that Shri Stephen
raised, the need for the amendment was
only to bring in harmony between clause
4(1) (a) and the definition of “related
persons” as is given in the Bill, The price
to “related persons™ will be discarded.
However if the price to an independent
dealer is the same, the assessment will be
made on the same price. If the sales,
generally, are to “related persons” only,
the assessment will be on the basis of
price charged by the “related person™ to
an independent person.

Some points were made by Shri Som-
nath Chatterjce. He pointed ont about
notional concept. This is being eliminated.
The provision now, is, as 1 indicated ear-
lier to make assesyment on the basis of
the price at which goods aré sold in the
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course of wholesale trade, it is as precisc
for the purpose of valuation as could be

As the hon, Members know, the valua-
tion is a wvery complicated process. 1t
cannot be casily settled in one Section of
the law. The expression “wholesale trade™
has now been defined in the Bill itself
and the precise definition is given in the
Bill itself.

About clause (d) on p. 2 of the Bili.
this is an ordinary rule-making power to
attend to situations where the goods are
not sold, that is cases of captive consump-
tion where the goods are used by the
manufacturers themselves for their own
purposes or where the goods are generally
glven on hire,

As far as clause (5) is concerned, this
wording has been taken from the Cus-
toms Act, 1962. It is precisely the same.
There is no ambiguity about it.

Shri Mahajan raised some particular
point. 1 think. a proper reading of this
clause will indicate that the State Gov-
ernment is not involved. The officers of the
Central Government as well as the State
Governments have been given protection
under this clause.

There are other very general points
which the hon. Members have raised, that
is, about the working of the Central Ex-
cise Department, about arrears and vari-
ous other things. As the House is aware,
the Central Excise Department has been
an expanding Department. The resour-
ces mobilised are from Rs. 7.6 crores in
1937-38 to an estimated Rs. 2623.68
crores in 1973-74. The bulk of the resour-
ces that are mobilised in this country are
done by the Central Excise Department.
Out of this, arrears amount to Rs. 69.39
crores as on 1-3-1973,

Arrears are there, but if"you see the total
collection that s made the Central
Excise Department, you will, find that these
arrears constitute B very insignificant part of



treated as effective arrears for which ap-
propriate action is already being tahen by
the Collcetws and various procedures
have already teen gone through.

As regurds the question of leakage, and
other factors, as far as Central excise is
concerned, the problem is much simpler
than that on the direct taxes side because
the goods can be taken out only after pay-
ment of duty However, this is constantly
engaging the attention of the Government,
A Committee to review the working of
the Self Removal Procedure under the
Chairmanship of Shri Venkatappiah was
set up and it is completing the final stage
of its report, In the interim report they
have recommended that the Self Removal
Procedure on matches is not the appro-
priate procedure and, therefore. the phy-
sical control was reimposed on matches
from October 1972, and further steps are
being taken to see that decisions are taken
on the question of banderols and other
things.

Another Committee with Shri B. Siva-
raman, Member, Planning Commission,
has been set up in respect of tobacco
which is the only commodity which is not
covered by the Self Removal Procedure.

We are conscious of the fact that the
whole structure of the orgamisation of Cen-
tral Excise has got to be geared up to the
task, but the immensity of the task of
collecting wbout Re. 2,600 crores and the

With these words, I commend the Bill.
MR. CHAIRAMAN: The qusstion is :
“That the Bill further to amend the Cen-

tral Excises and Salt Act, 1944 bhe
taken into consideration.”

The motion was adopted.

CLAUSE 2—(Substitution of new sec-
tion for section #)
MR. CHAIRMAN : There is one

amendmént to Clause 2 by Government.
Is the Minister moving that?

SHRI K. R. GANESH : Yes, Sir. I
beg to move :

pages | and 2, lines 17 and 1 respecti-

vely,—

for “where the assessee and the buyer
have no interest, directly or indirectly,
in the business of each other”

substiture “where the buyer is not a
related person” (1)

I have already, in reply to Mr. Ste-
phens question, described this amend-
ment. Still T will explain again.
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"This provision should not, therefore, apply
to the mules to a refated person. The ob-
fect of the wmendment which I have
moved is to make this intemtion clear be-
yond doubt,

MR, CHAIRMAN: I am now putting

pages 1 and 2, lines 17 and 1 respec-
tively,—

for “where the nssessee and the buyer
have no interest, directly or in-
directly, in the business of each other™

substitute “where the buyer is not a
telated person” (1)

The motion was adopted.

MR. CHAIRMAN: The question is:

“that Clause 2, as amended, stands part
of the Bill”

The motion was adapted.

Clause 2, as amended, was added to the
gin

MR. CHAIRMAN : 1 am now putting
all the other clauses to the vote of the
House. There are no amendments. The
question is:

“That clauses 3 1o 5 and 1, the En-
acting Formula and the Title stand part
of the Bill.”

The motion was adopted,

Clauses 3 io 5, and 1, the Enacting Fer-
mula and the Title were added to the
Bill

SHRI K. R, GANESH : Sir, I beg to
move:
“that the Bill, as amended be passed.”
MR. CHAIRMAN: The question is:

“That the Bill, as amended, be passed.”
The motion was adopted.
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RESOLUTIONS RE. RAILWAY
CONVENTION COMMITTEE

MR. CHAIRMAN: Item Nos. 12, 13
and 14 will be discussed togsther. Shri
Qureshi.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): Sir, 1 bex
to move the following Resolution :

(1) “That this House approves the re-
commendations made in paras 1.2
and 13 of the Sixth Report on
‘Rate of Dividend for 1969-70 and
1970-71 and other Ancillary Matters’
of the Committee appointed to re-
view the rate of dividend payable
by the Railway Underteking to Gene-
ral Revenues as well as other Ancilla
ry Matters in connection with the
Railway Finance visa-vis the Gene-
ral Finance which was presented to
Parliament on 30th April. 1973, and
that this House further directs that
the action taken by Government on
the other recommendations made in
this Report as well as in the Second,
Third, Fourth and Fifth Reports of
the Committee should be reported to
the next Parliamentary Committee
which may be appointed to seview
similar matters.” !

I beg to move the following Resolu-
tion:—

(2) “That this House do resolve that
a Parliamentary Committee consist-
ing of 12 members of this House, to
be nominated by the Speaker, be
appointed to review the rate of
dividend which is at present payable
by the Railway Undertaking to Gene-
ral Revenues as well as other ancil-
Iary matters in connection with the
Railway Finance vis-g-vis the Gene-
ral Finance and make recommenda-
tions thereon.”
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1 beg to move the following Resolu-
tion:—

(3) “That this House do recommend to
Rajya Sabha to agree to associate 6
members from Rajya Sabha with the
Parliamentary Committee to  review
the rate of dividend which is at pre-
sent payable by the Railway Under-
taking to General Revenues as well
as other ancillary matters in connec-
tton with the Railway Finance vii-a-
vis the General Finance and make
recommendations thereon and to com-
municate the names of the memben
as appointed to this House.”

The recommendations of the recent Con-
vention Committees have covered five
year periods of the respective Five Year
Plans so that the Railways could know
the resources that will be available to
them for plan projects and programmes,
after meeting the dividend liability to
‘General Revenues. The Railway Con-
vention Committee constituted m August
1971 presented an interim report on 7th
December, 1971 which was accepted by the
Parliament iu December 1971. The in-
terim report covered the financial years
1971-72 and 1972 73. In the First Re-
port on Accounting Matters presented 1o
the House on 15th December, 1972, the
Committee covered the financial year 1973-
74 and their recommendations regarding
dividend etc. were accepted by the Par-
linment in December, 1972. Subsequently
this Committee have presented the second
Report on Suburban Services, Third and
Fourth Reports on Commercial and Allied
Matters, Fifth Report on Reguirements
and Availability of Wagons. The Sixth
and final Report covering financial years
1969-70 and 1970-71 was presented on
30th April, 1973,

In these Reports, the Committee have
made detailed examination of various im-
portant matters like Suburban  Services,
mass transit system, over-crowding, ticket-
less travel, compensation claims, require-
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ments and availgbility of wagons, dieseli-
sation and electrification, operation of mar
shalling yards, etc. I gt grateful to the
Committes for their very yaluable sugges-
tions and recommendations made in these
Reports, These recommendations would
receive the most careful comsideration and
the action taken thereon will be reported
to the next Convention Committee being
set up. In their final, i, Sixth Report,
the Committee have drawn attention to
the heavy financial strain on the Railways
because of the various social burdens am-
ounting in all to Rs, 127 crores per anaum
which the Railways have to bear. They
have, however, left it to the next Conven-
tion Committee for studying this matter
further.

Commites (Res,)

15.17 hrs.
[SHRI S. A. KARDAR in the Charr.]

The Railways' finances were separated
from general finances by a resolution of the
then Central Legislature in Septembei,
1924. This resolution prescribed the rate
of contribution to the general revenues,
worhed-out on the basis of capital-at-
charge of the Railways and the working
results of the Commercial lines.

The first review of these arrangements
was conducted, after Independence, by the
Railway Convention Committee of 1949
and thereafter by successive Railway Con-
vention Committees set up in 1954, 1960,
1965 and 1971. During recent yeais, the
period of effect of the convention arrange-
ments have been made co-terminus with
the respective Plan periods so that the
Railways would be in a position to know
the moneys available to them from their
own resources for their development pro-
gramme as laid down in the Plan.

Under the present convention arrange-
ments, the Railways are paying dividend
at the rate of 5.5 per cent (including 1 per
cent to the States in lieu of Passenger®
Tax) on the capital investment on Rail-
ways upto 1963-64 and 6 per cent on the
capital invested after 31st March, 1964,
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subject to certain concessions, The divi-
dend payable amounted to 163.18 crores in
1972-7% and is expected to be 17261
crores in 1973-74. In the last ten years
ending 1972-73, the Railways have made
a total payment of 1,377.13 crores to the
general revenues as

muuhnawukwmnhm

commedations regarding financial arrange-
ments for the Fourth Plan was constitut-
ed in November/December 1968. How-
ever, before that Committee could comp-
lete its deliberations the Lok Sabha was
dissolved in 1970 and the Committee
therefore, could not continue. That is why,
a new Committee had to be constituted in
August 1971 by the Lok Sabha and Rajya
Sabba.

It is most desirable that their recom-
mendations of the new Committee now be-
ing set up in regard to the rate of divi-
dend payable and other related financial
matters are available by the end of Nov-
ember, 1973, to enable appropriate provi-
sions being made in the Railway Budgct
and the General Budget for the first year
of Fifth Plan,

With this object, I am submitting the
resolutions for the constitution of the new
Railway Convention Committee 1973, to
go into the rate of dividend payable during
the Fifth Plan Period and other related
financial matters.

With these words, I commend the re-

selutions for the consideration of the
House. The items 12, 13 and 14 may be
taken together,

SHRI ATAL BIHARI VAJPAYEE
(Gwalior): Sir, the Hon. Minister did not
say a word of appreciation about the
work done by the Committee.

SHRI MOHD. SHAFI QURESHI: Sir,
[ have paid my tribute.
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MR. CHAIRMAN: Are you satisfied?

SHRI MOHD, SHAFI QURESHI: Sir,
the Hon. Member was not bere. I have
stated that [ am grateful to the Committee
for their valuable work.

Resolutions

MR. CHAIRMAN: The

moved:

(1) “That this House approves the
recommendations made in paras
1.2 and 1,3 of the Sixth Report
on ‘Rate of Dividend for 1969-70
and 1970-71 and other Ancillary
Matters' of the Committee ap-
pointed to review the rate of di-
vidend payable by the Railway
Undertaking to General Revenues
as well as other Ancillary Matters
in connection with the Railway
Fmanu vis-o-m‘.r the General

dations made in this Report
well as in the Third,
Fourth and Fifth Reports of the
Committee should be reported to
the next Parliamentary Com
mittee which may be appointed
to review matters.”

(2) “That this House do resolve thata
Parliamentary Committee consist-
members of

present payable by the Railway
Undertaking to General Reve-
nues as well as other ancillary
matters in connection with the Rail-
way Finance vis-g-vis the General
Finance and make recommenda-
tions thereon.”

(3) “That this House do recommend
to Rajya Sabha to agree to assw-
ciate § members from Rajya Sabha
with the Parliamentary Committes
to review the rate of dividend
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which is at present payable by the
to General

Radlway

Revenues as well as other ancil-
lary matters in connection with
the Railway Finance vis-a-vic the
General Finance and miake re-
commendations thereon and to
communicate the names of the
members so appointed to this
House.”

*SHRI JAGDISH BHATTACHARYYA
(Ghatal): The recommendations made ip
the 6th P.?orl of the Railway Convention
Committes have been placed in the form of
resolutions for the approval of the House
The approval of the House has also been
sought. Abbut the quantum of dividend to
be paid by 'the Railways to the General Re-
venues and' other financial transactions that
have been recommended by the Railway
Convention Committee

Su, I very strongly feel that the report
of the Railway Convention Committee
should be 'discussed along with the dis-
cussions on the Budget for the Ralways
Unless thus 1 done, a short and hurned
discussion, in my opimon, will not help
any one—the Railways, the Railway Users
or the Members of Parliament. Such a
discussion can at best be a purfunctory
parhamentary exercise and nothing else
In order to ensure that the findings of the
Railways Convention Committee are made
the best use of through a dmiscussion 1n
this House, 1 would suggest that steps
should be taken to present these reports
at a time when they can be discussed
along with the discussion on the budget
demands for the Railways

Sir, I find from the report that rate of
dividend suggested by the Committee con
tinues to be same as it was in the earlier
years. No change in this rate has been
suggested. I would also like to draw the
attention of the House to another point of
fundamental interest. One of the points
that the Committee was to consider was
whether dividend should be paid at all or
not. But unfortunately, the Committee has
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really understand why this sort of provision
is always kept. This provisioh was there
in the last year, it is there for the present
year and perhaps it may be there for the
future years also, How does it help? Why
should you not make it clear? Such a
provision can help the Railways only to
do some paper transactions or dg some ac-
counting jugglery.

Sir, the Railways are the biggest public
sector commercial undertaking. Here we
have made an investment of Rs. 300 crores.
Mote than 17 lakhs of employees are emp-
loyed in the Railways and out of this 3
lakhs of employees are casual workers
The Railways have to inctr a minimum
expenditure on these casual workers be-
cause they are not entitled to all the bene-
fits that are avalable to the permanent
employees and yet we find that the Raii
ways are not able to make a handsome
profit. If the Railways could make this
profit then the profit amount could be fur-
ther invested for creation of more emp-
loyment opportunity or for other produc-
tive purpose. In short it could be utilised.
for the overall prosperity of the country.
Sir, if we go through the reports”of the
Committee then we will find that the main
cause for the failure of the Railways to
achieve this desired result is the extremely
faulty management that runs the Rajlways.
The Reports of the Railway Convention
Committee will furnish many examples
of such faulty administration. The time

“The original speech was delivered in

Bangali.



305 Ruilway Convention

at my disposal is very limited and there-
fore I would content myself by citing
only one example for the information of
the House. The Report says that there
are 1050 inspection coaches and thess
coaches are being used far fore frequently
now than ever before. S8ir, during the
British regime these coaches were utilised
by the foreign Railway officers for their
official duties and also for their family
purposes. Unfortunately, the tradition of
the Britishers continues to be in vogue and
the present Railway officers are utilising
these coaches just in the same manncr as
the Britishers used them. Not only that
their use has gone up, even whosc the
Ruilway Guest Houses or Retiring Rooms
arc uavailable, the Railway officers prefer
to remain in their inspection coaches even in
sucn places. Therefore, T would request
the Government that they must immediate-
ly take suitable steps to sec that the use of
these coaches is restricted and minimised.

As regards passengers’ amenities the report
gives a lie to the claims that are often
made by the Railway administration. [
would like to quote para 4.139 of the 4th
Report which says, “The Commitiee con-
sider that proper upkcep of the various pas-
senger amenities is as important as their
provision, While instructions do eaist for
ensuring that the maintenance aspect re-
ccives constunt attention of the staff con-
cerned, the eaperience of the travelling
public would not appear to testify the
claims made by the Railways in this re-
gurd.” This is illustrative of the prevail-
ing conditions in so far as the Ruailway
passenger amenitics arc conccrned. Many
facilities like drinking water, urinal/lava-
tory or tubewell muy appear to have
been provided on paper but an inspection
will show that they were never provided
or they have bccome extinet owing  to
poor maintcnance. The report in  fact
gives us ample symptoms of different dis-
eases that are presently ailing the ruilway
machinery and I would like the Minister to
take note of these symptoms and apply
remedial measurc if he really desircs thut
the Railways should function properly and
efficiently.

13 1.88/73--12
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Sir, 1 would conclude my spesch by
referring to one more point. At present
there is a provision for giving a share of
passenger earning to the States. This how-
ever is not adequate and I would suggest
that it should be raised. The proper
method of augmenting this share would
be to make it in proportion to the volume
of traffic that is handled by each State.
With these words [ conclude my speech.

SHRI C. M. STEPHEN (Muvattu-
puzha): The proposals before us for the
most part are certainly nmot controversial.
Regarding the proposal for the constitu-
tion of the Railway Convention Com-
mittee. that is hardly a matter to be dis-
cussed at all, because it has got to come
through. As far as the substantial re-
commendations are concerncd, those were
the recommendations which werc submit.
ted before Parliament about a year back
and Parlinment had accepted them. The
only new clement in the present resolu-
tion is that those recommendations may be
given retrospective cffect for the past two
years to cover the cntire period of the
Fourth Five Yeur Plan,

There is one point that I would like to
highlight in the course of this discussion.
1t appears thut the entire effort of the
Railway Comvention Committee has been
to so arrange things in regard to divi-
dend obligation, restructuring of the capi-
tal ete. as to make the burden as much less
us possible so that they may be enabled
to comert thc red into white. That is
their entire effort. With respect to the
strategic arcas, there is no dividend liabi-
lity; with respect to the non-strategic
arcas which are unremunerative, therc is
1o be no dJividend liability; with respect
to the over-capitalisation foctor of the
entire capital structure, that has got to be
cut down and dividend liability in respect
thercof must be given up. These are the
types of recommendations brought be-
fore ws. I do not want to take the time
of the House on these which the House
has already sccepted.
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I want to emphasise one point; this is
about the liability, be it of the Railways,
be it of the Central Government, to pay
to State Governments an amount in lieu
of the passenger tax. This tax is one
source of revenue to State Governments.
This was introduced and was in opera-
tion for a few years, for a very short
period, and then it was given up. In
placc of that, an amount of Rs. 12 crores
or so was fixed as the total amount that
may have to be apporticned to the differ-
ent States. The present recommendation

is that this may be raised to Rs. 16.5
crores or so. Thut uppeairs to be the
Iust word on this matter.

1 just wanted to emphuarwe the im-

moralhity of this proposal and the attempt
to solve the problem that the State Gov-
crnments have on this score. There are
not many sources of revenue to State
Governments.  Sales tax s one; the pas-
senger tax unother. Now the Railways
are espanding, passenger taffic is  n-
creasing and with at pussenger fares also
Now to come and ficeze 1t at a pau-
cular level  and say that they will  not
have anything more is absolutely illogical.
I can undeistand your suying that they
e not  enttled to any passenger  fae
tax at Jll. But having conceded the prin-
ciple that the State Governments are en-
titled to get it in relation to passenger
traffic and the passenger fare  that the
Railways may be petting, now to intro-
duce this fiction that irrespective of the
increase in the passenger fare, the State
Governments will have to be satisfied with
o particular quantum seems to be unfair.
The rcport before uy shows  that for
1969-70, if the old 1nte wus 1n foree, the
total collection would have buen Re. 24
crores. MNeat year, it would have been
Rs. 268 crores or theicabouts—say  Rs.
27 crores, This is the amount the Statey
would have got if this system was not
withdrawn.  In place of Rs. 27 crores,
What is now being offered is Rs. 16
crores. You are now saying that on in-
vestment from 1963 or so, hercafter 6
per cent will be the total amount collect-

MAY 7, 1973

Commirtee (Res,) 308
ed and this is the amount that the State
Governments will be getting.

I am aware that in every memoran-
dum submitted to the Finance Commis-
sion which is now going into this matter,
State Governments have taken wup this
matter very very seriously. We have got
to be fair in our dealings with the State
Governments. Now stopping or plugging
all avenues of revenue for the State Gov-
crnments and using the authority of this
Parliament for the purpose of accomplish-
ing that and ashing them to bear the in-
cicasing burden  of development is an
approach which would be absolutely in-
cquitable. ‘This is the only comment I
have to muake about this.

The Railways have a future. The popu-
lation is increasing. The number of the
travelling  public  is increasing, There-
fore, pussenger fares will also be increas-
ing. If State Governments in law arc
entitled to get u share of the pussenger
fare. having conceded the principle thit
they aue entitled to it, it has to be ex-
pliined how the freezing of the whole
thing at a particular amount is justified,
Fo sav that hereafter whatever be the in-
crease 1n the passenger tiaffic, the State
Governments will have no benefit at  all
and they must be satisfied with a parti-
cular amount which you yourselves have
fived is an  illogicality which has crept
into the rccommendations of the Com-
mitiec.

But as 1 stated when 1 started, this
matter was raised before and accepted.

Now a second stamp of approval i
sought to be given. The approval mav
come. But T want to raise my wvoice of

molest agninst this fiction which is illogical
and immotal, which deprives State Gov-
crnments of a legitimate source of reve-
nue of which they are really in need.

SHRT ATAL BIHARI
What is immoral about it ?

SHRI C. M. STEPHEN: Because they
are entitled to Rs. 26 crores. Instead of
that, you say they will be given only

VAJPAYEE:
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Rs, 16 crores. You may say they are not

entitled to it and then make good in
another way, but having conceded the
principle, on the basis of which they

would have been entitled to Rs. 26 crores
according to the calculations. now to say
that on the ground that the railways
have got their own burden to bear, the
State Governments should be deprived of
Rs. 10 crores, and their share should be
freezed at amount of Rs. 16 crores for
the future is an immorality. 1 do raise
my wvoice of dissent about that proposal.
With these observations, 1T support the
resolutions that have becn brought for-
wird in this House.

*SHRT M. KATHAMUTHLU  (Naga-
pattinam) : Mr. Chairman, Sir, while piu-
ticipating in the discussion on this resolu-
tion, I would lihke 10 refer to  various
matters connected with the woiking of
Railways. Tt is, indeed, giatifying that the
Railway Convention Committee did  not
rest content with mahking recommendations
only in regard to the dividend payable to
the CGieneral Revenues but alve hive made
very manv useful recommendations for the
improvement of the working of the Rail-
ways. T feel that all these matiers should
be discussed in the House. 1he Committee
have ulso stated that vamous maneis which
they could not deal with should be gone
into in depth by the new Railway Con-
vention Committce to be constituted. Thev
have also left to the new (Commilice 1o
watch the implementation of their recom-
mendations. Sir. it would have been better
if the Railway Convention Committee’s re-
commendations and the action taken bv the
Railways had been reported to the House
before the Raoilway Budget was presented
to the House. 1 say this because there are
many matters on which the Committee
hove made recommendations which need
policy decisions.

Sir, for instance, Shri Stcphen in  his
speech referred in particular, to the fact
that the share of the State Governments
from the passenger fare revenue stood fro-

VAISAKHA 17, 1895 (SAKA)

Committee (Res.) 310

zen at 16 crores of rupees though the
revenue from passenger fare has increased
enormously, This is a matter touching
upon policy und it has to be discussed by
the House and decision arrived at. The
House is now not in a position to discuss
this matter at length,

Sir, it is true that since there is an in-
vestment of Rs. 4300 croies in the Rail-
ways by the Central Government dividend
should be paid to the Ceneral Revenues.
I am not disputing it. DBut Sir, 1 would
like to point out that till today the method
of calculation of depreciation is shrouded
in mystery and no body seems to know
clearlv its mechanics, [ wonder whether
any onc us in the House is fully acquainted
with the method of computing the deprecia-
tion.

Sir, Ruailways are o huge public under-
tahing and it would not be proper to work
it to eurn merely profits. Railways are a
potent instrument for the rapid economic
development of the country. There are
scveral bachwurd arcas in our  country
which remain backwurd for lack of infra-
structure such as railway lines. At the
same time, some of the lines in the back-
ward areas are considered unremunerative,
The time hasy come when we have to be
clear as to the policy on such issues. These
matters @y for immediate discussion and
decision.

Sir. the tiaflic requirements of the ever
eapanding metropolitun cities are growing
every day. ‘The svhurban services will
huve to be augmented in a big way to
cope up with the increasing number of
computers. We cunnot say today that the
number of triains his incieised 1 propor-
tion to the increuse in passengers. ‘Take for
cxample the Mudras city. While the num-
ber ot passengers has gone up by 246 per
cent the numbsr of trains has ipcreased
by 124 per cent only. thus leaving a wide
gap between the requirement and the avail-
ubility.

*The original speech was dclivered in

Tamil.
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Bombay, Calcutta, Delhi and Madras arc
the largest cities of our country. Commit-
tees have been constituted to go into the
question of tube ruilways in these cities.
I am sorry to say that very little progress
has been made by these Committees. It
is time that quick decisions are arrived at
and the work of seiting up of tube rail-
ways is taken up in hand.

Sir, it is true that avenues for increasing
the railway resources huve gol to be found
out, But at the same time it is also neces.
sary thut the Railways eflect economies in
their expenditure. The Railway Conven-
tion Commitive have made, in tact, many
recommendations as to the ways und means
by which a good deal of cconomy can be
effected in the working of the Railwavs.
For example. theie is Targe scale theft and
pilfrage that go on with impunity. Cop-
per and other valuable materinls arc sto-
len from the Railways. If this enormous
drain is stopped forthwith, that itself will
improve the resources position of the Rail-
wuys. .

Again, Sir, a large quantity of sciap, in-
cluding wagons, is sold by the Railways in
auction. In this process. the loss incurred
by Railways is cnormous. T do not hnow
why the scrap cannot be melied and con-
verted nto useful items for re-use on Rail-
WiLys.

Wagon shortage v yet another problem
that needs immediate  solution.  Ralway
Convention Commitiee hes discussed  thi
matter at length.  ‘The mun question is
how we we to produce more wagons in the
country. We have ruilway wothshops and
fuactorics such us Integral Coach Factory
UCF).  But the work of wagon building
has bren assigned  to the private sector.
The Railway Convention Committee has
pointed out that most of the requirements
of wagon should be met from the Railway
factories und only 2 minor percentage should
be given to the private sector.
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Sir, we have a railway users’ committee.
Those who have had an experionce of wor-
king in such committees would know how
difficult it is to get the Railways to put up
even a flag station. We should not
forget the fact that even a flag sta-
tion serves the interests of the people
of the ar:a. 1t has beeft our sad
cxperience that unless there are violent
agitations und demonstrations, the Railway
Board will not come out of its stupor and
concede the demands of the people. 1 may
siate here that in fact many cases have been
fiicd aguinst persons for participating in
such ugitations. 1 may quote here  Sir
the example of my own constituency.
There has been a long stunding demand for
u Mag station at a place near Tiruvarur und
so far nothing has bien dune about it.

Sii. T would now like to refer to the cu-
tering facilities in the Railways. It is ne-
cessary in the interest of the health of the
passengers that good food should be served
on the trains, but 1 am soiry to say that the
auality of the food now served is deplora-
ble. In Grand Trunk Vapress and other
long distance trains, the catering has been
cntiusted to the private contiactors.  Sir. [
am a persoin Who consumes very little food,
but the {wod seived is not adequate even
fua u frugal cater like me, apart from the
quahty being poor. They are now serving
i sweet of the size of a bird’s egg with the
meals. | do not know whose idea is this.
Thiough the system of entrusting of cater-
ing to the contractons, the passengers arc
being swindled of their good money for the
bad food.

Sit, the Railway Convention Committee
e also made extemsive and detailed re-
commendalions on the welfare of labour
engaged in the railways.  Sir, 1 would like
to confine myselt to two welfure schemes.
The housing facilities for the railway wor-
hers are very dismal. The rents in the citics
und in their suburbs have gone up very high.
The railways have been able to provide
quarters to only 15 per cent of the workers.
The Railway Convention Committee have
dealt with the question of giving facilities
to the cmployees to own houses. I am
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sorry to state that the Committee have not
made any specific recommendations as to
the provision of quarters fo the worken.

Sir, T would like to refer to the ameni-
ties to the passengers. Sir, whenever trains
are suspended or cancelled it takes very
long time to get them resumed. For in-
stunce, in September 1972, the running staff
of Southern Railways and also elsewhere
went on strike. As a result, many trains
were cancelled at that time. You will be sur-
prived to know Sir, that these trains are yet
to be resumed, adding to the difficulties of
the pussengers.

The powition of lubour participation in the
management of the Railways is not at all
satisfactory. Workers aie the bachbone of
the Railways. It is unfortunate that repre-
sentatton of labour is being thought of on
the old lines and no new thinking has been
biought about. Considering the fact that
there ure many unions of railway workers,
1t 15 necessury that proper machinery should
be evolved for increasing paiticipation of
woikers in the management.

I um sorry to state that theie are many
cases pending agminst the Rullway workers
1 uppeul to the hon. Railway Minister that
these cases should be withdrawn,

I refer to these things because it is neces-
sury that the hon. Railway Minister should
go into them and remedy the situation.
Supporting the resolution, T conclude.

st ww ww wym () : owamfr o,
g vy Ay o o o o f fe
ag o% wt fefaie & &1 quar } 7 &
wwdt At wawar swam &1 1 & s fe
g ¥ & ol & ok Ay W g e
wifer 93 nF aor w7 | famEma @ e
wE oo fawrr e kA & w7 fe
gw wr frerw #rw o e o dwe
nfeary § W wiw ¥ Fad wgr wET A
¥ oAt wit 2 o diw sfemr ki €
Wm WA W9 T WA | W OF A
feTrmT ww WU | T AIE WY WUAT ENT
rowr wk § T oo femm ey @
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SHR1 )} MATHA GOWDER (Ni-
Bi18) Mr Chanman, Sir, I rise
to say 1 few words on bchalf of the
Dravida Munnetra Kazhagam on the Re-
solutions which have been moved by
the hon Deputy Minister of Raillways
for the approval of this House This Re
solution relates to the rccommendations of
the Raillway Convention Commuttee
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Sn  one of the important recommendations
of the Railway Convention  ommittee 15
that the Railways should piy dividend to
the General Revenues at the rate of 4 1/2
per cent of the capital invested upto 1963
o4 with an addiion of 1 per cent in heu
of passenger fare tax and € per cent of the
capital nvested  after 31st March, 1964
I do not question the nccessity of the Ruil
ways for paying dividend to the General
Revcnues  Here I would like to refer to
the obsetvation of the Rarlway Convention
on page 9 of the Sixth Report, which reads
15 lollows

‘The Commuttee consider that keepine
m view the fact that the Railway
finances have been showing signs
of considerable strain during the
past few years, the functiomng of
this premier public undertahing
should be subjected to a close und
conunuous parliamentary  scru
tiny

It s not that the hon Members of this
House are muking some imaginary allega-
tions  The Railway Convention Committes
after a thorough scrutiny of the railway
finances, have observed like this

Tamul
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As hos been pointed out by the Railway
Convention Committee, the Indian Rail-
ways are the nation’s largest undertaking in
the public sector. The Railways provide
transport facilities to the community. The
Railways also have an important role to
play on the general tenor of commercial,
industrial and social life of the community.
In the economic advancement of the nation,
the Railways arc an essential ingredient.

I say all this because the requirements
of the Railways should be first met before
it is insisted that they should pay dividend
to the General Revenues. [ wonder whe-
ther the hon, Deputy Minister of Railways
will be able to say whether the railway
lines required for the progress of backward
regions in the country have becn laid. |
want to know from him whether the Rail-
ways are able to provide the minimum
facilities for the millions of passengers
throughout the country. [ am sure that
the Railways have not so far been able to
provide enough number of wagons for the
movement of essential commodities. You
know, Sir, that the transport bottlenechs.
about which many times the hon. Membeis
of this House have pointed out in this
very House, have not yet been resolved by
the Railway Ministry.

As the hon. Members who preceded me
pointed out, in our country many millions
of our people have not yet seen a railway
train. [ say this because the economic
development of the country is hampered
for want of a railway line. When it is
common knowledge that the Railways are
unable to meet the demands of the day, so
far as the economic progress of the nation
is concerned, T am not able 10 reconcile
to the idea that the Railways should contri-
bute dividend to the General Revenues.

We have invested about Rs. 4300 crores
on the Railways. Nearly 17,00,000 lakhs
ar¢ employed on the Railways. It defies
the thinking of any sane man that still
there should be 3,00,000 of railway emp-
loyees who are treated as casual labour.
The Railways are unwilling to take them

VAISAKHA 17, 1895 (S4AKA)

Cammittee (Res.) 322
to regular rolls because they may have
to pay to all them all the other benefits
enjoyed by the regular employecs. The
Railways say that they have no money to
undertake this stupendous job. Because of
their inability to makc them regular emp-
leyees. 3,00,000 of employces are always
on the tender mercies of the Railway Ad-
ministration. When this is the position.
how can onec accept the plea that the Rail-
ways should pay dividend to the General
Kevenues ?

The Railway employees and the Railway
lnbour have becen demanding bonus for
many years now. Many hon. Members of
this House, including the Members belong-
ing to the ruling party. have been repeatedly
voicing their disappointment in this House
that the Railways are not agreeing to
give bonus to the railway labour. The
Railway Ministry plead their inability to
concede the legitimate demand of the
Railway labour for bonus because they
have no money to pay the bonus. When
the Ruailways cannot do this, how can we
accept the payment of dividend to the
General Revenues 7 Besides the question
of bonus. the Railway lubour are denied
of their minimum basic fuacilities like hous-
ing, educational facilities for their children.
etc. You will appreciate, Sir, that, unless
the Railways heep the labour contented and
happy. the Railways will come to a stand-
still throughout the country. The Railway
labour is the backbone of the entire rail-
way system in our country. What will the
Railway labour think if the Railways, while
denying them their legitimate dues, agree
to pay dividend to the General Revenues ?

Sir, we talk about providing more trans-
port (acilities for foreign tourists for the
purpose of carning valuable foreign ex-
change needed for the development of the
country. It will not be an exaggeration
if I suy that the facilities provided for them
by the Railways are a source of discourage-
ment for them to visit India. T will give
you an cxample here. [ have referred in
one of my speeches here to the need for
pufting a diesel engine to the Nilgiri Ex-
press from Madras to Nilgiris, which is
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considered as the second beautiful hill and
health resort in the world. I have received
a reply from the Railway Ministry that on
account of paucity of funds the Railways
are unable to put a diesel engine for this
train to the Nilgiris. When this is the
situation, how can I willingly and cons-
cientiously support the payment of dividend
to the General Revenues ?

Before 1 conclude, I would summarise
by saying that the Railways should not be
asked to pay dividend to the General Re-
venues till they are in a position to pay
bonus to the Railway workers, to take
3.00,000 casual labour on the regular rolls,
to provide the minimum basic facilities for
the workers, to open up all the backward
regions in the country by laying railway
lines, to meet the wagon requirements for
the movement of essential commodities and
to provide all the amenities for the millions
of passengers throughout the country.

Before I conclude, 1 would just refer to
another small thing which was also men-
tioned by another hon. Member who pre-
ceded me. When there is wagon scarcity
throughout the country, when there is
shortage of coaches, there are 1030 ins-
pection coaches, which are misused by the
Railway Officers. Should there be such a
large number of inspection coaches in the
circumstances I have mentioned above ? 1
would like the hon. Deputy Minister of
Railways to look into this question and
do the needful.

I request the hon. Deputy Minister of
Railways to ensure that all the issues I
have raised are tackled before he agrees
to pay dividend to the General Revenues.

With these words, T conclude.

#l 7O 9 (SR aarafa
W, WE SATEr A FEAT g Wy FE
gt § v\ sz , fefase w1 mamw
CZWIT AR IW E ) AL AM A 4T
¥ gt H wgr 2 HY T Aow H YA
77 9T @7 gU WA A€ ¥ oF afes
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afawrdt & faas, Fw=Er = F fa«n,
qAoa FNE 4 AT WA S9-RAT S d
Fa1 a1 f& oz s @@ g a1 fag &
¥, T A1 F oIW WA Ftoaww § 0 #
fam 7T foar 2 A ®4T ST &1 S=IH
grar g, foa @1 9= wgw &1 M@, fF 9=
FET T 2 AEA wWr A% FrEc A
a4 g% zafaw I wear € f& ower
st waq wfamfet &1 s 3F w7 A
Ffqw ®* A1fF @G H AAGAT dg | A€l
fefagz 1 997 Se@ &, T AE IIA
2

SHRI MOHD. SHAFI QURESHI : Sir,

1 am indeed grateful to.the members who
have participated in this discussion.

First of all. T would like to express my -
gratitude to the members of the Railway
Cenvention Committee who have really
done a very good job. Shri A. B. Vajpayee,
who is not here now, said that I did
not mention anything in my speech about
the work of the Railway Convention Com-
mittee. This is a Committee of parlia-
ment and the recommendations made
by this Committee to the Railways
are given due consideration, and 13}
can assure the House that the recommen-
dations made by the Railway Convention
Committee would be fully implemented and
respected.

Some hon. Members have raised points
which are not the subject-matter of today's
Resolutions like catering, facilities at Rail-
way platforms, stations, etc. These matters
have been discussed in detail during the
discussion on the Railway Budget., The
Resolutions which are before the House
today are mainly concerned about the
vidend which is paid to the General Re
nues by the Railways. T would like to
make it clear that the Indian Railways
have, historically, to play a very vital r
both as public utility undertaking and
a commercial department, and it is in t
matter that we have sometimes to cater 0
very divergent demands in the country. In
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the former respect, in terms of our being &
public utility service, Railways have been
instrumental to developing certain areas
which were backward and thus attracted
industrialisation in those areas. It is in
this way that the Railways have been able
to help in the economic development of the
country.

The benefits which accrue to the country
from Railways should not bc measured
only in terms of monetary considerations
because Railways have been carrying social
burdens for a long time. and these burdens
will have to be carried by the Railways
for many more years to come. If you look
to the ruilways in Britain or France or
Ciermany or Japan, vou will find that they
are fully compensated for the Josses which
are suffered on various suburban services
o1 on carrying certain commodities. and 1
cun say oroudly that we are carrying those
commodities at the lowest rates even today.
Some members have made complaints that
every year we go on increasing the passen-
ger fare. It is a fact that there has been
some increase in the passenger fuie rate,
but the point is that, even then, thc rates
caisting 1n the Indian Railwavs today are
the lowest in the world ...

SHRI DINISH JOARDFR (Mualda)
The income is alvo the lowest.

SHR1 MOHD. SHAFI QURFSHI : The
rutes in respect of certain commodities like
coul und imported ruw  materials and food-
grains have been deliberately hept low. It
would have been very easy for us to 1aise
the freight charges on these commoditics,
but ultimately the burden would huve been
on the community and the economy of the
country. This has been deliberutely hept
low. This is one of the uspects of the
social burden which Railwuys are carrving.
And it is in this regard also that the Rail-
ways are suffering a loss of Rs. 55 crores
by carrying these low-rated traflic over
long distances. Tn some of the much-ad-
vunced countries of the world this practice
is. not in vogue, und even if the commo-
dities are carried at low rates the Govern-
ment compensates the Railways fully. Also
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their rates are economic rates and these are
not rates which are incidentally, very low.
As hon. Members know, we are running
77 unremunerative lines. We have made
capital investment of Rs. 42.21 crores of
rupees. Every year we suffer a loss of
Rs. 8 crores on these lines. Can we de-
prive this area of the only means of trans-
port available to them? That is why we
have to do all these things. 1 am not
actually trying so much to compare with
other countries, but I only want to em-
phasise that the social responsibility and
the social burden which Railways carry to-
day is something which has to be apprecia-
ted.

There are various types of losses due to
freight traffic.  The losses borne by the
Railways during 1972-73 on certnin cate-
gories of low-rated traflic ure as follows : —

Foodgrains

26.19 crores

Coal 11.87 "
Qres 424 i
Fodder (oil-cuke) 5.07 -
Limestone and

Dolomite 126 "
Firewood and
Charcox| 108 "
Sugarcane 1.76
Fruits and Vege-

tables .
Bamboos

The loss of freight concessions on export
tiade and rehef measures work out to
Rs. 1.56 ciares. The losses on coaching
services comes to Rs, 63 crores, Rs. 12
ciores being on sccount of suburban ser-
vices and Rs. 50 ciores on account of inter-
city services. Of course the earnings from
passengers and other coaching services have
been steadily rising but even so they are
insuflicient to cover the cost. Suburban
traflic is also causing heavy financial bur-
den and as T said every year we are losing
Rs. 13 crores on suburban traffic. There
are other sovial burdens which the Rail-
ways have been carrying. On  Health.
Medical and Welfare Services wé spend
Rs. 19.50 crores. On Railway Protection
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Force we spend Rs. 16 crores. On sub-
sidised housing of employees we spend
Rs. 10 crores and for the educational assis-
tance to Railway employees, Rs. 3 crores.
The total comes to Rs. 48.50 crores. The
Railway Convention Committee considered
ull these aspects. They give due thought
to thesc factors. Railways being the big-
gest transport system in the country, they
have to carry certain social burdens to help
the society. This is an aspect which hon.
Members may hindly heep in mind while
discussing these problems.

( crtain hon Members suggested that the
Railway Convention Committees report
should be discussed during the Railway
Budget. Al these reports are befoic hon.
Members. and 1 welcome the dea  that
while discussing all these things. we may
discuss the Railway Convention ( ommittee’s
teports also, because, that would ulso give
us an idea as to how fmr we have imple-
mented the 1ccommendations of the Rail-
way Convention ( ommittee, what benefits
hove accried to sociely due to Rutlways,
etc. Mr. Stephen suid that the shate of
the State OGovernments was hept veiy low,
‘This sspect was gone into by the Railway
C onvention Commutice. They have given
de aled analysis of the whole thing in the
Firnt Report. The Fifth Finance Com-
mission also went into this matter and they
have fully discussed the whole matter.
They said there is no occusion for the re-
imposition of these taxes on the passengers.
Besides States share of Rs. 1625
crores an additional amount of Rs. 1.RS
crorcs was given in the shape of Railway
Safety Woiks Fund and this has been in-
creasing. In 1970-71 the amount was
Rs. 2.17 crores whercas in 1971-72 it in-
creased to Rs. 228 crores. This is the
fund which is lying with the State govern-
ments and for the information of the hon.
Members 1 should state that this is the fund
which could be utilised by them for cons-
truction of over-bridges and under-bridges,
connecting roads and other woiks. When-
ever the matters are raised in this House I
had been stressing the point that it is for the
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State governments to utilise this fund pro-
perly. The railways will have their own
share of construction, This fund is known
as Railway Safety Works Fund. A total
amount of Rs. 10 crores is lying with the
States. Some States have started utilising
this fund and, 1 hope, the other States will
also do the same.

Another point was raised with regard to
the growth of suburbun traffic. 1 do not
thinh these matters come within the pur-
view of the present discussions. But I can
assure the hon. Members that we are very
vigilant and watching the development of
the Indian Railways and we hknow our
responsibilities. 1 can uassure the House
the rmlways will play their due role in the
development of the economy of the country
and also in the services which it renders to
the people in movement of both goods and
passenger. With these few remarks 1 com-
mend these Resolutions to the House.

MR. CHAIRMAN : The question is :

“That this House approves the recom-
mendations made in paras 1.2 and
1.3 of the Sixth Report on ‘Rate
of Dividend for 1969-70 and
1970-71 and other Ancillary Mat-
ters’ of the Committee appointed
to review the rate of dividend
payable by the Ruilway Undeitak-
ing to General Revenues as well
as other Ancillary Mattes in
connection with the Railway Fi-
nance vis-g-vis the General Fi-
nunce which was presented to
Parliament on 30th April, 1973,
and that this House further directs
that the action taken by Govern-
ment on the other recommenda-
tions made in this Report as well
as in the Second, Third, Fourth
and Fifth Reports of the Com-
mittee should be reported to the
next Parliamentary Committee
which may be appointed to re-
view similar matters”,

The motion was adopied.
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MR. CHAIRMAN : The question is : The House would recall that in Novem-
. ber last year, T had come before the House
“That this House do resolve that a gipy , Bil with almost a similar purpose
P‘arllmmenmry Committee CON- byt under a different name and with u
sisting of 12 members of this ggerent jyrisdiction. That was the Indira
House. to be nosnnnated by ,ﬂw Gandhi University Bill. At that time, T
Speaker, be a_p?omted o TevieW pud otuted that 1 would like to take this
the rate of dividend which is at gy pefore a Joint Committec of the two
present payable by the Railway poicee in accordance with the convention
Undertaking to General Revenues ¢, when a new university was established,
as well as other ancillary matters (ho magter should be referred to a Joint
in connection with the Rn:lwa_y Committce. But, immediately after that,
Finance wvis-g-vis the GencraI_F:- the Business Advisory Committee consi-
i and make recommendations gqercy the needs and requirements of the
thereon™. people of the hill areas and decided on
17th November, 1972 that this Bill be con-
sidered and passed within three hours. On
MR. CHAIRMAN : The question is:  the 21st November, 1972, the House accept-
. . ed the recommendations of the Business
Tha;:.h ,:; lslc;’t;lm do recommend to Advisory Committee. Therefore, in view
6 ::I:mbe“ﬂ tfom:rceal:iy:m;: :;:: of the fact that the people of the hill areas
with the Parliamentary Committee find it absolutely essential that Ehis Biil-bc
fo review the rate of dividend pavsed bofore the ‘nexl. ‘acudemu‘: session
which is at prosent payable by the begins. 1 am making thulsgbmmion. that
Railway Undertaking to General the House not only take this into consideru-
Revenues as well av other ancil- t.?un hu} wit!.aoul furtper reference to &

fory matters in conmection  with Select Committee, pass it.
the Railway Finance visa-vis the 1 would very briefly indicate the principul
General Flrmnce and make re- differences between the earlier Bill and the
commendations  thereon and 10 poacent Bill. The first is the name of the
communicate the names of "'F Bill which iy diffcrent. The Governments
membe‘ll's so  appointed to this o6 Meohalaya and Nagaland were extremely
House. bcen that this Bill be numed after Shrimati

Indira Gandhi.

The motion was adopted.

The motion was adopred.

—— SHRiI JYOTIRMOY BOSU (Diamond

16.25 hry. Harbom) : We had objected to it.

NORTH-EASTFRN HILL UNIVFRSITY
BILI

PROF. S. NURUL HASAN : But the
Prime Minister felt that it would not be a
vorrect precedent. and. therefore, she de-

THE MINISTFR OF FDUCATION cided that it should not be called after her.
AND SOCIAL WELFARE AND (UL- In consultation with the Chicf Ministers of

TURE (PROF. S. NURUL HASAN) : I the two States, we have introduced this Bill
beg 10 move* : under the title of North-Eastern Hill Uni-

N . . . versity Bill.

That the Bill to establish and incor-
porate a tcaching and affiliating  The carlicr Bill was presented  to the
University for the hill areas of House on the basis of a resolution of the
the North-Eastern region, be taken Assam Assembly and of the Meghalaya
into consideration”. Assembly. Many hon. Members of this

*Moved with the recommendation of the President.
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House from Assam felt that it would be
better not to include Assam within ity
jurisdiction. The Chief Minister of Assam
was very clear that he did not want any
part of Assam to be included within the
jurisdiction of the university. Furthermore,
the then Government of Munipur officially
wrote to me saying that they did not, even
a5 a contingent measure, want their State
to be included within the Bill. Therefore.
it was decided that as soon as the Nagaland
Assembly passed the enabling resolution,
the jurisdiction of the Bill should be con-
fined to Meghalaya, Naguland. Arunachal
Pradesh and Mizoram. We have also in-
formally consulted the Government of the
Union Territory of Mizorum and have their
concurrence.

The objects of the Bill, shall be, apart
from the usual ones, namely to provide
instruction and disseminate advanced know-
Tedpe and advanced facilities, to pay special
atlention to the improvement of the social
and economic . nditions and welfare of the
people of the hill areas, and in particular,
to thewr intellectual and cultural advance-
ment,

I tlhunk that the House would appreciate
the value and wrgeney of intioducing this
pirticular measure As T have  alicady
stated, the juri.diction extends 1o the two
States wnd two Dnion Terntories, that is,
t these four arcas, but there will be no
compulsory affiliation of any college to this
university.  Any college which joins thi,
university will do so oul of its own free
will and will not be compelled to do so.

We have the usual clause that the Uni-
versity shull be open  to persons of  all
classes, creeds and custes. We have added
to it the substance of ait. 46 of the Con-
stitution. namely, thut nothing shall prevent
the University from making special provi-
sions for admission of the students of the
weaker sections of the people in the north-
caslern region, and in particular of the
Scheduled Castes and Scheduled Tribes.

Then an additional power has been given
to the Visitor, that is to say, he can inspect
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the administration of colleges in addition tv
the administration of the University. The
Governor of the States of Meghalaya and
Nagaland shall be the Chief Rector of the
University, as distinct from only the Gover-
nor of Meghalaya which was under the
earlier Bill.

Similarly, it is visualised that the Univer-
sity may start, and will almost certainly
start, if it meets with the pleasure of this
House, another campus in Kohima apart
from its headquarters in Shillong. This
may mean the appointment of more than
one Pro Vice-Chancellor and Dean of stu-
dents and so on. Therefore, the plural has
been added in these cuses.

The powers of the authorities are more
or less the same as this House had earlier
accepted and we arc not making any chan-
ges therein, We are, however, introducing
a Planning Board which will be doing the
academic planning and which will function
for a shoit time; during the first six months,
it is the Planning Boatd which will exercise
the powers of the Acudemic Council.

In a totally new Univeisity where theic
is hardly anv nucleus of  post-graduate
studies, it will not be possible to give a
proper constitution to the University. As
the Umiversity tahes shape, the Visitor will
frame within three years the full statutes
and we would lay them on the Tuables ol
the Houses of Parlianment, if they so desue

Among the new featwmes in regard to
conditions of service of ¢mployees. an arbi-
tration tribunal has been oadded for the
nen teaching employees m addition to the
teaching employees as well as to students
The right of appeal to the Cxecutive Coun-
cil has been guarantecd. Suitable provision
has also been made for provident fund
and pension rules.

I will be moving for your consideration
an official amendment. It has been neces-
sitated this way: we had put it in the
statutes but we were advised by the Law
Ministry that if the Planning Board during
the first six months is to perform the func-
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tions of an authority, this transitional pro-
vision should be in the Bill itself which is
ultimately going to become an Act rather
in the statutes.

1 move.

MR. CHAIRMAN:

“That the Bill to establish wnd incor-
porate & teaching and affiliating
University for the hill arcas of the
North-Eastern region, be taken
into consideration”.

SHRI M. C. DAGA (Pali) : [ move.

“That the Bill to establish and incor-

* porate a teaching und affiliating
Univenity for the hill areas of
the North-Eastern region, be refer-
red tp a Joint Committee of the
Houses consisting of 30 members,
20 from this House, namely :—
Shri Bhagwat Jha Azad. Shri Giri-
dhar CGiomango, Shri Dinesh Chan-
dra Goswami, Shri Samur Guha,
Shri Indrajit Gupta, Shri D. P.
Jadcja, Shri Dr. Kailas, Shri Puru-
shottam Kakodkar. Shri Sat Pal
Kapur, Shri Vikram Muhajan,
Shri Jagannath Mishra, Shri Shri-
kishan Modi, Shii Prubodh Chan-
dra, Shri M. Ram Gopal Reddy,
Shri Arjun Scthi, Shit 5. N. Singh,
Shri Atal Bihari Vajpayce, Shri
Sukhdeo Prasad Verma, Shri D.P.
Yadav, Shri M. C. Doga, and

10 from Rajya Sabha:

that in order to constitute a sitting of the
Joint Committee the quorum shall be one-
third of the totul number of members of
the Joint Committec;

that the Committce shall make a report
to this House by the first day of the next
session;

that in other respects the Rules of Pro-
cedute of this House relating to Parlia-
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mentary Committees shall apply with such
variations and modifications as the Speaker
may make; and

that this House do recommend to Rajya
Sabha that Rajya Sabha do join the said
Joint Committee and communicate to this
House the names of 10 members to be
appointed by Rajya Sabha to the Joint
Committee.” (1)

SHRI SEZHIYAN (Kumbaknam) : I
would make an appeal to my hon. friend
not to press this amendment for reference
to a Joint Committee as otherwise we wonld
not be in o position to pass this Bill during
this session.

MR. CHAIRMAN : He has moved his
umendment. Both the original motion and
the amendment are now open for discus-
sion,

*SHRI R. P. DAS (Krishnagar)
Mr. Chairman, Sir, today we are going tv
¢iscuss about the Sixth Central Government
Sponsored University, Already five central
universitics are in existence. There are
many State Ciovernment sponsored Univer-
sities too. This Bill has been brought forth
with the expericnce gained on the working
of all those Universities and the various
problems faced by them. In the aims and
objects of this Bill it has been stated that
students will be admitted in this University,
which is going to be set up at Shillong in
the Noith T astern Full area, jrrespective of
their religion, caste or creed. This is a
very backward area and it is indeed a wel-
come step in so far ay the people of this
arca particularly the down trodden and
those at the lowest rung of the Society whom
we call the weaker section vir. the Sche-
duled Custe and Scheduled tribes people
will get an big opportunity of increasing
their intellectual capacity and of spreadmng
their cultural hcritage. looking at these
laudable obiects, we support this Bill gene-
rully.

We may recall. Sir, that this Bill was
introduced in this House ecarlier though

*The original speech was delivered in Bengali.
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under a different name viz. the Indira
(undhi University Bill. But no sooner was
that Bill introduced than it fauced opposition
and criticism from different scctions in the
Lok Subha which were mainly centred on
the name of that Bill as it smelt of per-
sonality cult or personality worship. There-
forc while giving a nume to any institution
care should be taken to see that the name
does not give an impression of personality
cult. 1t was only on this account that the
carlier Bill had to facc much criticism in
this House us well as owside. We arc
glad to see that the Government and all
those who suggested the nume ‘Indira
Gandhi  University' have at last  realised
that it is not proper 1o name an University
in this manner. Even the Prime Minister
herself refused to allow the Univensity to
be numed after her. That is why the name
of the University has been ultimately chan-
ged. Sir, it is believed that the name of
Shrimati Indira Gandhi was not sought to
be associaled with this University only to
reflect the immense popularity that she en-
joys in the country was a leader of the

people. It hay become a custom in owr
country to name  universitics, colleges,
schools, townships etc. after the Prime

Minister o1 the Chief Ministers with a view
{o obtuin Gowvoinment sanction for them
speedily.  Various names are given  like
Bidhan nugar, Profulla Puri etc. with this
aim in view. Such an aim was also there
behind the naming of this University and
we are glad that it has been thwarted. [
want this to be an ohject lewsen to all those
who believe that sanction for any scheme
or plan can be quickly obtzined by indulg-
ing in personality cult.

Mr. Chairman, Sir. I would like to ask
the hon. Minister that when this Bill was
first introduced in this House, Assam was
also fucluded in this University. It was
further stated that Manipur and Tripura
could alvo come wnder this  University.
But now. after thc name has been changed
to North-Lastern  Hill University, 1 find
that the State of Assam has been excluded
from its jurisdiction. There is also no
mention of Manipur and Tripura. Why
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has this been done? The Stwie Assembly
of Assam had previously passed a resolu-
tion expressing their willingncss to come
under the jurisdiction of this Umniversity.
Have the State Assembly passed another
resolution subsequently reversing their ear-
lier decision? If they have, then is it due
10 the apprehension that if English is made
the medium of instruction in the new Uni-
versity then many colleges in  Assam
will like to change their affiliation
to thut University? In that case |
will say that the agitation that is
raging in Assam and this area over the
issue of medium of instruction in Univer-
sities, is being encouraged by the Central
Government, though indirectly, This indi-
rect support of the Central Government
will only encourage the regionalists in
Assam who are commiting various forms
of atrocities over the question of medium
of instruction in educational institutions.
Had Assam also been included in this Uni-
versity, then many colleges in Assam could
huve sought affiliation thereto if English
was made the medium of instruction. Now
thut path is closed on account of this fresh
decision of the Assam Government. The
icluctance of Manipur and Tripura 1o join
this University also reflects their apprehen-
sion about the medium of instruction in that
University. Though as yet we do not know
what is voing to be the medium of instruc-
tion there. If Fnglish is made the medium
of instiuction then those problems may not
1se at pre-ent. but we may soon sce that
they are demanding some other language as
the medium of instruction in the University
at Shillong. as a reaction of the agitations
lounched by the regionalist language agita-
tors in Assam and nearby areas. They may
Jurnand their own regional language to be
the medium of instruction in this University.
[ um not puing into the merits or demerits
of such a deinand.  But due to the decision
of the Assam Government such a situation
muy arise, this apprehension is there and 1
feel that the Central Government also have
this apprchension which has resulted in the
cxtensive powers being vested in the Visitor
of this University. Such powers are not to
be found in any other University, This
proves that the Ministry wants to have wide



337

powers for themselves through the visitor
control the disturbances that are likely
erupt at a future date. Sir, when a Com-
mittee of the U.G.C. has suggested the
setting up of multi-media University why
not make the North-Eastern Hill University
into a muilti-media University? Then the
medium of instruction in this University
could be Assamese, Bengali, Manipuri,
Khasia and other local languages of that
arca. From the geographical situation of
the North-eastern region and its diverse
languages and cultural traits, this Univer-
sity at Shillong could have been an ideal
place for introducing a multi-media system
of education. But no such provision is in-
cluded in this Bill, which again shows the
apprehension of the Central Government to
the repetition of the happenings in Assam
in this University as well.

North Eastern

-]

Sir, if the 'Visitor’ is vested with such
wide powers, those powers are sure to be
misused. Sir, the powers that are normally
given to the Universily authorities for main-
taining discipline among students, the tea-
ching staff and the non-teaching staff,
appear very justified on paper. But in moat
cases they are misused. We find that a
student can be penalised for one year or
more for indiscipline. Recently we saw
Sir, that a student of the ‘Viswa-Bharati’
rumed Kuntal Rudra was prohibited from
taking any examination for a period of §
years.
offence for which he has been prohibited
to study in the University for a period of §
years whatever be the seriousness of his
oflence, if a student is prohibited from
studying or taking any examination in a
University for 5 years, then that is the end
of his education career. When this sort
of severe and cruel punishment can be
meted to a student by the Vice-Chancellor,
tha( shows his powers are being misused.
As the Government misuses its powers for
maintsining law and order, if the University
authorities also misuse their powers, then
they must not be vested with such powers.
Therefore I feel that there is need for cur-
tailing the powers of the ‘visitor.  The
hon, Minister may consider this suggestion.
With that Sir, I conclude my speech.

13 LSS /73—13
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SHRI N. TOMBI SINGH (Inner
Manipur) : Mr. Chairman, Sir, I wel-
come and support this Bill.

With this, the increasing recognition of
the North-eastern region, specially, the
backward and weaker sections of the area,
has been seen during the last few years for
which the credit goes to the leadership of
Shrimati Indira Gandhi, our Prime Minister.

history of the zone forever with the
tence or continuation of these institutions
and the States. Therefore, it is immaterial
from the point of view of those of us who
know how much she has contribuated

towards our welfare, whether this university

the development of the area. The last few
years’ period has been a glorious period for
this country, particularly, for the Prime
Minister for the liberation of the Bangladesh
and also for the political liberation of the
weaker sections of the people of the North-
eastern region in the formation of new
States and Union territories. Perhaps, with
the establishment of the North-eastern Hill
University another additional step has been
taken. The jurisdiction will extend to two
States, namely, Meghalaya and Nagaland
and two Union Territories, viz, Arunachal
Pradesh and Mizoram. This 18 a very
glorious step. We have been claiming all
the time that the disparities in all spheres
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of the national life shall have to be removed
wherever and in whatever form they exist.
There are many forms of disparitics. Of
all these, the disparity in the facilities for
education is foremost. Now, by establish-
ing such a university for the North-eastern
Hill Areas, specially, for the hill areas men-
tioned in the jurisdiction, the existing dis-
parities will be removed to a great extent.
The beginning may be difficult but under
all circumstances, a beginning has to be
made., Because of the vastness and varie-
gated culture of the country, it is difficult
to find just a finished picture of integrity
and consolidation. In these States, how-
ever small they may look ard however
expensive from the monetary point of
view they may look, these are very timely
steps and by such steps, we may be able to
remove the disparities particularly in the
sphere of education.

The WNorth-eastern hill area s a very sen-
sitive zone. It comprises of five States—
Assam, Manipur, Meghalaya, Nagaland and
Tripma—and two Union Territories—
Arunachal and Mizoram. As pointed out
by the hon. Minister, the jurisdiction of this
university will extend only to two States and
two Union Territories. Mention has also
been made by him as to why Manipur and
Tripura and also Assam are not included
in its jurisdiction. It is a long story and
perhaps I may not be required to dilate on
it.

So far as the structure ol university edu-
cation in the North-eastern area is concern-
ed, T have had the privilege of associating
myself in different capacities in the educa-
tional sphere of this zone. It would not
be out of place to mention that the Bill
has very correctly clarified its jurisdiction,
although to a casual observer, the present
provision may raise some doubts. For in-
stance, I know how the concept of a hill
university was formed and how long this
matter has exercised our minds for the last
7 or 8 years. At one stage, the emphasis
wus on the location of the headquarters of
the university. A Committee was sent to
study and report. After that, things have
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changed tremendously with the change in
political and other structures of the North-
castern area and the changes that have taken
place in the educational structure of Assam
itself. The fears and anxieties of some
communities in Assam about the medium
of instruction etc. are long stories

haps I may not have time to dilate
them. I am not very clear about
tion of Tripura. At present, it is with the
Calcutta University, So far as

which is not included in the jurisdiction
this university i3 concermed,
worthwhile pointing out that
or 7 years since the concept of
sity was formed and even
Manipur has been claiming a
versity. In 1967-68 with the
the Government of India and
ment with the UGC, it was
University Post-Graduate
started on the pattern of
Simla and Madurai, which would in due
course, say. in about five years' time, be-
come a full university. ~ With this full
understanding, a university centre was
mooted out and established subsequently.
Now it is in existence under the Jawaharlal
Nehru University. Therefore, it was not
at all in opposition to the Hill University,
that the Government of Manipur did not
like to associate itself with this University.
1t must have been in the light of the under-
standing, in the light of the blessings that
were given at the time of the opening of the
University Centre that a full-fledged Uni-
versity will be started in Manipur. There-
fore, the non-inclusion of Manipur is mo
surprise to us. But along with the establish-
ment of the Hill University with campuses
in Meghalaya, Kohima and also very likely
in due course in Arunachal and Mizoram,
the commitment that was given to Manipur
for a full-fledged University will have to be
fulfilled without delay. We do this not on
any sentimental and political grounds. The
difficulty of language in the Assam Univer-
sities is one of the sources of our anxiety
and worry. In the wake of this fear and
worry, it is right that Manipur should have
a full-fiedged University which can be effect-
ed by upgrading the post-graduate centre
and providing the necessary paraphernalia

Centre
those
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in a small scale, as has been done in the
<ase of Simla and Madurai. The infra-
structure is already there and there should
not be much difficulty in this respect.

Coming to the other aspects, with the
establishment of this University for
Meghalaya, Nagaland, Arunachal and Mizo-
ram, I think the people of these hill areas
and ilso adjoining ureas will now feel a
sense of participation, a sense of belonging
to the educational activities. Just as we
say in politics that a good government is
no substitute for self-government, a sense
of belonging is very important for a uni-
versity. If the people of that area feel
a sense of participation, if they feel that
they are under a University of their own,
this is a great achievement and this will
a rouse tremendous enthusiasm in the
right direction among the people of the
hilly areas which has so far been neglected.
This area has remained backward eco-
nomically, socially and educationally. This
will remove an aspect of their backward-
ness. I congratulute them and also the
hon. Education Minister for having brought
this measure in right time. I hope there
will be no delay in establishing this Uni-
versity afier this Bill is passed.

An avpect that will have to be borne in
mind both in the beginning as well as in
the later davs by the University in the
discharge of its functions is that it should
not praft the cultures from outside but
should develop the rich traditions of the
hilly people. It is so rich that it requires
research and intensive labour to discover
the different aspects of the culture in the
tribal community there.

17 hrs.

Now, even if it amounts to departure of
cegtain normal yardsticks, this University
should open special departments of re-
search and studies in tribal cultures, tra-
ditions, so that these will enable not only
the people of these areas but scholars of
the nation and also all other international
scholars who may come and study the
patiern of growth of different small tribal
civilisations. I do not mercly like to say
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traditions. In spite of the backwardness
of the people of these areas, they have
civilisations of their own that are centuries-
old, that are thousands of years old and,
now, these people so orthodoxly uphold
them. Unless we protect them under the
banner, with the powerful hand of a Uni-
versity like this, they may die out. This
University will not only help to save them
but will continue to promote the growth
of the hcalthy aspects of these traditions.

Another aspect is that in the country

today, we find, in the competition eof
talents, there has been so much of im-
balance among various classes. There are

protections for Scheduled Castes and She-
duled Tribes. Even among Scheduled
Castes and Scheduled Tribes, between =2
Scheduled Custe or a Scheduled Tribe
living in Delhi or nearby Delhi or in some
big Jdeveloped State competing for any
exam:nation civil service exargination or
public examination, with a Scheduled
Caste or a Scheduled Tiibe of our
aren, there is a wide gap of difference.
This difference has to be removed if we
are to bring unity and uniform develop-
ment. The time is passing out. It is our
experience that were passage of time does
not bring good changes. We have to rush
to have such Universities and also other
similar measures to remove any disparity
that we detect in the compctitive examina-
tions in various spheres.

This is one of the measures. Then, the
country will grow into unity and strength.
1 am sure, the day will come and 1 am
very optimistic about it, that we may not
require any protection for any section of
our people in any part of the country be-
cause development will be uniform. That
day will not come by itself. 1 hope, under
the present leadership of Shrimati Indira
Gundhi uaod under the leadership and
guidance of our able Education Minister,
Prof. Nurul Hasan, particularly, in the
educational sphere, that day will dawn
upon us soon.

With these words, I welcome and sup-
port the Bill.
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MR. CHAIRMAN: Before I call upon
the next speaker, I would like to remind
the House that 2 hours have been allotted
for this Bill out of which we have already
taken about 35 minutes. I have got a
list of about 11 Members. The Minister
is also to reply to the debate. Then, there
will be the second reading and the third
reading of the Bill. 1 would request the
hon. Members to be brief.

North Eastern

There is one thing more. There is no
controversy about the name of the Uni-
versity now. During this discussion, 1
found, that still the hon. Member on that
side of the House took about 3-4 minutes
on the name of the University and 3-4
minutes were taken by the hon. Member
on this side to reply to that. When there
i8 no controversy over it, I do not sec
any point in raising that thing. The hon.
Member was making very good points at
the end of his speech. If the Members
had not taken that much time on the name
of the University, that much time could
have been saved. 1 would reguest the hon.
Members o avoid that. They can make
a passing reference to it but not dilate
upon it. They should come to the proper
Bill which i~ before the House.

SHRI MOHANRAJ KALINGARAYAR
(Pollachi): M1, Chairman, Sir, T fully
support this Bill on bchalf of my Party.
T feel that this Bill. North-Fastern Hill
University Bil, 1973 should have been
brought before the House a long time ago;
I just do not hnow why there has been
deluy of so many years in bringing in
this Bill. Was 1t because there was a
contioversy aboul naming of the University
in the name of ow hon. Prime Minister?
Is it due to the dropping of thalt nume
which has delayed the Bill? I would like
the Minister to tell us about it.

This north-castein region is in  one
corner of our country. It was hidden all
these years. 25 years have passed. und [
am happy that at lcast now they have
brought in a very good measure so that
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the people in that area who are backward
get a very good chance to come up with
good educati This Bill for setting up
a University, an independent University, for
the States of Meghalaya, Nagaland and the
Union territories of Arunachal Pradesh and
Mizoram, is going to promote a sense of
participation and responsibility; it is going to.
promote education to a, very large extent.
Even without the establishment of proper
educational facilities, the literacy percentage
in that area is mot very low. That only
shows that the people in that area are
very intelligent and hard-working. I think,
this University there will benefit that area
particularly and our country, generally, to
a very large extent.

I do not want to go deep into the locat
politics, why a certuin area was neglected.
why a certain other area was included, and'
s0 on, The representatives of those areas
would give a better picture.

{ would like to mention about the recent
agitation by the youth in the north-eastern
region, particularly in the Mizoram area.
Do you not think that this was mainly
due to inadequate educational opportu-
nities provided to them in that region™
Now this Bill is going to be passed within
a day or two. and T hope that it will also
be implemented at the same speed. It 15
very easy for us to pass anything in the
Parltament, but when it comes to imple-
mentation, it is kept in the cold storage.
Fducation 1s the most important issue which
vur countiy i~ facing today.  Therefore,
to implement it, to promote this new Uni-
versity in hilly region. Government should
take speedy steps. In conclusion T would
like to ask the Mimster as to how it is
that hc has not given any Central Uni-
versity to the South. I would like him to
consider and tell us about this point also.
I am sure this measure is not only going
to uplift the States concerned, but it wilt
bring about a change in educating the
scheduled tribes and scheduled castes who
are still backward and illiterate.

Before 1 conclude, I would like to con-
gratuiate the hon. Minister for bringing in,
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this Bill. On behalf of my party I fully
support this Bill and I hope that he will
be implementing it with the same speed.
Thank you.

SHRI Y. 5. MAHAJAN (Buldana): I
‘have great pleasure in supporting this Bill
for establishing a university in the north-
eastern part of the country. There has
been no doubt about the necessity of such
a university. In fact this proposal was
under consideration for the last 8 or ¢
years; for some reason or other, it was
hanging fire for all these years. 1 con-
gratulate the Minister for brining forward
this Bill for starting the University from
the beginning of the next academic year,
that is, from July, 1973. This university
will comprise of a large area. The juris-
diction of the university will extend to
1,43,658 sq. k.ms. The population covered
would be 22,65327. 1t has got a wide
area to cater to. It has got a special and
a unique responsibility in the sense that
it will be looking after the needs of the
people who are economically very back-
ward. It will be a big factor not only tor
the educational and cultural development
of the area but also for the economic de-
velopment and the maintenance of higher
standards in the administrative and other
fields. All the world over people have a
tendency to look at education from a
narrow point of view. They think it as
means of economic development. But 1
think it can have a very revolutionary in-
fluence in reducing social inegualities and
in raising the cultural standards of the
people.

The University will have two campuses.
‘These arrangements will meet the aspira-
tions for development of different arcas.
W is a very good arrangement that the
Minister has thought of. But there are
certain features about which 1 am not
quite happy. For example, the colleges
situtated in these areas, in these two
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States and two Union Territories will
not be compulsorily affiliated to the
new university, If these colleges get
affiliated to universities outside the

.area [ do feel that this particular university
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will not develop in a satisfactory manner.
Compulsory affiliation would have been a
better provision, than the one we have in-
corporated in the Bill. Perhaps this is
due to hurried drafting of the Bill. The
Bill states that the university will give
special attention to the improvement of the
social and economic condition and the
welfare of the people in the hill areas.
I believe that the university should give
special attention to research which will
promote a social and economic develop-
ment and welfare of the people. ‘The
University is not the Government of this
area; it is an educational body. It is the
function of the Government to improve
the social and economic conditions of the
people.  Therefore, the Bill should have
said that the University shall promote
studics and rescarch which would make for
the improvement of the socio-economic
conditions of the people. The Universtiy,
as T said, is not a povernmental body. It
is the function of government to improve
the socio-economic conditions. The uni-
versity can promote research and studies
which will make for improvement of the
socio-economic conditions of the people,

Thirdly, in the initial period powers are
given to the Visitor. The Visitor in this
case is the highest dignitary in the land,
no less a person than the President of the
Indian Republic. It is a good thing that
he will be making some important appoint-
ments on the bodies of the University but
then there is a provision in the Bill which
says that the Visitor will have some ad-
ditional powers depending on the statutes
made by the University or executive coun-
cil. 1 thiok this puts the highest dignitary
in the land in a very unenviable position.
This power should not be given to the
Executive Council of the University.

My last point is about the appointment
of the Vice-Chancellor. The Bill says the
Vice-Chancellor shall retire when he
reaches the age of 65. There are so many
cases where the Vice-Chancellors who were
more than 65 bave great achievements to
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their credit in the field of education—Mr.
Ramaswamy Mudaliar of Madras Univer-
sity for instance. Then there were Minis-
ters of education at the centre who had
crossed the limit of 65, but still had per-
formed their duties in an efficient and bril-
liant manner. So, I think this provision
unnecessarily restricts the scope for choice
of the Vice-Chancellor of this university.
With these few remarks I congratulate the
hon. Minister again for having brought
this Bill,

SHRI K. MARAK (Turu): Mr. Chair-
man, Sir, I welcome the North Eastern
Hill University Bill introduced by our hon.
Education Minister. 1 also express my
sincere thanks to the government for re-
alising the urgent need of the day for the
people of the North-Fastern Hill region.
T am also glad to sce that the goveinment
is determined and keen to give us hife and
light and provide gears for accelerating
the development of the people of this area,
T am sure there will be a coopeiative en-
deavour of the people with the goveinment
to end ignorance, poveity amd mivery by
pressing the process of economic and social
transformation. 1 am surc the proposed Uni-
versity will provide a necessary soil for the
growth ot knowledge with off-shoots and a
place to utilise it in the various ficlds of acti-
vity. Tt will also go a long way towards the

removal of regional disparity. As such, 1°

hope the august House will be pleased to
pass the Bill in soro.
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‘“We consider it essential firstly that
the new university should put
quality before quantity and be
committed to the highest possible
standards of education, and
secondly that the numerous pro-
blems arising from the change-
OVET.ouues

AT ouTg X kW oAta o1 AT <7 ¥ wEr R
oz fie & W & foadr & & g3 wpo g
at wa fggerm & waw weare gfmafad
W o o ¥ v fmew W oaw @ k
T W W X 3w W oaw v

“In the past few years, there has been
a new and radical thinking both
in India and abroad in regard to
the function and organisation of a
umivensity in the context of the
modern world. In other countries,
notably at present in the UK,
West Germany and the Nether-
lands, new universities are no
longer being set up as replies of
the established pattern. The
fundamental problems involving
teaching, research and adminis-
trative structures are being studied
throughout and fresh and new
solutions of great promise are

being found™.
o on wf ghrfEd, on A@ amx o,
o W e far, o
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“The most important component of the Uni-
versity is the teacher. Competent teachers
make good students and indifferent teachers
can only produce students of indifferent
quality”.

g fodlE & we ¥ dw Y R, ...,

“It is necessary to think out afresh
ways of organising teaching re-
search and examinations in order
that the education offered by the
University may be of high
quality™,

g o1 W w9 oW wad & 3w ¥ Ay
tevdww foor a oM & wew poeww,

S i wd ) oaw ww fw W
w &
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The Visitor shall appoint the Vice-
Chancellor What will be the qualifica-
tions? It will be decided later on
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Gandak Canal Projects (H A.H. Dis)
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“Any authority of the University may
appoint 45 many Standing or
Sub-committees as 1t may deem
fit”,

Which 15 that authonty?
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17.33 hrs.

HALF AN HOUR DISCUSSION

Completion of Western Kosl, Rajasthan
and Gandsk Camal Profects
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for the Mover; then sometime for. ques-
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der to reply.
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Gandak Canal
Projects (H.4.H. Dis)
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ST A & ¥ 8 fm s 9T wiw #Y
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“Ffiorts should however be made to

complete the Western Kosi Canal,

Rajasthan Canal and Gandak
cunal during the Fifth Plan”.
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® af ¥ qd afwieET 40 w0 €Y
tiome Frew aw @ BF TUwm ATErT

T, e, dfess W AET FT WTE
Wi gy qr W W ¥ O yew A
AW 97 T v & fa o wit, -
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wrr & el § W dwrd & e A% owT
gra v W smew @ T wear & o
wirey w1 oW At we g g fiee
dr g ¥ fAv www R & 67 wiw
w1 osT W &) T WORIR we Wit
§ o 3e% fan & wwlwr & aO AT
¢ w1 wT washA W 9 fawmr
¥ gl @ @1 70 W@ T ANT G
WMET W WeW §AT wf wEA Arfee
LZOBE SR O O S e
WG ATEAIT ¥ AR K faw W @
$1 % fimw a7 wG ART sRE ¥ oWr
W A% v ¥ Ytwwe # 3 oww
F AT feafr & a7 0 o doeg
gaw ¥z fafewd &7 & g &, T §F
frg wrm, gz &1 @ fecagrc gem ik
AR WIEATAA UQIrEY &AW ¥ T & &few
dar fafrar 7 & &, qrdt AT ¥ W
ar fafes =1 & OF 477 & T 6T
Aife wreT=r &Y W WA 3 IR O RO
¥ fawr ¥ IM WGT g3 AF | TH wWmE ¥
T & wEr W ® oqAw =W ¢ omnfr
AR gATY AW W gefr W AEew #
FAr ¥ A WET W W4T FT WEE
Wi B, TA AR R W@l T AT aAy
& far wadter <rxar gRw o oo gwrh
AWAAT O GETAT ¥ Wi 9w v ¥ ouy
AT % WA | Go MEL—480 T
A FEN WMAA QA | W oWE &
Arg & qwAT §owHET AgEW oM AwA
¥ 0%, wWw A ¥ & W o@w
qroAreT %1 A gEer & fafewa w9 @
qur Wi, @ dqy ggeRd TR, a9
Teer W oW A AW sEife feaw i
giwr gawT frawm var ¥ &l WM ooE
s oofed wrgm w3, w87 qefEaw
T WW W W A ¥ W SR QAT
woh A% | vE wwmg ¥ A & ol I
qATH W W OEI
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frig W & fr &TA 2w A AT
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@At & s S 7 fr oweww
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AN WA g A IO KR oI
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2 Y av =y w7 6 sheamat #
A ¥ A AT A WY A&dAT & owwe
AWRY R W AEC & ¥ Tt m
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THE MINISTER OF PIANNING
(SHRI D. P. DHAR): Sir, I fully share
the concern and the anxiety of hon. Mem-
bers with regard to the progress of these
three important projects, and I also share
their wish that the Central Government
and the State Governments 1n concert
should do their best to accelerate the com-
pletion of these projects for the common
good of the country and essentinlly for
increasing food production. While this ob-
Jective is unexceptionable, some of the
difficulties, if I may say so with your per-
mission, may kindly be borne in mind.
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As far as Kosi is cencerned, it is not
one project. It, in a sense, consists or
comprises of two projects—the Kosi Canal
and the Western Canal. An hon. Mem-
ber has just asked me a question as to
whether we have been able to clear that
part of the Western Kosi project with
Nepal which concerned that country.
This in itself is an explanation of the delay
that has been caused in this particular
part of the Canal, It is only last year
that we have come to an understanding
with His Majesty's Government of Nepal
with regard to the acquisition of the re-
quired land. over 34 km in Nepal territory.

We have acquired land to the extent
of 33 km. so far, not a bad job
in a year. and work within the

Nepalese territory is proceeding full speed
ahead. Unless and until we are able to
complete the headworks for this Canal
which will lic in the Nepalese territory,
it would not be feasible to proceed on an
extensive basis with the work of the ex-
tension of this Canal within Bihart.

T am grateful to the hon. Member for
having made some archaeological studies
about the various stones and foundations
which have been laid for the Canal. 1
would have been grateful, at the same time,
if he had kindly cared to take into account
some of the difficulties which were in-
herent in this project.

SHR1 BHOGENDRA JHA: 1 do not
agree that the Government of Nepal was
to blame in this case. 1 have stated in
this House earlier thut the delay was on
our side.

SHRI D. P. DHAR: 1 am sorry, Sir,
that it was not an invitation to the hon.
Member to blame an independent, so-
veroign country, Nepal. It is always our
luck, or ill luck, to invite all the criticism
and blame on ourselves. Therefore, the
hon. Member need not use his knowledge
to instruct me as to the causes of the
delay for this Canal. T was only submit-
fing some facts which were raised about
which some enquiry was made by my hon.
friend here
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As far as the Gantak Canal is concerned,
1 would submit that this is one of the
finest projects we have conceived in our
country. It is capable of irrigating in its
final phase nearly 1,100 thousand odd hec-
tares of land in Bihar. The picture which
Shri Bibhuti Mishra has drawn about the
slow pace of the development of this Canal,
more or less, corresponds to facts. These
facts are unfortunate and these facts de-
serve to be remedied quickly. What steps
we propose to take in that regard 1 will
presently come to them.

The Rajasthan Canal, like Kosi Canal,
is also a two-stage project. It is not in
that respect one project. It is a two-stage
project though it carries the same [abel,
the same name, namely, the Rajasthan
Canal. We have to, therefore, deal more
effectively, more ecxpeditiously, with the
second stage of this project.

Before I proceed to answer one by one
the questions which have been raised re-
garding the financial outlays in the Fifth
Plan. regarding the provision of autonomous
boards in regard to ensuring the technical
and administrative guarantees for the com-
pletion of projects, before I come to de-
tailed examination of these questioms, 1
would submit for the information of the
hon. Members that, in the first instance,
the Fifth Plan is yet to be prepared. It
would be slightly irresponsible of me if I
anticipate in exact terms the quantum of
money that will be available for these
projects, I can made a broad guess and
I am prepared to share that guess
with the hon. Members. I hope,
the hon. Member from Bihar Shri
Bhogendra Jha, will not later on hold
me to having indulged in a speculative
exercise which 1 am doing purely for his
satisfaction.

SHRI BHOGENDRA JHA:
implementation.

Only for

SHRI D. P. DHAR: My greater salis-
faction will be to satisfy him b}' imple-
menting these projects, If the implemen-
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[Shri D. P. Dhar]

tution of these projects does not satisfy the
hon. Member, I do not know what else
will do.

In any case. I would submit, as far as
Kosi and Gandak projects are concerned,
I feel fairly confident that, by and lurge,
appropriate financial outlays will be avail-
able for the Kosi Project and fairly appro-
priate outlays will be available for Wes-
tern koei Canal in Bihar. I feel equally
<onfident about the Gandak Project. About
the Rajusthan Canal, State I, 1 am equally
confident that the required amount will
be avuilable in the Fifth Plan period. We
have only to examine the question of mak-
ing the neccssary financial outlays possi-
ble for the Rajasthan Canal, Stage II.
This amount, according to our estimates,
will be of the order of Rs. 89.12 crores.
So far, in the Fourth Plan, it is our esti-
mate that not more than Rs. 2-1/2 crores to
Rs. 3 crores will be spent on this. There-
fore, I am not sure that the entire balance
amount of Rs. 86 crores will be available
for the completion, in all respects. of the
Rujasthan Cunal, Stage II at this point of
time. But taking into account the impor-
tance of this Canal. taking into account
the benefits which are likely to uccrue
from this Canal and also, taking into ac-
count the fact that the Canul passes through
one of the most arid and one of the most
dry zones of our country, 1 think. the
Planning Commission will do its utmost
to see that this Canul is not stalled for
want of finance and we will do our ut-
most to ensure its completion in the Fifth
Plan period. Here it has been suggested
that we should have autonomous boards.
1 would submit for my very learned and
knowledgeable friend, Mr. Jha, the fact
that there are boards at present which are
functioning.  For example, for Gandak,
there is a Board under the chairmanship
of the Governor of Bihar. For Kosi, there
is a Board functioning under the chair-
manship of the Chicf Minister. Of course,
it has been unfortunate that., for some
years, we have had a spate of Chief
Ministers in Bihar. That has somewhat
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disturbed the continuity of the process of
development......

18 hes.

SHRI BHOGENDRA IHA: Did the
Chief Ministers know of this fact that
they were the Chairman of the Board?
At least does the present Chief Minister
know that? .

SHRI D. P. DHAR: Mr. Jha's Party
was a party to these frequent changes. I
mention this merely to draw on the know-
ledgeability of facts which Mr. Jha claims
with regard to this particular project.

As far as Rajasthan Canal is concerned,
there is a Committee of Directors under
the chairmanship of the Central Minister
for Irrigation and Power and the Chief
Minister happens to be a member......

SHRI BHOGENDRA JHA: Are these
autonomous Boards?

SHRI D. P. DHAR: T am slow in ex-
plaining my fucts. 1 would be very great-
ful if the hon. Member could bear with
me.  Perhaps he might find some satis-
faction in the submissions [ am about to
make.

I have said that it i~ not a fact that
there arc no Boards, that thcie are no
directive authorities, that there are no or-
ganisations which ure in charge of these
projects. There arc Boards. But what is
the difficulty? The difficulty is that these
Boards huve so far, as the Estimates Com-
mittec have at one stage pointed out, con-
centrated on the completion of the en-
gineering part of the project. The con-
current need 1o develop the areas with the
help of the potential created by these pro-
jects has not been either felt or appro-
priately satisfied. Therefore, we have come
to the conclusion, along with the hon.
Member, that what we need is a different
type of organisation, an organisation which
is multi-disciplined in character, which
has various disciplines connected with agri-
cultural production in its composition.
And when we talk of such a Board, when
we talk of autonomy—I think it is a
much-abused word, at any rate an ever-
used word—, when we talk of a Board
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which is multi-disciplined in character, we
also want that it should be invested with
sufficient powers more or less of the Gov-
crament of the State, to deal with the
problems as they arise and to deal with
all the questions which are relai~d to the
speedy execution of the project. For this,
we are in correspondence with the States,
and 1 have been ussured by all the three
States concerned—by Uttar Pradesh, Bihar
and Rajasthan—that Boards of thus charac-
ter would be set up......

SHRI BHOGLNDRA JHA:
time?

By what

SHRI D. P. DHAR: Fairly scon.

The third question 15 whether the Centie
would take over these—this was what was
said before and what has been ashed once
again.

T nced not remind hon Members that...

st weet wr : ZT dreAT % AT 0w
wafy wir I g1 IeE AgT F fan
st wafs oy o 7

SHRI D. P. DHAR- lirigation is a
State subject. Therefore, 1t 15 not enough
declaring a wish that such and such pio-
ject should be taken over by the Centre
or it can automatically tuke it over etc.

ot faqfe faw: et wga

SHRI D. P. DHAR: I am prepared to
answer a supplementary question,

ot fawfy f ;@ TAmfr wgm, Wy
W FreR A A F oway & dare
¥ qewr & W g fegew & g
oW TEw g w1 AT X XAy
fam & game Wit dfaw ¥ At
it s feafy a2 & fF faere madie
g fazdt foadt & s @@ @@ & A
et & W Ay ¥ g wwE wrm §
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st TETYATT WGt #T AA W@ A
W 7 ¥ fafwer 7w wAT ¥ AAE-
wEg fem §? afr A & e &
Ao ¥ fav Gurr 2 @ ol W™
¥ W wleAg #

st fofte wr - WHWA FAWT WX
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AR ArEw e Nt TH wEe W -
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ugETd & awA kv ¥r §9 wvae §
WX ¥ TEEE #1 BM A §W owvmW #
% W farrera & wx aw ¢ e
% AT oawaw B, 7 WAT @ A 9
T ww g f& gaa frdt &
w owfw & fF & W Wi &
TewE §C A% | Afer ww AT wwafor
e W oEq BAw ¥ AT ag wWEd
§ fr o omaeew ¥ AT Bt @ 8 W™
¥ aga awr ww ven ¢, W faw e
at & T § = w=m fF o §F ETATY
FAR AHA Wd W FR €W A a7 {AR-
1 g fe v swwm W AeWm =2
qTRTq % ¥ &1 T oAEr &, & afe
¢ fo 3% @ wriwg ¥ rtere woed
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MR. CHAIRMAN: The House stands
adjourned till 11 A M. tomorrow.

18.12 hrs.
The Lok Sabha then adjourned il

Eleven of the Clockh on Tuesday, May 8
1973/Vaivakha 18 1895 (Saka).
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